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" Vorus [V.—23rd August to 1st September, 1937,

Moxpay, 23wp  Avoust,

1937,— 1
. Members Sworn 5 7 1—3
" Starred  Questions and

Answers

- emen on the

Adjournment

Motions: for

yo—=

Banning of the Kotha-
patam School of Eco-
nomics and  Political

 Seience—Disallowed by

~ the Governor Gencral .

Feelings of Indian Mun- I

lims on the Palestine

qusstum—Dmallowed
Go

85

to Burma—Not moved
Government policy in
respect of the tribes »
| . on the  North-West
| i i Frontier  of India—
Disallowsd by
Governor (leneral
Mmmpmwntahon of India’s
feelings, and aspira-

the Imperml

86

Y
neral
Protection of the interest
of Indians in South
Africa—Nobt moved

Indian interests at Zan-
zibar—Negatived 89, 385—408

PAGES.

96—80

PAGES.

Mowpay ~ 93ap | Adeusm, |
1937,—contd. - !
Panel of Chairmen” + 1 « .71 89

_Governor Clencral's assent

and the Governments of 3
Punjab, o

Madras, “the £
Sind, Assam and  the =i
United Provinces .. 90109
Forms of forced hbonr et
“the provinces . 109—61
Net earnings of  certain :
newly-cons'rueted Fajl=scc
way lines . - . 161—66

Presentation of the Report =
ol the Pubho{ Accounts -

The Rules and Regulations 5
Continuance Bill—In-
troduced 366

The Federal Court Bill—-

_Introduced . o 366 e

The Petroleum (Beru = i
Extension) Bill—In- L
troduced = ! = 366

The Indian Railways (Am-
Bill—Tntro-

endment)
duced

" The Workmen's Compen:
sation (Amendment
Bill—Introduced




PAGES. .

Moxpay, 23rp  AvGUST,
1937,—coneld.

The Indian Naturalization
(Amendment)  Bill—In-
troduced g 3 5 367

The ~ Manoeuvres  Field
Firing and Artillery Prac-
tice _ Bill—Appointment
of certain Members to
the Select Committee . 367—68

Election of a Member to '
the Indian  Research
Fund Association . : 368

Resolution re Amondments

Member Sworn . 3 o 409
Starred = Questions = and

Answers . &
Unstarred Questions and

409—42

Motions for Adjournment
re—
Perpetuation of the Ot-
tawa Agxeemenb—Not.
moved - =

Reorganisation of the
Imperial  Secretariat
—Disallowed by the
Gn\'amor General 445——40

m%;*ﬂﬂﬂ‘"
moved

Amendment  of Indmn
Legislative Assembly
Rules—Adopted 446, 476—92

Resolution r¢ Amendments
to the Indian Legisla-
tive Raules—Adopted as
amended 2 e . 446—53
The Trade Disputes (Am-
endment)  Bill—Discus-
sion on the motion to
refer to Select Committee
not coneluded’ .~ . 453—75

WeDNESDAY, 25TH Avaus-r

1937,—
Starred  Questions and .
Answers 5 5 . 493—524

St PAgEs.

WeDNESDAY, 257R AUGUST,
1937,—contd.

Unstarred Questions and
Answers: . s . b524—28

Motions for Adjournment
re—

Creation of the post of
Deputy  Secretary in
the Legislative As-
sembly Dcpnrtment——

Withdrawn % 528
Indo-British Trade Nego-
tions—Withdrawn . . 528

Extravagance in military
operations—Disallowed
= Ge-
“*neral "= Tm—— 528
Recommendations S o
the Wedgwood Com-
mittee's « Report—Not
moved 5 ; . p28—29
Mr. Mudie's enquiry re-
port into the Bengal
Nagpur Railway
affairs—Notmoved . . 520
Frontier policy of Gov-
ernmgfy—Disnﬂownd
by the Governor Ge-
neral . B2

Position of Indians _in
Zanzibar—-Barred
©  Hrangertaikeref politica!
prisoners in tbe Anda-
mans—Adopted . . 52080,
B569—T7.

The Insurance Bill—Pre-
sentation of the Report.
Select Committee

of th ect o i
e umittes .8 A

Statement re new proce-
dure rogarding ' ques-
tions . i : - B30—BL

The Trade Disputes (Am-
endment) Bill—] ©
to Select . b31—42

The  Indi; Ggmpamca
(Ar ) Bill—
Re!erred to Select Com-

The TPetroleum (Berar
Extension) Blll—Passed 544




/ 4
e
r Paces. 2 PacEs.
WEDNESDAY, ' 25TH Am:msm. FripaAy, 27ma Avcust, 1837,—
1037, —concldili=s Starred Questions and
The Rules and Regulations Answers . 845—176
it 'Contintance Bill—Passed 545—b8
L ST Bill Unstarred  Questions and
i The Federal  Court e A : : . 676—79
PDiscussion on the motion ;
| to consider not conclud- Statements laid on the
ed 3 . 558 Table 0=F 679—94
r Trunspay, 26mm  Avaust, Election of a Member to
1937,— the Governing Body of
Starred  Questions  and the Indian Research Fund ’
Answers 5 2 . 579—604 : Association 694
Unstarred nectlons and - The Indian Securities (m e
Anawm 3 ~ endment) *“mﬂlﬂw
; duced . -
e s The Dangerous Drugs (Am-
i dment; Bill—Intro-
Tunger-strike of the An- el R
damans political pn
soners— Barre 608 The Indian (mt;m:ng
Designs T
Change in t'he prospectus R Tntrodboed 695
of the Training Ship
“Duﬂsrm“—Ruled out The Indian Mines (Amend-
1 _ oforder 608—11 ment) Bill—Introduced. . . 695
“ adequate regreaemta- Motion re- Report of the
of Mussalmans Indian Railway Enqmry
in certain Provincial Committee . 695—1738
gubt;]zeméi—v—gzz’ﬂmai MoxpAy, 30tH  Aucust,
Sl e 1097
)3 quberﬂwom 739
port Starred Questums axd
. Nagpur Railway Answers v
affairs—Ruled out of Unstarred Quesuons and
order 611—16 Answers 3 769—T71
. Operations on the North- Motions for Adjournment
e West.  Frontier—Dis- re—
allowed by the Gov- Mili A
ernor General . 616—17 Dis &Y]on;gdw E;m““
b Paucity of Muslim Mi- Governor General T71—72.
1 mm s o Eiot Andamans hunger-strike
: 616—17 —Not moved 772
4 Committee on Petitions . T2
mission on Palk - Agreements between  the
Disallowed by the Gov- : Reserve Bank of India
ernor General 5 617 and the Governments of
The T : T . “ Bihar, Orissa and the
;ﬂuzﬂn\."al gouit. Bil . 61728 Central  Provinces and

The Indian Nahxrahzahon
(Amendmeut) Bill—
Circulated : 3

Berar, and the Supple-
mental Agreement, with
the Impeun.l Bank of
India . =e




1 PaGES. = PacES. p
Moxpay,  30rm  Avevst WeDNESDAY, 1ST Sm"-'
1937,—conid. . BER, 1037, g
% The Insurance Bill—Disous- Starred Queauans and T AEL
gion on the motl‘;l;d e;o ~ Answers 911—41
considér not  con 785—827 Statements hd on ik y
i ﬁ‘n‘zsm\v‘ 315'1- Amms'r, Table: . st Silaus: 94142
; 1937,— EAa _ Statement nadtdmm "4
t R e aje " questions ressed
li ]E ber il o i wrong Departments . 94244 !
: . i Motion for Adjournment. 7é y
! : Negotiations . between
3 (¢ int of India’

%The Insurance B|ll—-Dm- t Bill—Pre e =
cussion: on the motion to the Report of the Select™ otd
~consider not concluded . 867—010 Committee . 3 . P
‘Weoxgsoay, 1st sntm

3 BER, 1937,— SN
“Member Sworn . .
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1 ONTENTS.

"Vovuats V.—2iid September to 17th September, 1937.

PacEs.

THURSDAY, 2§D BErrem-
BER, 1937—

Starved Questions.  and

Answars Sl % .983—1014

Answers

Short Notice Questions and J

< 1021—22

f'he Control of Coastal 'Tra-
fiic of India Bill—Refer-

red to Select Committee . 1022—55

The Repressive Laws Repeal-
’ ing and Amending Bill—
Momon to continue adop-
\ = = 3 5
=% Tha Mua]im Dissolution of
Marringe Bill—Motion to
continue adopted .,

The Child Marriage Rm-
traint

\‘ The Child Marriage Re-
straint - (Amnedment)
Bill ' (Mr. B. Das)—Mo-
tion to continue ndop(:-
od

The Muxlim Inteatuhe Suc-

- cession  Bill—Disoussion

“ on the motion to refer to
e Commi

1055

1056

Pacss,

FripAy, 3ap  SEPTEMBER,

1937,—conid.
Resolution re—

Indin'e withdrawal from e

rOalFs

—-I)mcuesmn adjourned 1086—88

Economies in the Central
Government expenditur

—Adopted

.1088—1131

Appointment of qualified
Indian cadets by Bri-
tish Navigation Com-
panies—Discussion not

concluded

+£1131—37

Moxvay, 6rE SEPTEMBER,
1

937,—
Members Sworn

Shmd Queahona

_and

1130
. 1397

o

Motion for Ad]mrnmanre" =Y
7é erection of an abattoir
in the Lahore . Canton-
ment—Disallowed .

The Insurance Bill —Discus-

sion on. the motion

1158
_to

consider not concluded nssﬂ.lzoq

TUESDAY, ** 7TH" - BEpraEy.

BER, 1937,—
Member Sworn
Starred

The Insurance Bxll—])m
consideration

sion on the =
‘of clauses  not con- —_—
cluded . 2 ¢

. 124894




4
it
i
e
3

=5

Paars. PAGES.
WEDKESDAY, 8rH Sep- MoxpAy, 18ta SEpTEMBR,
TEMBER, 1037,— 1937 —condd.
Starred Questions  and Starred  Questions  and
Answers % 1205—1323 UAnswvru % . 15456—76
§ E nstarred  Questions and
Short Notice Question and 8
0] (; Q' e ID. : o5k Answers 2 . 1576—80
o 5. Statements laid on  the
Unstarred Questions  and Table k s . 1580—96
BniiEra 1028 = The- Ropealing wBill—
The Insurance Bill—Dis- Introduced . . - 1597
:il‘lBSiOYl fou :l}:;cuzgsnmdt:; The Criminal Law Amend-
on O t ill— x
e " {Goe s men : Bxll. Introduced 1597 -
& The Indian Mines (Amend-
THURSDAY, ’9’"1 EPTEM- ment) Bill—Referred to
BER, 1987,— Select Committee .. 1597—1614
ions d e ——
Starred G Questions - nn,l377'1402 quslx;‘,}"/‘ l4TH  SEPTEMBER,. X
T bl Vo 4
Unm:g mgm ik R
The Muslim Intestate = -\nuwu.xw; -
Succession Bill—Referred % . ———
to Select Committee . 1403—26 Unstarred  Questions and -~
The Moslem Personal Law Answers— . . . 164752
(Shariat) Application The Indian Tariff (Second
Bill—Discussion on the Amendment) Bill=Tntro="
motion to consider mot ! duced . g 1652
concluded s 1,426\_47 The Insurance Bill—Dis- |
Fripay, 10TH SEPTEMBER, cussion on' the ‘consider- = ’
1087,— ation of clanses not con- M
’ o T . i -
Member Sworn . v o 1449 cluded = s 2

Starred Questions and

Resolution re Appointment
of gualified Indian cadets

by British Navigation
Companies—Adopted a8
amended .1490—1538

MownpAY, 13TH SEPTEMBEE,
1037,—
delivered to the
neil of State and the
Legislative Assembly by
His Excellency the
Viceroy . i . 1530—44
Members Sworn .U - 1545

ey

ers, .
Answer 3

WEDNESDAY, 15TH SEPTEM- P e

BER, 1037, —
!%m—uzo

Starred Questions
and .
. 172021

The Indian Mines (Amend-
ment) Bill—Appointment
of Sir Cowasji Jehangir
to the Select Committes

The Insurance Bill—Dis-

_ sion on the consideration

~ of clauses not concluded . 1721—65

SEPTEM- Sl

1721
.. A

THURSDAY, 167H

BER, 1937, — i
Starred Questions and
Amgwers) e - e A767—99 ‘
Unstarred . Questions and |
si Answers . . ..17891806 O




= -ﬂmqmry about the “Bihta
Railyay—  Disaster—
isallowed
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V-L‘LUME V1.—16th September to 29th September, 1937.

PaGESs.

SATURDAY, 18TH SEPTEMBER,
1937,—

Statement laid on the
Table re cases in which
the lowest tenders have
not been _accep! by

forfndll PR 'i'bﬁ—ﬂ

Election of & Member  of
the Central Advisory
Board of Health . 1842

The Indian Companies
(Amendment) Bill-— Ap-
pointment of Mr. F. E.
James to the Select
Rl:utbee and extension
time for the pre-
sentation of the Report :
of the Select Committee. 1942

The Insurance Bill—Dis-
cussion on the consider-:

~_ ation of ulanses‘not
. ".’%dsﬂ S 194397

The Mancetvres: (Fiold i i
Firing and Artillery Prac-

tice Bill—Presentation
of the Report of the
Select Committee 3 1697
Moxpay, 20rH SEPTEMBER,
1937,—
Members Sworn. & 1999
Btarred Questmnx and
Anawem § .1990—2044

Unstarred Questmnn nnd

Answers
Statements laid  on  the
Table 3
“The Durgah Khawn]n. Baheb
(Amendment) Bill—
Introduced . A ’ 2058

Paazs.

Moxvpay, 20TH SEPTEMBER,
1937,—contd.

The Destructive Inseots

and Pests (Amendmenb)
Bill—Introduced .

" deration of clauses not

concluded. 2059—86

TuespAY, 21ST SEPTEMBER,
1937,—

Member Sworn S s 2087

Starred  Questions — and
Answers . o 2087—2122

Unstarred Questmna and -
Answers . . 212251
The Insurance Bxll——st-
cussion on the consider-
.. ation of clauses ot
~ concluded .’ / 2151—2200

WizDns

Member Sworn 5 o= Tegn
Starred  Questions and

Answers” . . 2201—42
The Indian Mines 1Amend

ment)  Bill—Presenta-

tion of the Report of

the Select Committee . 2242
The Insuramce — Bill— ¥

Discussion’ on the con-

sideration” of clauses

not concluded :

THURSDAY, 23RD SEPTEMBER,
1937,—

!, 22:m Snm'msn,

224284

Motion for Ax]jonmmnnt
- re British \ troops for
-_internal security, . pur-
poses—Disallowed by
the Governor General . 2315

—




Paces.
THURSDAY, 23RD SEPTEMBER,
1937,—cenid.
The Insurance Bill—Dis-
cusgion on the consider-
ation of clauses not
concluded 2316—61
FRrIDAY, 247H SEPTEMBER,
1037,—
Member Sworn . 2363
Starred Queshons md vRs
Answers 1236397
Unstarred Queshons and
Answers 3 2397—98
Statements  laid on  the
Table - .2398—2411
«+Election of a Mmberl i
the Central Ad: -
Board of Health ]
_ The Insurance Bill—Dis-
‘cussion on the consider-
ation of clauses not
concluded 2412—54
Moxpay, 2775 SEPTEMBER,
o MO T
Member Sworn 3 4 2456
Starred Questlons Ehg e
Answers 2455—00
Unstarred Quesuona a.nd
Answers 5 . . 2490—01
Motions for Adjournment
re—
< Singing of *Bande Mata- .
ram” by 3 by
bers of the I :
Legislative = Assembly—
Ruled out of order 2401—93
Refusal by the Law Mem-
ber to answer a ques-
tion regarding Amend-
ments to the Govern-
ment of Tndia  Act—
Ruled out of order. o 2493
Statement laid on the Table
- e Agreement  befween
" "the Governor of the
North-West  Frontier
serve Bankof India . 2430—06

Paces,

~MoxDAY, 27TH SEPTEMBER,

1037,—contd.

- The Patna University
(Amendment) Bill—
Introduced /. 2 " 2407

The Indian _Companies
(Amendment) Bill—
Extension of time for
the presentation of 'the
Report  of the Select
Committee . . "

Resa]ntwn e Regulnhon
of
mnrl\vhng of  sug e
Adopted as amended ‘“'5‘49‘1 2538
TUESDAY, 28TH SEPTEMBER,
1987, —apeivbh - gy

w47 - e

Member Sworn 5 B g

Starred Questions  and
Answers .. A 2539—76
Unstarred Qneanons a.nd e
Answers - 087618

The Insurance  Bill—
Discussion  onl the con-
sideration  of | clauses W ]
not concluded o' ,,.,.2578——

T ette00

WEDNESDAY, 20TH bm-rumnn, iL
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CORRIGENDA.

In the Legislative Assembly
Debates, Simla Session, 1937,—

(1) Vol, IV, No. 1, dated the 23rd
August, 1937,—

(i) page 14, in the subject-
heading to starred ques-
tion No. 8, for °‘ Stak-
ing "’ read ‘* Stacking .

(i) page 20, in the subject-
heading to starred ques-

tion No. 13, for
*“ Assembty >’ read ‘‘ As-
sembly .

(iii) page 401, line 17, for
““indulegd ** read ‘‘in-
dnlg:unl &

(iv) page 401, line 23, nsert
*“ Mr.”” before “ Jinnah .

(2) Vol. 1V, No. 2, dated the 24th
August, 1937,—

(i) page 426, after line 4, for
SLoBMM S ned 158,72

(#) page 429, line 6 from the
bottom, insert the words
‘ throughout the army 2

o e S after the  words  * wide
scale 7,

(3) Vol. TV, No. 4, dated the 26th
August, 1937, page 611, line 4. for
** I8 is quite clear 7’ read ‘¢ it is quite
clear *’.

(4) Vol, 1V, No. 5, dated the 27th
August, 1937 —

(1) page 659, line 25, insert
SMr.2” before <C. M- G.
QOgilyie .,

(i) page 659, line 6 from the
bottom, for “ have keen

kept ** read  ** have been
kept 7’

(#ii) page 668, line 1 of the i
answer to starred ques-
tion No. 156, insert a

bracket before ¢ i),
3LAD

(5) Vol. 1V, No. 8, dated the lst
September, 1937,—
(¢) page 928, line 8, wmsert
¢, 1936-37 *’ after ““ Ser-
vices in India .
(#) page 933, in the subject-
heading to starred ques-

tion No, 248, for
‘“ aboard’’  reed °‘ab-
road .

(#92) page 937, in the subject-
heading to starred ques-
tion No. 253, for ‘‘ India
Police ”*  read *‘ Indian
Police .

(6) Vol. V,.No. 5, dated the 8th
September, 1937, page 1312, delete
the mark “‘ t 7 (dagger) from starred
question No. 381,

(7) Vol. V, No. 6, dated the 9th
September, 1937,—

(4) page 1378, line 1, insert the
words  ‘‘ also  serving ”’
after the word “ ave’’.

(#) page 1381, line 6, ansert
“to ' after *‘and .

(8) Vol. V, No. 7, dated the 10th
September, 1937, page 1494, line I
Jor ““ schol ™ read *“ school *°,

(9) Vol. V, No. 9, dated the 14th
September, 1937,—

(i) page 1615, in the subject-
heading to starred ques-
tion No. 495, for * Fyl-
ing ” read * Flying .

(11) page 1641, line 24, insert
**8ir ' after *‘ The Hon-
ourable *’,

(4¢) page 1641, in line 1 of the
auswer to starred ques-
tion No. 520, after “ Mr.
C.(M. G. Ogilvie : ** gnsert
 (a) 2 e
after : insort
““, British and Indian *’,
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No. 615, for.

1B for ¢

(iv) page 1643, line 5 of the
answer to parts (b), (e)
and (d) of starred ques-

522, for ‘‘ has

been issued *’ read ‘‘ have
been issued *'.

(v) page 1644 line 7 for *“ Com-
mittee ’ read ¢ Com-
mittees ’

(10) Vol, V, NoA 11, dated the
16th September, 1937, page 1853, the
last three lines of the page, s.c., the
remarks made by Mr., President,

should be transposed-after the point |

of order vaised by Mr. R. F. Mudie,
and before the speech of Maulvi
Muhammad Abdul Ghani.

(11Y"Vol. V, No. 12, dated the
17th September, 1937, page 1931,
iine 6 from the bottom, for * deto **
read ““ dete *’

(12) Vol, VI, No. 2, dated the 20th
September, 1934 page 2013, in the
subject-h to starred questwn

“ Tzstanagar "' read

“ Tzzatnagar
(13) Vol. VI No. 3, dated the 2181:
Eeptember 1937 page 2188, line 11,

i P2 aﬂlr ‘f Mr. M.

fﬁ&n [

(14) Vol." 'VI,*No."4) dated the
22nd September, 1937, —

() page 2223, line 5 of golumn

2 of the Statement, insert
a comma after ‘‘ Ambala
civil division *”,
(#1) page 2239, line 4 from the
bottom, for ‘“the child-
ren” read ““and child-

‘ 0. 6, dated the
’Jcrh \«-ptomber 19 7 ‘page 2363, in
the subject-heading to starred ques-
tion No. 771, for ** Seates™ read
“Seats 7,

(16) Vol. - VI, No, 7, dated the
27th September, 1937, page 2489, line
George 7 read ** ng

George | 5idd;

(17) Vol. VI, No. 9, dated the
29th September, 1937,—

i) page 2650, in the footnote,
i pf%ﬁ ‘“ pages 2661-62 "’

read ‘* pages 2660-62 .
() e 2667, in the italicised
p;%ading to the informa-
tion laid on the table in
reply to starred question
No. 407, for *“ Hai ”’ read

i Haji 1?

(i) page 2669, in the tabular
statement in connection
with the information laid
on the table in reply to
parts (b), (e) and -(d) of
starred question No. 817
insert an asterisk after
 Quantity of meat’ in
column 2.

(18) Vol. VII, No. 1, dated the
30th September, 1937,— g
(i) page 2721, line 2 of the
answer to part (b) of
starred question No 918, :
Jor*Sin 2 \rdad o A 1
(i) page 2741, line 6, m&en‘. : ]
¢ such " aftsr t‘he words i
““holding of any .

(19) le, VII, No. 3, dated the 2nd
October, 1937, page 2929, in the small-
caps heading to the information laid
on the table in reply to parts (d) and
(e) of starred qnesmon No. 728 for
“ Overseers " read * Overseer **.

(20) Vol. VII, No. 4, dated ‘ﬂle
5th October, 1937, page 3038, in the
second ecolumn of the tabular state-
ment, under ]935.36 against ** Total
Expendityre ”  for ‘11,571 rwd Bl s
AL, TH1% E

(21) Vol. VII, No. 5, dated the
6th October, 1937 page 313(') line 15
for ““ nava "’ read ** naval 77,
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“Indian Mines (Amendment) Bill—Con-
“sideration of clauses, = 3056-57.
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Insurance Bill—
Consideration of—
Clause 2., 1287-88,
Clause 37. 2581-82, 2598.
New clause 99A. 2761
Clause 101. 2776,
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Motion to consider. 3135-38.
Moslem Personal Law (Shariat) Appli-
cation Bill—
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1862-63.
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tonment. 678, 3
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West  Frontier Provinee. 1398-
.1400.
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Regulation and trial by jirgas in
the newly protected areas. 1020-

Is:me of railway concession - tickets
for the Urs at Ajmer. 864
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ABDUL QAIYUM, MR.—conitd.

Question  re—contd.
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the Urs at AJmu 2407-08.
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rifies in and around the Kohat
Cantonment. 1630.
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Protection of the protected ftribes

against the non-protected tribes.
101&1
Refusal 6? a pnsspart 1o ! Siirdar

i\h i of Desliawar ugamst his |

return fo India. 678,
Scholarships awarded to the , resi-
dents of Baluchistan. 3007-08.
Starting of a degree cpllege in

Baluchistan. * 3007.
Bystem . of - administration in Sam
- Ranizai and Swat Ranizai areas
zm}! rth-West Frontier Pro-

Use of the 2 wate ythemxh
tary at T‘eshawai_-. 1§93

Question (Supplementary) re—

Activities of the Fauji  Akhbar.
2728,
Air-conditioning of barracks for

British soldiers. 1867.

ABDUL QAIYUM, MR.—contd.

Question (Supplementary) re—contd.

Attacks on: Indians in the book “ As
a Man’s Hand” by Miss South-
gate. 2217,
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2466.
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by the Gérman Government. = 3009,
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the” Budget  Bstimate' on Defenea

Services. =

e

Export of monkeys. 8012,
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Government policy in respeet of

Frontier tribes. 1157.
Income-tax realised from Assam
and the managing firms of tea
estates in Caleutta. 8087
Indims in Abyssinia. 914.
Military = Manmuyres or artillery
practice near village Babina in-
Jhansi District. 1148, 2
Military operations on the Nerth-
West Frontier. 8018, i
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Presentation of the Report of the
Select Committee. 944,
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03.
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04,
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the London Times.
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; 1300-01, 1306, 1573-74. &
ACCOMMODATION—
Question re—
for patients in the Anti-Rabie
Hospital at Delhi. 70.
Insufficient for intermediate
class passengers on the Assam
Bengal - and Eastern Bengal Rail-
ways. 1085-86,
Insufficient —— given to the Legisla-
tive Assembly Department in the
Kennedy Honse, Simla: 124041

ACCOUNT(S)—

Question re—

Maintenance of — of monay orﬂ’m
pareels, ete, between India and
foreign countries. 1483.

Non-Acceptance of —— 1n Bhiwani
Sarafa Bazar by the Income-Tax
Authorities: 509, 2553-54.

Rights and privileges of those in ser-
vice after the separation of Railway

ACCOUNTS CLERK(S)—

St “CTeRk (3) 7.
ACCOUNTS DEPARTMENT—
Quesﬁoﬁ el s b

—— ‘stock veérifiers on the Great
E dign Peninsula Raxlway 2103-
_ Scales of pay for the
mﬁ on the East Indmm

L453LAD
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ACCOUNTANCY— ACT (8)—contd.
Question re employment. of %“5"“5 Indian ijwnys—
with qualifieations in —— and com- Question re
X “procedure adopted for
mercial subjects in the Income-Tax inflicting punishment, ynuer, section
Deparfment. 2311-12.

ACCOUNZ[ANCY QUALIFICATIONS—
@ Qua.hﬁe:mon(s) & 1

ACCOUNTANT(S)—‘

Question re—
Final Registered —— Lxummntmn
2626-27.

Introduction of a Bill reg ding thu
Indian Chartéred 8?
Muslim Divisional serving under
the —— General, Punjab. 2823.
North Wcstun Railway Subordinate
! Examination. 942,

ACCOUNTANTS! EXAMINATION—
° Question re ‘North" Western Railway
Subordinate ——. 1072
A(,('OUNTA\"[‘ GENERAL—
Question re' Muslith Divisional ‘Account-

ants serving under the , Punjab.
- 2823!

ACCUSED—

Question re ruies tegardmg abseond-
ing —. 2490.

ACT(S)—
. Child Marriage Restraint—
Queshon re. performﬂuce of Marriages

Motion for AdJournment re refnsal
by the Law Member to answer a
qucStinn regarding amendments ta

the 2403;

Question re ropusals for the amend-
ment the 239'*!—04 3143-
T4 o 2TAT60;

Hindu anen s Right to Pmpatty—
5 Question re, amendment of the —,
.i .nl AeL

Indmn Cnmpnmes—

o Qnesho‘n ra"ﬁnenﬂmedt ﬂf'%he —

alfF g Rmte—

'VI

C 47 (2) of the
Payment of Wages—

‘Question” re' toming into operation
of "'the ——‘and Rules ion the
Bastern’ Baugn.l- lewav (A801-02,

bneshon o

Non-Exztension, of —— designed for

wthe relief of: rural indebtedness to
the Delhi Proyince. 522

' Prisoners. conyicted under certain

in the centml]y administered
areas, 442,
ACTUARY (IES)—
Question re—

Appointuient of an

-anee. Work, 1289, =

Appointment of an-Tudian
under the Government. 2089,

ADDIS ABABA—
Question re fivm of Muhammad Ali in

11652,

ADDITIONAL Ol“FIC’FR—

See “ Officer(s) ™ o'
ADDITIONAL PERSONN"EL—

See “ Parsonnel V'
ADDITIONAL POLICE—

ee. “Police ”, A
‘\D@RESS@ES) zaifiaswet “hnd

Queatﬂon Lt

Nnmes and ——— of the
in the Bihta train dis T, 17047

Noting down of names and of
passengers atithe: Tara-Devi Rail-
way Station. 1%%3

ADITYA MANDIR— -

Question re dilapidated condition of
the in Katarmal Village Qf._;lm
Almora Distrief. 9954951“%5

ADJOURNME T(S}-A-_*‘

Motion' for - o

Amendmen of Ind.mn Leglslutlve
‘Asmﬂ)lv ‘R‘nles‘ 446 475—9"

2128:29,

for: Insur-

ons killed
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ADJOURNMENT (S)—contd. ADJOURNMENT(S)—contd.

Motion for —— re—contd. : M '];Ho”m' ect 6F ‘the
A Governtient policy in respeet & e
Aninmm;; hunger- sl.nke (Not, mov- Tribes on tlie North- Wesf. Frontier

Ea) e of ‘India. - 86.
Appnmtrueut of a mon- Indxsn as Disallowed by the Governor Gene-

Ecopomic Adviser to the Govern- ral.

ment, of India. - 3181, 3243-59.

Appointment of My, ‘8. P.' Chambers
from England.; as Chief Commis-
“sioner ‘of Income-tax. 3118-19,
3165269, 10

Airest of Llhe"Grnnd Mufii and. other
Arab leaders in Palestine. 3038.

« = Disallowed hy the Goveruor Gene-

ral. 303!

Banning of

Dasn.l]owed/by the' Governor Gene-
ral. 85.
British troops: forinternal security
PUrposes. (Disallowed ''by the
Governor. General). 2315,

Chauge “in 'the “prospéctus’ of the
Training - Ship “Dufferin
(Ratled -out ). 608-1127

China's hppe‘sff' against
aggression to -~ the' “Leagune of
Nations. 1888-89

o

Dt-p:u'tment « (Withdrawn), -
Erection: of an abattoir in the thmc
Cantonment. ' (Disallowed). 1158.
Extravagance” in - Militdary = Opera-
tions. - (Disallowed by the Gover-
nor,General).. 528-29. -

Feelings of Indian, Muslims on the
Palestme qnestmn 85 86.

Withdrawn. 1819,

Frontier Policy_ of Govarmpent;
(Disallowed by the Governor Geué-
qL g8y d‘l}l):n 529« o pre() i

gg Econumld @W sﬁé }

Japanese |

1 Disallowed hy the Govemur (lene- {15l

Hunger-strike of political prisoners
in the Andamans. 530, 559-77.
Adopéed. 57T 1o o

Hunger-strike of  the

1 polit,icn] prisoners.

) Aﬂda\mms
(Barred).

Inm]eqnute representahon of Mus-
balnians i certain Provineial Cabi-
‘nets  (Disallowed hy ‘.he Goyernor

_ General). 611,

.I.ddmiz mtarhts at: Za.nmbmv 89,

iy

Imlmnummte n-«uulta and oulrages
made! by! British soldiers. at: Dag-
shai, (Dlsa]lu\ved) 2670.

Indo-British* Trade + megotiations
(Withdrawn). b528.

Inguiry. about ' the . Blhta. leway
digaster. | (stnllowed) 1819.

* Military aid, to. Burma, (Disallow-

'c% by the Govpmor v@eneml)

. iy T

: Mlsrepresentahon
and asplratmns
Conference. 88.

Mr Mudles Enqmry

the Bengal Nagpur ;.
affairs. (\In‘ moved). -529.
Mr.! Mudie’s Enquiry: Report into
the  Bengal  Nagpur Raalway
~affairs, (Raled out

Negotiations between th
f']-Indla and the Prinees in res-
944,' 966

“of Federation.

Cheth ( ons “the “ North-West
=S g"i&dﬁ“&f"’ ‘(Disallowed by the
Governior 3%

edm'nl). T616. -

BT Y (7 $
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ASSEMBLY DEBATES,

A1

ADJOURNMENT (S)—coneld.
. Motion. for —— re—concld.
Pancity' of . Muslim: Ministers in
certain - Provinees. (Disallowed
by the Governor General). 616-
17.
Perpetuation of the Ottawa Agree-
ment.  (Not moved). 415,
Position of Indians in  Zanzibar.
(Barred). 530,
Protection of the in'erests cf Indians
in South Africa. 88.
Not moved. 89..
Recommendations of the Wedgewoud

Committee’s Report. (Not inow:
ed). 529.
Refusal by the: Law Member tc
answer a  question  regurding

Amendments'{o the 4fovernment
of India Aet. 2493. . .iia
tion of the Imperiz
retariat.  (Disallowed = hy  the
Governor General). 445,
Royal Commnidsic
chgfetst?rfle.the(DisZil|m\'v:l chy  the
Governor (eneral). 617,
ngi of “Banls Matram” by
Suﬁ‘t::ﬁm Meniers of the  Madras
Legislative Assuliy. 2491.»:)3;
Trade agreement with Great Britain,
2747-52. x
Raled jout,, 2752,
Train disaster near Dinapore Station.
sin (Not moyed). 444,

ot Motions for ——
Assembly. 2028;
Resolutions and  motions for ——
2100,
ADJUTANT GENERAL'S BRANCH—

estion 7o certain elerks of the Adju-
Qntant General’s Branch on Deputa-
.+ tion. 1649. % :

ADMINISTRATTON(8)—

~ _—— of Jail Rules; ete. 674-75. |

ADMINISTRATION(S)—contd,
Question re—contd,

Books and Leaflets prosésibed by the
Central ~ Government ' or —.

System of ——— in Sam Ranizai and
Swat Ranizai areas'in the North-
West Frontier Province, 144,
ADMINISTRATIVE POST(S)—

AQuesﬁhon re giving of preferenco to
Indians in the higher —— in fhe
Indian Medical Service. 2795-97.

ADMINISTRATIVE REFORM(S)—

See “Reform(s) 7

ADULT EDUCATION—
See “ Education .
ADVERTISEMENT (8)—

Question re—

—— for posts created on..gertain
Railways:  AB70-Thsumese o o
Amount paid by the Publicity Sncic-

in'ithe Tndian Legislative |,

ty for using the telegraph posts
for —. 2302.07.
Contract for —— on telegraph and
telephone posts, 2547,
Government, —— given {0 news

papers, 1381-83, 2474.75.
Supply of eourt notices and Govern-

ment —— fo Wvernacular news-
papers in Delhi for = publication.
023-25,

ADVISORY' BOARD(S8)— 1 -
Election: of a' Member to the Ccntral
£071 —— of Health, 2412;
Question  re. meeting of the - Central
s -——of Health held at Simla. 2056,
ADVISORY BOARD OF HEALTH—
See  Centra] — ", i
ADVISORY COMMITTEE(S)—
Seo “ Committee(s) ',
AERODROME OFFICRR(S)— "
Question re reeruitment of —— and
Assistant —=, 2026,

ABRONAUTIG(S)—
Question re scholarships given ir
-~ — branches of —, 202:1}38{ =

hﬂ“.m-—.« el hamT e
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AEROPLANE(S)—

Question re hand-bills thrown hy -—
in the tribal territories in.the North-
West Frontier. 1380-81.

AFGHAN DETENUS-—
. See “Detenus ”.
AFGHAN PRINCE(S)—
See *Prince(s) ",
APGHANISTAN—

Question re—

Arrest of Mr, Nasim Jan of Peshawar
in ——  2227-29.

Students of Lahore Colleges who
went to — e 1K s o)
A?BIC%N»MQBMGOB(S)—‘
See “Mortgagor(s) '
AGE(S)—
Question re restriction on the reeruit-

ment in the Postal Department.
755-56.
AGENT(8)—
Question re— :

“Appointment of —— in certain eolo- |
i mies for the protecsion = of the |
rights of Indians. $93-94.

2! _‘Appomtment of an —— to look
L= - the - sts of Imlmns in |
Burma. 14 .

Appointment ‘of " Indian —— nr‘
Trade Comniissioners in vertain
countries. = 2622-25. :

Proposal to send Indiant—— to

certain Colonies to look after the
interests of Indians. 1243.
Refusal of ; the ——; East . Indian
Railway, to receive deputaiions
from the East Indian Railway-
men’s Union, Lucknow. 1083-54.

Removal of certain drivers from ser-

vice in disregard ‘of subsidiary
rules framed by the —, Enstt.m
Bengal Railway. 74.

,AGE,‘NT GENERAL—

Questlun re adult edueation for Indmnsr
;- and ap ointment of an — iy
Brmah 1702-03.

AGRA—

Question re—

Delay in the registration of Nai
Dumnia, a Hmdx Weekly published
from —.

Re-instatement of Pundlt Chandra-
bansa Sharma, Branch Postmaster,
Malpura, Distriet ——. 1715,

AGRA BAH BRANCH—

Question re —— of ‘the Great Indian
Peninsula Railway. 1799-1860.

AGRA CANTONMENT CABIN-—-

Question re absence of a bm'lga on the
erossing ‘of ‘the An:tadagner Road
47 and the —. 1800, =

AGRA JAGNER ROAD—

Question re absence of a bridze on the
erossing of the and the Agra
Cantonment Cabin, 1800.

AGREEMENT (S)—

—— between the Government of ‘the
North-West Frontier Provines and
the Reserve Bank of Indm luxd on
the table, 2493-96.

—— between the Reserve ' Baux of
Tndia and the Government of Bengal
laid on the table. 2859-63.

—— hetween the Reserve Bank ' of
" India’ ‘and'  the  Government = of
Bombay laid on ‘the table. 3101-97.

—— between the Reserve: Bnnk of

OV, tIﬂdla andl the Government of Bibar,
Orissa and the Central  Provinces
and Berar, and the Supplemeptnl.
with the Imperial Pank" of

India laid on the table. 772-85,

—— between the Reserve’ Baax of

India and 'the Governments of

Madras, the Punjab, ‘Sind,’ Assam

and the United Provinees lail on’ the

table. 90-109.

Motion for Adjournmeni re perpetuaf-

tion of .the Otta\va b 449

. Question re— I

Negotmhon for a Trids — w:ﬂl

| e Gsyonnmﬁrﬁ?

Negotiations for *‘an Inrlantxsh
Trade ——. 2113-14, 2635-38. |
Negotmhoua‘ i’or t;lda:

» foreign countries.
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AGRICULTURAL ASSISTANT(S)—
Question re— g
Shifting of the headquarters of the
—— in the Delhi Province., 2823.
Utilisation of _Government _imple-
ments ‘and bullocks, ete., for pri-
yate eultivation by the —— in the
Delhi Province. 2823,
AGRICULTURAL, DEPARTMENT—-
Question ‘re bulls and cows distributed
free by the Central ——. 1243
AGRICULTURAL PRODUCE—
Question - re improvement in faeilities

for the marketing of —— from. yural
areas. 2313-14.

AGRICULTURAL PRODUCE (GRAD-
" ING AND MAB.KING} BILL— ¢
See “Bi’ﬂ(s) 2 T
AGRICULTURAL PRODUCTS—
Question re—
Activities regarding the grading of

2560-61.
Leyy of a charge on carts carrying
ﬁrewood and from DBrilis]
to  Pondicherry. 1253
3. :
AGRICULTURE—

Question re revision of the list of Ver-
nacular Newspapers  supplied:; with
publications on ——. 767,

AHMAD NAWAZ KHAN

NAWAB SIR—

Maslem Pelsonnl Law (Shﬂat) Apph-
cation Bill—

Motion {o consider. 1435
Consideration  of ' cianses,
1846, 1848.

Muslim Intestate Suecession' Bill---
Motion to refer to Select Committee

© 1408, 1409, 1418.

Motion for Adjournment ré amend-
ment of Indian Leglalnuve Assemnbly

- Rules, 483, Y

Resolution re Constituent - Assembly

1- 11 1018,:1927:29.

AHMAD, MR, K—

*' Trade Disputes” (Amendment)" Bill—
Mz;ggn to refer t6 Seleet bomunﬂ:ee

MAJOR

1845,

AIKMAN, MR, A

Insurance Bill—

Consideration of elanse 9. 1274—75.
AINDRI—
Question re delay in enferting ‘Sanitary
Rules in —— near Simla. 1:18—1.)
ATR ACTION(S)-—
Question re types of —— on tlie l'ron-
tier employed during the Waziristan
Expedition. 664-67.

}‘LIR‘CONDITION-ED;COACH(ES)—
See “ Coach (es) 7.1
AIR CONDITIONING—
Question r¢ of barracks for Brifish
soldiers. 1867-68.
AJIT ST.NGH, SARDAR—

Question re whereabouts of- -hs--n‘ni
restrictions against - his cnfry . into
India. 437.

AJMER—
Question re—
+ Acquisition of @ building: ia Purani
Mandi, ~——, to ptmde a liyuor
shop on rent 9. %55
Grievances of Muslim npprcntmes in
the: Loco. and Carriage Shops af
2661-62.
Issue of railway conesssion tickets
for the Urs at ——. _8641
Issne of return coneessinn tickets
for the Urs at o 2407-08.
‘Mﬁnieipal elections in''——. 2219-

It ——

Muzhm clerks in the office of the
Loco. Superintendent, 2661,

New rales. regnrdmz munmp-al elec-
tions in —. 20.

AJMER—MERWARA—
Question re— L
Administration of

Reforms for
2465,

Report of the Ashworth Conymttee
about administrative and mdmlal

X 24(‘1 62.
2461, 24(1_-68

~  reforms in —— 2464 =

~—
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ALAMBADI—

' Question,re transfer of the Post Otfice

w10l ap ——= village in: South Aveot Dis-
triet to erhmrvnmm village, 1710-
LS

ALCOHOL—

Question; ¢ production. of power —

3t

from molasses, 1209-10.
ALTGARH-—
Question re—
Allegations against the Assistant

Indis
2830-31, 2831-

Manager, Government. of
Forms Press, —
32.

"hm &verslty 084-85,

" Removal of the postal seals anc

stamps office from to Ali-
pore Workshop. 1021, 2558-G0.
ALIPORE—

Quos,ion re—

Gmevancea of the clerks of the Cffice
~__of the Controller of Stores, --—,
77" Calcutta. 2311

Removal of the postal = seals nnd

stamps office’ from Aligarh to ——
Workshop. 1021, 2558-60

ALLAHABAD— o wiijra s s
Question re—

Adjustment of luggage rates bet\\ cen
Benares Cantonment and -— on
the East Indian Railwdy. 2621-
22,

Alternative routes between Benares
and stations above on the
East Indian Railway.  54.
Closing of the well ‘near third elass
shed .at the.——— Ra.llwny Station.
e A073-74 p
Diversion- o£ eeztam tmms 10 enshle
(o111 them to touch Benares. and
582-83. i
Rates charged for hides: Erqm —
and Cawnpore to Caleutts, 68-69.
#0000 Belection of —= as the venue for the
enquiry ‘of the Bihta : railway
disaster. 2656-57.

OTT A
SRS

ALLEGATION(8)—

Question re—

against. the Assistant M er,
Govérnment of JIndin Forms ’ru<s,
Aligarh. ,2830-31; 2831-32.

—— against the customs authorities
in Guddalore..  84-85.

—'against the:Senior Supernten-
dent,_of Police, Delhi, 432-33.

“ALL-INDIA BASIS—
Question re eo-ordination of different

kinds: of _{ransports on an, —
1303, 1719-20.,

~ALL-INDIA. ORGANISAIION (S)—
e« Oxgnmsahcm(s) pril sug
ALL-X\IDIA RADIO—

Question re—
Création of a corpomtmn for the
control of 'the ———. ~1004:
Qualifications of “the Contioller of
Broadeasting and the . Chief: Tn-
gineer, ——. 1013 14, 2814-16,

ALbINDIA SERVICES— | 2
Quesnon re diseiplinary rule.s govern-
' ing the members of the Indian Civil
Service and other ——.
"ALLOWANCE(S)—
Question re— ol
—ngentocartamparsonsmths
Geo]ogmal Survey of India. 1231
— p.md to “Sardars Muhammxd
Umar Khan ‘and Mubammac
Sarwar Khan, Afghan . detenus,
1153-54, 1618—19 1634-37, 2486,

2487-88.
s (A Bnhah oﬂiaem and, soldlem.
2217-19.
. Clothing and kit — of a Bnush
soldier. 436.

Cut on ~——of the Rm.lvgay Staff at
. Howrah and Calenfta. 2130
EExemptmn m Tneom al
5 eavi and salary paid out-

‘side British India. /502,77 ALIA
Grant of eompensatory ——

‘0 certain

b xoﬂiths of the  Posts. and Tele-

graphs  De egt, lx};’Snnln
2299-2300
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ALLOWANCE (8)—contd.
Question re—contd.

Grant of house rent —— to the
fitter khalasis of the Eastern
Bengal Railway at Chitpore. 858,
2407.

Increase in the —— and pay of

British soldiers. 1151-52.

Non-payment of certain —— to tem-
porary guards in the Delhi Divi-
sion of the North Western Rail-
way. 2137.

Overseas —— to the Indian Troops
proceeding to China. 1638-30.
Prosecution of employees of Jawmal-
pur Running Shed and  stoppage
of of Permanent Way Staff

at Jamalpur., 2650,

Restoration of travelling

— to

+ hamals working on certain stations |

on the Great, Indian Peninsula
Railway. 1327.
__Separation —— allowed to British

* soldiers. 2472-73.

Subsistence —— paid to the mother
of Srijut Panchanan Chakravarty,
a'detenn in fhe Deoli detenfion
camp. 2487,

Travelling — for Governmeut ser-
vants, 3087.

ALMORA—
" Question re—
Degision 6f —— income-tax eases at

‘Bareilly. or Bndqon. 1703, 3187.

Dilapidated condition of the Aditya
Mandir in Katarmal village of the
—— Distriet. 995-96.

TIncome and expenditure of the -——
Cantonment. 1886, 3038.

Oceupation of “Ramsay House ” in
the —— Cantonment by certain
officers.  1619-20, 2927,

Payments for cutting of trees in {he
_—— Cantonment. 1886, 2411.

AMALGAMATION—
 Question re—

. —— of the Indian and the London
Stores Departments. 985:86.

AMBALA—

Question re—

Death of one Kapuria, sweeper, em-
ployed in the Mountain Artillery
Training Centre at the —— Can-
tonment. 2220, 2669.

Grant of a piece of land to a private
gentleman or firm in the —
Cantonment. 1629, 2410-11.

Uncovered platforms at the ——
Cantonment  Railway  Station.
26-27.

AMENDMENT (S)—

Motion for Adjournment re—

—— of Indian Legislative Assembly
Rules. 4486, 475-92.

Refusal by the Law Member to
answer a question regarding —-—
to the Government of India Aect,
12493,

Question re— :
S~ 5F Postal Tasurante Rlﬂeq 758,
—— of the Tndian Companies Act.

830.

Proposal for an of the Govern-
ment of India Act. 3173-74.

Resolution re to the  Indian
Legislative Rules. 368-85, 446-53,

AMERY REPORT—
e “Report(s) ¥,
AMIR HATDER KHAN, MR.—
Question re—

Certa.ln facilities o —— derained
Begﬂngmn Il'I of 1818,

of —— detained under

Release
Regulation TIT of 1818, 2736-37.

ANDAMAN(S)—
Motion for Adjournment re—

~—— hunger-strike. = 772.
Hunger-strike of political Prisoners
in the —— 530, 559-77.

Hunger-strike of the —— politieal
prisoners. 608,

Question re— il
—— hunger-strike. 40-50.
Hunger-stnke by pohtmal prisoners
in'the —. ' 1401-02
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ANDAMAN(S)—contd.
Question re—contd,
Hunger-strike by prisoners in  the
—. 1152-53, 2731-33.
Hunger-strike b%éen‘onst prisoners

in the —.

Notes on his visit to the —— by Sir
Muhammad Yamin .« Khan. 2398-
2407.

Prisoners confined in the Cellnlar
Jail in the 443.

Prisoners in the —— suffering {rom
certain diseases. 1387-90.

Prisoners in the —— suffering {rom

dyspepsia. 1386-87.

Qualifications and socml . of
e 3

Repatriation of prisoners from the
2099-3002. '3015-16.

Report of the two members of the

Indian Legislative Assembly “sont

to_enquire into the ‘conditions of

prisoners in the ——. 65455,
State of health of seven —— prison-
e ers. 2044-47,
Withdrawal of political pnsoners
from the ——. 1140-41
ANDHRA(8)— :
%a ion re representation of — in
. the Poss and Tel s Depart-
il LR

ANDHRA UNIVERSITY— & nas
Question re—
Non-reeognition of the Medical Col-
lege of the —. 1711-13.
See also nnder ¢ Umverslty(les) D
ANEY, MR, M. §.—
Appointment of — to the Coumuttee |
on Petitions. = 772:
Co]zglltiliol of Coastal Traffic of Indm
Motion fo, refer to Se!eot Cnmmxttee
1023, 1052-54.
Deniand for Excess Grant for 193536 |
in respect of Delhi. 3236, !
Dl};gah K.hﬂwaJa Saheb (Amendmnr.t’) |
o Bill

' Conmdetatmn of elanses. 8240

ANEY, MR. M. S.—contd.

Indian Mines (Amendment) Bill—
Motion to refer to Select Comtaittee.
Consideration of clauses. 3058-59.

Insurance Bill—

Motion to_consider. 786, 809, 897,
955, 1183-90, 1193, 1205, 1243,

Consideration of—

Clause 2. 1272, 1275, 1281, 1667,
2872,
Clause 6. 1374, 1694, 1728, 1732-
33, 1745, 1752.
New clauses 26A, 26B, 26C and
2269.

26D.

Clause 27. 1992-93.

Clause 35. 2280, 2323, 2335,
2351

Clause 36. 2437, 2440, 2442-43,
New clause 36. 2429-30.
Clause 37. 24-53-54, 2597, 2509,
2601, 2603-04, 2606.
New clanse 38A. 2612, 2681.
Clause 39, 2166,
New clause 43C. 2618-19.
Clanse 86. 2713,
Clanse 88. 2766.
Clause 91. 2755,
' New clause 100B. 2773.
New: ulnm 103. 2790
New clause 107, 2867. T
New clause 108, 2792, )
Third Schedule. . 2904.
Motion' to pass. 2967-73, 2975.
Moslem  Personal Law (Shanat) Ap-
pl\catxén Bill— -

Motsmn to “consider. 1435 1442,
1827

Consideration , of clauses. 1831,
1844-45, 1861.

.- Motion for Adjournment re—

' _Amendment of Tndian Le‘g'lslahvc
Assembly Rules. 484-86. =)

<+ Appointment of Mr. 8. P. Chambers

“n+ from England ias Chief. Commis-
sioner: .of Income-tax. 3167-68.
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ANEY MR. M;'S=—contd!

Motion 're' Report of the Indian Rail-

. way - Enquiry Committee. - 696,
715-16.

Mushm Intestate Succession Bill—
Motion to refer to Seleet Committee.

= 1418-24, 1425.

*' Patna Univeristy (Amencment) Bill—
Motion to consider. 3067.

Point of order raised by Mr. M. Ghias-
uddin as to whether the proceedings
of Seleet Committees are not con-
fidential - and whether they can be
diseussed on the floor of the House.
1433.

Question re—

Broadeasting expansion | Scheme.
7. SR

" Export of monkeys, 3181,
‘Reduetion in the duty on paper used
for newspaper printing, 2135,
Recuction of duty on paper-used for

newspaper printing.  2833.
Rise in the price of petrol. 2134-35.

Question (Supplementary) re—

Activities regarding the grading of
agricultural produets. 2561.

Creation of the Federal Railway
Authority. 2090,

Improvement in facilities for the
marketing of agricultural produce
from ‘rural areas. 2313

Lives -and 'property of Indmns in
China.’ 1640,

Making ' India sel!-‘s&ppurhdg in the

. matter of quinine. 1002,

Municipal elections in Ajmer. 2219.

Opening of a saving bank branch in
the Dantar post office in the
Hazaribagh district.. 2310.

s Overlooking of the claims of Hindus
* ' in "Post Masters’ Grade in the
Fntehgarh Postal Division. 515
Reduction of * eetfain taxes in the
¢ i iJutogh - Cantonment. Bazar, : 2231
Resolution re—
< Appointment " of qualified Indian
=~ Cacets by British Navigation Com-
“panies. »1518::1525:-27. 110

| ANEY, MR, M. 8—conéld:
Resolution re—contd:

Constituent - ' Assembly. 1808, 1913,
1921, 1922, 1924, 1935,

Payment of contributions from' rail-
way revenues to general revenues.
3218-19.

Regulation of production and market-
ing of sugar. 2507, 2523, 2527,

12536:1
ANGLO-ARABIC COLLEGE—
See “ College(s) ”,
ANGLO-ARABIC SCHOOLS—
e “ School(s)
ANGLO-INDTAN (8)—
Question r¢  appointment of an ——

to officiate as Manager of Publica-
h&n% 3083-84.
3 P
ANGLO-INDIAN AND - DOMICILED
EUROPEAN ASSOCIATIQN—LT
Question re levy of income-tax from
the; ' staff employed in the —
Calentta. 75.
ANNAMATLAT UNTVERSITY—
Question re formation of a Uniyersity

Training Corps for the ——. 2747.
ANNEXATION— =
Question re of the tribal territnry

and extension of the frontier of
India to the Durand Line. 440-41.

ANNUAL CONTRIBUTION(S)—
£ Contribution(s) ik

M CAGITATION— -
Queshon Fe —in Ceylon. '996-97.

ANTLINDIAN FEELING (S)—
Question re — in Ceylon 760—61.

A\TTI INDIAN FILM(S)—-
See “ Wilm(s)?’.
ANTI-NATTONAL (‘A\TPAIGN—
Question re carried by the
authorities of the .A.hgar'h Muslim
University. 9841
ANTI-RABIC HOEPI’I‘AL— a
Question re for puhents
in the === at Delhi. 70.

Aokt
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ANWAR-UL-AZIM, MR. MUHAM-
MA 3

Moslem Personal Law (Shariat)'Ap—
lication Bill—
Motion to consider. 1436-37.

Question’ re—

Engineers _recruited by the Assam
Bengal Railway. 3021,

Installation of loud-speakers in the
Indian Legislative  Assembly
Chamber, 1576.

Insufficient accommodation given to
the Legislative Assembly Depart-
‘ment in the~ Kennedy Honse,
Simla, 1240-41 i1

Muslim* omneish mrmam De-

; partment of the Assam 'Bengal

550 "Rulway 1319, 3021.

S Officers  recruited by the Assam
Bengal Railway in the Awudit De-
partment. 1319-20, 3021.

Officers serving under Mr. A, P.
Hume, officer on ‘speeial duty in
connection with the Delhi Improve-
ment Trust. 72. _

-~ Postrum used by the Members of the
French Chambers for “delivering
speeches. 1576,

Posts  sanetioned for the Delhi Im-
provement Trust. 72-73.°

ﬂ‘"“.l“lhi'ng ‘over of the Assam Bengal

* ' Railway by Government. 1319.

T. I. As. on the Assam Bengal Rail-
way. 1319.

Traffic Inspectors on the Assam
Bengal Railway. 1319, 3020,

Travelling Inspeetors of Aceounts on
the Assam Bengal Railway. 3020.

APPEAL(S)—

- Question re—

from owners of tea estates and

cases sent to Govemmeut by the

Indian Lwensmg Cmmmttee
2397.

—— of fhe Tast Tndian Railway
"Fmployees withheld by hmq\nnal
Superintendents. 1311-12.°

———, petitions or memorials sub-

- ymitted by the rmlway staff. 2144

*__'_45 S s e o §

APPEAL(S)—contd.

Question re—contd.

L
9

Disposal of against orders of
Cischarge or dismissal ‘on State
Railways. T4-75.

Tneome-tax —— in_ Bihar. 2036-37.

Penalties! referred to in Rale 2 of
the /Rules’ " regulating  discipline
and rights of: —— of non-gazetted
Railway  Servants. 2136. .

APPLICATION (8)— : =3
Question re —— for admission fo
examinations -~ conducted by the
Federal Publie Sm:nee /Commiission.
S e ¢
APPOINTMENT(S)—
Question re—

Advertisement for Posts created on
certain Railways. 1510 71

i Liop  qualified Indian Cadéfs’ by

British 'Navlgnhhn Compames
1490-1538.
Conversion  of  upper ' ‘division

vacangies into lower division posts
in the postal Department. 1482-
83.
‘Creation of posts of Under Segre-
taries in the Department of Eduea-
tion, Health and Lands: 765-67.
107 Inereases in pay of — of Ra‘ilwny
: employees. 2145, | i
TIndianisation of higher posts in the

Government of India Depart-
ments.  433-35.

New —— made in the Finance De—
partment. 519-21. S

.. Posts: sanetioned for tha Delhi Tm-
provement Trust. 72-73.

Proportions maintained o

to lewnv Semées 178‘7—S‘

APPRAISER(S)— o
Question ré. and- Examiners in the
~ Cnstoms House, Knracln. 1464-65,
—...2409-10. —

Lo
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APPRENTICE(S)—
Question re—

Grieyances of Muslim —— in the
Loco. and Carriage Shops at
Ajmer. 2661-62.

Persons recruited as —, ete., in

certain hranches of the Ben~al ’nud
North Western and Rohilkund and

Kumaon Railways. 2123.24.
Persons recruited as —— or as per-
manent incumbents on railways.

2122-23,
APPRENTICE MECHANIC(S)—
See “ Mechanie(s) ”.
ARAB LEADER(S)—

Motion for Adjournment re arrest of
the Grand Mufti and other —— in
Palestine. 3038.

ARAB MORTGAGOR(S)—
See “Mortgagor(s) 7.
ARBITRATION = (PROTOCOL AND
'CONVENTION) BILL—
See “Bill(s) ”,
ARCHAEOLOGY, ASSISTANT
SUPERINTENDENT OF—
See “Superi dent of A

ARCHAEOLOGICAL
MEN'

Fidanl

5.

»
v

DEPART-

Question ‘re—
Budget allotment for the —| 764.

Proposal to 'send an officer of the
o % abrqad for museam tta.mmg

of‘ A
dents, —; 1233-34,
ARCHAEOLOGICAL SURVEY-—
o Question re:—— in certain areas in
India.  2004-05.
ARCHAEOLOGY—

_Question re appointment of one Mr.
Waddington as an Assistant Super-
‘intendent of ——. 1468-69.

ARCHAEOLOGY, DIRECTOR
GENERAL OF—

Question re - places visited by the ——.
- 1469-70.

'_4.5 b

Ve

|

ARM(S)—

Question
army.
ARMY—

Question ine—

Availability of the Incian —— for
the defence of Burma.—645-47.
Expenditure incurted on the British
Section of the —— in India. 519,
Grant of a fifth meal to the British

—— in India. 417-18.
Indians employed as Sub-Divisional

re purchase of —— for the
222192,

Officers iu the 931-32, 1633.
Nominations to the —. 1641,
Non-employment of Indians as Sub-

Diyisional - Officers . in the, ——.

668.

Purchase made by the —— through
X tb& Indmn Stores Department,

Purdmsa of nrms':hrrﬂr—-r—-.,
2321-22;

Recrnitment  of  Biharis as officers
and soldiers in the 2229-30.

Recruitment of overseers as Sub-
Divisional  Officers - in  the
668-69, 932,

Re-organisation,
equipinent of
3003.

Rural - reconstruetion  and -assistance
to eivil authorities by thel Incian
—.  429-30.

Unsntlsfaotory condition of &e ——
in_India, 423-25, .. .-

mechanisation and
the in India.

YRS

| ARMY' (AMENDMENT) BILL—

e “ Indian ” under “ Bill(s) ”.
ARMY HEADQUARTERS— 5
Question re promotions in the Minis-
terial Establishments of the ~—-.
1650,
ARMY LEAGUE—

Question re formation of an: in
Great Britain to xmprove conditions
of Army Service in India and other
countries, ete. 1622-24.

ARMY OFFICER(8)—

I

" ‘Question ‘re tours of —. 1624-26.
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ARMY ORGANISATION—
Question ~ r¢ "—— and re-equipment.
2738:39.

ARMY RE-EQUIPMENT—
Question, e _army organisation and
2738-30.

ARMY SERVICE—

Question 7¢' formation of an Army
League in Great Britain to improve
conditions of = in India and other
countries, ete. 1622-24,

ARMY TERRITORIAL OFFICERS—

Question re grant of permission to pass
foreign, languages to Indian —.
1880.

ARMY VETERINARY. CORPS—
Question  ro * debarring graduates of

i Veterinary Colleges in India from
appearing at the compefitive ex-

amination- for appointments in the
Indian ——. 1882:83.
ARREST (8)—

Motion for Adjournment re of
the " Grand Mufti and other Arab
leaders in Palestine. . 3038.

'Question ro—

—— of Mr. Wasim Jan of Peshawar
in Afghanistan. 2227-20,
Arrest of Muhammad Zaman Khan

- of Sardara under the Frontier

' Crimes

ARTICLE(S)—
Question ro—

— - ‘entitled ¥ Co-ordination of
Research ” published in the Hindu.
2545-46.

—— entitled “TIndia and Imperial
PDefence ” published in the Hindu.
658-61,

—— exported to and imported from
India in Peuba and Zanzibar.

0% SA1082, 4
ARTILLERY PRAC';.‘ICE—— x
Question re m‘lltarv Manoenvres or
~——— near villaze Bablna‘m Jhansi

_ District. 1147-48. =
LRYA MARRIAGE VALIDATION
Ty

Hns s Bﬂl(a) "..

AS A MANS'HAND— !
Question re attacks on Indians in tha

book '“——" by Miss Southgate,
2217,

ASAF ALT, MR. M.—

Démand for Excess Grant for'1935-36
in  respect’ of Delhi. 3235,
3236.

Moslém Personal Law (Shariat) Ap-
lication Bill—

Motion to consider.
1435.

Muslim Intestate Succesion Bill—
Motion to refer to Select Committee.
3 417 1424—25._

Pafna University (Amendment) Bl.ll—
Motion to consider. 3073-74.

Question re—
Allegations against the Senior Super-

gétendant of Police, Delhi. 432.

1431, 1434,

Attending of a  publie entertain-
ment by the Senior Superinten-
dent of - Police, Delhi. 430-32,
2216-17. -

Construction of additional quarters
for the staff of the Government of

_India Press, New Delhi. 3]_14.

Cm‘ut;lt(ml oi‘f Laﬂ)em‘pora.t:ou. for the
control o ¢ All-India- Radi
ar el =
Ertemment of - Maulana Husain
Abmad  Madani  and = Maulana
Nuruddin from Delhi. 926-27.
Financial aid for the dev elopment of
incustries in the Delhi Pr
522-23, 3020. £ g
Giving of preference to Indians in
the higher administrative posts in
the Indian Medical Service, 2705

Gnevances of the people of;the Delhi
Province, 55,

‘Handing over of postal oﬂimn]s
the Palice. . 907-65, o

TR
q'eas& in _the nnmber £ eertam
... erimes in Delhi, 430, =

Indian TLegislativ Amu Elee
= toral Roll for Daelhx_ sssy 2

SL
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ASAF ALI, MR. M.—contd.
Question re—contd.
" Non-Extension of. Acts designed for
© the relief of rural indebtedness to
the Delhi Provinee. 522.°
North-West Frontier Tribes engaged
3t in, hostilities with the British
<~ Indian Forees, 1014-17.
Refund of securities to newspapers
¢ and. preses in; Delhi. 925-26.
Representation of the old boys of
o0 the  AnglosArabic | College  anc |
Schools, Delhi. 757. {
Resolutions of the Delhi Ptovmcm.l
“Postal“and Railway Mail Service
“Conference.” '998-1001.
. Sale of plots in New Délhi.” 55.

> Snpp]y of court nohces and Govern-

ASAF ALI, MR. M.—contd.

Question (Supplementary) re—eontd.
Expenditure=on froops and. officers
in the Budget Estimate on Defence
Services. 2723, ‘2724,
Hill stations ‘where British troops
g0 in summer. 2465,
Holding of meetings and flying 'of
the mational flag in eontonment
uareas. 2740, .
' Inauguration: of the' Federati 18.
Indian  troops ibl\j!.sid'e
~ " British India. i
! Indianisation of higher posts in the
Government of India Departments.
2460.
Inferest  accumulated’ on’ "Postal
Saungs Bank and cash certificates

serving
2721,/2722.

ment 8 ts to i lar belonguw to - Muslims,
newspapers in Delhi for publica- |
oo Uon, - 923-95. "  for: mcorporatxou
,Wlthlmldmg of a telegram seut to in the Instrumenﬁ"
the Students Conference by Mr, 846.

S. Satyamurti. 1241-42.
Question (Supplementary) = re—
Alleged* propaganda against any
demand for the Teduetion of
+ 7 Defence Services. 2735. - !

Andamans hunger strike. 48.
‘Appointment, of a Station Director
for the Peshawar broadeasting
“ station. 3085.
Appointment of Musie Directors in
1 brondcastmg staLmns 3082,
4 ﬂ.nd re-eqn.lp-

~Article entitled % Tnéia and Tmperial
Dei‘ence 7 published in the Hindu.
660.

“Availability of the Indian Army for
- ‘the defence of Burma.

British Indians kidnapped by the
tribes on the North- West Frontier
‘Provinee: 2480.

British troops gomg to hill statmns
o SARiaAaT!

CGonsultation of the Tndian Legisla-
(im0 five Assembly on ~ important
matters Donﬁhg ‘before the League
oald wof Namons. 8427 :

Non-employment of Indians as Sub-
Divisional - Officers in the Army.
668.

Permanent loeation of certain oﬁices
in New Delhi. 3095,

Protection-of the. life: and property
of Incians in Shanghm 2736,

Publication . .of the repnrt of the
British expert on' broadeasting in
Indin. 2813, 2814. =

Reforms for AJmm'»Mermata.. 2463

prisoners from the

_Andamans. . 3002,

Resentment — amongst Indians and
Muslims against the report of the
Royal  Commision: on Palestine,
920.

Retention of Bntlsh troops for
internal seeurity purposes. $

Revision of Goyvernment’s poh
the ' North-West  Frontier.
663,

Rules t T el ms to' ﬂle Inémn
Tegislative ~ Assembly ~ from the
United Provineces. 834
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ASAF ALI, MR. M.—contd.
Question (Supplementary) re—concld.
Seheme regarding the Indian- Army
i “Corps-of Clerks.  2485.
Separation  allowance * allowed to
British' soldiers, 2472.
Situation on the Frontier.
651,
Perms. of settlement offered fo the
Waziristan “tribes. 2456, 2457.

649, 650,

Resolution re-—
Economics in the Central’ Govern-
ment ' expenditure.. 1097, 1098,
1099;-1100, 1166-10, 1120.

India’s thh%ma from the Mem-
bers'hxﬁ”ﬂi' m&m&m :
i e m AR

ASGHAR LI, SHBTRH—

" Oath of office. 1090,

ASHWORTH COMMITTEE—
Question re report of the —— abont

administrative and judicial reforms
in Ajmer-Merwara. 2464.

ASTATIC(S)—
re_position. regarding mixed
I %f land by

Question
mmuagﬁ and possessio
in. South Africa.

See iﬂnﬁﬁﬁle» & ssiinb mall
ASSAM—
Question re—

Certain _staff. in the Ofices of fhe
Comptroller, Shillong, and Deputy
Comptroller, ——. 50405

Coal mines in ——, 2577-78.

Existence of eompulsery or foreed
labour in ——. 2049-50,,2490-91.
Incdme-tax,mahsed from and
the managing firms o f@a estates
~An Calcuttn._.Bﬂ

Labourers in’ the Dlg .;oxlﬁelﬂs i
2578.

g3

i :
Ass&xm BENGAL RAAILWAYL— !
¢e “Raifway(s)”. 1 ‘

ASSAM, GOWWNT OF—
Agreements between. the Reserve Bank
of India and fhe Goyvernments . of
Madras, the Punjab, Sind, - and
‘the United Provinees, laid on the
table. 90-109. ¢
ASSAULT (8)—"
Motion for adjournment re—
Indiseriminate and " outrages
made ' ' by  British soldiers at
Dagshai. 2670,
Question fe—
— of an Indian Government ser-
vant in the Vlzagnpatam ‘port.

2644—45
#'s a3y u,.j':tl '«um“ dEgL V«.}; ¥

,‘Qqeahon re—:
Purchase of the Grand Hotel for
Federal in Simla, 3177,

ASSENT==
Governor General’s

89,

CER(S)—-
“Aerodrome . Officer(s) ”. el
‘ASSISTAI\T INSPECTOR(S)— =
Question re— 4
Applieations mv:ted for the post of

. — in the Wateh and Ward
. partment  of Eag;aiﬁéll):r:

Efﬂ&'a . 1808,
ASBIBTANT MANAGER—-
“"Managé:(sfy” TR AT,
ASSISTANT MISTRY(IES)—
See “Mistry/(ies) 7. :
ASSISTANT S]LCRETARY(IES)——
Questmn re— :

-~ partment. '1650
ASSISTANT SIGNAL ENQIN];EB—
See “ Signal Ellgmeeer" St
»ASSISTANT smmm;nm 'mx('é)—-

ASSIS’.[‘ANT =TI B
A sﬁpmm*mk&a

ASSISTANT AERODROME OFFI-
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ASSISTANT SUPBRINTENDEVT or
ARCHABOLOGY—

' See “Superintendent 'of Archneo]og) 5
ASSISTANT TRAFFIC .SUPERIN-

TENDENT(S)—

See “Traffic Superintendent(s) ’*.
ASSOCIATION(S)—

Election of a member to the (iovern-

ing body: of the Indian Reseurch
Fund 694.
Motion 7¢ election of a member to the
Indian Research Fund —.  306.
© Question re— g
Acknowled t of icati
from , ecommercial bodies, ate.,
by the Railway Board and Ad-
ministrations. 2664, 2665-6¢,
- 1887, -

" Communication of officia] doeuments,
ete., to service unions or'——; efe.
1887 88, 2664-65, 2666.
Grant of free railway passes to com-
_ munal bodies or 1803.
ASSOCIATION, ANGLO-INDIAN

AND DOMICILED EUROPEAN—

See “ Anglo-Indian and  Domieiled
European Association ”.

ATTACHE CASE(S)—

Question re carried free of
charge by first and second class
passengers on the East Indian Rail-
way. 585.

ATTACHED OFFICE(S)—

Question re' examination for recruit-
ment of clerks in the Govemment of
India Secrefariat a.ud ‘5'2&3‘

AUDIT— .

__Question re rights and privileges of
those 'in service after the scpara-
tion of Railway Accounts and —.
77-78, 1072,

AUDIT DEPARTMENT— :
Question re Officers recruited by the
—-{/  Assam Bengal Railway in the —.
1319-20,, 3021,
-AUDIT OFFICE(S)—

Question re insufficient representation

—. 57-63.

of Sikhs in the Posts and Telegrnpbs

AUTHORITY (IES)—

Question re—

competcmt to take cognizance
and infliet certain plu.ushments on
railways. . 2136.

—— for elassifying -certain stalf on

the Kalka-Simla Railway as in-
ferior staff. 2141-42.

AVIATION—

“ Question re training of Indians in
Commercial ——, cte.

3116-17.

AYYANGAR, MR. M. ANANTHASA- l

Indian

Indian companies  (Amendmeut) Bill—
Motions to consider and to refer to

Indian
Bill—

Insurance
Motion to consider.

“ Cldbse 140 1977,

YANAM—

Demand for Excess Grant for 1935-36 '
in respect of —— Exeentive Coun-
cil. - 8230,

Select Committee. 543-44.
Mines (Amendment) Bill—
Consideration’ of clauses. 3054-55.

Naturalisation -

Motions to consider and to circulafe. 1
633-35
Bill—
1250,
Consideration of—
Clause 2, 1263, 1273-74, 2871
Clause 3. 1290, 1330 1333, 1835,
1536, 1340- 42 1349

New clause 3-A, 135354,
Clause 4. 1358,

Clause 5. 1367-68. A

Clause 6. 1686-88, 1737-41.
" Clanse 12, 1966-71.

New clauses 26-A., 26-B.,
and 26-D. 2268,
Clause 27. 11984
Clause 28. - 2083, 2084. ‘
~Qlause  30. 2085.
Clause 31. 5153-54. B
Clause 35. 2282-83, 2354-57.
New ‘clause 35-A. 2419-20,
Clause 37. 2595, 2603.
New ‘Clause 38-A. 2610-11, .
Clause 39. 2172,
~ Clause 421.  2188-90.

26-C.
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AYYANGAR, DR, M. ANANTIIASA-
YANAM—contd.
Insurance: Bill—-contd:
- Consideration. of—contd.
New Clause 43-C. 2616- 17

Clause 56. 2692.

Clause 57. 2696.

Clause 70. 2703,

Clause 86. 2712-13, 2714, 2764
Clause 88. 2767,

Clause 89. 2768,

Clause 91.. 2754, 2755.

Clause 92. 2755,

New clause 97-A. 2757, 2758.
New clanse 100-A. 2769, 2770.

Clause 101 2777, 2785,
. New “A2.4. orsrss.
First  Schedule. 2881, 2883,
2884, 2887,
Third Schedule. 2894-95, 2901,
2904, 2906, 2907.
Fourth Schedule. 2911,

Moslem Personal Law (Shariat) Appli-
cation Bill—
. Consideration of clauses. 1834-35.
'Motion for Adjournment re—
Appointment of Mr. 8. P. Chambers
from England as Chief Conumis-
sioner of Income-tax. 3158.
Indhn"i'nterem at Za.nzihan 404,
405, 406,
Point of order mﬂsd by _ that
firstly the Manoeuvres Field Firing
and Artillery Praetice Bill: is ont-
side the (‘.umpelence of this Legisla-
ture inasmuch as its subject-mutter
must  be related  to: compulsory
acquisition of land, a subject in-
cluded in the Provineial list and
secondly, because prior sanciion of
the Governor (eneral to the Bill
. was not obtained afresh under the
new Guvhmn?ant of l'ndm Act 1935.
3125-28.
Question re—" i
Effect on Indian trn&e due to hosti-
lities between China and Japnu.
2382-83.
Effect on Tndian trade due ‘to tnset- |
tled + conditions ~ in ' the Med: ter-
ranean., 2382.

AYYANGAR, MR, M. ANANTH:\M
YANAM—contd.
Question re—=¢ontd.

Expenditure on troops’ and officers
shown in the Budget estimate on
Defence Services. 2723-2%

Improvement in facilities for the
marketing of agricultural produce
from rural areas. 2313-11

Indian  froops serving
British India. 2721-22,

Indians in Shanghai. 2239-40.

Insult to national flag by British
soldiers. . 2241,

Military training to and armm, of
mvzl population near tribal area

outside

Recrmlment of Indian labourers to
Ceylon. 2312-13.

Strength of troops sent to Hong
kong from India. 2240.

System of marking and, reseryation
of seats in intermediate und third
classes on the East Indian Raii-
way. 67.

Question (Supplementary) re—
Andamans hunger-strike.  48.
Attending of a public entertain-

ment by the Senior Superinten-
dent of Police, Delhi. 431, 432.

Deba‘.rrmg Tndia  from  exporting
- sugar except to Burma. 14 :
"“Indians and Europeans in Shanghai.

1397.

Tnvestigation into the Minor Indust-
ries. 1561,

Leasing out of plots of land to stone

_ merchants for stacking purposes
outside ‘Dhaura ~ Station on  the
Great Indian Peninsula Railway.
15.

Maintenance of adequate Indian
shipping. 2377, ATy

Modifieation ‘of = the  Standing
Orders and Rules of the Indian
| Legislative Assembly. 1082,

New Stipulations for incorporation

~ in the instrument of _Aueession.-
846

L453LAD
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AYYANGAR, MR. M. ANANTH.SA-
YANAM—concld.

Question (Supplementary) re—contd
Official members, from the Provinees
nominated to the Indian  Legisiu-

nve Assembly. 1570,
Preference accorded to the relatives
ot railway employées for appo:rt

ment. in the railway sérvices. 595
Proposal to increase 'rniiwu_\
fre ghts. 591.

Proposal to _stop .the working oi
the Cocanada  Kotipalli “Rail-
Twigy. 2121 2T pao! L i
Protection to the glass
1565, 1566
Recruitment of an Elecfrieal En-
gmeer on the Madras and- South-
B e ratta lewny 853,
Recrnitment @ post' of ' Finan-
* cial Adviser ‘to ﬁxe Defeuee De-
partment. 421,
Reservation of  coastal
Indian ships. '850.
Sugar factories eclosed after the 1n-
crease of exeise duby. 1003
Resolution' re amendments to 1 the
gzan Lngxs]mve Rules. . 378-79.

Rules and R/eg'uls.t.mns
Bill—

Trdustry

trade’ for

conﬁmmnce
Motion to consider. 548-49 554,

AZHAR ALL; MR. MUHAMMAD--
Cou!:rol .of Coastal ; Trafic of India

»Mptum o refer to
¥ mittee.

Indian Mines (Amendment) Bill—
Consideration of clauses. 3050,
Indian Securities (Amendment) Bill--—
- Motion to consider- 2935 2938,

Insurance Bill—
‘Consideration of—
Clause 2. 12780
iy Clause- 6. 1733.
j Clanse 26. 2253
Moslem Personal Law (Shanat) Appli-
eation Bill—
" Motion to wnﬁidéf 18%.-/
Consideration of eclauses. ' 1841,

i

AZHAR ~ALI, MR. MUH.AM)XAD-
contd.

Motion for Adjournment re—

Appointment - of a: non-Indizn - a8
Heonom ¢ Adviser to: the overn-
ment of India. 3250-51,
Appointment of Mr..8. P, Chambers
from England as Chief Conuws-
sioner of Income-fax. 3161,
Mz, Mudie’s Enquiry Report into
the Bengal ® Nagpur: Railwsy
X affairs. (>l2 L]
“ Muslim Intestate Suecession: Bill-—
Motion Lo refler Lo Sele('t Commitlee.

P 14250 A g
Question re—

Ackum\lultmmnt of uommumc_nhons
from... Association, — eommercial
bodies, ete., by the Railway Boord
and: Administrations, 2664,

Appﬁgl,gﬂity of Fundamental Jx.1les

State Railways." 2 ?‘L

Applications for altemhon of aate
of “bivth on the Kast Indian-Rail-
way. 2138,

“ Authority = compeétent o' take ' eog-
nizance and: infliet eertain, punish-
ments on railways.., 2136-

Anthority' for lelassifying - certain
staff on rthe Kalka-Simla Railway
as inferior- staff.. 2141-42,

Classification of the ' stafflin
Railway Board. 2663. o9

Clerks in the establishment: section

£ ' the o Divisional Superinfend-

} ’-Oﬂoe,“Lﬂcknow 2143-44.

8
¥

the

Gorﬁ‘mnmcahon of official  docn-
ments, éte., to Service Umnns or
Assocmtmns ete. 65,

Delay in enforein “Sanitary ‘Rules
yAn c g i&nlnmiﬂ\ 19
f Coronafion Medals
on Railways. 2140, .
Embezzlement in the Lah
Tele-rrupgh Oﬁic‘ei, 2('[3 40,
y he: Nocth-West-

+ Grade to grade advancement ofinon-
1vde \a,gazetted gtsﬁ.on ‘State B,ml\ul"‘
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AZHAR ALI, MR. MUHAMMAD—
contd.

Question re—contd.

Joining  of Railway Unions and
Federations 'by' Railway em-
ployees. 2135-36,

Non-pavmcnt ol Qﬂntaxn allowances
to temporary guards in the Delta
Diyision of, the North-Western
Railway. 2137,

Penalties referred to-in Rule 2 of
the Rules: regulating dldel]l[lr‘t
and rights of avpeal of nonsgazct
ted Railway Servants. ; 2136.

Poliey: of mot--giving retrospective
effect to any measure'-_
Proeéidure for' detailir i
- staff " For training for
20t on! the  North-Western = Railway.
SU02143
Punishments inflicted: on' ' (lazetted
Officers -on State Railways. 2137
Qualifications . ani “pay: of | ielevieal
and technical sld‘f appointed - on
Railways. 2138

v Retirement of | superannuat-x:l Hon-
pazetted staff on, State R;ulways

2136-37.
Rules empowering | the‘ Railway
Board and Admn.mstmtwns 1t

) ‘,zmndlfgs E%N'Rd o), a'qnql ‘theu-

Uhhsnhnn ot swﬂﬁk&? i)f'ﬂn'n
Assismnt Station Master .in -¢on-
nection with, ticket frandieases
at Moradabad. 2135, ;op-

Waiting ‘room! eharges' levied by
Messrs. G. . Kellner and’ Com-

pany, . refreshment: froom
contractors on the Basti:Indian
Railway. 2137-38. ..

. Question (§upplementnry) rE—
A%Mdtingsd _a Public:entertainment
y the ior | intendent. | of
Police, Delhi, ’ig ek

“ Broadeasting sta )
Broadpnstmz Stations, " tra ot
Indians in Bmudcash and

manufacture of radio !-’afa ram
India. ete. 1460. E

AZHAR ALI, MR. MUHAMMAD—
coneld.

Question (Supplementary) ré—contd:
Employment of Mr. J. Rowlatt, 2
Parliamentary Counsel, to revise
- ferms on,which Sf.ates are. to jomn

the I‘edemtmn 916.
Tviction, of Muhammad Al, an
Indign: trader,” from Ab»s;mm.

501, .

Tunctions( 6 the, Railway Adyisory
Committees. 2375,
Junior »Civilians ., brought in ﬂm

.B‘munce Department ior trm.m’n‘g
: DA

i %;h‘o@.eg;nqm Al
‘ Misuse ‘of first elass passes issued to
certain private gentlemen. ~28.
Money. of Scheduled Banks kept
by the Reserve Bank of India
503. &)
Nomination of Official Members
drom the-Proyvinges to the Indian
Legislative Assembly. 600:
Publication of Notifieations
<ing ditles in the Gazetf
1885. y
Railway revenues. 5
Refusal of the Agent ‘Bast - Indian
Railway, to-— receivedepubations
t‘tom m Bast  Indian . ,llh Lwav-
men’s Union {mcgnqgm 1083.
Relahanshxp ween,
General in I
yincial Governments
Repa,tnatmn of prisoners  trom
the "Ardamans. 3002
Uncovered platforms”at’ fhe Ambala
.. Cantonment Railway Station. 27.
Wxthhn]ding of a felegram <ent fc
tsh Students Conference v Mr.
m 12420 0

B

“Resolution re—

Amendments to_ the Indmn Leglsll- =

tive Rules 381—82
Appointment‘of qnahmv,ilndnr
eadets by ' |Bnﬁxh,:mm:
Qompanies: 1505-06.
Ruée?]:nd Regnlations eonhnna;xu
1
”’Mﬂm o @
*Motion to’ paks ‘bkmﬁi-

1453LAD
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B
BABINA—
" Question re—
Explosion of a bomb at — in

Jhansi District. 940, 2057-58.

Military Maneuyres, or artillery
practice. near village in
Jhansi District.  1147-48,

BADEN-POWELL, LORD—

Question re alleged remarks by —
" against Indians. 747-48.

BAHADUR SHAH, EX-EMPEROR—

Question re construetion of & mauso-
leum over the graves of the —
and ex-Empress  Zinat . Mahal.

7 933-34,

RAJORIA BABU BAIJNATH——
Control of Constal Traffio df India
“ Bill—
¢ Motion to refer to Select Commitiee.
1022
“Indian Mines (Amendment) Bill—
"Motion to refer to Select Commit-
tee. 1600.

 Insurance Bill—
Consideration of—
Clause 2. 1270,
Clause 3. 1339,
" “Clause 4. 1356.
"~ Clause 5. '1368.
Clause.6. 1727, 1730, 1749.
" Clause 28, 2253.54, 2261

1284
1340.

New clauses ZGA,‘ 2'30 _and
26D, 2271.,

Clanse 35, 2270-80, 2320, 2324,
2351-54.

Clause 36. 2436, 2437-39, 2440,
2441, 2444, 2446, 2451, 245%-

T ) B T i
Clause 37. 2582-83. -

! Clause 38A. ~2613. ., i ...+
Clause 86. 27141

Eeadmg of Put IV. 2710.

Qnestxon re—
Abohtwn or reduction of stamp duty
n inland bills of _exchange. 2310-

BAJORIA, BABU BALINATH—:ontd.

Question re—coptd.

Acquisition of a building in Purani
Mandi, Ajmer, to pmﬂde a liquor
shop on rent. 79

Attacks on Indums in the book
“Land of the Lingam ” by Arthur
Miles. 2206,

Detention of Ford Buses by French
Authorities at Chandernagore.
2237-39.

Question (Supplementary) re—
Meat allowed to soldiers and ecattie
killed for the purpose. 2472.
Municipal elections in Ajmer. 2218,

2220.

Recruitment of Biharis as officers
and soldiers :in. the army. 223).

Sugar factories elosed after the
increase of excise duty. 1004.

Resolution re. lation of produciion
and marketing of sugar., 253032,

BAJPAI, SIR GIRJA SHANKAR—

Destructive Insects and Pests (Amenad-
ment) Bil—

Motion for leave to introduce. 2038.

Tmport of Drugs Bill—

Motion to refer to Seleet Commitlec.
3211, 3213-14.

Motion re election of a member to the
Central Advisory Board of Health.
1942,

Oath of Office. 1139,

Patna University (Amendment) Bill—

Motion for leave to introduce.
2497, 71 miniy
* Motion to consider. 8065-66, 3063-
69.
Motion  to consider, withdrawn.
3120;
BAJRI QUARRIES—
Question re in the New Deili

Cantonment. ' 1580.

BAKHLE AND HANDS, MESSRS.—

Question re supersession, of —— and
importing of a certain ofﬁcer in the
Home Department. 414-15

BALANCE OF TRADE—
See “Trade(s)”,
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BALLIA—

f Question re public latrine on the ——
{Btation of the Bengal and = Nord
Western Railway. 2363,

BALUCHISTAN—
Question re—
Scholarships awarded-to the: resi-
dents | of —— 3007-08;
Starting of a degree college in'——.
' 3007
' BAN—
Question re—
‘, —— on confirmation of postal elerks

“b in the Bombay Circle. 57

—— on Dr. Har Da al against his
return to India. 2093-95, 2905-
99, 3005-06, 3008:09. . -

'r Hind —7 on the entry of British mis-

. Sionaries into Abyssinia, 441
on. the ‘publieation of - mews-
papers in certain -cantonmenis.
439, 1427, 1645-46.

BANERJEA, DR. P. N—contd. i
Insurance Bill—contd. s
Consideration of—contd.
Clause 5. 1361.

Clause 6.~ 1369, 1370, 13’2 1724,
1728, 1744, 17.)001

Clanse 10/ 1761, 1762.
Clause 21. 1980.

Clause 26. 2247, 2254-56; - 1
Clause 27. 1984, 1985, 2068—69,
2071, 2079,

Clause 35. 2317, 2329.
New: clause 35A. 2419,

1 New elause 2425 2426-""
1S 2420,
Clanse 37 2587 2597 2598.
Clanse 75. 2706-07.
Clause 86. “2711, 2764, 2765.

Clause 87. 2717, 2719-20.
Clause 88. 2766,

| Eox e Third Schedile. 2004,
, Jontribution . entitle ‘ Professor
r‘ Khankhoje “in exile—Lift ' the .Fourth Sclfedu.le. 2909, . gk
——" published 'in the Hitavad. Motion: for Adjournment re—i
| 187879, .. — A%zointmeut of a non-Indian as
it tside India not permiited “Eeonomie Adviser 'to' the Govem—
o Tt b Dt ..‘ ment: of Tndia. 8240.50.
BANDE MATARAM— ; A};pomhﬁent] of Mr. %hr;fchambm
13 rom England’ as
Mgtm‘? for" adJoummentMre smgm-* et st ofgIneome‘ux.u 3161,
; L B8P A st Patna_University (Amendment)- Bill—
%’Zﬁflg'd ;/1”5“1 gy by .+ Motion- o oongxder 3066 3067,
BANERJEA, DR. P. N— - TQMth v
Control of Coastal ;Traffic of India 'Fmployment of persons with quali-
Bil— f‘ozmur;s ll}l accountaney and' ‘cow-
Motion to refer to. Select Comxmttcn gi;::“;:n’t-‘ec%ﬂ ltge Income-tax
11038-40, 1042, 1043, 1047,
Indian Mines (Amendment) Bill— Gﬁ;“gz%ﬁgﬁﬁr el 9&;‘0
d 2 o Eoreb,
Motion to refer to Select Commitiee. pore, Calentta, 2311, G
16409 PTE “Insufficiency of waterways ‘in -~ the
Motion  to consider. 3049. ‘embankments on certain Lnés of
Consideration of clauses. 3052-55. the - Eastern way.
e e ! 2100-01, 2929. 5
Insuranee Bill—
¢ eonsider. 809, 9074 ‘Non-stoppage ~ of - Pnn;nb*u}:m
R Y trains at Jasidih Junetion. 2651-
J raiie) b2, A A
Consideration of— Bk I e St‘ Had
Clause 2. ggg, 1274. Rmhg‘;& 282; Eiie i N
Clause 3. g Shortage of “C7” type quarters im
New clause 3A. 1354. New Delhi. 282820,
‘
4

e e TR TN YN R
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BANERJEA, DR. P. N.—contd.
Question re—contd.

Payment of eontributions from rail-
way, reyenues fo: general revenues.
322425,

Regulnt:on of - production and
marketing of sugar. 2513-15.

BANGALORE—

* Question re— d
Affairs of the Indw.n Institute of
Science, ——. 2286, 3095-96.
Amalgamation of the two Depart-
ments of Chemistry in the Indian
Institute of Science, 2521-

22,
Ap omtmEnt

of Professors  of

ngd;au Instilate

oi Sclenca, 5

Bio-chemical rasearches in the Indmn
Institute of Secience, —. 3087
99, :

Bio-chemistry Department’ ‘of the
Indian Institute of Science, —=—

p 02553

Ehetm-'l‘eehnology Department of
the Indmn Institute of Smence,

. 3096-97. o

Poo\- enlibre of owessors in the
Indian Institute of Seience; ——.

{4 2822,

Procedure for appointment of Pro-
fessors in the Indian Institute of
Hclenea, — 2820-21.

anhﬂoms of members of tac |
‘Governing  Body of the Indian |

Institute of Secience, —— 2555-

56.

Recommendatian of the Irvine Com-
mittee given effect to by the Indian
Institute of Science, 2831,

) .»Rgmamlnuhv.txes sof J the . Indian

» Anstitute of Smemze, ——1 2553-

B5. i
~ Researches at the Indxan Institute
0 oiy Science, 95-97,

BANGLE INDUSTRY— :

See ¢ Indusf.ryéles){’ e S
BANK(S), SCHEDULED_ay; 42
_ See “Scheduled Bank(s) ™. |

BANKER(S)—

Question re indigenouns —— and their
relation with the Reserve Bank of
India, 1454-55,

BANKING—
Motion for Adjournment ve ——— of

the Kothapatam School of Econo-

mies and  Political Science.  85.
BAR(S)—
Question re for service in certain

departments in Malaya. 1463.
BARA ‘WATER—

Question re use of the:—— by the
military at Peshawar. 1396, 3184
BARAKARKHANA—

Question re proposals fo corstruct rail-
‘way lines from Gaya to Shergalu,
231 Enﬂﬁbqi’miﬁtahon to Hazari-
bagh Town: m&w—n
2379-80.
BARAKAK.HANA LOOP LINE—
Question: 'fe grievances of passengtrs
on the —— of the East Indian Rad-
Lway. 76,
BAREILLY—
Question re— :
Absence of sheds ‘on ‘certain plat-
40.

torms at

Deeision  of Almuru ingome-tax
cases at or Budaon 110.),
3187,

“Fare charged ‘from —— to Knlh—
godam. 863-64.

“‘Removal 08" a tri-colonr flag~ by
British - so'diers  from ‘a car at
' Bareilly station. 2995-97.

BARRACK(S)—

Question. re air- condxhon‘n’v"éf —_—
tor Bntxsh ‘so'diers. 1867-68.

BATA CO‘\IPANY*

Question re estab) 1shment of’ fhgl&ry
ny the in Bat Nu;ai‘ near
Caleutta, 169~79

BATA NAGAR— .

Question re asta.hliahment of a tnctory
by the Bata Company in —— near
Caleutta, 769-70.
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BATH(8)—

Question re absence of —— ror latrine
Arrangement: in! - the intermediate
elass. waiting room - at' Kiuk: 1795,

BATI‘ALI()N(Q)-—
- the ' Kumaocn

<‘Ra"gumn-,. 1377-78.
BATTALION KUMAONIES-=—
Question “#é * first —— stationed’ at
Hongkong ‘and Kumaonies' in the
Burma Military Police Regiments.
1402-08.
BAY OF BENGAL—,
_Question re. ﬁsluug
Japanese Trawlers.,
BAZAR(S)r—gma't fepsrnids
Question re: veduction of certain’ taxes

on, the —— by
6.

fEaqTey

m the Jutogh Cantonment —--
2231.
BAZAR .COMMITTEE(S)—

Question ye—
Delegation, of certain powers to ——
—— in Cantonments. 1642-44.
Giving of powers and responsibilitics
to —— in Cnntonments 2991-92.
BENARES—
Question re—
Alternative' routes betwebn —— and

it ﬁiﬁiﬁunss bwauh.habndonthe:

" Hast Indian Railway. 54,

Break of journey between . and
Lucknow on the Loop Line, 1061
62,

Diversion of eertain trains fo. enable
them to touch and Allahabad.
582-83.

Grant to the Lady Dufferin Hospital,
——, and administration of the

;. Lady ‘Dufferin Fund. 770-71.

. [ste ﬂellvexf'y of letters, ete., in —.

Re-naming of eertain Post Oﬂ'lees
in —r AVEGATESTEN ‘:

BENARES  CANTONMENT—

Quebt on re—

. Adjustment of luggage rates between
—~— and Allahabad on the East
Indian Railway. 2621-22,

BENARES CANTONMENT—contd!
Question se—contd.
Contraet for parking of ekkas oui-

side the —— Railway = Station.
1295-97.

Crossing of railway line by porters
taking mail bags at the —— Ral-

way " Station. 1224,

Denial _ of | facility to holders of
infermediate class return  tickeis
to travel fo Kalka from ——
either via Delhi or via Saharan-
pur. 584

Grievances of owners of elkas and
tongas at Lucknow Junction and
== Statxon 2638-39.

Txckets for the Bengal and North
' Western Railway platform ‘at the
== Railway Station:" 54-55.

BENGATA~
Question re—

Non-enrolment of members of the
Tradé Union, Lucknow, reésiding
in Bihar and , as voters'in
the Labour Trade: Union: Consl:x-
tuencies. 1080,

| ‘Women: debarred ' from employment
underground in coal mines in
Bihar. and, =, 769, . .

BENGAL AND NOR’IH WESTERN
RAI WAY— !

o “Raitway(s) 7.
BENG:AL; GOVERNMENI OF—

Apreement between the Reserve Bank -

of India and the ——. 2859-63.
BENGAL NAGPUR RAILWAY—
See “ Railyay (s) ”.
BEN GAL PROVINCIAL RIAILWAY—-
“Railway(s) %,
BERARI—

ehorﬂa
* fitted in bha compnrtmantb.of'ﬁrm.ns

running  between Bhagalpur
—— on the Bengal and ’ﬁo:
Western Railyay. 837-38."
‘| BETEL LEAVES— ;
Question re freight on - 3115 the
“South Indian Railway.  1799.' %

s s

i
A
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BEZARODA—
Question re construction of an over-
bridge between —— Station aud

Kistna Bridge ‘on the Madras and

Southern Mahratta Railway. 2122,
BHAGALPUR—
Question re—

Communication chords fitted in the
compartments of frains running
bétween and Berari on the
Bengal and North Western Rail-

_ way. 837-38.

Inconvenient timings of trains on
the loop line of the East Indian
Railway  between Kial and
Howrah wvia —. '2914-15.

BHAGAVAN DAS, DR.—

Resolution r¢ economies in the Central
Government expenditure; 1091-95.

BHAGCHAND SONI, RAT BAHADUR:
SETH—

Insurance Bill—

, ‘Motion to consider. 1172-73.
- Question pe—
Administration of ' Ajmer-Merwara.
2461-62.

20 Municipal eleétions in Ajmer. 2219-
e Vil

New ruleés regarding ‘munieipal elec-
[“tions in: Ajmer. 2220, £
Reforms for Ajmer-Merwara. 2461,
2462-63, 2465,

Report of the Ashworth Committee
about administrative and judicial
o reforms  in Ajmer-Merwara.
BHERA—

Question re nbs‘euca;o'rf ‘a.l Te‘[egmph

Office in village Hazurpur and
“derailment of an Engine at ——

Railway Station. 66.
BHIWANI—
Question re pt: of t3

in —— Sarafa Bazar by the Income-
tax authorities. 509, 2053-54.

Tt iy o
Question re—.

Allotment' from the Road Fund to |

—— and construction of a bridge
, at Delhi. 2567-71.
= fnaeome-tu appeals in =
. v :

2036- |

ASSEMBLY 'DEBATES,

BIHAR—contd.

Question re—contd.

Licences granted to vendors on Rail-
way Stations in —— 1788-04.

Non-enrolment of members: of Lo
Trade Union. Lucknow, residing
in —— and Bengal, as voters in
the Labour Trade Union Constitu-
encies; " 1080,

Oyercrowding  of | trains  in —
gl;nng the marriage season. 179G-

Rural Post Offices started in —
2308-09.

Superintendents and Inspectors of
Post Offices and Postmasters in
. 2824;
Women debarred from employment:
underground in coal mines in ——
and Bengal. 769,
BIHAR, GOVERNMENT OF—
Agreements between 't |
of India and the Governments .f
——, Orissa and the Central Pro-
vinces and Berar, and the Suppie-
mental Agreement with the Impenal
‘Bank of Tndia. 772-85, 2
BIHAREE(S)— ’ .
Question ye—
Employment of
way Department. 1573,
Recruitment of as officers and
soldiers in the army. 2229-30.
BIHAR AND ORISSA— 2
Question re— A :
. Clerks and sorters in the —-
" "Postal Circle. 1475-76.
Postal staff in the
Cirele. 1474-75.
BIHAR BRANCH—
Question re intermediate class waiting
rooms ¢n the —— of the Bengal
and North Western Railway. @ 2124
25, :

i the Rail-

Postal

BIHAR, GOVERNMENT OF—
See “ Government of " Bihar?,

BIHTA—

Motion for “adjoirnment re inquiry
“about ‘the —— railway disasler.
1819. i

B, L
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BIHTA—contd.

Question re—

Names and addresses of the persons
killed in the — train disasler.
1794,

Railway ' accident at' —— on the
East Ind’an Railway. 30, 858-59,
1076-79, 1300-01, 1306 1013 71

Selection of ‘Allahabad as the venue

for the enquiry of the rail-
way disaster. 26566-57.
BILL(S)— f
Agricultural Produce (Grading and
Marking)——

Assent) of Governor General. 89.

d("f"' - |

BILL(S)—contd. ;
Criminal Daw Amendment——
Introdueed.” 1597,
Daungerous Drugs (Amendment)——

Introduced. 694
Destructive Ins

4-95.
and Pests (Awmend-

ment)

Introduced. 2058,

Durgah . Khawaja . Saheb  (Amend-

ment )

Introduced. 2058,

Motion to eonsider, 3238, '
3238-43.

Consideration of clanses. ..

Federal  Court——
Introdueed. 366.

Arbitration  (Protocol
tion) s QIRAEVEE 5 ap
Assent of Governor Genera] 89

Arya Marriage Validation
Assent of Governor General. : 90.

Child Marriage: Restraint (Amend-
ment) (by Mr. B. Das)—
Motion to ‘continue. | 1056,
Adopted. 1056.

Child Marriage

rai)—
Motion to continue.

1056.
Adopted. 1056, g

Code of Civil Pxpceﬂu.ra (Amend- |
L e

Assen vamor Genem! 89.
Code of Civil | Procednre (Second |

Amendment)
Assent of -Governor General. ' 89.
Code of CQCivil Procedére ' (Thirvd

Amendment)——

Assent of (Governor General. 90,
Code 'of Criminal Procedure (Amen?-

ment)—-—(Amendment of section

388)—(Mr. leh Irai)—

Restraint  (Amend- |
ment)——(by Mr. Lalchand Naval-

| Indian Companies (Amend

Considered and- passed. 5858, 617-
Council of Statu

Passed by the
27562,
Hindu
perty-
Assent of Governor General. 90

Tmport of Drugs—
Introdnced. 367,
Referred to Select Comzmttea - 3211-
14

Women’s . Rights to Pro-

Indian Army (Amendment)—
Assent of Governor General. 9%.

Indian Boilérs (Amendment)—
Assent of Governor General.  89.

A\Al__

Introduced. 365. - !
Motions to consider and to refer to
Select Committee. | 542-44.: " ]
Referred to Select Committee. 544,
Appointment of Mr. F. B, James to
the  Select -Committee. 1942,
Motion to extend time for the pre-
sentation of the Report of Select

Committee, adopted. 1942, 2497, -

Presentation of the Report of tho

Motion to continue. 1055.
Adopted. 11055,

Contempt of Courts (Amendment)——
Assent of Governor General. 89.

Contro] of Coastal Traffie of India— |

Referred to Select Committee.  1022-
55.

Re-appointment of Mr. M. Slade to
the Select Committee. 3119.

|

‘Select  Committee. 2929.

Indian Eleetricity (Amendment)——
Assent of Governor, General., 89,
Indian - Income-fax (Amendment)—
Assent of Governor General. 89.
Indian Lae Cess (Amendment)—
Assent of Governor General. 89.
Indian Limitation (Amendment)——
Assent of Governor General. . 89.
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BILL(S)—contd.
Indian Mines (Amendment)——
Introduced. 695.
Referred to Select Committee. 1597-
1614.

Appointment  of  Sir  Cowasji
Jehangir to the Select Committee.
1721,

Presentation of the Report of  the
Select Committee. 2242,

Motion to consider. 3039-49.

Consideration 'of clanses. 3049-G5.

Passed. 3065. i

" Indian Naturalization ' (Amendment)

"Introduced. 367.
Motions fo consider and to cireulate.
1 628-43.

643.

_Cirenlated.

s N Arm‘ﬂ'menf (Ammd-

ment)——
Assent of Governor General. 89.
Ind’an Patents and Designs (Ameni-
ment)
Introduced. 695.
Cireulated. +3214-15.
Indiun  Railways (Amendment)——
Insertion of seetion 42B—

Introduced. 366. .
~Indian: Red Cross- Soeiety (Amead-
ment)

-Assent of . Governor General. 90.
Indian ’Smﬁrities (A.mendment)——
& Arllmndnesd
-Considered anll paseed. 1 2033-40.
Passéd by ﬂm ‘Couneil - o!vf"Blme

Ind_an T»mﬁ ( Amendment)
Assent of Governor 'General. 90.
“Indian Tanﬂ (Second  Aniend-

ment) 2
~ " Introduced. - 1652” . 1
Considered and’ passed. 202933,
= Passed by the Cn\mcﬂ ‘of Smw
© 3119,

Indmﬂ’ﬂ‘ei@ess (Ame.udment)—
Assent of Governor General. 89.
Indum Tea’ Conh'or-— 3119 20

BILL(S)—contd.
Insurance—— _,

Presentation of the Report. of the
Select Committee.. 530;

Motion to consider. 785:827, 867-
910, - 94460, . 961-81, 1158-1207,
124862,

"Consideration ‘of—

Cln\;se 2.1 1263-89,11652-80, 2871-

Clause 3. "1280-04, 1329-53 2574,
New clanse 3A. 1353-55.(% 17114
Clause 4. -1356-59, 2874-76,
Clause 5. 1359-69.

Jatise 6. 1369-76, 1681-96;, 1721-
59, Hwrtiih
Clause 7. 1759-60, 2907.

Clause 9.~ 1760-61.
Clause 10. 1761-62.
i CM>M

Chuke 2 17@33;%%

Clausu 14. 1976-78.

Clause 15. 1978-70.

Clause 20+ 1979-80.
“"Clanse 21. 1980-81.

Clanse 24. 1981,

Clause 26. 1981~83, 24:

New clauses 26A, 26B, 23& and
26D 2266-72.
Clause 27. 1983-97,
Clause 28. 2082-84,
Clause 30. 2085-86.
- Clause 31., 2151.55.
e 32 15657
~ Clanse 33. 2157-58,
: Clause ,34.. 2159-60.
Clause 35, 2272-84, 2.316-61,24]:2-
13, 2435-36. i
New clause 35A. 2413- 20
Clause' 6. 12436-53.

New clause 36. 2422-35. .
Clause 37, 2453.54, 2_578-2600,
2674,

Clause 38..2607-09:5 2. 1
Nc:; clanse: 38A. 2609~14, 267u-

2059-82,

S

. Clause 39, 216078 .
/Néw clause 39A. 2170-84.¢
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BILL(S)—contd.
Insurance—contd.
Consideration of—ecantd.
Clause 41, 2184.87.
Clanse 42.  2187-98.
Clause’ 43. 2198-99.
New elause ‘43A. 2199-2200.
New clanse 43B." 2614-15.
New clause 43C. 2616-19.
Clause 51. 2619, 2670-74.
Clause ' 53. 2685-89, 2870-71.
Clanse 54, 2689-90,
Clause 56. 2690- 94
(,;mxse 57, 269597, = e b
(.quée.“@"' e
" Clause 5! &'23’9 AP?“ "'.
~ Clanse 60. 2698-2700.
" Clause 61. 2700-01.
Clause 64. 2702-03.
Clanse 70. 2703-04.
Clanse, 71, . 2704:05.
Clause 73. 2705-06.
¢ oy Clanse 75.  2706-08.
2 Clanse 85. 2708,
Clause 86. 2711-14, 2763-65.
Clause 87, 2714-18.
Clause 88. 2718:20, 1765-67
. Clause 2767~58
" Clause
Clause 92. 2785.
Clause  93.  2756.
€lause 94.  2756-57.
New ‘clause 97A. 275758,
New clause 99A., 2758-63.

Clause 100. 2768-69.

New. clanse 100A. 2769-70, 2309,
2876-78.

New clause . 100B.  2770- 14, 2864,

Clause 101. 2775-86 :

Clause 103. 2788-89,

New clause 103 2786—87
91.°

'New elause 1(YT "2701- 9‘»‘ 2863»

BILL(S)—contd.
Insurance—concld.
Consideration ;, of—coneld. -
New clause 108. , 2792-94.
First  Schedule. 2878-88.
Third Schedule. 2889-2907.
Fourth Schedule.  2907-12.
Heading of Part IV. 2709-1L

Motion to pass. 20943-87.

Passed. 2087:

Obsévvations' by Mr, Bhnlabhm J.
Desai  regarding ' an inadvertent
omission « of  “an  amendmcnt
' (Amendment No.'42) to the —,
which was on the Order Paper and
. was' not  moved.  2940-42. -

‘Statement 're ‘progress of the —.
1158-59, 1447-48, .2420-22,

Land Customs (Amendment)
Assent of Governor General.. 89.
Mancivres: Field Firing and Axtnllury

Practice——

E:mhnent of certain Members to
Select Committes: 367-68.

Presentation of the Report of tbe
Select Committee.~ 1997,

Motion to consider. 3076 79, 3120-
152, 3197-3204.

Lfopted. 3204, "-d,.

ree, ‘Kn}mg(&) i Dro-
3 ﬂ' ‘ﬂj'g?: Honnumble Sir
Abdur R: )Y

Moslem Personal Law (Shariat) Appli-
eation—
Presentation of the Report of the
Select Committee. "

Motion: toeonsider. - IM; 1319-
=

Gonsidteration. of 1831-63,
1819,
. Motion, to pass., 189‘365 e~
I.Pasaeﬂ ‘1865 )
Passed by the Couneil of State.

3119, =
Muslim  Dissolution of Marri
(Qazi Muhammad Ahmad K:ﬁm)——
Motion fo cunt':nne IOD5 -
Adopted: 1055
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BILL(S)—contd.
Muslim Intestate Succession——
Motion to refer to Select Commitice.
1056-59, 1403-26.
Adopted. 1426,
Patna University (Amendment)——
Introduced. 2497.

Motion to consider. 3065-76.
Motion ~ fo ' consider withdrawn.
3120,

Pomt of order raised by Mr. S.
‘Satyamurti’ as to ; whether = {lis
Legislature had power to enact the

inasmuch as  “ Eduecation ”

is included in the Provineial List
3067-76.
Payment of Wages (Amendment)—
. Assentof Governor General.. . 90.
Petroleum’ (Berar ns 'o’n)"
Introduced.  366. - IR |

"Considered’ and 'passed. 544.
Pnzssed by the Couneil of State.

752,

+Prevention of Cruelty  to .Animals
(Amendment)—(M.r Govind V.
eshmukh)—

Introduced. 3089,

- Question ro— . g
—— before Ceylon State Couneil to

amend the Village Communitics
Ordinance. 2037;

o i tegrovxdmfg for the purchase of
interest o mortga ete,, in
Zanzibar. 2563, Gin.s

| Cireulation = of = for * liciting
oplmons thereon. 177475, °

" Consultation of all-Tndia organisa-
tions on —— circulated to elicit
publie’ opinion. 850-51.

lntroductwn of a —— regarding the
llgﬁm hartered ~ Accountants,

Views of Members of slatures
on —— circulated for eliciting
public opinion. 11-13.

_ Repealing—
Introduud. 1597, .
R 13 ﬂn A J'
Assent of Governor Genenl. 90

BILL{(S)—concld.

Repressive , Laws  Repealing ~and
Amending:
Motion to continue, 1055.
Adopted. - 1055,

Rules and . Regulations Continuance

Introduced.  366.
Consxdexcd and pns-;ed 545-58.
Passqd, by the Councﬂ of = State.

Trade Dlsputes (Amendment)—
Referred to Select Commitee. 453-
75, 531-42. .
Unbeneficial Oeceupation of Lands——

Question r¢ pm\«monq of the —
introduced in the South African

Parliament. 759, \.
W“,ﬁ?ﬂﬁ: L ensation  (Amend-
e _)ggm—%@mt of ' sections

9, 8,5, chon=rns B ‘

Introduced.” ‘367.

Referred to Select Committee. ' 3204-
11. 10T

Workmen’s ~ Comipensation  (Amend-
went) ——Amendment of séction 55—

Assent of Governor General.  89.
BILL(S) OF EXCHANGE—

Question re abolition or reduetion of
stamp duty on inland ——. 2310-
11.

BIO-CHEMISTRY DEPARTMENT—

Question re —— of the/Indian Instilate
of Seience, Bangalore, 2553

BIRTH, DATE OF—

Question re applications for alteration
oi -—— on the Bast Indmn Railway.
2138,

BOARD OF HEALTH—
ee “ Central Advisory — 7.,
BOILERS (AMENDMENT) BILL—
See “Indian ——* under “Bill(s) ”.
BOMB(E)—- Hie

Question re explosion of a — at
Babina in Jhansi Distriet. 940, 2057-
58,
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BOMBAY—
Question re—

Diamonds found in the possessmn of
a ——merchant. '2557-68.

Difference in- the deterniination of
Staff in the Foreign Departments
of the Caleutta and General
Post Offices.  1484-85.

Direct reeruitment in the higher posts
of the Income-tax Department,

—. . 2562,

Interpretation of the word “ jangad ”
by the —— High Court. 2652-
63.

Latrines of the  pilgrims campitg
ground in ——, 3116.

Opposition by the Chief and: Finan- |
ol Commissioners for Railwiys |
to meet the Indian Merchants
Chamber, 2098

Railway freights on tobacco from
Guntur to Calcutta: and ——.
1558-59.

Sale of a building of the —— Port
Trust. ' 1305-06, 2667.

Sale of ‘certain military lands aad
properties in ——.City." 935.

' ‘Shadowing by police of Mr. Raja-
gopalachariar on his journey from
—— to Madras.  436.

BOMBAY CIRCLE—

Question re ban on confirmation of
postal clerks in the ——. s

BOMBAY, GOVERNMENT OF—
Agreement between the Reserve Bank

of India and the 3191-97.
BOOK(S)— i
Question re—
Attacks on Indians in the —— “As
a Man’s Hand " by Miss Southgate
2217

Atl:mks on Indigns in the—— * Land
I of the Lingam” by  Arthur Miles
2204-06.

and ‘leaflets proseribed by tlm
Central Government or aﬂmmstm—
tions.

hibition, of the importation of; the

h:— entitled “ White Sahibs
India” by Mr. Reginald Reynolds.
“656-57.

BOOK PACKETS— iag

Question re prescribing of & limit of
g’eight for letters and ——. 1222-
3.

BOOK STALLS—

Question re contracts of —— and
European: refreshment rooms on the
North Western Railway. 53-54.

BOOKING(S)—
Question re —— of Inggage on the
East Indian Railway. 2622.
BOOKING CLERKS—
See “ Clerk(s) .
| BOYLE, MR. J. D.— :
Import of Drugs Bill—
Motion to refer to Select Committee
3212-13.
Oath of Office. 1545,
BRAHMAPUTRA BRIDGE—

Question re realisation of excess fare
towards the cost of construction of
the —— on the Assam Bengal Rail-
way. 1085. i

BRANCH POSTMASTER—

See ‘ Postmaster(s) ”.

BRAR, CAPTAIN H. B. 8.—

Question re_enquiry into the conduet
of —— of the Political Depnrhneut
'of the Government of India. 239,

BREAK OF JOURNEY—

Question re —— between Benares and
Lucknow on the Loop Line.. 1061-52,
BRIDGE(S)—
Question re—
Absence of a.—— on the cmssmg of

the Agra-Jagner Road  and the
. Agra Cantonment Ca‘bm. 1802.
Allotment from the Road Fund to
Bihar and construction of a ——
at Dehri. 2567-71,
Building of over- —— on railway
level crossings: 855-57...
Construetion - of . an  over- ——
 between Bezaroda Station and
' Kistna '—— on the Madns ‘and
Southem * ‘Mahral
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BRIDGE (S)—conid.

Question re—

- Over- —— over the level erossing
" north to the Jamalpur Railway
Station. 78. <

Realisation of excess fare towadrds
the cost “of “construetion: of - the
2o Brahmaputra on the Assam
“Bengal: Railway: 1085,
Tolls charged on the East Indian
Railway —— on the Kosi between
R{meur and Moradabad.” “807-

Tolls realised on the Bonepm:e Ra.ll

way, ——.
BRITISH ARMY—
See “ Army ”.
BRIJISH COLONTES—
See “Colony (ies) ”. =
BRITISH EXPERTS— '
e “Expert(s) . 2
BRITISH FILM INDUSTRY—
See ' Industry(ies) ™.
BRITISH GUIANA—

Question ro— %
Adult education ‘for Indians and
appointment: of an: Agent General
in —— 1702-03.

to-dist)

Indians in ——. 1463-64.
..Posxtmns regarding. Indian labour
in ——. 2293-95.

BRITISH  INDIA—
L iQuestion yre—
Exempfion from Income-Tax allow-
ed on leave a]]owanca an sa.lary
paid ontside 02.
Indian troops serving ountside ——.
9791.92
tmment of the Income-tax experts
i Incoriie-tax ‘on pensions
“earned ‘In” -—-'— 7-8. - | &
BRITISH INDIAN(S)-—-
See “Indian(s) .-

o

BRITISH
TURNS—

BRITISH
C PANIRS

INDIAN TRADE  RE-

e “Returns ”,

BRITISH JOURNALIST—

See. “ Journalist(s) .

BRITISH MISSIONARIES—

e Missionary (ies) .

NAVIGATION COM-

See “ Navigation Compnmes 2

BRITISH OFFICER(S)—

See “Officer(s) .,

| BRITISH . SHCTION--

Question re ' expenditire mcurred on

the of the ‘Arm 1
519, i e

BRITISH SHIPPING—

‘ See “ Shi) ping ”.

See “Soldier(s) s, - ER—

BRITISH TERRITORY(IES)

Questmn re levy of a chnrge on ‘carts
carrying. fivewood - and _agrieuliural

products from to Pondicherry.
1934.35. :

BRITISH TROOPS—:

See “Troop(s) .

BROADCASTING—

Question ye—

—— in India. 2008- 10.

=

e = Of Indidn music, 311112

“Placing of Indian —— under g
publie corporation. 2006.

Publication of the report of ‘the
_British. expert ‘on —— in India.
2810-14.

Qualification of the British Expert
inyited  to. study the possibilities
of devc]opment of in, India.
1012-1

B.eenutment of a News. detox- of
—— and an Editor ni,thgr,lndmn

Listener. 12?4-27
ISH !NI)'I)AN FORCES— g
PRIQ“T sstionre NorthWest Frontier tribes | BIOADCASTING, ! ,comomER
‘_. quéged,m,, hes(thh ﬂle —% OF_ B L o
1014-17. e See “Controller of Broadeasting ™.

—
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BROADCASTING DEPARTMENT—
Question re officers and staff working
in  the

528, 1806-14.
BROADCASTING EXPANSION
SCHEME—
Quustion re ——. ' 2047, 2049:

BROADCASTING STATION(S)—
- Question re—
Appointment of a Station Director
3

for the Peshawar 034-
Appointment of Musie Directors in

——. 3081-82.
+—— in India:;. 1238-40.

; ‘training 6f Indians in Broad-
castm and | ‘manufacture of radio

e lestionnt;f w&ve~length§ of“the naw
short wave 2575-76.
BUDAON--
Question re
tax cases at
1703, 3187.
BUDGET ALLOT\IENT—
Qnestlon 7
.-cal Department, 764,
BUDGET ESTIMATE(S)—
“Question re expend\ture on troops
and officers shown in the —— on
Defence Services. 272324.

decision of Almora income-
Bareilly or ——.

BUILDING(8)—" L

Question re sale of & — of the Bom-
bay Port Trust. 1305-06, 2667.

BULL(S)— :

Question re and cows distributed
free by the . Central . Agricultural
Department. 1243,

BULLOCK(S)—

Question re utilisation of Government
implements - and ete., for

tural A
9823, s
BURMA— : 4"3’@%({[
Motion for Adjournment re— . -
Military aid to —. 77172 A
Non-export of Indian sugar abroad
.except to, ——. 86,

pnvate culhvatmn Ey the Agncul~ i
i in the Delhi P; %

BURMA—contd.
Question re—
Allotment made to —— frum the

depreciation . fund of the Indian
Railways. 1310-11.

Appointment_of a Trade, Commis-
sioner for ——. 6-7.
Appointment of an Agent to look
after the interests of Indians in
464,

Avrululnhty of the Indian Army for

the defence of 645-47.
Debarring: India from exporling
- 13-14, 1563-

sugar except to
64,

A Eeslgnran& getmp(oﬁ cﬂrrency notes
wilTof ===t and’ India.- 2029:30.
Enhdneéd postage ‘rates between
India and « . 1210. )
Indian detenus in ——,
Postage ; rates
India. 744-46. .
Press felegram rates, admission of
news print into India free of duty
and rates of postage and. tele-
grams between —— and India.
1300, 2043,
Reduction _in - the pensions. of the
Princesses of ——. 0938-40.
Rednetion of postage rates hetween
India and ——. 989-90. -
Unemployment among Indian
labourers in —— 2802-03.

BURMA MILITARY POLICE REGI-
MENTS—

1139-40.
between —— and

Question re First Battalion Kumaonies
stationed at Hongkong and Kumao-
nies in the ——, 1402—03

BURMA RAILWAYS—

See * Railway(s) 7. -

BUS(ES)—

Question re—
Carriage of mails by —

Poonamalli and surrounding” vil-
Immrﬁae Chmglepnt Distriet.
2301 s =

Ddﬁentmm of ‘Ford ———=

Authorities ah Gbmdaﬁﬁgore.
2237-39.

i
8




BUSS, MR. L. C—
Insurance Bill—
Consideration ' of—
Clatise 3. 1349, 1351,
Clause 31. 2154
1 Clanse 43. 2198,
Clause 51. 2672,

c

CABIN(8)—
Question re—
Absence of a bridge on the erossing
of the Agra-Jagner Road and the
Agra Cantonment ——, 1800.
Hours of work of cabinmen in cer-
tain —— on' the Great Indian
-, Peninsula Railway. 1328
CABINET(S?-A : 1 2
‘Motion for Adjournment re. iﬁéaeqn-
ate représentation of Mussalmans in

certain Provineial ——. 611,
CABINMAN (EN)—
Question re—
Hours of work of —— in certain

eabins on the Great Indian Penin-
sula’ Railway. 1328.

Supply of free uniforms to —— on
the Great Indian Pem.mmlx Rail-
way. 1326,
CADET/(8)—
Qnestmn re—

Employmeni of “Dufferin — .
32-34.

< Thadequate employment of -
Practical fraining of the Engineering
—— of the “Dufferin 7. 1784-85.
Resolution re appointment of ' qualified

Indian
Companies. 1131-37, 1490-1538

CALCUTTA— e

Questw,n roe—
. Arrangement for expedxtlng tran-
shipment of hides and skins from
oo cextain places to ~——.1 69;
Cut on allowances of Railway

)

Staff at Howmh and — 2130. |

by British Navigation |

CALCUTTA¢ontd)

Question #we—egntd:
Delays and intérruptions in telegraph
gervices from and to ~——=. 743

44,
Despateh of hides from: Lohardags
to, —— by lorries. - 69.

Difference in the determination of
staff in the Foreign Departments
“ociof the's=—— and Bombay: General

" Post Offices. 1484-85,

Establishment of a Factory by the
Bata Company in Bata Nagar near
— 769

Grievances of the elerks of the office
of the Cuntrol]er of Stores, Ali-
pore, 23

Income-tax reahsed fmm Assam and
the ‘managiig firms of the estates
in''——— 3086-87.

Trregularities in the money  order
dupartment of th
Post  Office. 1485 :

Levy of income-tax from the staff
emploved in the Anglo-Indian and
domiciled FEuropean Association,
2 5. 7D,

Purchase and sale of ' Government
securities at, ———: 1'2035-36.
Railwey freights on tobacco from

Guntur  to —— and ~ Bombay.
1558-59,

Rates charged for ; hides  from
Allahabad and Cawnpore to —.
(3-60,

Rotation of clerks in the Uantrnl
Telegraph Office, —— 2025

i Sanction ” of ‘adequate staff for the
Foreign Department of the
General Post - Office. 1486,

CAMPING GROUND—4& 120

Quéstion re latrines of the ' pilgrims
in Bombay. 3116

CA.NAL(S)—
Question re cntting of & —— thr
the Isthmus of Kral. 916-17) '
CANDIDATE(B)<mrnil &t
 Questionre dlschsrge of postal —

" after re-examination’ in the Madras
__postal circle. 1231-32, 318281
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CANTONMENT (8)—

Motion for adjournment re erection of
an abattoir in the Lahore 1158

Question re—

Adjustment of luggage rates between
Benares —— and Allahabad on
the East Indian Railway. 2521-
29

Appomtment of civilian Executive
Officers in —— and fee charged
by the. doetor of the —— Hos:
pital at Dagshai from milkmen
and hawkers of foodstuffs. " 2471.

Bajri Quzu'nus in the New Delhi —
1580 - =

Ban on the |

- Civilian Bxecutive Officers in ——.
2467-70.
Classification of the

678.

Peshawar ——.

Crossing of. railway line. by, porters
taking mail . bags at the Benares
—— Railway. Station, 1224

Death of one Kapuria, sweeper, em-
ploved in the Mountain Artillery
Training  Centre. at the Ambala

2220, 2669.

. Delegation of certain-
b2 "SLK-K.B” ar Committees §
iy

Y DA

Erection of an abattoir in the Lahora |

1149-50, 1248,

of powers and responsibili-

ties to Bazaar Committees in — .
2091-92,

Graut of & piece of land fo a private
gentleman or firm in the Ambala

1629, 2410-11.

Grievances of owneéts of ekluas and
tongas at Lacknow Junetion and
Benares —— Station. - 2638-39.

Tneome  and exﬁe“ndﬂn e

Alnmiora ——. 6, 30;
Land -aequited: by the ml.htm'y ‘antho-

* rifies in and around the Kohat —, |

1630.

nf the {1

CANTONMENT (8)~—contd. I
Question re—contd.

Oceupation of (Government quarters
in the Lansdowne —— by a re-
tired military officer. 1617.

Orders for not showing certain crops
in the Kohat 1630-31.

Payments for cufting of trees in the
Almora ——. 1886, 2411.

Prohibition of Congress election
meetings and flying of nafional

flags in the Lansdowne —.
2740-42.

Proposal to increase the water-tax
in - the utug and mspaahon
o? Simla  Hill ——. 2231-32,

'Proposed sale of certam “areas in
the Karachi ——. 680.

Proposed slaughter house .in  the
Lahore ——, 1390-92,; 1393-95.

Reduefion of certain taxes in the

Jutogh —— Bazar. 2231:
Relief of tax-payers of Sabathu

—— and overseer of the Kasauli
—— Board. 2232.

Tickets for the Bengal and North
Western Railway platform at the
Benares —— Railway  Station,
54-55.

Uncovered p]utfurma at the Ambala
: Railway Station. 26-27.

CANTONMENTV ARKA(S)— :

and
1ﬂymg of the national flags i
2739-40.
CANTONMENT AUTHORITY (IES)—
Question r¢ cireular re poliey to be fol-
lowed by in their dealings with
Provineial Governments. 940.. -

CANTONMENT BOARD(S)—
Question re—
Appointment of Executive
9-71.

Officers

in the —

Re-Nomination ,.of the same Mushm
. Member fo the Peshawar —,

Relief of tax-payers of SM
Cantonment and overseer of the
Kas»aph et 2?3‘8, e

L453LAD
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CANTONMENT BOARD(S)-—caME.
Questxon re—contd!
“Re- muummou ‘of Em saie " Muslim
I\{cmber tho eshawar ——.
292 6. »
UG G wat a
cmmcmmmw HOSPI'I‘AL(S)—
243 e 1] Hoépltnl(s')" $

_Q.ANVASSLR(S)— siles
beeQiigstion” re Traffic L —= eng'ﬁged by
— the Bengdl Nagpur lewu‘y 1568.
+CAPTAIN=— .

[ Question ire- sendmg ‘of unregxsteud
o iClétter mail bag® to “Dabhol in charge
of the — 01. ferry steamer. 2666.
CAB(S )=
" Question re removal of ‘v tri-eolour
flag by British soldiers from a——
at Bareilly station.., 2005-97.
CARGO—
Question re confract for landing of
eargo given by the Madras Port

b Trust. '2102-03,
GABRLA.GE(S)-— 1
‘Question pp—" 2
. Aftachment of a.ddxtmnn.l to
g avoid overerowding in the Grand

Trunk Express. 829-30.

Lavatories, fans, ete., provided in
“intermediate and third “clags’ ——
:;; the Assam Bengal ‘Railway.

~* Lavatories in’ third and infermediate
s class ——. wf-ﬂw Assam
Railway. * 1318-19, 2927

Teakage of Toofs of the third eclass |

—— attached to the Grand Trunk
 Bxpress. 2023,

oot Benlag

mtermedmte class
on certain s the

of
Eastern Bengal lewny 1086.
ﬁephpemeﬁt of " ntermediate class

2 on the Bengal, and North
Weslmn‘ Ranlwny 1795 3188,

g

CARRIAGE AND -~ WAGON:

TION—

Question re tmm;fer of staff omplayed
in' the attached to the Divi-
sions of the Lnst Tndian" Railway.

7183,

‘SEC-

CAR;T(S)— g

. (\),uu;linin 8 16¥y"0f a“charge on
carrying firewood and agﬂeultu.rnl

ceaproduetst - front  British. Territory to
. Rondicherry. - 1234-35. -

CASH c'mi"hi-*xq{xms&“

- Qneshon re—

Tnterest nccnmulated 0;1 Postal
Savings Bank and' deposits
l:clnn"ing to Muslims. 8103-05.

Money' deposited in the ‘post ' offices
in—— for which mterest is dee-
lined, 1223.

~CASHEW 'KERNBELS— -~
Qﬁssﬁnﬁr&*hupmtoﬂ Taw cashew nuts
and: export-of =—— #BBT. 1

e N . l
CASHEW NUTS— P .
Question #e import’ of raw —— and 1
éxpmrt of cashew  kernels. 857.
CASHI'L‘R(S)-—
“*Question re rupee: coins and currency -
notes refused by —— m ‘Government
Treasuries. 509 10.
CASKET(8)—

Qucshon re customs dufy for bringing
gold in India and duty paid by
Pandit Jawaharlal Nehru on a gold
—. ' b04, 1706-07.

CAST IRON SCRLP‘

WiSee v‘WScmp"" 5
CATERING—

Question re —— in the Railway Sehool

of " Transportation, Chandausi. 67.

'CATERING CONTRAGTOR(8)—

D80 Col:t;gctp:(s). 4
Question re—

Meat  allowed to soldiers and ——
killed for, the ~purpose:. 2471-72,
2669.

Reduetion of freight for the trans-
1 port of —— from Delhi fo Madras.
602.
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CAWNPORE=+ 1
Question re— "
. Expenditure on the coustmchan off
Lngknow  and —— railway  sta-
tions, - 606
Rates charged for hides from Allah-
s ibad and —— to Calcuttu 68-69
GELLULAR JAIL—- #min B
9 8eg 4 ail (@) 200l o
CENSOR,SHIP———

Question  re
247576,
CHRNSUSS e o i
Demzmd forExesss \Graq;,, T 1935-

333-314&

of! eoree@i),ondence.

ti OF & Member to the ——.
W Motion re election of a Member to the
1942.

Question re—
—.  1450-52,
‘Meeting  of t.he

Lot 2036,

cE’]\?];I‘NRAL AGRIGUBTUR!AL DEPA RT-

held - at, Simla.

« Agﬁcultural Depmmmt »
,"EN'TRAL BOARD(S)— _

CENTRAL B()T)Y(]ﬂﬂ)-—
Question re

of . Central
All-Tndia

constitution,
Boards or of “an
_ Character. 761-63.

CENTRAL GOVERNMENT—

Question re books and leaflets proserib-
ed hy the or administ.mtions

(T

Réiollﬂioﬂita ec!mom:es in fshe A ax=
penditure. 1088 fiy 1
See also “ Clovernm, ¥

‘See “Haj Commiftee(s)”,
GENTRAL LEGISLATURE—

‘GENTRAIL‘Y 8

CENTRAL MUSEUM— -
See “ Museum(s) Ziui—
CENTRAL PROVINCES="
" Question re insult to aﬂ Tndial
officer in thé - ——‘ 415-16, 2101 02
CENTRAL I’ROVIN(‘ES AlND BDRA.R
GOVERNMENT OF THE—=4
Agvedments between the Recerve“Bank
o Indiad dnd’the S Governments  of
Bihar, - Origsi’ wnd=—= and the
Supplemental  Agreement ; with: tkp
Imperial Bank of India. 7[2—§§
CENTRAL RESEARCH INSTITUTE—
I Question ye— el np
I“mnneml osition ¢
ol 47278 1ot ol A,
‘Pmpospﬂ transfer of “the Pasteur
Institute to the —-= W71-72.
CENTRAL REVISION SECTION— 13
Se¢e “ Revision Section” 2
CENTRAL STA'I'TSTICAL ORGAN’I
SATION— ;
Question re proposa_l to set up A —
7.

i

CENTRALLY
ARBA(S)—
P 8ee * Telegraph Oﬂiee(s) s

ADMINIbTERDD

i CENTRAI VETERINARY. COLLEGE—

..... B
L Vetnmmm; Collegn(s) i(E

* ADMINISTERED

AREA(S)—
Question re—
Enforcement of prohibition in eer-
tain places in the 519.
Masonic Lodges in the —. 411 14!.
. Persons. externgd or i
149, 2051,

X .annry Educatlon

g Pnsonms conva \mda > oertam
Aots m the — =
mes

CTASITAD. - e
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CENTRALLY ADMINISTERED | CHALIHA, MR. KULADHAR—
AREA (8)—contd.

Question re—contd.

Secondary and higher edueation in
the ——.  526-27.

Securities demanded from presses
and newspapers in the —. 443,
2052-53.

Suicide cases in the —— and re-
tirement of Government = servants
at the age of fifty-five. 1883-84.

‘CERTIFICATE(S)—

Question re—
- Delay in giving service — to ex-
employees on the Eastern Bengal
Railway. 1804-05.

Obligatory hours for solo flying for |

~the grant of .a —— as a commer-
cial pilot. 3085-86.. -

CEYLON— T
Question re— -
Anti-Indian u{.ritatiou in —.  996-
97.
Anti-Indian feelings in ——.  760-
61.

Bill before —— State Council to

amend the Village Communities
Ordinance. 2037, ;
Grievances of Indians in——. 2014-

’N'eﬂ'ntmhon for a Trade Agreement
with' ——. " 2365-67.

Newotiations for trade relations with
—. 1548.

Notice of certain
holdm
pola,

Indian: _ Jease-

Safeguarding of the voting privilezes
of Indian lahourers in 2013.
Voting rights of Indian labourers in

—— for elections to Village Com-
mittees. 1215-16."

cx%xAmMAN(EN)_

omination of the Panel of ——, 89,

CHAKRAVARTY, SRIJUT PANCHA-

paid

mibo l@ds in Kanda-
'Reermtmen; of Indmn Jabonzers to|

Question re—

Allowances paid to Sardars Muham-
mad Umar Khan and Muhammad
Sarwar Khan, Afghan detenus.
1153-54.

Appeals’ from owners of tea estates
and cases sent fo Government by
the Indian Licensing . Commitfee.
2397,

Broadeasting Exp&nmon Scheme.

© 2049,

Coal mines in Assam. 2577 78.

Discontinuanee of the railway line
betweén  Cinnamard and = Titaba
Junction, ete. 131B."

Ixistence of compulsory ‘or foreed
labour in Assam. 204950, 2490-
g

-H{m\mof work of certain officers of
tix Assam Bengal __%xlway 3174-

e

Hunger-strlke by pnspnem n tln
Andamans, 1152-53.

Tmprovement of Quarters at eerfain
stations on the Assam = Bengal
Railway. 3175.

Improvements made in Third and Tn-
termediate, Class compartments. on
the Assam Bengal Railway. 2141,

Income-tax realised from Assam and
the ‘managing firms of tea estates
in Caleutta. = 3086-87.
Jorhat Provincial Railway. 3175.
Labourers in - the ngbm “oilfields in
b Assam

.1 2578

Lavatories, fnm:, ete., provided in
intermediate and third elass car-
riages on fhe Assam Bengal Rail-
way..; 73.

Lavatories in third and’ mtermedmte
class carriages of the Assam
- Bengal Rnilway 1318-19; 2927.

Poat Offices opened and closed in
rural areas. 1716, <

Recrnitment . of telephone opembors
in the Slnllong Division. 2048-
49.

S Officers  in  the Assam

to the mother of — a detenu j
the Deoli” detention camp. 2487, i

Bengnl and Bastern Bengal Rail-
ways. 2141
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CHALIHA, MR, KULADHAR—conid,
Question re—conid.

Tea estates applying for export

quota. 1574-75, 3184-85,
Question (Supplementary) re—

Air-conditioned  eoaches on rail-
ways. 1768,

Andamans hunger-strike. 47

Detention period of one Kamal Sri-
mani. 1386,

Bxpedition against the Fagir of Ipi
and His followers in the Tribal area.
l) )S

Tixpedition fo the Panjsh Tribal Area
for the recovery of slaves, 1143.

Position in regard to Indian Clove
Traders in Zanzibar. 513,

Protection of the ;n'oteeﬁed tribes
‘against the non-protected tribes.
1019,

Trade disputes (Amendment) Bill—

Motion to refer to Select Committee.
536-38.

CHAMAN LAL, LALA—
Question re— _

Lack of proper arrangements for
treatment and diet of one
in the quarantine station, Meerat.
422.93, 942,

CHAMBER(S)—
Queslion' ro— "~ &

Installation of loud-speakers in the
Indian Legislative Assembly ——.
1576.

Postrum used by the Members of
the French for  delivering
speeches. 1576,

CHAMBER(S), INDIAN MERCH-
ANTS-—

Question re opposition by t‘.he Chief

and Finangial Commissioners  for

R‘;glwuys to meet the —— Bomlmy

SRR

CHAMBERS, MR, sp‘_. ,

Motion for Adjournment re appoint-
ment of —— from England as Chief
o e et

19, 3152-69.

tax. 3118-|

CHANDAUSI—

Question re catering in the Railway

School of Transportation, —. 67.
CHANDERNAGORE—

Question re detention of Ford < Buses

by French Authorities at 2237-
. 39,
CHANDNI CHOWK—

Question re telegraph office in ——

Delhi. 986-87.

CHANDPUR—

Question re fave between Sylhei  and

- and  introduetion of return
ticket system between ecertain sta-
tions on the Assam Bengal Railway.
603-04.

CHANDRA DEVI, PRINCESS—

Qnosbmn re rvepresentafion regarding
provision of funds for the dlsposa.l
of the dead body of 3
61.

CHANDRABANSA

DIT —

Question re re-instatement of —
Branch Postmaster, Malpura, Dls-
triet Agra. 1715.

CHAPMAN-MORTIMER, MR. T.—

Indian Mines (Amendment) Bill—

Motion to refer to Seleet Committee.
1605.

Insurance Bill—

Consideration of ——

Clause 2. 1265, 1271, 1674.79, 2872.

Clause 3.° 1290, 1292, 1331-32, 1333-
34, 1335.

Clanse 4.

Clause 6.

Clause
1962.

SHARMA, PAN-

1357, 1358,
1372, 1736-37.
12, 1953-54, 1957, 1958,

New clanses 26-A, 26-B 26-C lnﬂ‘

26D, 2267, 2268-69, 2270.

Clause 27. 1993-95.
Clanse 28. 2082-83, 2084. '
Clause. 81. 5152}53 ST
Clqur@ 35, 2316,

9394, 9357.58, 2413,
Clause 36. 2444, 244849, 2453,
“New Clause 36, )

2317, 2318, 2319,

el g
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CHAPMAN-MORTIMER, MR. T—
Ueontd.
Tnsurance Bill—contd.
Consideration - of-—cantd:
Clavse: 37.. 2601, 2592, 2594, 2595-
96, 2601, 20603,
Clause 38. 2607,
Clanse 51. 2619, 2670-71; 2672
Clauge 86. 2712.
Clause 91, 27564,
Clauge 93. 2756,
“ Clause 97-A. 2758,
New Clause 100-B. 2771, 2772.
Clause 101, 2775-76.
First Schedule 2878,

2880, 2881,

2883, 2884, 2885, “th
Third Schedule. 2891-92, 2893, 2896-
97, 2808.

o 0 payment of eontributions
from railway Trevenues fo gemzral
revenues, 3221-23.

CHARPOLI—

Question re punishment to soldiers who
pulled down the Congress Flag in
—~ near Poona. 913.

CHARTERED ACCOUNTANTS—
See “ Accountant(s) .

CHATTOPADHYAYA, MR. AMAREN-
DRA NATH-

Tndian Mmes (Amendment) Bill—
Consideration of clanses. 3053-54.

Insurance Bill— |
Motion to consider. 1173-76. |
Consideration of —

Clause 2. 1277,
‘Clanse 5. 1365-66.
Clsuse 6. 1369, 1370, 17511‘&

Clause 27. 2079-80.
Clause 28, 208‘1
: Clause 35. 2272-73.
Clause 37. 24::3 2578-81.
Glm 57, 2395
Q‘nestlon re—

“ Allowances given fo certain persons
E ?éﬂ the | Geologma.] Survey of India.

'A‘b‘f)hm invited for the post of
. Assistant Inspeetor in the Watch
and Ward Department of the Eust
-~~~ Indian Railway. 1803,

CHATTOPADHYAYA, = MR: ' AMA-
RENDRA NATH-=—contd.

Question “re—eomtd.

Clove plantation and protection of
the interests of Indians in Zanzibar,
768-69.

Coming into operation of the Pay-
ment of Wages Act and Rules on
the . Eastéern' Bengal ' Railway.
1801-02.

Condition in the rules for the recogni-
tion of Unions. 1802-03.

Creation of a post of an Teonomis
Adviser to. the Government of
India.  2025.

Cut' on allowances of the Railway
Staff at Howrabh and Calentta:
2130,

Delay in giving service certificates

_to - empm;ee; on the Eastern
L 1804-05.
Delny n pavmlm
Eastern Bengal
04.
Detention period of one Kamal
Srimani.  1386.
Discharge of postal eandidates after
ve-examination  in . fthe Madras

postal eirele. . 1331-32, 13182-84.
Disposal of appeals against orders of
discharge or dismissal on State

Railways. 74-75.
Expenditare of the Geological Sur-
vey of India. 1230-31

Grant of free railway passes to com-

. mun; bndisormanons 1803.

Grant of ‘mmrecorded leave on the
Eastern Bengal Railway. 75.

Hunger-strike by political prisoners
in the Andamans. 02,
Impmvn-ment in the condition of third
class compartments. 1075-76,
Instructions issued on the East Indian
Railway for not promoting eertain
non-gazetted staff fo officiate i the
lower guzefted seryice, 2132, 3190,
"+ Instenetions regarding employment
‘. of mon-gazetted stafl’ as temporary
hands on the East Tndian. lewny
-2120,-3189

ke
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CHATTOPADHYAYA, ' MR,
RENDRA NATH—c¢ontd. *
Question se—contd:

Levy 'of income-tax from the staft
employed  in the Anglo-Indian
and domiciled Kuropean Associa-
tion, Caleutta. 75.

Meeting of Sport Officers on Rail-
ways leld at Delhi. 2129-30,
3189, .

Mining and Geological Institute of
India. 1228-29, 2409,

Non-sdle of stamps and envelopes at
the Howrah Post Office. 1720-21.

Pavmeut of wages in the Howral:
Dmsxou of the East Indian Rail-

Wi S

; m&A

T

h‘mn «I‘
Provision of rent-free r]n.lrfer.: to the
staff on State Railways. 75.
Purchase of metal polish by the
Indian Stores Department. 1705-
06, 2668, .
“Railway accident at Bihta on the Bast
Tndian Railway. 1076-79.
Recovery of amounts for the purchase

LEATTO?ADHYAYAT AMA-
RENDRA NATH—concld.
Question re—concld

Staff relmnehv.d on State Emlways.
679.
State of health of certain prisoners.
1385-86.
Supply of ecoal to drivers on the
Bastern Bengal Railway..; 2133,
Training of Indians in Commereial
Aviation, ete. 3116-17,
Transfer of staff employed in the
Carriage and Wagon Seetion
attached to the Divisions ‘of the
East Tadian " Railway. 83.
* Wateh and Ward Départment of
i fm East Indian Railway. 2131-

OIS

Wdfm' Officers on State Railways.
2130-31.
\(‘HAI‘I)HURY. MR.
NARAYAN—
Federall Court Bill—
Motion' to eonsider:. 623
Insurance Bill— g
Motion fo consider.
Oath of Office. 2.
Queauon (Snppln.meutary) FE==1
trike.

BROJENDRA

961-69,

_ of watches, ¢te, from the East
34 Railway subordinate staff.
m O
Reduction in the pensions of the
Princesses of Burma. 03840,
2 on for a'mrvd
Genlogie

irgical “Soeiety

of India. 1‘22.0—30

Release of nvalid pohheal prisoners
in the Andamans.

Ranoval of w-ta.m &nvers from ser-

lway
Sehool, Jmnalpm' 1557-58.

" “Revision of the free Pass Rules for
-(

the lewhy Staff. 80~83

Pmﬁtorlosson Bm&ggs.

4. Horirer —
Iknini)xspn%a (Amendment) Bill—

HohantnxetgrtoSelettCmtﬂa.

l 466-67.
Workmen's Compensation — (Amend-
ment) Bill—
Motion to refer to Se!ect Conmnﬁee.
3209-10.

cnmncm.(S); s g
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CHETTIAR, MR. T. S. AVINASHI
LINGAM—
Indian Securities (Amendment) Bill—
Motion to consider. 2938.
Insurance Bill—
Motion to consider. 955.
Consideration of—
Clause 3. 1350.
Clause 6. 1688.
Clause 27. 1987-88,
‘Clause 53. 2689,
Motion for adjournment re—- =
British troops for internal secuvity

purposes. 2315,
Indiseriminate assanlt and outrages
made by British soldiers at
Dagshai. 2670,

Military aid to Burma. 771-72.

Non-export of Indian sugar abroad
except to Burma, p

Muslim Intestate Suecession Bill—
Motion to refer to Select Committee.

1405.

Point raised by —— re freatment of
questions addressed to wrong De-
partments. 28,

Question re—
Air-conditioned coaches on railways

581-82.

Allotment made to Burma from the
depreciation fund of the Tndian
Railways. 1310-11.

Allotment of quarters to officers.
3102. o St

Allowances to British officers “and
soldiers. 2217-19.

Amalgamation: of the Indian and
the London Stores Departments.
985-86. - -

- Amendment of the Indian Companies

Act. 830.

&

Amount of the paper eurrency ve-
serve. 2571-72.
Amount paid by the Publicity
— " Society for using the teleg-mph
posts  for ndvarhsment 2302-
07.

CHETTIAR, MR. T. S. AVINASHI-
LINGAM—contd.

Question re—centd.
Andamans hunger-strike. 49-50.
Appointment of a Trade Commis-
sioner for Burma. 6-7.
Appointment of additional officers
in the Finance Department. 1476-
s

Appointment of an Economic Adviser
‘to the Goyernment of India. 3179.

Army organisation and re-equipment.
2738-39.

Availability of the Indian Army for
the defence of Burma, 645-47,

Bill providing for the purchase of
interest of mortgagees, ete., in
Zanzibar. 2563.

Collection of statisties on labour eon-
ditions and  living wage for
Inbourers. 1227-28, T

Committee to study the gquestion of

the Cottage und Small Industries,

498-99,

Constitution of the Standing Com-
mittee for the Department of Com-
merce, 4-6.

Construction of the new third elass
comparfments.  580-81.

Consultation of the Indian Legisla-
tive Assembly for giving instrue-
tions to the Leagne of Nations
Delegates, 1779-81.

Contributions made to the States
from Tndian revenues. 2805-06.

'Ca,st of additional personnel in the
Government of Tndia Deparfments.
1481,
Debarring  India  from - exporting
sugar except to Burma. 13-14.
Debts payable in the current financial
year.

Effect of the China-Japanese War on
Indian trade and Commerce, 1321-

Enhanced postage  vates Eetween
Tndia and Burma. 1210,

Eradication of the practice known
as Phooka: 2806-07.
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CHETTIAR,

MR. T. 8. AVINASHI-
LINGAM—contd. -
Question re—contd.

Hstablishment of the Federal Railway
Authority, 178284,

Evietion of Muhammad Ali, au
Indian trader, from . Abyssinia.
500-02.

Excise duty on cottage mateh fac-
tories, 500,

Bxemption from income-tax allowed
on leave allowance and salary paid
outside British India. 502.

Export of gold. 1480.

Bxport of monkeys. 742-43 1247.

Failure of the Reserve Bank of India
to finance the eo-operative organisa-

tions., 983-84.

Fighting with the Tribes in the North-

‘West Frontier. 409-11.

Funds kept under the Defence De-
partment. 2489.

Funds kept under the Finanee De-
partment, 2564-65,

Giving of Command of Territorial
Forees to Territorial Officers.
1881,

Grant of permission fo pass foreign
languages to Indian Army Terri-
torial Officers. 1880.

TInere _in he allowances and pay

of Brifish soldiers. 1151-52.

Inerease in the staff of the Home
Department. 1151,

Indians and Enropeans in Shanghai.
1396-98.

Indians and Europeans in the higher
grades of the Home Department.
647, s

Indians in Shanghai. 2489-90.

India’s contribution to the Leagne of
Nations. 1782.

Investigation into the minor indus-
tries. 1560-61, TS

Joining of the TFederation by the
Princes. 835-37.

CHETTIARy,

MR, T. S. AVINASHI-
LINGAM—contd.
Question re—contd.

Levy of ineome-tax on pensions paid

abroad. 2307-08.

Lives and property of Indians in
China. 1639-40.

Maintenance of adequate Indian
shipping. 2377-78.

Medical ‘aid given:to Indian Army
Reserve of Officers, 1641,
Message entitled “ Alleged fraud on
Indians High Commissioner’s
Warning”?  published in the
Hindustan Times. 1880, 2394-95.
Molasses furned out by the Sugar
Industry. 861, ; en
Negotiations for an Tndo-British
Trade Agreement. 2113-14.
iations for trade agreements
with foreign countries. 1561-33.
Nominations to the Army. 1641
Non-recognition of the Medical Col-
lege of the Andhra University.
1711-13.
Position
730-40.
Procedure re inviting opinions frors
the Provineial Governments. 1311,
1647.
Producti and
Sugar in India. 861
Prof.iit or loss on Burma Railways.
3-4.
Profits on eoinage, 2565,
Provision of facilities for seeretariat
training in Universities. 2808-09.
Purcliase of arms for the army.
992122, e
Purchase of Tndian ooﬁ:é‘n'aana g
tobaeco by Japan, ete. 3179.
Purchase of Indian cotton by Japan.
3180,
Railway revenues. 579-80.
Report of experts on the reconstrue-
siém of Secondary Schools. 497-
- Refrenchment in the Government of

of Indians in Zanzibar.

i of

Keeping of British troops for int

secnrity purposes. 2213-15.

India Departments. 1481,
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CH‘ET’IIAR MR." T. 8. AVINASHI—‘

LINGAM—coutd
Question re—coneld

Retrenchment in' the Home Depart-
ment. 411,

Revision of the salaries of  the
Indian Civil Service and the Indian
Police Service. ~ 937.

Rules for adnission into the Walker
Hospital, Simla:; 3102-03.

Shm‘es of the Reserye Bank of India.
740-41.

Situation on_ the North-West Fron-
fier. 2488,

Statement of the Income-tax experis
regarding Ineome-fax on pen
earned in British India. 7-8.

Statisties for unemployment. 2807.

Terms for the Princes for Jom:.g
the Federation. 157172,

Wing Commanders in Territorial
TForee Regiments. 1881-82.

Question (Supplementary) re—
Administration  of  Gilgit.
2746,
Alleged vemarks by Lord Baden-
Powell against Indians. 748,
Anti-Indian agitation in  Ceylon.
996,

2745,

Appointment of India’s vepresenta-
fives to-the League of Naticns.
1550.
Appointment of qualified Indian
Cadets by British Navigation Com-
_ panies. 1494-97, 1517.
Article entitled fndm ana Im'petml
f Defence ” published in the Hindu.
7 659.
Attachment of additional intermed-
jate class compartments on the
Assam Beugn] Railway. 838,

Al on Tndians in the hook
“Tand of the ngam by Arthar
p Miles. 2204,
oL -1'Bgttahons-of the Kumnon Regiment.
T IBTBIN
British ;[oumalmt imported as
Director of Public Informatmn
B5HELY i Al

CHETTIAR, MR. T.'S. AVINASHI-
LINGAM—contd.

Question (Supplementary) re—contd.

Constitution of Central Boards or
bodies of ‘an All-India ‘character.
762, 763:

Creation of ‘posts of Under Secre-
taries in the Department of Edu-
cation, Health and Lands. 767.

Criticism of the Amery Report by the
London Times. . 2210

Debt of the Government of India.
1011,

Departure of the Indian trade deleza-
tion from England. 2917

Effect on Indian trade due fo hosfili-
ties between China and Japan.
2382,

Emigrant labourers to Malaya from

4o Nagaputuulil 083,

Employment of Mr. gcwlan
%mmﬁy”m sel,
terms on which States are to
the Federation. 915, 916,

Encouragement of railway travelling.
2088,

Bntry of Europeans with shoes on
inside prutectod ahnnes 2285,
2286.

Expenditure incurred in tﬁe Warir-

tan Military Expedition. 655,

ng_of preference to Indians in

the higher administrative posts in

the' Indian Medieal Semee. 27986,

2797, FTE

+ Income of the people of India. 1011,
Income-tax vecoverable on pensions
cearned in India and paid in

England. 1236, 1237.

Indian defenus in Burma. 1140

Indian shipping companies. 1316,

Indian tronps serving outside British
India. 5 2122

Indmnwntmu of higher posts in the

Gi

Government of India Depal'b-
ments, 24 =
Tndians emy ‘as Sub-Di 1|

Officers in the Avmy. 932,
TIndiang in Abyssinia. 914,
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CHETTTAR, MR.
LINGAM—contd.
Question (Supplementary) r'efpoi)'ﬁl‘

Indians in China. 1688:

Joining of the Federation by the
Indian States!” 2202, 2203,

Junior Civilians  brought in <he
Finance Department, for training
purposes. 509,

Legislation  regarding acquiring of
mterests of  African and Avab
Mortgagors in Zanzibat. - 2805

Negotiation for, a Trade Agreement
with- Ceylon. 2366.

Negotiations tor the rveplacement of

the Ol.mwn Trnde Agmement\.}.a.

1. §. AVINASHL

24,
Negotiati
SEOCR
y. 2 eylon. i
New ' appointments made in  the
Finanee Department. 520, 521.
lown of names and addros:

igers at the' Tara ‘D

vay. Station. 1064,
Overseas allowances to' the  Indian

- Troops proceeding to China, 1639,

Passive resistahee by Tndians in
Zanzibar against the Clove Trade
Decres, 2566,

Pomtums mgnrdmg Tndian ]abaur
in British Guiana, 2203,

Post  Offiees opeued and ol()‘seﬂ in
rural areas.

Postage
India.

rates h«t\\oml Bm‘m'l

745.

Preference given to Indian eoffee in
the United Kingdom. 1065.

Prohibition of Congress election
meetings and ﬂvmg of national
Qgg%! in_the La.usdowne Canton-

Proposal
freights. 591 b

Propoqul to set un a Cﬂnfral tatis-
586, 587,

and

Proposn]s
the

for the
Government + of | India Aect.

amendment of |

CH'F'TTIAR MR. T.'S. AVINAS«‘HI-\
LINGAZ\[—cautd
Question (Supplementary) fre—cmtd

Proposed . appointment of a Com-
mercial Adviser to the. Railway
Board. 2090,

Protection of {he - protected tribes
against the non-protected tribes.

1018, 1019,

Protection.. to . minor industries.
2368, 2369 ‘

Protection to the Glass Industry.
ITL

Publieation ' of notifications regard—
ing titles in the Gazefte of India.

y .

+ |+ -Publication d_ﬂ:e report of the

British expert on broadeasting in
Tndia. 2813.

Purchase  of metal polish
Indian Stores Department.

by the
1708.

Radio Research. 2016,
Railway eoncession for the frans-
port of Fodder to the Famine

Ridden Areas in Gujerat., 499.
Railwiy lands given on lease by the
) Benp,ul “Ia;rpm Railway. 1309-

Reuprm-a.l disabilities imposed on
British _colonies by the Govern-
ment of India. 1214. i

Reeruitment of a News Editor o

ting and 'méﬁgm of the

“to the post of Finaneial
Defence Depart-

Adviser to _ the
ment. 421,
Reduction of import duty on news-

print. 2573,
Reduction of postage rafes between
Tndia and Burma.
Regulation of produetion
]i?hng of sugar. m'%ﬁf
Relationship between the Governor-
General in Couumtla‘nnd the Pro-

Standing

eorganisa - the
Finance Cammxttee 5'()8T St
5 ks i‘ﬁ?

Researches at- tha Ind;an'
= “Seience, Ba.ngnlure. 4
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MR. T. S. AVINASHI-
LINGAM—coneld.
Question (Supplementary) re—concld.

Resolutions ‘and ‘motions for ad-
Jjonrnment. 2100,

Resolutions of the Delhi Provineial
Postal and Railway Mail Service
Conference. 1000,

Restoration of salt concessions. 758,

Restriction on the reéeruitment age
‘i;écthe Postal Department. 755,

Revision of Government's policy in
the North-West Frontier. . 662.

Revision of the salaries of the
Indian Civil Service and the
Indian Police  Service. 2742,
2743,

Rules restrieting |mm1vrmhon from

* colonies to India.

Safeguarding  of the Intarests of
Indian shipping. 2093.

Sale of a building of the Bombay
Port Tmst. 1306.

Sale of unauthorised medicines in
third class carriages. 594,

Subyention to the handloom in-
dustry. 2002.

Visit of His Excellency the Com-
mander-in-Chief  to' the Viza-
gapatam Port. 2233,

Withdrawal of the reeognifion of
the Bengal Nagpur Railway
Labour Union. 865, 1779.

Withholding of a telegram sent to
the Students' onferenece hy Mr
S, Satyamurti. 1241,

Statement re freatment of qumhons‘

addressod to wrong Departments.

CHE'I"I‘Y, MR.,
CHELAM—
- Tusurance. Bill—
* Consideration of—
Clause 2. 1265,
Clause 3. 1290, 1201, 1332, 1336-
37, 1345, 1346,
Clsuso 5. 1362.
Clause 10, - 1762.
Olanse 31. 2151,

SAMI VENCATA-

CHETTY, MR. SAMI VENCATA-
CHELAM—-contd.
Question r¢ strength of operators sunc-
tioned for the Central Telegraph
Office, Madras. 1580.

Question (Supplementary) re—
Andamans hunger-strike, 48,

Reduction « of freight on suger on
the North-Western Railway. 602.
Views of Members of Legislatures
on Bills eirculated for eliciting
publie opinion. 13,
Resolution re appointment of quali-
fied Indian cadets hy British Navi-
eation Companies. 1506-09.

CHIEF COMMISSIONER FOR RAIL-
WAYS—
Question re opposition by the
and Financial Commissioner for
* Railways to meet the Indian Mer-
‘chants Chamber, Bomhny 2098.

# (,‘OME-TAX—

Motion for
nment of Mr.
England as

CHIEF ENGINEER—
Question re qualifications of the Con-
troller of Broadcasting | the
All-Tndia  Raido. 1013 14, 2814—16.
CHIEF MEDICAL OFFICER—

Question re—

Adjournment re appoint-
S. P, Chambers from
3118-19, 3152-59.

Appointment of the — of the
Bast Indian Railway. 2653-54.
Tilling up of the post of the
of the Rast Indian Railway.
1314-15,
CHILD (REN)—

Question re nomination o£ minor
as inheritors by Government servants.
subseribing to the General Pro-
vident Fund. 425-26,

CHILD MARRIAGE(S)—
See. “ Marriage(s) .

CT('}LD MAERIAGE RESTRAINT

See *Act(s) ”.
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CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL—

See “Bill(s) ™.
CHINA—
Motion for Adjowrnment re ’s
appeal against Japanese aggression

to the League of Nations. 1888-89,
1902
Question re—
—’s appeal to the League of

Nations against Japanese aggres-
sion.  3175-76.

’s yepresentation to the League
of Nations and developments in
the Far Rast. 2919—20.

Eﬁcct on Indian trade to, hos-
styvm - and_Japan.

in —. 1637-38, 3013-14.

uv'

Indian

_ Tives and . property of Indians in

——.. 1639-40.

Ovel s allowances. to the
Troops proceeding o
39,

Indian
1638-

CHINA—JAPANESE WAR—

See “ War(s) . E

CHINGLEPUT DISTRICT—

Question re earriage of mails by buses
to . poonamalll and  surrounding
yillages in the ——. 2301.

GHITPORE— . ..

Question ¢ grant of house-rent allow-
ance to the fitter Khalasis of the
Eostern Bengal = Railway at ——.
838, 2407,

CHITTAGONG DIVISION&+

Question re placing of and Dacea
Divisions ~under the Assam Bengal
Railway. 603.

CHUNDER, MR. N. C.—
Insurance Bill—
~ Consideration of—
Clause 4, 1357,
Clause 12, 197173, G
Clause 27. 2070, 2071
Clause 35. 2329, ;
Clause 37. 2585, 2590-91, 2592,
gjégg 2601, 2601—02 2603, 2604,

Clause 87. 2717,

CINEMA(S)—
Question re proposal L
Film Industry to establish studios

and —— in - India. . 2030-31, 2801-
02,
CINNAMARA—

Question re discontinuance of the rail-
way line between —— and Tifaba
junction, ete. 1318,

CIRCULAR(S)— -
Question re re policy to be fol-

lowed by cantonment authorifies in
their dealings with Prownmnl Gov-

ernments.
CITIZENSHIP, RIGHTS oF—
| Question. ro—

cognition of equal —— of domi-
ciled TIndians with European
settlers in Brifish Colonies. 1242-
43,

Remoyal of disabilities and séeuring
of the to Indians in the

Colonies. 1452-54.
CIVIL AUTHORITY (IBS)—
Question re rural reconstruction and
* - asgistance © to ——="hy - the Indian
JArmy. 420-30;
CIVIL AVIATION DIRECTORATE—
Question re nusappropnlatnon and em-

bozrlement in subordinate- oﬂtcas of
he —, 3087 =

CIVIL HOSPITALS—
See “ Hospital(s) .
CIVIL POPULATION—
Questmn re military, training -to and
m:;x;ng of near  tribal aréa.

SOTHT

CIVIL PROCEDURE (AMENDMENT)
BILL—

See % Code of ” under % Bill(s)".
CIVIL - PROCEDURE - ( ND
AMENDMENT) BII.L-— ’
See % Code 6f —— " under ¥ Bill(s) ”.
CIVIL  PROCEDURE (‘I‘EIB.D

AMENDMENT) BILL— = &
See “Code of —— under "ﬁﬂi(s) ”,

GIVILIAN(G)*‘—
Question re— -t
Giving of honorary- mxlxhn.ty ranks
to —— in the _pguam.

ing Services.
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CIVILIAN(S)—contd, V4
A Questiondres—contd, o
BOITan 6 | dates br(mghf in the Flnant‘e
=455 Deptirfiment:ifora. training s pur-
poses.  508-09.
CIVILIAN  EXEOUTIVE
l"‘in's"eet “Iﬁfecul:ive QMéex~(s) 4
CLASSIFICAFION (8)— = /i 51
=log Queetmn T Y et
= ; ,commumhes “ag” martml
rades. 2230 ;
=———of kam in the
vinees. 1785-86,
—— of the Peshm\'ar Cantonment.
678.

OFTT.

United Pro-

PR of ‘fhe | stff “in the Railway
= Board 1887, 2397 98, 2663
Non-receipt.of forelgn passenger.-
of "é6rtain stations ﬂﬁ the Fast
Indian  Railway in the Railway
Clearing Accounts Office. 2104.
CLEARANCE—
+ Question re non-—— of letter . boxes
83 certain ra.xlwa.y stations.. 1707-
'chRmG HOUSE, TRAFFIC—
Question, ze goods returns - of other
than —— 210304,

CLERICAT, CADRE—

Question re—
Examination for recruitmeni to the
“first division in the offices of
&338 8!;9- Postmasters General. 1708-
" Promotions to the first division ——
in the Postal -Circle Office, Nag-
pur. 1709-10.

CLERICAL EXAMINATION(S)—
See © Ex&mmntnon (s) .

CLERICAL GRADES—
““Question  re - representation —
amalgamation. of the two
'thé‘ Oberdtmg Depsrtment of" the
s Oﬁice,

%

Sup s

Luelmow 79-80.
: QIJERI(}&L ‘STHF—
“See “Staft”. "

 CLEREAB)=  fiopimms

Question re—
Ban on mnﬁrm'mnn of postu.l =
in the Bombay Cirele. L)IA y
Certain of the Adjutant Gene-
 tal’s Branch on Deputation: 1649.

—— and ‘sptters in the, Bilar and
Orissa Postal Civele.” 1475-76,

—— in the Customs House, Karachi.
1466, 2410, %

thié. establishmerit section of
"Divisional " Buperintendent’s
Lucknow: 2143447 3190.

2 OIﬂce,
" Comintinl gomposition of officers and
——in the Sind ‘and Balichistan

Postal  Cirele, 146()-67

Discharge of “ecerfain —— in  the
Madras Postal eirele. 3099 3100.

Enquiry on the North-Western
Rzulwny 2665,

Minnhon for recruitment of —
in the Go ‘of India sec-
refariat mdwazmaﬂw.é&.,

53. Soiig e

Examination for reeruitment of —
in- the® Posts and Telegraphs De-
partment. 2301-02. i)

Grant of old seales of pay and other
cume\swns to certain  accounts

in the United Proyinces on
" ‘their re—eh:ployzﬂsh%. 2298-99

Grievances of the —— of |
of the Controller of ‘Stores, Ali-
pore, Caleutta. 2311,

Hours 'of duty of the booking ——
at Sholapur Station. 2381

Muslim —— in the office of the-

Loco. - Superintendent, Ajmer.
o 2661,
-+ Outsiders recruited as —— hy the
Postmaster  General, Lucknow.
3117-18.

Promotion of hooking —— f,he
North Western Railway. 2391 92,

3190-91.
Promotion . of
1245,

postmen as postal

Quarters allotted
Delhi, 281617, = = =
,;Reemmnentiuf “Muslim —— in the
Branches of the Reserve Bank of
India. 752-53
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~CLERK(S)~contd.

Question re—contd.

" Rotatibn, Tof ‘“—="in""* the" Gédtm]

Telegtaph Oﬂlee, ‘Caleuttar 2025.

Scheme regarding the Tndian Aruw
Corps of 4-86.

Supervisors: xmd e ine

F,orelgn

-;; Departments of eceitain Post Offi- |

ces. 1483-84.
Vacancies | of | Relief oti the
«Northt Western- - Railway: - 598.

CLOTHING AND KIT ALLOWANCE
Sed ™ Allowanes 2. 1 1
CLOVE( b

of growing = —— in
India. 2832-33,

P«M’ibihﬁ'eﬁ

CLOVE GROWERS—
Question re safeguarding of the in-
terests of Indian —— in Zanzibar.

2548-50,
CLOVE PLANTATION( S)—

'Q tion 76 —— and protection of the
-t ugtserégsis of Tndians in Zanzibar.
— D :

CLOVE TRADE DECREE—
Question e passive resxst&nee_
Indmixsés'in Zlnzx’bnr’ : 8

CLOVE TRADER(S)—" s
See * Trader(s) 7,
COACH(ES)—
Question  re—
Air-conditioned . —— on
1 581-82, 1767-68.
Construetion’  of  Air-conditioned,
—.  1297-98;
COAT— -
Question: re=ina iy 0
Grades of —*ﬂxed‘ﬁy ‘the ‘Indian
_ Gmdmg Board. 183, 1805.
Supply of “— 't drivers 'on the
Hastern Bengal Railway. 2133,
¥ é’o‘AL GRADING BOARD -
See “Indian Coal Grading” Board”.

railways,

: tﬂ“mlf—ie

by
the |

COAL- MINE(S)= snsnnrs
sindee  Mine(s) M <= ok
COAL MINING (O\I\HTTEEf—
F—"Qhestion! o1 éonclusions. on' thé eport
o ofiethe —— 75152, )
COASTAT, SHIPPING—"
" See. *Shipping . ¥
COASTAL TRADE— ¢!
See “ Trade(s) . vz
COASTAL TRAFFIC—~
iQuestion: #¢1 plans -to; deal with. ana-

uese compemhon in ‘the: Lndmn _—

13Tt T

HCOASTAL’ TRAFFIC OF INDIA

sty 20t WowmsansysA

TmiSegrsc Clmtrol* of *ﬁé‘”
“Bill(s) 7.

COAT(S)— :

Question e black —— and" red tes

supplied to travelling ' ficket exa-
miners on-the East Indian Railway.
1768. v

y |,'w;

under

{GOCANADA
WAY—

See “Railway(s) . G005
CODE.  OF CIVIL PROCEDURE
(AMENDMENT) BILL—

See “Bi]l(s) 2
CODE. OF  CIVIL . PROCEDURE
(SECOND .AI[EN'D]\EE}NT BILL—

KOTIPALLI [ RATL-

CODE  OF CIVIL PROGEDUB.E
(THIRD AMENDMENT) BILL— -
See “Bill(s) .

CODE OF CRIMINAL PROCEDURE
(AMENDMENT). ; BILL . (AMEND-
MENT OF SECTION, 388)
See “BL]I(B),”

COFFEE—

i Quest:mn re: prefereuce given m Indmn
ﬁ—;— -in 'the . Umted ngdmn. 1064-

e

'COIN(S)—
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COLD STORAGE STATIONS—
Question re —— established in India.
1325, 1888.
COLERIDGE, GENERAL SIR JOHN—
Question re discussion between His
Excellency Sir George Cunningham,
—— and His Excellency the Viceroy
in connection ~ with the Frontier
Policy. 440,
COLLEGE (S)—
Qnestion re— '
Aotxon on the tesolutmn ragardmg
Sdnotion of
treatment in hospitals and recog—
nition of homeopathic 516.

Arrangements for starting a Central
Veterinary  —— at Izzatnagar.
2013,

Representahon of the old boys of the |
i+ .Anglo-Arabic —— and  Schools,
e 76T .-

Starting of a ﬂezree ——in Bnln-

chistan. 3007,
Students of Lahore —— who went
to Afghanistan. 1150-51.
COLONY(IES)—-

2= Queshcm re—
Appointment of agents in certain

—— for the protection of the
rights of Indians. 093:04.
Brifish —— receiving Imperial pre-

ference in {rade. 1300,

Poslt:on ~of: dammﬂed Indians in
1243,

Pmposul to send Indm.n Agen’ts to
- to-look after the i

“eertain in-
terests ‘of Indians, " 1243,
Reciprocal disabilities imposed on
British —— by the Government
of India. 1214,
s&‘mmmogmtm of equal rights of citi-
=" zenship of domiciled Indians with

European gettlers in British —.
1242-43.

Removal of disabilities and secur-
ing. of the rights of. citizenship of
Indians in the ——. 1452-54.

Rules reah'wtmg unmuzrmon Prom
= —— to Indim--1213.

COMMANDER-IN-CHIEF, 'HIS EX-
CELLENCY THE—
Question-re visit of —— to the Viza-
gapatam Port, 2232-33.
COMMERCE—
Question re—
Effect of the China-Japanese War

on Indian trade and ——. 1321-
22,
'I‘reaty of friendship, —— and navi-
ation hetween Great Bntam and
Zanszazu 767-68..

COMMERCE, DDPAB,TMENT OF—
Question re constitution of the Stand-
ing Commiftee for the . 4-6.
COMMERCIAL ADVISOR TO THE
RAILWAY BOARD—
Question re—
Proposed appointment
2089-90.
Recruitment an. ert to serve
as the _of,wgp »
COMMERCIAL AVIATIO
Question re training of Indians in
——, ote. 3116-17.
COMMERCIAL BODY (IES)—
Question re acknowledgment, of com-
munications from Association,
ete., by the Railway Board and Ad-
ministritions. 1887, 2664, ~2665-66.

of a——s

vCOMM'ER(‘IAL PILOT(8)—

See *Pilot(s) .
¢! 011\11' ROIAL PL\BLIC—

Question re contact between the rail-
way administration and the —— and
travelling publie. 1797 ¥

COMMERCIAL BUBJECT(S)—"

Question re_employment of persons

with qunhhcﬂhons in -~ accountancy
and —— inthe Ineomelax Depart-
‘ment. 2311-12; T

COMMISSION(8)—
Motion for adjournment. re report of

the Royal —— on Pal%tme 617.

Question’ re— -

Cost. - of pubhmhon of the report
of the! Royal - on Palestine
horne by the Government of India
ansd;;béidy given to Palestine, ete.

—
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COMMISSION(S)—contd.
Question re—contd. )
Resentment amongst  Muslims in
India against the recommendations
of the Royal —— on  Palestine.
-28.
COMMITTEE(S)—
Presentation of the report of the Pub-
liec Accounts —— for 1935-36. 167-
365.

Question re—

Achic¥ements *obtained by the Lac
Cess ——— and rthe, Lac Cess
Research  TInstitufe at Nankum.
2567,

Appeals from owners of tea estates
and’ cases sent to Government by
the TIndian ',l'en 'Lmensmg —_—

"'A.ppémtment of a Retrenchment
“for ptp]orm" avenues of
economy. 521-22,

udy li)e question-of the
and - Smdll Tnduustries.

408-99.
Congclusions - ou the report of the
Coal Mining —— 751-52.

Constitution of the Standing ——
for the Department of Commerce.
4-6,

Discussion in the Indian Legislative
Assembly of proposals made by
the Wedgwood 0.

Dissenting nofe of Sir Tracy Gavin
Jones to the Sapru —— rt
and enquiry into the guestion of

currency and exchange. 2804
Funections of the Railway Advisory
2374-75.

New nfﬂces located in New and Old
Delhi and report of the Depart-
mental appointed to eonsider
the question of accommodation in
Simla for the Federal Govern-
ment. 605,

Proposals for-setting up of an Hsti-
mates —— and -abolition 1of the
Standing Finance DU

Public Accounts of the Indian
Legislative Assembly. 2574-75,

Recommendation of the Irvine
given effect to by the Indian Insti-
tute of Science, Bangalore. 2831.

Il COMMITTEE (S)—contd.

Question re—contd,

Recommendations. of the Maxwell
s 16202,

Reorganisation of  the Standmg
Finance, ——.  506-07.

Report of m —— on the conditions
of service for British Soldiers in
India:. 1145-47.

Report of the Ashworth ‘abont
administrative and  judicial ~ re-
forms in  Ajmer-Merwara. 2464

Report of the House ——. 1486-90.

Report of the Tndian Railway En-
qmry = 695—7

Hb‘ports of the Wheelei‘ and Max-
well on the reorganisation of
the Secretariat. 675,

Standing Finanece of the Indian
Legislative Assembly. 2376,

Terms of reference to the fo

enquire into the minor industries
in India. 750,

Voting rights of Indian labourers in
Ceylon  for - elections to Vxﬂage
1215-16.

COMMITTEE ON PETITIONS—
Appointment of the ——. 779,
COMMUNAL ASSOCIATION(SQ-——
See. “Assomhon(s)” y
COMMUNAL BASIS—

Question re recrnitment to public ser-
vices on ——, 92224,

COMMUNAL BODY (IES)—
Question re grant - of free railway
passes to or associations. 1803,
COMMUNAL COMPOSITION—

Question re of officers and clerks
in the Sind and Baluchistan Pnstal
Circle. 1466-67. - -

COMMUNAL CB.IES—

T453LAD

NSl Iy =y |
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COMMUNICATION(S)—

Question re ack of —
~from Associations, commereial bodies,
ete., by the Raﬂwuy Board and
Adminigtrations. 2664, 2665-66.

COMMUNICATION CHORD(S)—

“Question re —— fitted in the ecom-
partments of frains running between
Bhagalpur and Berari on the
Bengal and North Western Rail-
way. 837-38.

COMMUNITY(ITES)—
Qnestion ‘re—

Appointment of an officer to watch
the recruitment of Muslim and

a3 +

other minority in the Postal
Department. 525.

Classification of —— as martial
races, . 2230.

Pementnge of !epmentnhcn of

various —— in the Government
of India Departments. 2236-37.

COMMUTATION(S)—

Question e restoration of original

~ pensions  after - realisation of the

amount of —— with interest
768. -~ o
COMPANY (IES)—

Question ye—

Bstablishment of a factory by the
Bata in Bata Nagar near
Caleutta. 769-70.

Indian Insurance —. 1325.

TIndian shipping. ——. 1316-17.

Wltbho]dmg of protection given to

the Tata Tron and Steel —— and

Ieasmzr of lands by the —.
2396-07.

Resolution e appointment of qualified

Indmn Cnduts by Brifish Nayigation

38

COMPANIES (AMENDMENT) BILL—
See “Indian ——" under “Bill(s) ™

COMPARTMENT(S)—

Question re—

Attachment of additional inter-
mediate elass —— on the
Bengal Railway. -838:39.

COMPARTMENT(8)—contd.
Question re—contd,

Communication chords fitted in the

trains running between

Bhagalpur and Berari on the

Bengal and North Western Rail-
way. 837-38.

Construetion of the new third class
580-81.

ey

Improvement in the condition  of

third class ——  1075-76.
Improvements made in. Third and
Intermediate Class —— on the

Assam Bengal Railway. 2141
Prices of fittings in the lavatories of
upper class on the Bast
Indian Railway. 2097-98.
Reservation of one intermediate
class —— for persons reserving
seats in the Up Punjab - Mail
Afrom Howrah. 2363-64.
Seating eapmffy in - second class
of - Ewlndmx-

North Western Railways 1
Punjab Mail. 1556.

COMPENSATORY ALLOWANCE—
See ¥ Allowance(s) 7,

COMPETITION (8)—
Question ye—. s
Crossword in India;
Plans to deal with Japanese ——
1{11 the Indian ~ Coastal Traffe.
C()MPLA.INT(S)—-

Question ve—

against the Hmdu refreshmeni
zoom contractor at Delhi. 2127
3188-80.

——= against the improper attitude
of the Jodhpur Railway staff.

COMPLAINT BOOK(S)—

Question ~ 7e maintained in
European. refreshment rooms on the
North ; Western Railway. 2127,

COMPOSITION—=+ - &=

Question re ~of the gazetted and
supervisory staff of R:nlway Clear-
ing Aceounts Office. 2105,

‘and
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COMPTROLLER—

Question re certain staff in the Offices
of the , Shillong, and Deputy
——, Assam. 504-05.

OOMPULSORY LABOUR-

See “ Labour ”, P

COMPUTING OFFICE—

Question re officers in the —— of the [

Survey of India. 1235.

CONCESSION(8)—
Question re—
Gmnt of old scales of pay and other
certain aceounts elerks
in the United P vmnuwn’:ﬂ:m
re-employment,
Rail ay —— for the trans-purt of
loddar to the famine ridden areas
in Gujerat. 409,
Restoration of salt —— 757-58.

CONCESSION TICKET(S)—
See “ Ticket(s) .
CONCLUSION(S)—-
Question re —— on the report of the
Coal Mining Committee. 751-52,
CONFERENCE(S)—
Motion for Adjournment re misrepre-

sentation of India’s* féalmgs and
axpn'uhm ot the Imperial — -.

Question re—

Representation of Indian shipping
inferest at a shipping "20
Tokio. 1776-77.

Resolufions of the Dethi Provineial
Postal and Railway Mail Service

998-1001.

Withliolding of -a telegmm sent to
the Students by Mr. S
‘Satyamurti.

Statement (laid on the table) re cer-
tain draft Conventions ‘Recon
mendations of the Infe
Labour ——. 2833-58.

CON’I"ISCATIO‘I(S)—

ment of Jatindra Nath Das. 673.

CONGRESS— !

Question re prohibition of —— eleo-
tion meetings and flying of Na-
tional Flags in . the Lansdowna
Cantonment. 1615-17, 2740-42.

CONGRESS FLAG—

Question vé punishment to soldiers
who pulled down the in
Charpoli ‘near Poona. 913.

CONSTITUENCY (IES)—

Question re— = s

Flectoral rolls for the Rohilkund
and Kumaon Divisions Non-
ﬁonhammadan Rural —— 863,

Pranchise qualBBARGRE < 20E land-
holders —— in the United Pro-
vinees for the Federal Council of
State. 2024-25,

Franchise qualifications for land-
holders in the United Pro-
vinees for the Federal Legislative
Assembly.. 2924,

Non-enrolment of members of the
Trade Union, Lucknow, residing
in Bibhar and Bengal, as voters in
the Labour Trade Union —-.

1080.
CONSTITUENT ASSEMBLY—
Regolutinn re —=, 1889-19,02, 1902-

CONSTITUTIONAL GOMMI’I'TEE—

Questwn re Report of the —— of the
Impeﬁﬂ Conference. 1067-68, 1627-

{ CONSTITUTIONAL PObITIO\'—
Question re - of the official repre-
sentatives of the Provincial Govern-
ments nominated to - the — Indian
Legislative Asmmbly 131@5»1
CONSULTATION—
Question ra —— of AlL India organisa-
tions on_ Bills ecirculated to ehcxt
public  opinion. 850-51.

See (5)"’5? £ f
CONTRACT (8)— = oD
~@uestion re— =

¥

—for advertisements o fele
graph and telephdhé p&‘: 2547

L453LAD

CONTEMPT_OF COURTS. (Amn-'
“MENT)_ BILL—
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CONTRACT(S)—contd.

- .Question re—contd.

* —— for landing of cargo given by
the Madras Port Tnmt 2102-
03.

—— for parking of ekkaa outside
the Benares Cantonment Railway
Station. 1205-97,

of bookstalls and - Huropean
refreshment rooms on. the North
Western Railway. 53-54.

CONTRACTOR(S)—
~Question re— %
<% Complaints against the Hindu re-
freshment room —— at Delhi.
2127, 3188-89.
Grant of passus to refreshment ronm
on the North Western Rail-
way. 2126-27,
- Issue of -passes to Indian “refresh-
~o7" ment  room —— on: Rdilwayr
-2128.

Racial diserimination “in faeilities
offered to Dining Car —— on the
North Western Railway. 1578.

Raeial diserimination in the granl
of passes to catering —— on the
North Western Railway. 1579.

Raeial~ discrimination in the grant
of passes to vendors and eafering
—— on State Railways. 1578,

Waiting - room echarges levied by
Messrs. G. F. Kellner and Com-

pany, Refreshment Room —— on
?E'Em Indian Railway. 2137-
8.
CONTRIBUTION(S)—
“Question re—

—— entitled “Professor Khankhoje
in exile—Lift the Ban” published
in the Hitavad. 1878-79.

—— made to the States from Indian

b revenuee. 2805-0

~ India’s — to the Leage of Nations.
= 1783. g i

~ Payment of —— from railway reve-

nues to general revenues. 3215-

Rejection of a petition for annual
—— tothe Geological,
.. and Metallurgieal Society of
’i‘." India. I1229-30.

| Railway ——, Lahore.

| CONTROL OF COASTAL TRAFFIC
OF INDIA BILL—
See “Bill(s)™.

CONTROLLER  OF  BROADCAST-
ING— :

Question re qualifications of the ——
and sthe Chief Engineer, All-India
Radio. 1013-14, 2814-16.

CONTROLLER OF PRINTING AND

STATIONERY—

Question re supervision and control
over the administration of the ——,
3082-83.

CONTROLLER OF STORES—

Question e grievances of the elerks
of  theOffice of the ——, Alipore,
Calentta.” 2311.

CONVENTION(S)—
Statement (laid on the table) re cer-
draft —— and Recommenda-
“tions of the International Labour
Conference.

CO-OPERATIVE (CREDIT 80"

CIETY (IES)—
Question re non- gmnt of loans to cer-
tain members of the North Westerr

3018-19.
CO-OPERATIVE ORGANISA-
ON(S)— -

Qnmun re failure of the Reserve
Bank of India to: finance the —.
983-84.

CORONATION(S)—
Question re—
guests from Ind.m. 505-06.

+ Proposal to- arrange —— in Dellx
and visit of His Majesty the King.
846-47.

CORONATION MEDAL(S)—

Question re—
sttnbutmn of — in Indm. 673-

sttnbutwn of —— on Railways.
2140.

CORPORATION (S)—
Question re—
Creation of a —— Tor the control
of the All-India Radio. 1004
Placing of Indian Broadeasting
under a publie ——.  2006.
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CORRE.SPONDENCE— i CREMATION GROUND(S)—
Question re— o Question re upkeep of the —— in
Censorship of ——. 2475-76. Delhi. 1999
Publication of —— wit!: Provineial | CRIME (S)—
ngvemmsx]x.t',s regarding  forced | - Question re increase in the number 0!
GRIUE : certain in Delhi, 430.
OOTTAGE INDUSTRY(IES)— CRIMINAL  INTELLIGENCE DE-
See * Industry(ies) ”. PARTMENT—
COTTAGE MATCH FACTORIES— Question re—
See ¢ Tactory (ies) . Employment of —— officers for
COTTON— shadowing politieal suspects in
O ﬁ'm the provineces. 1873.
SN e Work done in the provinees on
Consumplioniotatndian S by oits behalf of ‘the Government of India
tain counfries. 1066. by the ——. 1144.45,

Import of —— piece-goods from
Great Britain and Japan and
gurehm of Indian — by
Oreign countries. 3174.

Pm‘chnso of Indian —— and
tobaceo by Japan, ete. 3179.

Purchase of Indian by Japan.
3180.

COTTON PIECE-GOODS—

See “ Piece-goods .

COUNCIL OF STATE—

Q re £ hi lificati for
" landholders conshtuem:y in the
United  Provinees for the Federal

2024.25,
Speech delivered to the —— and the

Legislative Assemb) Excel-
lency the Vieemy‘y]zm-@.

COURT(S)—
Question re cost of establishment and
maintenance of the Federal ——.
1312, 2

COURT NOTICE(S)—
See * Notiee(s) .

COURTS (AMENDMENT) BILL—
See.. “ Contempt of ——” under
© “Bill(s) ™.

COW(S)—
Question re—=. 1|

Bulls and —— distributed free by
the Central Agriecultural Depari-
ment. 1243

Restrictions on the keeping of —
71; quarters in New Delhi. 70-

CRIMINAL INVESTIGATION DE-
“PARTMENT— o

Question re—
Railway ticket of Mr. Sri Prakasa
checked at the bidding of the —
man at Moghal Sarai. 1546-47,

Tickets checked at the bidding of
the —— Officials on" the East
Indian Railway. 54.

CRIMINAL LAW  AMENDMENT
BILL—

“Blﬂ(s) ”

CRIMINAL PROCEDURE (AMEND
MENT) BILL (AMENDMENT 07
SECTION 388)—

See Code of ——* under “Bill(s) ™.

CRITICISM(S)—
Question re
by the London Times.
CROP(S)—
Question re orders for not sowing eer-
tain in the Kohat Csntonmanb.
1630-31.

CROSSWORD coﬂbm@@
Question re in India. 2737-38.

CROWN LAND(S)—
Question re notiee |
lease-holders of

Ceylon. 2038,

of the Amery Report
2209-11.
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CUDDALORE—
Question re allegations against the

eustoms  authorities in —— 84
85.
CULTIVATION—

Question re utilisation of Government
impléments and bullocks, ete., for

private - by the Agrmnlhu‘al
Assistant  in  the Delhi Province.
2823,

CUNNINGHAM, HIS EXCELLENCY

SIR GEORGE—

Question re diseussion between —
General Sir John Coleridge and His

.+ Excellency the Viceroy in connection
with the Frontier Policy,
CURRENCY (IBES)—

Question re dissenting mote of Sir
Tracy Gavin Jones to the Sapra
E]olmmttee Report and enquiry into

e q;;estmn .of —— and exchange.
GUREENCY NOTE(S)—

-Question re—

Design and get up of —— of Burma

and - India, 2029-30.

Rupe«- coms and — refnsed by
50910, <

CURRENCY 'POLIOY—

Question re reduction in the price of
gold and Government’s ——.  507-

CUSTOM (8)—
Question re Indian Revenue Returns,
;:;peomlly in — and excise. 749-
CUSTOMS AUTHORITY(IES)— .
Question re allegations against the
—— in .Cuddalore. B84-85.
CUSTOMS CORDON—
Q,ueshon rq frontier —— and smug-
goods between India and
Nepnl. 1898 1700
OUSTOMS DUTY—
“8ee “Duty (ies) 7.
CUSTOMS HOUSE(S)—
Quedhon vo—
. Apr and Exami the
, Karachi. 1464-65, 2409—10

| CUSTOMS HOUSE(8)—contd.

Question re—contd.

Clerks in the —, Karachi. 1466,
2410.

Wharfingers in the ——, Karachi.
1465-66.

CUSTOMS OFFICIAL(S)—
Question re enquiry about certain ——
in _Madras, 1005.

CUSTOMS QUESTIONS—

Question re loss to the revenue of the
Federation on the settlement of —~

with Indian States. 1456-58.
D
DABHOL—
Question re—

Accéleration of = mails for —,
“ Guliagar - and -~ their - mhnxdmlh
offices. 1244,
Sending of unregistered letter mail
bag to in charge of the Cap-
tain of ferry steamer. 2666.
DACUA DIVISIONS—
- Question re placing of Chittagong and
—— under the Assam Bengal Rail-
way. 603.

DAGSHAIL—

Motion for Adjourmment re indiser-
minate assaults and outrages ‘made
by British soldiers at 2670.

Question re—

Appointment of eivilian lixecutive
Officers in Cantonments and. fee
¢harged by the doctor of the Can-

tonment Hospital at —— from
milkmen and hawkers of foodstuffs.
2471.

Fee charged by the doctor of the
Cantonment Hospital at from
milkmen and hawkers of foodstuffa.
2029,

DAILY-RATED STAFI"—--
¢ Staff(s) .
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DAK—
Question re—

Delay in the despatch of —-- 10
Pauri in the Garhwal District.
1022.

Delay in  the Nankum —— for

Jamshedpur. 2563,

DALAL, DR, R. D—

Insurance Bill—

Motion to consider. B822-27.
DALPAT SINGH, SARDAR BAHA-

DUR CAPTAIN—

Oath of Office. 2,
DAMASCUS— -

Question re musafirkhana known as
Zawiya in ——. 677.

m;,mEnous DRUGS  (AMEND-
'MENT) B
See Blll(s)
DANTAR—
Question »e¢ opening of a saving bank
branch in the Post- Office in
the  Hazaribagh distriet. 2300-10.

DAS-GUPTA, MR. B. N—
Question re retention of —- the
German  Government. 3009-12,

DAS, JATINDRA NATH—
Question re conﬁse%tggq Qf the P oto
enlargem }1

en
ALY '-. J =
DAS, MR. B—
Child Marriage Restraint (Amend-
ment) Bill—

~ Motion to econtinue. ]()oé
Contlxl‘ol of Coastal Traffic of India
Bill— -

Motion to refer to Seleet Commitfee.
1029, 1033,.1049,

- Indian. Mines (Amendment) Bill -

Motnon,to- refer to Select Gomxmtfce
1609-11: - =

Motion to conmder 504647‘
Indian Naturalization” (Amendment)
Bi =

Motions to consider and to ecireulate.
630.32, 642

DAS, MK. B.—contd.
Indian_Securities (Amendment) BﬁI——
Motion (o consider. 2986.
indian Tariii (Second Amendment)
Bill—
Motion, to consider.
Insurance Bill—
Motion to consider. . 792, 809, 895,
901, 1176-80.
Consideration of—
Clause 2. 1670-74, 1676,
Clatde 3. 1338:39, 1343, 1350-51.
Clanse 6. 1681-82, 1726.
Clause 12. 1955,
Claunse 26. 2252-53; 2254
Clause 27, 1084
Heading of Part IV 2709
New clause 102A. 2787,
New elause 103, 2786, 2790.
Motion for Adjournment re—
Amendment of Indian Legislative
Assembly Rules. 480.

Indian interests at Zanzibar. 395.
Motion re Report of the Indian Rail-
way BEnquiry Committee. 711
Patna Uniyersity (Amendment) Bill—
Motion to consider. 3066, 3067.

2031-32, 2033.

Question re—
Fxllmg up.of. tem mm@mﬁ in
.- the Government. _of Tndia Offiees.
e -
Introdunction of motor tnansport
between Simla and Mashobra and
improvement of Simla:" 439-40.

Question (Supplementary) re—

Availability of the Tndian Army for
the defence of Burma. -646.

Certain supersessions in the Tndlan
Medieal  Service. 2817. 3

Constitution of Central - Boards or
bodies of -an- All-India_eharacter.

. 763, s

Ciuhon of bhe Fedeml R‘ulmry
Authority. 592. £5

' Debt of the Government of {ﬂn.

1010, 1011. o bRif
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DAS, MR. B.—concld.
Question (Supplementary) re—contd.
Electro-Teehnology Department of

DAS, PANDIT NILAKANTHA—con’d.

Question re—
Adulterated toadeaves sold for human

the Indian Institute of Sei
Bangalore. 3097.

Eradication of the practice known as
Pliooka. 2807.

Executive Councillors of the Govern-
ment of India who went our of
India. 934.

Negotiafions rvegarding joining of
the Federation by the States.
1870.

Non-appointment ;
Director General, Indian Merlical
Service, and Deputy Public Health
Commissioner. 994, 995.

Proposal to inerease railway freights.
590

Provisions of the Unbeneficial Occu-
pation of Lands Bill introdaced in
the South African Parlinment.
759.

Unsatisfactory condition of the army
in India. 424,

Resolution re—

Appointment of gualified Indian
Cadets by British Nawguhon Com- |
panies,  1522-25.

Regulation of prodnetion and market-
ing of sugar. 2514, 2523, 2529.

Rules and Regulations Conticnance

Bill—

Motion to consider. 54547, 553.

Motion to pass. 556-57.

Trade Disputes (Amendment) Bill—

Motion to refer to Seleet Committes.

DAS, PANDIT NILAKANTHA--

- Motion for Adjournment re Tndian
" interests at Zanzibar. 390,
Mohon re Report of the Indian Rail-

v Enguiry Gommxttoe 699, 701,
718-21.

Patna University (Amendment) Bill—
Motion to consider. 3065, 2066,

of Indians as‘

ption

Putting in of Interpellations in
Legislatures by Service Orzanisa-
tions, 1646,

Rotation of elerks in the Central
Telegraph Office, Calecutta. 2025.

Special Officer selected to enqguire
info the effects of the Varma Com-
mittee Report. 1717-18,

Question (Supplementary) re—

Amalgamation of the Indian and the
London Stores Departments. 9886.

Construction of the new third class
compartments. 581,

Ineivility - shown by  Railway
subordinates fo the travelling
public. 853.

Preference sccorded to the rclatives
of railyay employees for appoint-
ment in the Railway Services 596,

Recrnitment of an Electrizal En-
gineer on the Madras and Southern
Mahratta Railway. 855.

Resolution re—

Constitnent Assembly. 1923,

Regulation of produetion and mavket-
ing of sugar. 2502,

DATE OF BIRTH—
See “Birth, Date of?”.

DATTA, MR. AKHIL CHANDRA—
Tnsurance Bill—
Motion fo consider. 805-814, 1256.
Consideration of—
Clanse 2. 1270, 1271-72, 1273.
Clause 6. 172223, 1725, 1726.
Clanse 26. 2245, 2247, 2949.592.
Clanse 35, 2275, 9283, 2316,
2317, 2398-29, 2330-31, 2339,
2346-51, 2358, 2359,
Clause 36. 2436, 2442,
Claunse 37. 2591,
Moslem Personal an (Shariat) Appli-
eation Bill—
Consideration of clanses. 1838,
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DATTA, MR. AKHIL CHANDRA— | DEFENCE DEPARTMENT—
contd. Question re—
“ Motion for Adjournment re— Central Revision Section ~of the
Appointment of a non-Indian as ——.  1649-50. _ ,
Heonomic Adviser to the Govern- Funds kept under the 9489,

ment of India. 3250.
Hunger-strike of political prisoncrs
in the Andamans. 559, 574.
Question (Supplementary) re repairia-
fion of prisoners from the Ardamans.
3015.
Resolution re—
Appointment: of qualified  Indian

Posts of Deputy Secretary (Revi-
sion) and Assistant Secretary in
the —.. 1650,

Reernitment to the post of Financial

i 420-21.

DEFENCE SERVICE(S)—

Question re—

iti tonti ] Alleged propaganda against any
g:::xlfet: byl.sl?igfg Jeoghivn: Gan dema;tsl for the reduction of _
2734- G
Pax:; n‘L‘Of contmbutwns f.mm il E diture on troops and officers
3215. in the Budget Fstimate on ——.
999,
“Regulation of produchon and market- i
ing of sugar. 2532 DEFICIT (8)—

DEAD BODY (TES)—

Question re representation regarding
provision of funds for the disposal
of the —— of Princess Chandra
Devi.  860-61,

DEATH(S)—

Question r¢ —— of one Kapurm,
sweeper, employed in the Mountain
Artillery Training centre &t the
Ambala Canfonment. 2220, 2669.

DEBATE(S)— o

Question re arrangements to -pnbhsh
the Indian Legislative Assembly-——
in Hindustani. 36.

DEBT(S)—
Question re—
—— of the Government of Tudia.
1009-11,
~—— payable in the enrrent financial
year. 2565,
DECORATION (S)—

Question re af, Baﬂway Stations
on the oceasions of the Visit of Vice-
roys and Governors. 54

DEFENCE(S)—
Question re availability of the Indian
Army for the of Burma.
64547,

Question re in the Water Supply
Department of the Delhi Municipal
Committee. 2556,

DEGREE(8)—

Question re non-recognition. of the
medieal of the Andhra Univer-
sity.  2034:35,

DEGREE COLLEGE— ;

Question re  starting of a —— in

Baluchistan, 3007« - YRS
DEHRA DUN— =

Question re degradation of staff in the
(Geodetic Branch of the Survey of
India. 50-51.

DEHRI—

Question re allotment from the Road

Fund to Bihar and eonstrnetion of
e

avbridge ‘at ——. 2567-71.
DELAY(S)—
Question re and interruptions in
telegraph  services from md to

Callmtta 743-44.

Qnestxon re eonsu.ltatmn of the Indum
Tegislative  Assembly  for
instruetions to the Leagne of

S 177981,
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DELHI—
Demand for Excess Grant for 185 306.
3234-36.
Question re—
A dation for pati
Anti-Rabie
70.
Allegations
Superintendent
432-33.
Attending of a public enfertaimnent
by the Senior Superintendent of
Police, 430-32, 2216-17
Complaints against the Hindu
refreshment room econtractor at

2127, 3188-89.

Denial of facility to holders of
intermediate class refurn tickets
to travel to Kalka from Benares
cantonment either via—— or via
Saharanpur. 584,

Expiry of leases of Nazul Lands in
certain Areas in ——. 84

Externment of Maunlana Husain
Ahmad Madani and Maulana Nur-
uddin from —. 926-27.

Ingrease in the number of cortain
crimes in ——.  430.

Indian Legislative Assembly Eleetoml

in the
Hospltn! alost——

against  the  Senior
of  Poliee, ——.

Roll for 866.

Meeting of ?pnrt Officers on' Rail-
ways held at — 2120.30,
3189.

New Iniperial Museum proposed to
be started in ——. 1469,

Officers serving under Mr. A. P.
Hnme, officer on special dufy in
eonnection with the —— Tmprove-
ment Trust. - 72.

Postal arrangements between Madras
and —, 1700-01.

Posts sanetioned for the ——. Im-
_ provement Trust, 7273,

Pmpma] to arrange Coronation in
—— and visit of His Majesty the

King, 84647,
Reﬂuchon of freight for the trans-
ggrt of cattle from to Madras.

DELHI—contd.
Question re—contd.
Refund of securities to newspapers

and presses in —— . 925-26,

Release of political prisopers of
—. 2097-98,

Representation of the old DBoys of
the Anglo-Arabie - College and
Schools, 757.

Resolutions of the —— Provincial

Postal and Railway Mail Serviee
Conference. 998-1001.

Supply of court notices and Govern-
ment adyerti ts to wi lar
newspapers in. —— for publica-
tion. 923-25.

Supply to the police of full parti-
culars about guests staying in
Indian  Hofels in ——. 41213,
1248. i

Telegraph Office in Chandni Chowk,

. 986-87.

Tenders for Kilokri extension schemne,

2819-20.

Upkeep of the cremation ground in
1999. . "

DELHI DIVISION—
Question re non-payment of certain
allowances to temporary guards in
the —— of the North Western Rail-
way. 2137,

DELHI MUNICIPAL COMMITTEE—
Question re defieit in the Water Supply
Department of the —— 2556.
DELHI PROVINCE—
Question re—
Finaneial aid for the development
of indnstries in the 522:23,
3020,

Grievances of the people of the

Mandi at the
fion in the

Narela Railway Sfa-
78-79.

Non-Extension. . of Aefs designed
for the relief of rural indehted-
ness to the ——.= 522,

Reduction of fees in Secondary
Schools of the ——, 510, 1247,
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DELHI PROVINCE—contd.
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I DsULIi—conta,
Question re—contd.
Maunienance oi the Detention

Question re—contd,

Shitting of the headquarters of the
Agricnltural Assistant in the ——.
2823,

Utilisation of Goyernment implements
and bullocks, efe., for private eulti-
vation by the Agrmu.ltura.l Assistant
in the —. 2823.

DELHI PROVINCIAL POSTAL AND
RAILWAY MAIL SERVICE CON-
FERENCE—

Question re Resolutions of the -—.

998-1001.

DEMAND FOR EXC‘ESS GRANT FOR
1935-36— = o S
Census. ,82,33-34. ¢
Emigration-External. 3234,
"Executive Couneil. 3228-32,
Hyderabad. 3236-37.

Indian Posts and Telegraphs Depart-

menf. 3227-28.

Interest Free Advances. 3237,
Iqtgggsst on Miscellaneous Obligations.

Legislative Assembly and Tegislative
Assembly Department. 8232,

L]ggt Houses and nghtahxps 3232-

Medieal Semce
Mines. 3233
New (Construction (Railways). 3238.
Public Service Commission. 3232,
Railway Bonrd, 3237. 5
“Refunds. 3234
Refunds, Railways. 8237.
Working expenses—DMaintenance of car-
riage and: wagon stock. 3238,
DEOLI— &
Qnestmn re—
Deizus i the ——— Detanﬁon Camp.

'3233;'“

Hunger-striking detenus in the ——
detention camp. 2486-87.

Maintenance of the —— Camp Jail,
1816.

Camp. Y41,

kules for trausier of prisoners and
maintenance of the Cellulor Jail
at Port Blair and the —— Lleten-
ton Camp. Y29-31,

Subsistence allowance paid to the
mother  of Bryjut Panchanan
Chakravarty, a detenu in the ——
detention camp. 2457,

DEPARTMENT (8)—
Statement re treatment of questions
addressed to wrong ——. 942-44,

DEPARTMENT OF COhLMERCE—-
See * Commerce, Departmant of .

DEPARTMENT OF EDUdATION,
HEALTH AND LANDS— ¢
See “ Eduecation, Health and Lands,

Department of .

DEPARTMENTAL COMMITTEE—
Sees “ Committee(s) .

DEPRECIATION FUND—

Question re allotment made to Burma
from the of the Indian Rail-
ways. 1310-11. I

DEPUTATION—

Question re—

' Certain clerks of the - Adgutant

General’s Branch on ——. 1649.

Refusal of the Agent, East Indian
Railway, to receive from the
East Tndian’ Railwaymen’s Union,
Lucknow. 1083-84.

DEPUTY COMPTROLLER— 5
See * Comptroller ™.

DEPUTY DIRECTOR Gmmmi_
See “ Divector General ”.

DEPUTY DIRECTOR GENERAL,
INDIAN MEDICATL SERVICE—
Question re post of ——. 204, 2023-24,

DEE‘UTY PRESIDENT, MR. (

AKHIL CHANDRA DATTA)—

The practice stated by —— that when
a Teader of a Fartv wishes to speak,
“he s enlled before othem. 1052
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DEPUTY PUBLIC HEALTH COMMIS-
SIONER—
See “ Public Health Commissioner ”.
DEPUTY SECRETARY—
Motion for Adjournment re creation of

the post of —— in the Legislative
Assembly Department. 528,
Question re selection of —— of the

Legislative Assembly Department.
38.

DEPUTY SECRETARY (REVI-
STON)— -
Question re—

Post of —— in the Defence Depart-
ment. 1650.

Posts of —— and Assistant Secre-
tary in the Defence Department.
1850,

DERATLMENT—

Question re absence of a Telegraph
Office in village Hazurpur and
—— of an engine at Bhera Rail-
way Station. 66,

DESAI, MR. BHULABHAT J—
Control of Coastal Traffic of India
Bill—
Motion to refer to Select Committee.
1050.
”Indian Mines (Amendment) Bill—

Consideration ~ of  clanses. 3055,

3060, 3062-63.
Indian Naturalization
Bill—
Motions to consider and to cirenlate.
639-41, 642,
Insurance Bill—
Presentation of the Report of the
Seleat Committee. 530.

- Motion to consider. 808. 821, 897,
900, 1190-99, 1200, 1201, 1202,
1205, 12086,

Consideration of—
Clause 2. 1264, 1266, 1269-70,
1286, 1652, 1653, 1658-70, 2871.

( Amendment)

DESAT, MR, BHULABHAT J.—contd.
Insurance Bill—contd.
Consideration of—contd.
Clause 3. 1333, 1335, 1349, 1352.
Clanse 4. 1358, 1359.

Clause 6.~ 1688-89, 1735, 1742,
1743.

Clause 12. 1945, 1946-48, 1962,
1974.

Clauses 26A, 26B, 26C and 26D.
22 0.

Clause 27. 1986, 1990, 1992,
2069-65.

Clause 31. 2152, 2164,

Clause 35. 2316, 2318-19, 2321,
2320, 2336, 2346, 2348, 2412,
2413.

Clause 36. 2436, 2438, 2443, 2446-
48, 2451.

Clause 37. 2580, 2586, 2587, 2589-
90, 2692, 2598, 2601, 2602.

Clause 38A. 2681-83, 2684, «;

Clause 39. 2168-70, 2174, 2177-78,

Clause 43. 2199.

Clause 43C.. 2618,

Clanse 51.. 2671.

Clause 86. 2711, 2713.

Clause 87. 2715-17.

Clause 88. 2760.

Clause 99A. 2759, 2761.

New clause100B. 2774

Clause 101. 2775, 2776, 2777,
2778,-2785.

Clause 107. 2864-65,

Tirst Schedule. 2881, 2888,

Third Schedule. 2892, 2897, 2903,

2005,
Motion to pass. ‘2975-79.
Observations by —— regarding an

inadvertent omission of an amend-
ment (Amendment No. 42) to the
———, which’' was on the Order
Paper and was not moved. 2940-
42,

S - 4
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- Point of order raised by

DESAI, MR. BHULABHAIL J.—contd.

Mancuvres Field Firing and Artillery
Practice Bill—
Motion to consider. 3202-03.
Motion for Adjournment re—
Amendment of Indian Legislative
Assembly Rules. 491-92.

Appointment of a non-Indian as
Beonomic Adviser fo the Govern-
ment of India. 3247, 3253-55.

Appointment of Mr. S, P. Chambers
from England as Chief Commis-
sioner of Ineome-tax. 3163-67.

China’s appeal - —ngainst  Japanese
League of |

aggression to - the
Nations. 1889, sr =5t

Hunger- -strike of political prisoners
in the Andamans. 570-72.

Indian interests at Zanzibar. 398,
401-04, 405.

Mr. Mudie’s Enquiry Report into
the Bengal Nagpur Railway
affairs. 529, 616:

Motion re report of the Indian Railway

Enquiry Committee. 696, 716,

Patna University (Amendment) Bill—

Motion to consider. 3069-71, 3072,
3074, 3075, 3076,

—— that the
Man@uvres Field Firing and Artil-
lery Practice Bill is ultra vires of this
Legislature inasmuch as it is a law
mmhhmw right in, oveér or coneern-
ing lands situate in the p;ovmcml
units—a subject entered “in the
Provineial list. 3140-42, 3143, 3145-
52, 3199, 3200.

Point of order raised by Mr. M.

Ananthasayanam  Ayyangar - that

firstly the Manwuvres Field Firing
and Artillery Practice Bxl.l is outside
the competence of this: Legislature

h as its sub tter must
he related . to compnlsory anqmmhon
of land, a subject included in the
Provineial list and secondly, becanse
prior sanction of the Governor
General to the Bill was nof obtained
afresh under the new Government of
India Act, 1935. 3130-33.

DESAI, MR, BHULABHAIL J.—contd."

Point_raised by Mr. T. S. Avinashi-
lingam Chettiar re treatment of ques-
‘tions addressed to wrong Depart-
ments. 29,

Question (Supplementary) re—

Amount of the papér curreéncy re-
serve. 2672.

Andamans hunger-strike. ' 45.

Article entitled “ India and Imperial
Defence ” published in the Hindu.
660, 661.

Attacks on Indians in the book “ Land
of the Lingam” by A:thur Miles.
2205, 2206.

Attending of a pubhc entertainment
by the Senior Superintendent of
Police, Delhi. 431, 432.

British Indians kidnapped by the
tribes on the North-West Frontier
Province. 2480,

Censorship of correspondence; 2476,

Contribution entifled “Professor
Khankhoje in exile—Liff the Ban
published in the Hitavad. 1879.

Critieism of the Amery Report by the
London Times. 2210, 2211.

Encouragement of TIndian coastal
shipping. 2373,

Income of the people of India.
1012.

Interpretation of the word “ jan

by the Bombay High Court.
2652, 2653.

Joining of the Federation by the
Indian States, 2203.

Jute imports from India. 1553,
1554,

S0

Loans raised by Provineial Govenr 2
ments. 2826,

Negotiations for the replucement of
the Ottawa dee Agreement
23-24, E

Negotiations regarding wmmg of the
fse’;iftatwn by the Stntes 1869-70,

Nomination of Official Members
the Provinces to the Indian: Tegis-
lative Assembly.. 600,
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ﬁhsAL MR. BHULABHAI J.—contd.
Question (Supplementary) re—contd.
Position of Indian elove traders in
Zanzib&r. 2827,
Pr in the And suffering
£mm dyspepsxa 1387.
Reeruitment of an Eleetrical En-
gineer on the Madras and Southern
Mahratta Railway. 854
Relationship befween the Governor
General in Council and the Pro-
vineial ernments.  10.
Reorganisation of the Bureau .of
Public Tnformation, 1874, 1875.
Resolutions of the Delhi Provineial
Postal and Railway Mail Service
Conférence. ~ 1000, 1001,
Revision of Government’s policy in
the Nortli-West Frontier. 662.
Seleetion of representatives of India
“at the Imperial Conference. 589.
Situation in the North-West Frontier
Provinee. 2734,

Soldiers and officers sent to the Far |

East. 1872,

Statement of Khan Abdul Ghaffar
Khan regarding Frontier Tribes.
2213.

Supply of oourt notlces and Govem-
ment adverti er
newspapers i Delhi for publica-
tion. 924

Resolution re—

Amendments to the Indian Legisla-
tive Rules. 380-81, 384, 385, 452.

~ Appointment _of qualified Indian
Cadets by British Navigation Com-
panies, 1497, 1510, 1513, 1512,
1614, 1:11720 1531.

Consfituent Assembly. 1902, 1903,
1907,
Pnyment of contributions from rail-
i

Regnlnhun of produetion and market-
ing of sugar. 2500, 2528,
DESHI[UKH DR, &G V—
Tndian Securities (Amendment) Bill—
Motion to consider. 35,
Insurance Bill—

Motion to consider. 903, 1159-63.

[ DESHMUKH, DR: G. V—cantd
Insurance Bill=—contd.
Consideration of—
Clause 2. 1287,

Clause 12. 1951, 1963-64.

Clause 39 2162, 2164-66, 2172-73,
2174, 2175.
New ¢lanse 39A. “2170-83.
New clause 43B. 2615,
~ Clause 100A. 2876-77,
New elause 100B. 2770, 2772,
Moslem Personal Law (Shariat) Appli-
cation Bill—
Motion to consider. 1826-26, 1828.
Question re—
Interpretation of the word “ jangad
by the Bombay High Courf. 2652-

Rednetwn of the import duty on dia-
mond: 2818..

Question (Snpplemeuhry‘) re irecogni-
tion of Indian Medical Degrees in
foreign countries. 2544-45.

Resolution re—

Constituent Assembly. 1923.
Economies in  the Central Govern-
ment expenditure. 1101,
Regulation of production and market-
ing of sugar. 2525, 2528
DESHMUKH, MR. G, V.—

Insurance Bill—

“Tnsertion ‘of new clause 26. 2258-59.

Oaﬂl of Office. 2.

Prevention of Curelty to Ammnls
(Amendment) Bill—

Motion for leave to introduce. 3039.

Question re—

Appointment to the post of Super-
intendent of Insurance. 2642.
British Colonies receiving Imperial
preference in trade. 1300.

Contribution  entifled  “ Professor
Khankhoje in exile—Tift the Ban"
published in the Hitavad. 187879,

Permission to Mr. Khankhoje to re-
turn to Tndia. 1879-80,

u*-‘ R ULl L 5
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DESHMUKH, MR. Q. V.—contd.
Question re—contd.
Politieal status of (xovernment in
g trade ts with
Ce)lun, Dominions and Foreign
Countries, - 1320-21.

Position of domiciled Tndians in
Brifish Colonies. 1243.

Proposal to send Indian Agents to
certain Colonies to look after the
interests of Indians. 1243.

Reeciproeal disabilities imposed on
British colonies by the Govern-
ment of India. 1214,

Recognition of equal rights of citi-
zenship of dmnlmled Indians with

E in British Colo- |

Reduction in tlie import duty on
newsprint. 2096

Reduction of import duty on news-
print. 2573-T4.

Removal of d lities and securing
of the rights of -citizenship to
Indians in the Colonies. 1452-54.

Rules restricting immigration from
colonies fo India. 1213,

Question (Supplementary) re—

Export of monkeys. 3012.

Insult to an Indian 1. €. S, Officer in
the Central Provinees. 2101, 2102,

- Reduetion. of the unporb dnty on'
2818,

diamond.

Removal of a tn—colour ﬂag
dritish  soldiers from a ecar nt
Bareilly station. 2996,

Resolution re: economies in thet Central
Government expenditure. 1104-06.

DESIGNATION (8)—

Question re of - daily-rated staff
i certain Deparfments of the North
Western Railway. 1578.

DeSOUZA, DR. F. X.—
Control of Coastal Traffic of India
Bill—
Motion to refer fo Select Cnmmlttee
1040-43,

Question _(Supplementary)- re prefer-
eénce given fo Tndian coffee in the
United Kingdom. 1065.

DeSOUZA, DR. F. X.—contd.

Resolution re Constituent Assanhly
1903, 1918-21.

INSECTS = AND

DESTRUCTIVE
PESTS (AMENDMENT) BILL—
“Bill(s) *.
DETENTION(S)—

Question re—

~— of Ford Buses by French
Authorities at  Chandernagore.
2937-30, b

—— of Mr, B. N. Das-Gupta by the
German Government. _3009-12.

-—— period of one Kamal Srimani.
13gg& SR ’ S

DETENTION CAMP(S)—
Question re—
Détenns in the Deoli 443,
Hunger-striking detenus in the Deoli
2486-87.
Maintenanee of the Deoli ——. 041.
Rules for transfer of prisoners and
of the Cellular Jail at

Port Blair and the Deoli
929-31.

Subsistence allowanee . paid fo the
niother of Srijut Panchanan Chak-
ravarty, & detenn m Sa

2487,

DETENU(S’-——
Question re—
Allowances paid to Sardars Muham-
mad Umar Khan and Muhammad

Sarwar Khan, Afghan —— - 1153~
54, 1618-19, 1634- -37, 2486, 2437—88
Breaking of their parole by Sardars

Muhammad Umar Khan. an
hammad Sm-war Khan, Afg
164:

=—in"'the Deolx Detention Cmp. 3
443

Hu.ugerAsmkmg ="l
detention camp:. 248687,
Indian —— in Burma. 1139-40
Beleue of Politieal prisoners: an
—— and withdrawal of Hxtern-
ment and internment o1
centrally ndmmlsteﬁz

M_g,-:,,
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DETENU (8)—contd.
Question re—contd.
Subsistence allowance paid to the

DIRECTOR OF PUBLIC INFORMA-
TIO

Question re—

mother of Srijut P
Chakravarty, a —— in the Deoli

detention camp. 2487.

DHAURA STATION—

Question re leasing out of plots of
land to stone merchants for stacking

purposes outsidle —— on the Great
Indian Peninsula Railway. 14-15.
DIAMOND (S)—

Questwn re—
—— found in the possession of a
Bombay merchant. 2557-58.

Reduction of the import duty on

DIET—

Question re lack of proper arrange-
ments for treatment and - of
one Lala Chaman Lal in the quaran-
tine station, Meerut. 422-23, 942.

DIGBOI—

Question re labourers in the —— oil-

fields in-Assam. 2578.
DINAPORE—
Motion for Adjomrnment re train
disaster near station. 446.
DINING CAR CONTRACTOR(S)—
See “ Contractor(s) ”.
DIRECTOR GENERAL—
Question re post of Deputy ,
gdixm Medieal Service. 1629, 2023-
DIRECTOR  GENERAL,

MEDICAL SERVICE—

Question re non-appointment of Indians
as , and Deputy Public Health
Commissioner. 994-95,

DIRECTOR GENERAL OF ARCHZAEO-
LOGY—

INDIAN

Quwhm'; re places visited, by. the

DIRECTOR OF POSTS AND TELE-
GRAPH

Question re—
Appointment _of the —— for Sind
and Baluchlsta.u 1008-09,

Tours of the —— for Smd and
Baluchistan. - 1006-08.

Appoint of a Buropean as

British journalist imported as LI

DISABILITY (IES)—
Question re—

Reciprocal —— imposed on British
colonies by - the Government of
India. 1214,

Removal of —— and seeuring of the
rights of citizenship to Indians in
the Colonies. 1452-54.
DISABILITY PENSIONS—
See “ Pension(s) 7.
DISASTER—
Question re—
—— to the German
Nanga Parbat. 64
Selection of Allahabad as the venue
for the enquiry of the Bihta rail-

edition to

R =23t

way =——: 26566-57.
DISCHARGE—
Question re disposal of inst

Railways. 74-75.
DISCIPLINARY RULE(S)—

ee “ Rule(s) ”.
DISCOURTESY—

Question re alleged —— shown by the
Qn;érmhne Officers at Mandapam.

DISEASE(S)—

Question re prisoners in the Andamans
ggffenng from eertain —— 1387-

DISMISSATL—
Question ré—

Disposal of appeals against orders
of discharge or —— on State Rail-
ways. 74-75.

—— of the Bengal Nagpur Railway
employees after the termination of
the strike. 2924,

x 3 A
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DISSENTING NOTE(S)—

Question re¢ —— of Sir Tracy Gavin
Jones ‘to the Sapru Committee Re-
port and enquiry into the question of
eurrency and exchange. 2804.

DIVIDEND—
Question re—
Deduetion of Inucome-fax on ——
paid to share-holders of the Reserve
Bank of India, 1473-74. -
paid by the Bengal Proyincial
Railway. 2392-93.

DIVISION(S)—
Closure—

—— on the Motion for closure of
debate on the Motion for Adjourn-
ment re hunger-strike of the poli-
tical prisoners in the Andamans.
575-76.

Indian Mines (Amendment) Bill—

—— on Mr. Ram Narayan Singh’s
motion to add a proviso fo clause
4. 3064,

Insurance Bill—

—— on Dr. P. N. Banerjea’s motion
to amend clause 37 (4). 2599-2600.

—— on motion to omit clanse 35.
2283-84,

—— on Mr. B. Das’s motion to insert
new part (j) in sub-clanse (1) of
clanse 6. 1684-85.

—— on Mr. George Joseph's motion
to add a proviso to sub-elause (12)
of clause 2. 1288-89. %

—— on Mr, K. Santhanam’s amend-
ment to Form D in Part 11 of the
Third Sehedule. 2900-01.

on Mr. M. Ananthasayanam
Ayyangar’s motion to amend clause
42 (1). 2197.

——on Mr. M. Ananthasayanam
Ayyangar's motion to insert new
part (f) in clause 3 (2). 1344.45.

on Mr. Mohan Lal Saksena’s
motion to add a new sub-clause as

B7 (2). 2718,

—— on-Mr. 8. Satyamurti’s motion
to amend clause 6 (2). 1690-91.

| DIVISION (8)—contd.
Insurance Bill—contd.

on Mr. 8. Satyamurti's motion

o amend clause 6 (4). 1757-58.

on Mr, 8. Satyamurti’s motion

to insert a new elause as clause 35
(2). 2360-61.
—— on Raizada Hans Raj's motion
to amend eclause 12 (1). 1975-76.
—— on Seth Govind Das’s motion
to amend eclause 27 (3). 2080-81.

Moslem Personal Law (Shariat) Appli-
cation Bill— :
——— on Maulvi Abdul Ghani's motion

to add a proviso to clause 2. 1856,

Motion(s) for Adjournment—

on the motion for adjournment
re appointment of a non-Indian as
Economie Adviser to the Govern-
ment of India. 3258-59.

—— on the motion for adjournment
re appointment of Mr. S. P.
Chambers from England as Chief
Commissioner  of  Income-fax.
3169.

—— on the motion for adjoummeqt
re hunger-strike of politieal pri-
soners in the Andamans. 576-77.

—— on the motion for adjournment
re Indian interests at Zanzibar.
407-08.

Muslim Intestate Suecession Bill—

on the motion to refer to Seleet

Committee. 1426.

-

Resolution (s)—
— on Mr. J. Ramsay Scott’s amend-

ment to re Regulation of pro-
duction and marketing of sugar.
2537-38. 3

— on the Resolution re economies
in the Central Government ex-
penditure. 1130-31. g

DIVISIONAL ACCOUNTANT(S)—
See “ Acconntant(s) . f
DIVISIONAL SUPERINTEND-

ENT(S)— i A
See “ Superintendent(s) had

LA53LAD

r
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DOCTOR(S)—

Question re—

Appointment of eivilian Executive
Officers in Cantonments and fee
charged by the of the Canton-
ment Hospital at Dagshai from
milkmen and hawkers of foodstuffs.
2471.

Fee charged by the —— of the Can-
.tonment Hospital at Dagshai from
milkmen and hawkers of foodstuffs.
2929,

DOCUMENT (S)—
Question re commnmcatmn of ofﬁeml
, ete,, to service unions or asso-
ciations, efe. 1887-88, 2664-65, 2666.
DOMICILE—

Question re leave rules applicable to
certain officers of the South Indian
Railway of Asiatie——. 851.

DOMICILED INDIAN(S)—

See “Indian(s) ”. B

DOMINION(S)—

Question re political status of Govern-

ment in negotiating frade agreements

with Ceylon, and foreign count-
ries. 1320-21.
DOW, MR. H—
Oath of Office. 1449, 2455,
Resolution re—

Appointment of qualified Indian
Cadets by British Navigation Com-
panies. 1500-04, 1505, 1522, 1523,
1524, 1525, 1526, 1527, 1528.

Regulation of production and market-
ing of sugar. 2508, 2526-30.

DRAFT(S)—
Question re rates of the Imperial Bank
of India for issuing —— to the public

in remitting money. 2035.

DRAFT CONVENTION(S)—
See “ Convention (s) 7.
DRIVER(S8)—
Question re—
Long oontirmcﬁasi duty of railway

Post of ‘held in abeyance on
the North Wastem Railway. %48-
49.

DRIVER (8S)—contd.
Question re—contd.

Removal of certain —— from serviee
in disregard of subsidiary rules
framed by the Agent, KEastern
Bengal Railway. 74.

Supply of coal to —— on the Eastern
Bengal Railway. 2133,

‘Working hours of guards and ——.
L 2926,;

DRUGS (AMENDMENT) BILL—
See . “Dangerous = ——". under

“Bill(s) ”.

DRUGS BILL— V4
See “ Import of —— " under “ Bill(s)”.
“DUFFERIN "—
Motion, for Adjournment re ehange in
the prospectus of the Training Ship
. 608-11.

“

Question re—
Employment of “ ——" Cadets, 32-
34.

Inadequate employment of “——
Cadets. 1554-55.

Practical training of the Engineer-
ing Cadets of the * I
85.

DUFFERIN FUND—
See “Fund(s) ™.
DUFFERIN HOSPITAL—
See “ Hospital(s) .
DURAND LINE—
Question re annexation of the tribal ter-
ritory and extension of the frontier
of India to the ——. 440-41
DURGAH KHAWAJA
(AMENDMENT) BILL—
See “Bill(s) .
DUTY(TES)—
Question re—

Abolition or reduetion of stamp ——
on inland Bills of Exchunge 2310-

SAHEB

11.

Customs - for ng gold in
India and —— by Pandit
Jawaharlal ‘Nehm qu a gold easket.
504, 1706-07.

Exeise —— on cottage match fae-

tories. 500.
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DUTY (1ES)—contd.
Question re—contd.

Import —— on pig iron. 2921.

Long confinuous of railway
drivers. 2088, 3188,

Press telegram rates, admission of
news print into India free of
and rates of postage and telegrams
between Burma and UIndia. 1300,
2043,

Reduction in the —— on paper used
for newspaper printing. + 2135,

Reduction in the imports=—— on
newsprint. - 2096.

Reduction of —— on paper used for
newspaper printing, 283&

Reduction of fmport - :ou Tews-
print, 2573-74

Reduction of the import —— on
diamond. 2818,

Sugar factories closed after ' the
inerease of exeise 1002-04.

DUTY, HOURS OF—
Question re of the Bocking Clerks
at Sholapur Station. 2381,
DYSPEPSIA— =

Question re prisoners in the Andamans
suffering from ——,~ 1386-87,

E

EARN’DIG(S)-—: T >
Net of certain uewly—mnstmuted
railway lines (statement laid on the
table). 161-66.
EAST INDIAN RAILWAY— 1
See' “Railway(s) 7.
EAST INDIAN
UNION—
Question re refusal of the Agent,
= e Indi Ra.ltl:my, to receive
ut: from the ——,
msahhonl% A e Lnekno\v
EASTERN BENGAT, BAEWAY—
See “ Railway(s) . =2
ECONOMIC ADVISER—
Motion for Adjournment re. appoint-
ment of a non-Indian as — to the
g;vemmmt of India. 3191, 3243

RAILWAYMEN'S

ECONOMIC ADVISER—contd.
Question re—
Appointment of an —— to the Gov-
ernment of India. 3179.

Creation of a post of an —— {o the
Government of India. 2925.

Post of the —— to the Government
of India. 3172-73.

ECONOMIC DEVELOPMENT(i3)—

Question re fund for the —— and im-

- provement of rural areas. 3106-10.

ECONOMIC ORGANISATION(S)—

_Question re suggestion for the estab-

" lishment of 'a world for solving
" problems  affecting nma.mty 1774,

ECONOMIC POSITION—

Question re deterioration of Indian

—— in South Africa. 3110-11.
ECONOMY (1ES)—

Question re appointment of a Retrench-
ment Committee for exploring ave-
nues of 521-22.

Resolution re —— in the Central Gov-
ernment expenditure. 1089-1131.

EDITOR(S)—
~Question re—

Control of the Radio Department
and nppomtment of the newe

1299, 2043.
Eaummnent of ; News ———ﬂ;t:
.- Broadeasting and an —— of
Indian Listener. 1224-27,
EDUCATION—

Question re—

Adult —— for Indians and appoint-
ment of an’ Agent General in
British Guiana. 1702:03.

Primary —— in the Centrally Ad-

525-26.

ministered Areas,

Secondary and higher —— in the
Centrally Adm.\mstered Areas,
526-27.

EDUCATION, HEALTH AND
LANDS, D DEPARTMENT OF—

Question re creation of posts of Under
Secretaries in the ——. - 765-67.
EDUCATION, HEALTH AND LANDS,

SECRETARY FOR—
See ' Seeretary for Edueation, Health
and Lands 7. -

L453LAD
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EDUCATIONAL EXPERT(S)—
See “ Expert(s) .

EDUCATIONAL FILM(S)—
See “ Film(s) .

EKKA(S)—
Question re—

Absence of shed for —— and tongas
at the BEtawah Railway Station.
2662.

Contract for parking of — putside
the Benares Cantonment Railway

Station. 1205-97,

(frievances of owners of -—— and
tongas at Lucknow junction and
Benares Cantonment  Stations.
2638-39.

Purkmg of —— outside Railway
stations. 1545-46,

Parking of tongas and —— at

Lucknow Junction Station. 2380-
- 8L

ELECTION(8)—
—— of a Member to the Centml Ad-
visory Board of Health. 2412,
Motion re—
—— of a member to the Central
Advisory Board of Health, 1042,
—— of a Member to the Indian Re-
search Fund Association. 368.
Question re—

—— of a member to the Governing
Body of the Indian Research und
Association. 694

Figures of the last provineial ~——,
1303.

Municipal —— in Ajmer. 2219-20.
New rules regarding munieipal ——
in Ajmer. 2220, i
Rules for —— to the Indian
lative Assembly from the United
Provinces. 833-35.
Voting rights of I.udlan labourers in
Ceylon for —— to Vi Com-
. miftees, 1215-16.
ELECTION MEETING(S)—
8ea “ Meeting(s) .
ELECTORAL ROLL(S)—
~Question re—
—— for the Rohilkund and Kumaon
Divisions  Non-Muhammadan
Rural Constituency. 863, 2407.

ELECTORAL ROLL(S)—eontd.

Question re—contd.
Indian  Legislative

for Delhi. B66.
ELECTRIC STAFF—
Question re difference in the scales of
pay of the —— and Train Lighting
Staff on the North Western Rail-

way. 1578.

ELECTRICAL ENGINEER(S) -
Questlon ré recruitment of an —— on
the Madras and Southern Mabratta
Railway.
ELECTRICAL PROPERTY(IES)—
Question re investigations regarding
the of the ground for setting
up of Radio transmitting stations
and training of Indians in Radio re-

Assembly - —

search. 2016-17.
ELECTRICITY—
Question re levy of minimum charge on
—— in New Delhi. 2575, 3115-16.
ELECTRICITY (AMENDMENT)«
BILL—
See “Indian ——” under “Bill(s) ".
ELECTRO-TECHNOLOGY DHPART-
ENT—
Question re —— of the Indian Insti-
Bangalore. 3006-

tute of Science,
7.

ELEPHANTA CAVES—

Question re preservation of the ——.
741-42,

EMBANKMENT (S)—

Question re_insufficiency of waterways
in the rail —— on certain lines
of the Eastern Bengal Railway.
2100-01, 2929.

EMBARGO—

Question re—

~—— on the import of Indian ground-
nuts to the United ngdom 596.
Imposition of on the import of
cloves from: Zanzibar. 515-16. «
EMBEZZLEMENT(8)— ..«

Question re—

—— in the thom Central
graph Office. 203940,
Mi::%gmpnahon and —— in sub-
ate offices of the Civil Avia-
tion Directorate. 3087.

Tele-

&




=3
e

3

cwe o 2BT-BB

INDEX T0O' LEGISLATIVE ASSEMBLY DEBATES 73

EMIGRAN T L \B()l'RI‘RS—
Ses * Labourer(s) ™
EMIGRATION—EXTERNAL—
Den;x; ;ul for Excess Grant for 1035-36.
3234.

EMPLOYEE(S)—
Question re—
Appeals of the East Indian Rail-
withheld by Divisional
Stiperintendents, 1311-12,
Deduction of subseriptions of certain
societies from the wages of ———
on the CGreat Indian = Peninsula
Railway. 1679-80, 2050-51.
Delay in giving service cerfifieates to
ex- —— on' the Eastwm Bengal
‘Railway. - 1804:05, * 7

Dismissal of the Bengal Nagpur Rail- {

way —— aftey {he termination of
the strike. 2924

——in the Veterinary Research Insti-
tute, Muktesar. 770.

of the Great Indian Peninsula
Railway transferred to other rail-
ways, ~ 1312,

Gmtmfy withheld from certain ——
in the Jamalpur Railyay Wotk—
shop. 2650,

Leave enjoyel by the

onthe

Great Indian Peninsula Railway.

1327.
Neéw . pass: rulea for railway -——.

i ) (39 4

Preferénee aceorded to the relahvm’
of railway for appointnient in
the railway services. = 595-96.

Prosecution ~ of —— of ' Jamalpur
lemng Shed and stopp‘x ze of

Per Way
Staff at Jmm.lpur 2650, 0 ~
Railway —— and their relations de-
tected travvllmg without tickets or
523 passes.
S of a Tel
Office in village Hﬁzu’i'ﬁur a:?lmé’i
railment of an —— at Bhem Rail-
- way Sta‘ion. 66.
BNGINEER (8)—
Question ye—
Appointment of Mushms as ——on |

Railways. 1786,

| ENGINEER(S)—contd.

Question re—contd.

Appointment of Muslims as -—— on
the North Western Railway.
1576-77.

Assistant Signal —— ‘appoinied on
the Bengal and North Western
Railway. 2396,

recruied by the Assam Bengal
Railway. 3021,
Indians employed as Garrison ——.
667, 931.
ENGINEER, CHIEF—
See' “ Chief Engineer ”.
ENGINEERI.NG CADETS—— 2
Qneé'hon re practical training of the
— of the “ Dufferin™. 1784-85.
ENGINEERING SERVICE(S)—
Question. reé giving of honorary mili-
tary ranks to Civilians in the AGH-

tary 67.

ENGINEERING STAI"F—
Question re— .

Selection of —— in the Quetta: Divi-
sion of  the . Nort.h Western Rm}-
way. 3187.°

See also under “ Stnﬁ"’

ENGINEERING SUPERVISOB,(S)-—

- See “Supervlm(s) .8 d

'ENGLANDL ~ © #
Motion for Aawurnment, re_appoint-

ment of Mr. S. P. Chambers {rom
—— as Chief Commissioner of In-

e

TeicY
1

come-tax.  3118-19, 3152-59.
Question re—

Departure of the Indian trade dele-
gation from ——. 2915-17.

Income-tax recoverable on - pensions.
earned in India and paid in —
1235-37.

ENQUIRY(TES)—
Question re—

—— into the conduet o£ Captain
H. B. 8. Brar of the Political De-
partment of the Government of
India. 2398.

—— into the sale of serap mm on

the North Western Railway. 2411.
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ENQUIRY CLERK(S)—

See © Clerk(s) “.

ENQUIRY REPORT—

See “Report(s) .

ENROLMENT— =

Question re non- —— of members of
the ‘irade Union, Lucknow, residing
in Bihar and Bengal, as volass in
the Labour Trade Union Constitu-
encies. 1080.

ENTERTAINMENT(S)—

Question re attending of a public ——
by the Senior Superintendent of
Police, Delhi. 430-32, 2216-17. -

ENVELOPE(S)—
Question re non-sale of stamps and
at the Howrah Post Office.
1720-21.
EQUIPMENT—

Question re re-organisation,

“tion and —— of the Army in India.
3003.

ERNAKULAM—

Question re running of an additional
express between Madras and ---—.
1328-29.

ESSAK SAIT, MR. H. A. SATHAR
H—

Insurance Bill—

Consideration of—

Clause 6. 1695-96, 1721-22, 1724,
1725, 1745, 1748-50.

Clause 27. 2065.

Clause 37, 2586, 2593, 2599,

First Schedule. 2887.

Motion to pass. 2970.

ESTABLISHMENT SECTION—
Question re—

Clerks in the of the Divisional
Snperintendent’s Office, Tueknow.
2143-44, 3190,

—— of the Office of the Private
Soeretary to His Execllency the
Viceroy. 1648.

ESTIMATES COMMITTEL —

<+ L8ep % Committee(s) .

‘BTAH—=

Ques'ion re connection of — - with a
), Railway Tine!' 1805,

ETAWAH—

Question re absence of shed for ekkas
and tongas, at the —— Railway
Station. 2662,

EUROPEAN(S)—

Question re—

Appointment of a as Director
of Public Information. 661,

Entry of —— with shoes on inside
protected shrines, 2285-36.

Indians and —— in Shanghai, 1396-
98,

Indians and —— in the higher
grades of the Home Department.
647.

Re-employment of —— Indian Civil
Service Officers after retirement.
2644, 3017.

EUROPEAN OFFICER(S)—

See “ Officer(s) "',
EUROPEAN

ROOM(8)—

See * Refreshment Room(s) ”,
EUROPEAN SETTLER(S)—

See “Settler(s) 7.
EXAMINATION(S)—

Question re—

Applications for admission to ——
conducted by the Federal Publie
Service Commission, 1402,

Appraisers and —— in the Custorss
House, Karachi. | 1464-G5,

Debarring graduates of Veterinary
Colleges in India from appeaving
at the competitive —— for appoing-.
ments in the Indian Army Veteri-
nary Corps. 1882-83,

Discharge of postal candidates after
re- —— in the Madras postal
cirgle. 1231-32, 3182-84.

—— for recruitmient of clerks in the
Government of Indin Seerctariat
and aftached offices. 52-33.

——— for reernitment of clerks in the
Posts  and Telegraphs Depurt-
ment. 2301-02.

—— for recruitment to the first divi-
sion clerieal eadre in the officos of
the Postmasters General, 1708-
U e ey

REFRESHMENYT

L
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BXAMINATION (8)—conid.
Question re—contd.

Final Registered Accountants ——.
2626-27.

Grant of permission to postmen, ete.,
to appear at the clerical -——— after
three years’ service. 1245.

Marks for viva voce in the Tndian

Civil Serviee ——. 2039-20,
2002-93.
North Western Railway Subordi-
nate  Accountants’ 942,
1072.
EXAMINER (S)—
Question re appraisers and —— in the

customs house, Karachi. 2409-10.
EX-APPRENTICE MECHANIC(S)—
See “ Mechanic(s) .
EXCESS FARE—
See “ Fare(s) ”.
EXCHANGE—

Question re dissenting note of Bir
Tracy’ Gavin Jones to the Sapru
Committee Report and enquiry into
the question of currency and —
2804. 3

EXCISABLE ARTICLE(S)—

Question re raising of the price of
opium and other in the Raj-
putana States and restriction of the
;%zi under poppy cultivation. 27Y9-

EXCISE—

Question re Indian Revenue B.etuhv,
especially in  Customs and
749-50.

EXCISE DUTY— s

See “ Duty (ies) ”.

BXCISE RULE(S)—
" Bee “Rule(s) 7.
EXECUTIVE COUNCIL—
Demand for Excess Grant for 1035-36.
" Question yp—
Red in the salaries of !
of the Governor Generals —.
523, 1644-45,

Taking away of the Railway Ad- i

ministration from the eharze of
the Indian Member of the Vlce-
roy’s ——. 423,

EXECUTIVE COUNCILLOR(S)--
of the Governmeng of

Question re

India who went out of India. 934-
35.
EXECUTIVE OFFICER(S)—
Question re—
Appointment of eivilian —— m Can-

tonments and fee charged hy the
doctor of the Cantonment Hospi-
tal at Dagshai from milkmen and
hawkers of foodstuffs. 2471.
Appointment of —— in the
tonment Boards. 669-71.
Civilian —— in Cantonments. 2467-
70.
EX-EMPLOYEE(S)—
See “ Employee(s) 7.
EXHIBITION (8)—
Question re—
—— of Indian eduecational films and
newspaper reels. 2369-
Participation of Indian trades and
industries in the Paris —. 860.
BXILE (8)—

Question re grant of permission to Mr.
Mahado Abaji Nadedkar and other
Indian — to return to India. 671
72.

Can-

EXODUS—
Question re curtailment of -—— to
Simla, 2743.
EXPEDITION(S)—
Question re—

Disaster to the German —— to
Nanga Parbat. 647-48.

—— against the Faqir of Ipi and
his followers in the Tribal area.
927-28.

—— to the Panjsh Triba! Arvea for
the recovery of slaves. 1141-44

Expendlture ineurred in the Waziris-

655-56.

tan Military ——.
Mountaineering —— to the Hima-
layas. 1158,

Types of Air Action on the Frontier
employed during the Waziristan
664-67. ;
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EXPENDITURE—

Question re—

—— incurred in the Waziristan Mili-
tary Expedition. 655-56.

—— inenrred (on  Frontier « Opera-
tions. 517.

—— incurred on the British Seetion
of the Arnty in India. 519

—— of staff avea eouncils of the
North Western Railway. 2917,

—— of the Geological
India. 1230-31.

=S

Sturvey o

—— on Muslim pupils in schiols.
2576-77.
—— on the construction of Lucknow
ad Cawnpore railway  statious,
“06,

on the Indian Civil Service and
other Imperial Serviees.” 521
on troops and officers shown in
-.. the Budget estimate on - Defence
Services. 2723'24.

. Income and —— of the Almora Can-

tonment, 1886, 3038.
Revenue and —— figures, 3112-14.

_ Resolution re economies in the Central
~ Government, ——. 1088-1131,

EXPERT(S)—
Question re— )
Opinions of Provincial Governments
on  Income-tax —’s Report.
3191.
Publication of fhe report of the
British —— on brondcastmg m
Indxa. 2810-14.
o 'Quahﬂcaunn of ‘the British = in-
vued to study tho poesxbnhtus of
Y deasting in
Indul. 1012-13
Recruitment of an —— to serve as
~the Commercial (Adviser to the

Report of —— on the reconstruction
of Secondary Schools. 497-08.

-« Report of the Educati(mnl —
748-49, £

Statemant of the Ineoma—ca.x = re-

“tax P
carned in Brmah Ind.w. 7-8.

EXPLOSION (S)—
Question ro—
—— of 4 bomb at Babina in Jlhapsi
District. 940, 2057-58.
—— of gunpowder at the
Railway Station. 604-05.
EXPORT—

Motion for Adjournment re non- ——
of Indian sugar abroad exeept to
Burma. 86.

BXPORT QUOTA-—

See * Quota, Export”,

EXPRESS(ES)—
Question re—
Attachment, of - additional . earriages
to avoid .overerowding in _the
Grand Trunk ——  829-30, -
Running of -an additional —- — be-
tween Madras and Ernaknlum.
1328-29. \
EXPRESS TRA]N(S)—- :
See * Tram(s) B ite )
EXTENSION(8)—

Question ye— ’

of the Assam Bengal Railway

lines to certain centres. 602-03.

“—— of the life of the Indian Legis-

Iative Assembly. 36, 107

Gazetted Officers granted —— 677-

78.

Inauguration of the Pe(lemtlon and

—— of the life of the, Indiah

Leglslahvu Assamhly 18—20 37-

‘Paxila

EXTERNMENT(S)— >
Question re of Maulana Huyeain
Ahmad Madani and Maulana Nur-
uddin from Delhi. 926-27,

EXTERNMENT OF PERSON?——

Question re persons externed or intern-
ed in the eentrally administered
areas, 442, 2051

EXTERNMENT ORDER(S)—
Question re release of Political | prison-
ers and detenus and withdrawal of

—— and internment orders in the
centrally udmmmtemd areas. 929,

T
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FACILITY (TES)—
Question re—
Certain to Mr.. Amir Haider

Khan detained under Regulation
IIT of 1818, 2743-44,

Denial of —— to holders of inter-
medigte  elass  return tickefs to
travel to Kalka from Benaves
canfonment either
wia Saharanpur, 584,

Denial of ——— to Mr. V. V. Nara-
simhan _fo, attend ‘the sittings of
the Madras Lerrlslntlve Assembly
2649-50." il

Provision of —— for. deoretariat
training in Umvermtles. - 2808-09:

Racm,l di sunmmntmn in —— offered

l’Di,unn@; ‘Clar-Contractors on the
h Wesfern Railway. 1578.

Thml class passengers, ayailing of

r(wrmtmn —— st Howrah.

FACT()H\ (TES)— w
- Question re— 3 e -
Ereetion' - of -a: recuperative pol
furnace in a ——,a} Firozabad.
2020-22.

Establishment of a —— by the Butn

Company in Bita  Nagar © near

Caleutta. " 769-70.

“Excise duty on cottage mufch e 2
S0 i | FAZL 1. HAQ,  PIRACHA,  KHAN
| BAHADUR SHATKH—

SR E
Sugnt uloud -after the ihcxease
of ‘excise duty. 1002-04
FAIR(S)—
. Question re— 3

Addmanal railway facilities for
passengers during the Pifripaksha
—— at Gaya. 1324.

Alleged loss of lives due:to over-
erowding in  trains dm'mg ‘the
Garhmukteswar ——. 67, -

FAMINE RIDDEN AR.EA(S)—
Question re railway  concession for
the transport of fodder ta the ——

in Gujerat. 499,

FAN (8)— :
anshon re lavatories, —, ete.,
vided in intermediate and third elass
earriages on the Assam Bengal Rail-
uorway.. 73.

via. Delhi or

pro- |

|

| FAZL-LILAHI,  KHAN

FAQIR OF IPI—

Question re expedition against the
followers -in

and  his
Tribal area. 927-28.
TAR BAST—
Question re—
China’s representation to the League
of Nations and ‘developments. in

the ——, 2019-20.
Soldiers and Officers sent to the
1871-72.

FARE (S)—
Question  re—
— between Sylhet and Chandpur
and introduction of return ticket
{1+ system; between cerfain stations on
the Assam Bengal Railway. 603-
04.
ohn ed frmn Bute;lly bo
I\nthgodnm 863-64. >
Realisation of excess —— fowards
the cost of construction of the
Brahmapufra * Bridge “on  the
Assam Bengal Railway. *1085.

FATEHGARH— =

Question re overlooking of the, chuma
__of Hindus in Post Masters’ Grade in
the —— Postal Division. = 514-15.

FAUJI° AKHBAR— £ty 1
Question re_activities . of the =
2'

Mcslem Perqonal Law (Sbavuzt) Ap-
plieation Bill—
Motion to, consider.

Question re—
Absence of a Telegraph Office in

village Hazurpur and detailment

1437-38.

of an engine at Bhera Railway

Station. 66.

Ahsence of telegraphic or telephone
connections = on stations on the
Malakwal - Bhera Branch Line,
North Western Railway. 64-65.

- SAHIB
SHATKH—

Oath of Office. 3.
FEDERAL ASSEMBLY CHAMBER--
"% Assembly Chamber ”.
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FEDERAL COUNCIL OF STATE—
See “ Council of State”.

FEDERAL COURT—

Qucstjnn re cost of establishment and
maintenance of the —. 1312,
1646-47.

FEDERAL COURT BILI

See “Bill(s) .

FEDERAL GOVERNMENT_—

Question re new offices located in New
and Old Delhi and report of the
Depmxpenl:al Committee appointed
to consider the question of accom-
xé:)osdatmn in  Simla for the —-,

F?R’ERAL LEGISLATIVE ASSEMB-
See “ Legislative Assembly .

FEDERAL PUBLIC SERVIC M-
MISSION— 2,00
See “Public Service Commission ”.

FED

AL RATLWAY  AUTHO-
RITY— >
Question re—

Creation of the —, 591-93, 601,
2090-91.
Establishment of the ——, 1782
84,
FEDERATION—

Motion for adjournment re—
Negotiations between the Govern-
ment of India and the Princes in
respect of —— 941, 960,
Question re—
Analysis of replies received from
the States to the Vieeroy’s letter
e];g;mng into their views on ——,

Correspondence  with ecertain Pro-
vineial  Governments regarding
A YR

Employment of Mr. J. Rowlatt, a
arliamentary Counsel, to re\;ise

~ terms on which States are to join
the ——. 015-16. :

Inauguration of the —. 17-18,
82, 36.

Inauguration of the —— and exten-
sion of the life of the Indian
3Legﬂ8 ative Assembly. 18-20, 37-

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

FEDERATION—contd.
Question re—contd.
Joining of Riilway Unions and —
by Railway employees. 2135-36.
Joining of the —— by the Indian
States, 2201-04.
Joining of the —— hy the Princes.
835-37.

Loss to the revenue of the —— on
the settlement of customs ques-
tions with Indian States. 1456-
B8,

Ne t;tiations regarding joining of
ge by the States. 1868-71.

Terms for the Princes for joining
the 1571-72.

FEE(S)—
Question re—

—— charged by the doctor of the
Cantonment Hospital at Dagshai
from milkmen and hawkers of
foodstuffs. 2029.

Increase in the late —— charged
on letters. 753-54.

Reduction of
Schools of the
510, 1247,

FENCING—

uestion re absence of wire
& along the railway line between
Jhansi and Manikpur. 830-33.

FERRY STEAMER—
See “ Steamer(s) .
FESTIVAL(S)—

estion re grant of holidays on
QnIndiz: 5 gTiu Goods and Parcel
Offices. on railways. 1069-70.

FIGHTING—

uestion re with the Tribes in
che North-West Frontier. 409-11.

FIGURE(S)—

Question re— g
of the last provincial eleetions.
1303. >

in  Secondary
Delhi  Province.

Revenne
311214,
FILII—

uestion re nomination of Indians to
che ———' Legislative Couneil.  2290.

and  expenditure ——;

b
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FILM(S)—
Question re—
Anti-Indian ——. 675-76.
Exhibition of Indian educational
;- and newspaper reels. 23860-
FILM INDUSTRY—
See “ Industry (ies)
FINANCE DEPARTMENT—
Question

Appointment of additional Officers
in the 1476-77.

Funds kept under the —.
65.

”

P

2564

Junior Ciyilians brought in the ——
for training purposes. 508-09.
New appointments made in the —.
519-21.
FINANCE MEMBER—

Question re gazetted officers in Depart-
ments under the 039.

FINANCIAL ADVISER—

Question re recrnitment to the post of
—— to the Defence Department.
420-21. g

FINANCIAL AID—

Question re —— for the development
of industries in the Delhi Province.
522-23, 3020.

FINANCIAL COMMISSIONER FOR

RAILWAYS—

Question re opposition by the Chief
and —— to meet the Indian Mer-
chants Chamber, Bombay. 2098.

FINANCIAL POSITION—
Question r¢ —— of the Central Re-
search Institute. 1472-73.
FINANCTAL TRAINING—
See  “ Training ”.
FIREWOOD—
' Question re levy of a charge on ecarts
earrying —— and agrienltural pro-
ducts from British Territory to
Pondicherry. 1234-35,
FIRM(S)-—
Question re—
of Muhammad Al in Addis
Ababa.  1652.

FIRM(S)—contd.
Question re—contd.
Grant of a piece of land to a private
gentleman or in the Ambala
Cantonment. 1629, 2410-11.

Income-fax realised from Assam
and the managing —— of fea
estates in Caleutta. 3086-87.

FIROZABAD—
Question re—

Erection of a reeuperative pot fur-
nace in a factory at —. 2020-
22:

2028-29.

Recuperative furnace constructed at
the Star Glass Works, —. 3087-
91.

FIRST CLASS PASS(ES)—
See “ Pass(es) .

FIRST CLASS PASSENGER(S)—
See “ Passenger(s) ”.

FIRST DIVISION CLERICAL
CADRE—

See “Clerical Cadre”.
FISHING—

Question re —— on the Bay of Bengal
by Japanese Trawlers. 76.

FITTER KHALASIS—

Question re grant of house rent allow-
ance to the —— of the Eastern
Bengal Railway at Chitpore. 858,
2407.

FLAG(S)—
Question re—

Holding of meetings and ﬂymg of
the national —— in cantonment
areas. 2739-40,

Insult to national
soldiers. 2241, 2730-31.

Prohibition of Congress election
“meetings and flying of national
—— in the Lansdowne Canf.on—
ment. 2740-42,

Removal of a tnecolonr‘-‘— by
British soldiers from a car at
Bareilly station. 2995-97.

by Bnt!sh
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FLOOD(S)—

Question re withholding of a telegram
sent to the Prime Minister of the
United Provinces regarding —.
1477-70, 2241-42,

FLOOD PREVENTION—
Question  re. investigation of the
problem of —— 2006-07.
FLOUR INDUSTRY—
See “Industry (ies) 7.
FLYING, SOLO—

"Question re obligatory hours for —
for the grant of a certificate as a
eommereial pilot. 3085-86.

FODDER— -

Question re Railway concession for the

__trausport of —— fo- the famine

~ridden aréas in Gujerat. 499.

FOODSTUFF (S)— i
Question re—

: Apppmhnenl: of civilian- lExeuuhve

. Dfficers .in,, Cantonments and .fee

" charged by the doefor of the Can-

tonment Hospital at Dagshai from

milkmen and hawkers of —.

2471,

Health Oﬁiagrs appointed to look

“at stations on the

Bengal and ‘North m ‘Rail-

s cway, 2124, -

FORCE(S)— &

- Questmn re North Wcst Frontier
Tribes engaged in hostilities with
the: British  Indian 1014-17.

!‘0 CED LABOUR—

s t7q g

by

provinees ; (cor-
refpandence lmd on tha table) _ 109

See also “Labour ”.

FORD BUS(ES)—

See “Bus(es) 7.
FOREIGEN COUNIBY(IEB)—‘ ;
* Question

.Import of cotton pxece -goods « from
_Great Britain and Japan and pur-
of Illdl«;m cot by —.

ef money

orders, pueels at&, \between India |
and ——. 1483,

FORBIGN COUNTRY (IES)—contd.
Question re—contd,

Negotiations for  trade agreemente
with 1661-63.

Political status of Government in
negofiating trade agreements with
Ceylon, Dominions and ——. 1320-
21

FOREIGN DEPARTMENT (S)—
Difference in the determination of
staff in the of the Caleutta
and Bombay General Post Omcee
1484-55.
Qunmnn of m]oqnnte t.mﬁ for the
of the Calentta General Post
Office. - 1486,

Supervisors and_elerks in —— of
certain’ Post Offices. 1483-84.
FOREIGN LANGUAGES—
See “Language(s) ™, .
FOREIG—N PASSENGER(S)—
“See: “_Passanget(»s)’ i ;
FOREIGN POLICY(IES)— 1. ivin
Question re consultation of the Gov-

ernment of India by the Leagne of
Nations on questions of 935-
37.

FORMS PRESS—
Bae. “P:rem(es) s
FRANCHISE QUALIFI.GAT NB‘-
See © lehﬁcﬁhon(s) 7y
FRAI'D( S)—
Question ho-=s
Case of in the Lahore Division
“"on the Nurth Waamu"Réﬂwny
73. TIRO
T Message enhtled “ Alleged —— on
Indians—High Commissioner’s
Warning”  published in
Hindustan —~ Times. 1880, . 2304-
95.

FRAUD CASE(S)—

Questionre - utilisation of services oi
an Assistant Station Master in eon-
neetion with ticket —— at Mox‘lﬂ-
abad. 2135,

FREIGHT(S)—

Question re—

—— on betel leaves on the Sonth
Indian Railway. & 1799.




INDEX TO LEGISLATIVE

ASSEMBLY ' DEBATES. 81

FREIGHT (S)=contd.
Question re—contd,

—— on tea charged by the Assam
Bengal Railway between certain

stations, 15-17.

Proposal to inerease railway ——.
590-91,

Railway —— on  tobacco  from
Gunfur to Calcutta and Bombay.
1558-59.

Reduction of —— for the transport

of cattle from Delhi to Madras.
602.
Reduction of —— on sugar on the
North -Western Railway. 601-02.
FRENCH AUTHORITIES—
Question re detention of Ford Buses
;)g Chandernagore. 2237-

FRENCH CHAMBER(S)—
See “ Chamber(s) ”
FRONTIER—
Question re—
Kidnapping incidents on the —.
438-39.

Situation on the ——. 648-51.
Types of Air Action on the ——
employed during the Waziristan
Expedition. 664-67.
FRONTIER  CRIMES REGULA-
TION—
Queshon ro—
Arrest of Muhammad Zaman Khan
of Sardara under the ——. 431-

Inlroduvtmn of the ‘—— and trial
by jirgas in the newly protected
areas. 1020-21.

FRONTIER CUSTOMS CORDON-—-
See * Customs Cordon ”.

FRONTIER OF INDIA—
Question re annexation of the tribal
territory and extension of the ——
to the Durand Line. 440-41.

FRONTIER OPERATIONS—
Question re- expendifure ineurred on
= 517,
FRONTIER POLICY (TES)—

‘Motion for Adjournment re
Government. 529.

of

'FRONTIER POLICY (IES)—contd.

Question re discussion between His
Bxcellency Sir George Cunningham,
General Sir John Coleridge and His
Excellency the Viceroy in econnes-
tion with the ——. 440.

FRONTIER TRIBES—

See “Tribe(s) .

FRONTIER TRIBESMEN—

See “Tribesman (men) 7. i

FUND(S)—

Question re—

—— for the economie development
and improvement of mml areas.
3106-10.

kept under the Defence Depart-
ment, 2489,

—— kept under the Finance Depart-
ment, 2564-65.

Grant to the Lady Dufferin Hospital,
Benares, and administration of the
Lady Dufferin —. 770-71.

Representat'on regarding proyision

r the disposal of the

dead body of Princess Chandra

Devi. 860-61.

FUNDAMENTAL RULE(S)—

Question re—

Appllcnbl.hty of —— and Supple-
_mentary Rules to mnon-gazetled
3}3& on State Ral.lwnys. 2150-

_ Applicability of —— 24 and 90 to
non-gazetted staff on State Raii-
ways. 2142-43.

FURNACE(S)—
Question re—

Erection of a recuperative pot ——
in a faectory at Fu'ozabmt 2020~
22,

Recuperative —— construeted at the
Star  Glass: Works, Firozabad
3087-91. PiIT

R @

GADGIL MR. N. V.—
Indian Mines (Amendmeﬂt) Bill—

Consideration “of ' clauses. 3051,
3058. <l
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GADGIL, MR. N. V.—conid.

Insurance  Bill—

Consideration of-—
Clause 35. 2412
Clause 91.° 2753,

Point of order raised by Mr. Bhulabhai
J. Desai that the Manceuvres Fieid
Firing and Artillery Practice Bill
is ultra vires of this Legislature
inasmuch ‘as it is 'a law modifying
right in, over. or concerning land,
situate in the provincial units—a
subject entered in the Provincial
list. A

iQuestion re—

Accounts Department stock verifiers
on the Great Indian = Peninsula

+ Railway. 2108-12.

Direct reernitment in the higher
posts of the Income-tax Depart-
ment, Bombay. - 2562.

Hours of duty of the booking elerks
at Sholapur - Station. 2381.

TImport of twisted silk from Japan.
2667-58, 3171.

. Increase in the import of twisted

=7 gilk from Japan. 2040-41.
Proposal to increase the water tax

in the Jutogh Cantonment and
inspection of Simla Hill Canton-
ments. 2231-32.

~ Reduction of certain taxes in the
. Jutogh Cantonment Bazar. 2231
Relief of tax-payers of Sabathu

Cantonment and overseer of the
Kasauli Cantonment Board. 2232.

Question (Supplementary) re—

Consultation of the Indian Legisla-

tive Assembly on important matfers

coming before the League of Na-
tions. .
" Joining of the Federation by the
Indian States. 2204.
* Overerowding of trains in Bihar

during - ‘the marriage  season.
1796.
Resolution re—

Constituent Assembly. 1889,
Regulation of production and mar-

keting of sugar. '2532-35.
Trade Dispufes (Amendment) Bill—

GADGIL, MR. N. V.—concld.

Workmen'’s Compeusntxon (Amend-
ment) Bill—
Motion to refer to Select Committee.
3206-09.
GARHMUKTESWAR—

Question re alleged loss of lives due
to overerowding in frains during the
w=—ifairy 67.

GARHWAL—

Question  re—

Delay in the despateh of dak to

-Pauriin the —— Distriet. 1022
Telegraph Office at Gupta Kashi,
Distriet ——. 527-28, 2297-98.

GARHWALI REGIMENT—

Question re Martial Law prisoners of
the ——. 416-17, 2051,

GARRISON ENGINEER(S)—

Question re Indians employed as —-.
667, 931, 1632-33.

GATE(S)—
Question yre—

Griveances of the Patna publie
regarding shutting up of the
western  level  crossing ——.
2927

Inatmvemence due to the closing of
the level crossing —— fo the west
of Patna junction railway station.
2638.

GATTI SIDE—

Question re construction of an over-
bridge on the —— at the Lyallpur
- Railway  Station. 1798-99.
GAVIN JONES, SIR TRACY—
Question re dissenting note of — to
the Saprn Committee Report and
enquiry into the question of cur-
rency and exchange. 2804,
GAYA—
Question re—

Additional railway facilities for

passengers during the Pitripaksha
Fair at ——. 1324,

Construchon of & spnaous inter-

.- Motion to refer to Select Committ
462-66. S

waiting room at
—. 2378-79.
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GAYA—contd.
Question re—contd.

Proposals to construet railway lines
from —— to Shergafti, Hazari-
bagh Road Station to Hazaribagh
Town and Barkakhana to Ranchi
Town. 2379-80.

Protest against the transfer of the

alaman Distriet from the ——

Postal Division. 2309.
GAYA-MONGHYR PASSENGER
TRAIN(S)—
See “Train(s) ”.
GAZETTE OF INDIA—

Question re— :

Publication of Notiﬂcation_s regard-

ing titles in the . 1210-11,
1884-85. -

Use of Government sfationery and
service stamps for recommending
fitles and publication of Honours
List in the ——. 746-47.

GAZETTE OFFICER(S)—

See “ Officer(s) .

GAZETTED RANK(S)—

Question r¢ Muslim Officials in ——-
of the Telegraph Engineering De-
partment. 524,

GAZETTED SERVICE—

Question re instruction issued on the
Easf Indian Railway for mot
mofing certain non-gazetted sf
officiate in the lower ——, 3190.

GALLTTI&D STAFF—
“Staff?. ;
GENERAL POST OFFICE(S)—
“Post Office(s) 7.
GI&NLRAL PROVIDENT FUND—
Qnestlon re nomination of minor
ildren as inheritors by Govern-
ment servants subseribing to the

o e b e,

GEW‘RL REVENUES—
“Revenue(s) "
GEODETIC BRANCH—

Question re degradation of staff in the
of the Survey of India, Dehra
Dun. 50-51.

GEOLOGICAL, MINING AND
MET%LLURGICAL SOCIETY OF
INDIA—

Question re rejection of a petition for
annnal contribution to the — —.
1229-30.

GEOLOGICAL SURVEY OF INDIA—

Question re—

Allowances given to certain persons
in the ——. 1231, 2409.

Expenditure  of the —. 1230-
31.
GERMAN EXPEDITION(S)—
See “Expedition(s) 7. L
GERMAN GOVERNMENT—
Question re detention of Mr, B. N.
Das-Gupta by the —. 3009-12.
GHIASUDDIN, MR. M.—
Appointment of to the
mittee on Petitions. 772.
Control of Coastal Traffic of India
Bi

Com-

Motion to refer to Seleet Committee.
1022.
Indian Mines (Amendment) Bill—
Consideration = of 1 3057,
3061-62,
Moslem Personal Law (Shariat) Ap-
plication Bill—
Consideration of clauses. 1855,
Point of order raised by — as
whether the proceedings of Selwl
Committees are not confidential and
whether they can be discussed on the
floor of the House. 1433.

Resolution re economies in the Central
Government expenditure. 1101-03.
GHULAM BHIK NAIRANG, SYED—
Insurance Bill—
Consideration of—
New clause 36. 2422, 2423-24,

Moslem Personal Law (Sharmt) Ap-
plication Bill—

Mggon to cunslder 1430, 1821-

Consxdemhon of clauses, 1843-44.
Muslim Intestate Succession Bill—

Mation to refer to Seleet Committee.
1056; 1411-13.
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GHULAM BHIK NAIRANG, SYED—
eontd.

Question re students of Lahore Col-
leges . who went to ~ Afghanistan.
1150-51

GHULAM MUHAMMAMD, MR—

Oath of Office. 1139.

GHUZNAVI, SIR ABDUL HALIM—

Control of Coastal Traffic of India
Bill—

Motion to refer to Select Committee.
1022-35, 1047, 1051.

Question re—

Fishing on the Bay of Bengal by
Japanese Trawlers,

Recruitment of Muslim elerks in the
Branches of the Reserve Bank of
India. 7562-53.

Resolution re Constituent Assembly.
921!

GIDNEY, MR. C. W. A.—

Election of —— as & Member to the
Central Advisory Board of Health.
2412,

Qath of Office. 2.

GILGIT—

Question re administration of —.
2745-46.

GLASS INDUSTRY—

See “ Industry(ies) ”.

GOL MARKET—

Question re insanitary condition of

the —— area in New Delhi. 80.
GOLD—

Question re—

C duty for brin;

India and duty pald by Pandxt
Jawsharlal Nehru ‘on a —
casket. 504, 1706-07.

Export of ——. 1480.

Reduction in the price of —— and

Government’s currency policy.
“507-08.
G00DS—

Question re Frontier Customs Cordon
and smuggling of —— between
India and Nepal. 1698-1700.

G00DS OFFICES—

Question re grant of holidays on
Indian festivals in —— and Parecel
Offices on railways. 1069-70.

GOODS RETURNS—

See “Returns ”,

GOVERNING BODY—

Election of a member to the —— of
the Indian Research Fund Associa-
tion. 694.

Question re qualifications of members
of the —— of the Indian Institute
of Science, Bangalore. 2555-56.

GOVERNMENT (S)—
Motion for Adjournment ve Frontier
Policy of —. 529. <.
Question re—
Appeals from owners of tea estates

and cases sent to —— by the
Indian  Licensing  Committee.
2397.
A;X)omtment of an Indiau
tuary under the ——. 2089.

Mosques with no right of worship
to Muslims in possession of ——.
442,

New offices located in New and Old
Delhi and report of the Depart
mental Committee appointed to
consider the question of aecom-
modation in Simla for the Federal

605.

Political status of —— in negotiat-
ing trade agreements with Ceylon,
Dominions and foreign countries.
1920-21.

Reduction in the price of gold and

’s currency policy. 507-08.

Restoration of mosques in the posses-

sion to Muslims. 428,
Taking over of the Assam Bengal
Railway hy ——. 1319.

Statement laid on the table re Agree-
ment between the —— of the North-
West Frontier Province: and the
Reserve Bank of India. 2493-96.

GOVERNMENT ADVERTISE-
MENTS—
See “ Advertisement(s) 7.
GOVERNMENT’S APPRECIATION—

Question re publication  giving the
I of public events in India. 413-

GOVERNMENT BULLOCK(S)—-
See “Bullock(s) 7.
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GOVERNMENT IMPLEMENT (8)—
See “Implement(s) 7.
GOVERNMENT OF ASSAM—
See “ Assam, Government of *,
GOVERNMENT OF BENGAL—
o “Bengal, Government of”.
GOVERNMENT OF BIHAR—
See “Bihar, Government of”.
GOVERNMENT OF BOMBAY—
See’ * Bombay, Government of ”.
GOVERNMENT  OF INDIA—
Motion for Adjournment: re—
Appointment - of: 'a non-Indian ' as
Heonomie Admex; to the: _—
3191, 3243-59,
Negotiations befweem i it 0
the Princes in tespéct of Federa-

tion, 944, 960,
Question re—
Appointment of « an .. Economie
Adviser to. the 3179.
Consultation = of ;the —<— by the

League of Nations on quamons of
foreign . policy, 935-37.
... Gost of publication of - the report
= ot ‘the Ro; . Commission  on
Palesting - borne by the — and
subsidy "~ givén to_ Palestine, ~ete.
115455,
Creation of a post of an BEco

GOVERNMENT OF INDIA—contd.
Question re—contd.

Recruitment for seientifie appoint-
ments  under the —— 1461-
62. i

« Work done in the provinees on

behalf of the —— by the Criminal
Intelligence Department. 1144-
45, !

Resolution re economies in the —
expenditure. 1088-1131. Y

GOVERNMENT OF INDIA ACT—
See * Aet(s) ™.

GOVERNMENT, OF JINDIA DEPABT—
MENT(S )
Questwn 7

Alleged mJns%me to Muslims in the
matter of promotions in the — —.
2490,

Costof' ‘additional personnel in' fhe

1481,

Indian and . European. Officers in
671.

the; ——,
Indianisation of higher posts in the
28-30, 433-35, 2458-61.

Peréentage of Hindus and minorities

in certain posts in the —— 2233~
364,

PerLLnLnge of repxesentnhon of
varions - communities in, the

2236 37

i wAdﬁsurrm “the' —— 2925,

Debt of "the’ ——.“100911,

Enquiry into the conduet of Captain
H. B. S. Brar of the Political De-
partment of the . 2398.

Lxecutxve Councillors of the ——
~ who went ouf of India. 934.35.

Experience of jail. work by - officers
in the Medical Section of the —-,
2024-25,

Post of tl;e Feonomic Adviser to

R P .

- selith

Prisoners convie
politieal” @
of  the —= :
| Prisoners in tbe eha.rge Gl
674,

i Reciprocal disabilities lmposed on
the’

ation
and oﬁmr mmohty communities
in the —. 2237,
Retrenchment contemplated in the
1648-49,

Retrenchment in_ the 1481.

GOVERNMENT OF INDIA FO_BM§

PRESS— ]
See * Press(es) ™. e
GOVERNMENT ~OF ~ INDIA = OF-
FICE(S)— %

Question: re— = 1 ° F
Filling up of posm of Guemd
Oﬂicem’ ?ﬁ&.m —— by non-
Fillm_ﬁh'.;lp of . f;almpumry vacangies

P the —.

British oolomes by —— s Permmient location of ——, in New
1214, : | Delhi, 941, GiEsE
£ - —
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GOVERNMENT
FICE(S)—contd,
Question re—contd.

Posts of Gazetted  Officers created

OF © INDIA OF-

in the —. 682-93,
GOVERNMENT oF INDIA
PRESS(S)— ! )

See “Pross(es) .
GOVERNMENT OF INDIA SEC-

RETARIAT—

See “ Seeretariat(s) ",
GOVERNMENT OF MADRAS—

See “ Madras, Government of 7.
GOVERNMENT OF ORISSA—

See “ Orissa, Government of 7.
GOVERNMENT OF SIND—

See “Sind, Goyernment of ™.
GOVERNMENT OF THE CENTRAL

PROVINCES AND BERAR—

See “Central Provinces and Berar,

Government of the”.

GOVERNMENT OF THE PUNJAB—

See. “ Punjab, Government of the”.
GOVERNMENT OF THE UNITED

PROVINCES—

See “United Provinces, Government
of" 3

GOVERNMENT POLICY—

Motion for Adjournment re —— .in
respect of the Tribes on the Norih-
West Frontier of India. 86.

Question re—

fespeetﬂ of Frontier tribes.

“1155-5 7
Revision of —— in the North-West
Frontier. 661-63.
GOVERNMENT QUARTERS—
See “ Quarter(s) 7.
GOVERNMENT SECURITY (IES)—
See “Seeurity (ies) 7.
GOVERNMENT SERVANT(S)— -
Question yre—
“ "Assanlt of an Indian —— in the
Vizagapatam port. 2644-45.
‘Nqﬁﬁnﬂﬁéh;;!(:f"minor.'childre_n :5
Rt it o
o~ Gearat i PRovidemt e Rond,
425-26. e .

GOVERNMENT SERVANT(S)—conid.
Question re—contd.
Prohibition:  of —— from doing
insurance business. 2738,
Suicide cases in the centrally admin-
istered areas and retirement of
;344— at'the age of fifty-five. 1833-

Travelling . allowances = for ——.

GOVERNMENT SERVANTS' CON-
DUCT RULE(S)— i
Question re applicability of the —— to

railway servants. 2390-91, i

GOVERNMENT STATIONERY—

See “Stationery .

GOVERNMENT TREASURY (IES)—
See “ Treasury (ies) 7.

GOVERNOR(S)—

Question re decoration at railway sta-
fions! on the oceasions of visit of
Vieeroys and ——. 54 =

GOVERNOR GENERAL, HIS EX-
CELLENCY THE—

’s assent to Bills. 80.

The practice of standing up while the
orders of the —— are being read
out in the House,

GOVERNOR GENERAL IN COUN-
Ol

Question re relationship between the
—— and the Provincial Govern-
ments. 8-11.

GOVERNOR GENERAL'S EXECU-
TIVE COUNCIL— =
Question re reduction in the salaries

g members of the —, 523, 1644-

GOVIND DAS, SETH—
Cogpmtol of Coastal Traffie of India
Motion to refer to Select Committes.
1035-38.
Indian Mines (Amendment) Bill—
Motion to refer to Select Committee.
1599, 1602-03. ? :
Insurance Bill—
Consideration of—
Clause 6. 1735, 1736.
Claunse 24. 1981,

=
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GOVIND DAS, SETH—contd.
Insurance Bill—contd,
Consideration of elause 27. 2067-
68.

‘Muslim Intestate Succession Bill—
Motion to refer to Seleet Committee.
1056.

Question re—
Anti-Indian films. 675-76.

Attacks on Indians in the book * As
a Man’s Hand ” by Miss South-
gate, 2217.

Ban on the publication of news-

GOVIND DAS, SETH—contd.

Question re—contd.

Sale of imported articles under the
_stamp of “Made in India™ irres-
pective of their country of origmn.
39-40.

Selection ‘of Deputy Seeretary of
the Legislative Assembly Depart-
mentf.

Traffic canvassers engaged by the
Bengal " Nagpur Railway. 1568.
Treaty of friendship, commerce and
navigation between Great Britain

and Zanzibar. T67-68.

Question (Suppl Yoo

papers in eertain
439, 1247, !

Delegation of ' certain powers to
Bazar Committees in  Canton-
ments. 164244,

Discussion between His Excellency
Sir George Cunningham, General
8ir John Coleridge and His Ex-
celleney the Viceroy in eonnection
with the Frontier Poliey. 440.

Filling up (%i the post of the Chief
cer of the Bast Tndian
Rtu]wny 1314-15,

Hunger-strike by terrorist prisoners
in the Andamans. 675.

Imposition of embargo on the mport
:g cloves from Zanzibar. 515-

Innugurahon of the Federahon ami
extension of the life of the Indian
Legislative Assembly, 37-38.

Indian shipping compam'es 1316-
17,

¥ Indians n Chige. 163738,

Plans to deal with Japanese compeli-
gou in the Indlan Coastal TralBe.

roposal  of British  Film
Indushy tq_,gstabhsb studxos and
cinemas in India. 2030-31,
Railway lands given on lease by
the Bengal Nagpur Railway.
1308-10.
Reduction in the price of the Indian
1315,

nce
sion _or retrenchment of staff
in the Reforms Office. 39,

R

Abandonment of construction of the
abattoir at Lahore. 3003, 3016.
Allowances paid to Sardars Muham-
mad Umar Khan and Muhammad
Sarwar Khan, Afghan Detenus.

1637.

Allowances to British officers and
soldiers. 2219,

Amalgamation of the Indian and
the London Stores Departments.
986.

Anti-Tndian _agitation in Ceylon.
997,

Anti-Indian. feelings in Ceylon.
761,

Appointment of India’s Represen
{mm to the League of Nations.

Appointment of Mr, Waddmgton as

Assistant Superintendent  of
Archeology. 2552, 2553.

Appointment. of the Chief Medieal
Officer of the Kast Indian Rail-
way. 2654, ;

Attachment of additional inter-
mediate class compartments -on
the Assam Bengal Railway. 839.

Ban on Dr. Har Dayal against his
return to India. 2095, 3005.

British Indian Trade Returns and
Indin’s Balance of trade. 593.

British jou.mahst imported  as
Director of Public Information.
654,

“ British Officers without rank at the
Waziristan operations. 2484,

L453LAD

=2
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GOVIND DAS, SETH—contd.
Question (Supplementary) re—contd.
British troops going to hill stations.
2466.
Broadecasting  stations in India.
1240.

Canh:al Adwsory Board of Health.

‘Certam statements ~made by Sir
Muhammad Zafrullah. Khan at
i the - Imperial Conference. 1627.
.Construchon of .a spacious inter-
mediate elass waifing _room at
Gaya. - 2379,
Construetion  of
coaches. 1298,

air-conditioned

Construction of the new third class
S i

‘compartments. * 580, 581.
Confribution enmled ‘¢ Professor
+ Khankhoje —in eaule——Llft the
#toiBan 2 pnbhshed in the Hmwad

1879.

‘Creation of posts of Under sﬂcreb-
aries in the Department of Educa-
tion, Health and Lands.  766.

“Criticism of the Amery Report by
the London Times. 2210.

Debarring graduates of Veferinary
Colleges in India from appearing
at the competitive examination for
appointments in the Indian Army

“ Veterinary Corps. 1883

“Development of the Vizagapatam
Pori,  2120.

. Encouragement to the handloom
and cottage woollen industry.
2804.

Exhibition of Tndian ‘ed
films and newspaper reel

Eviction . of Muhammad AL, an
Indian trader, from ~Abyssinia.
02

,Expurt ‘of monkeys. 743,
" Government. advertisements given to
~ nmewspapers. 1382, 1383.

Grant of a fifth meal to the British
A India. 417, 418.

of .:Indmns .in" Ceylon.

Hill sstations - where British h:uops
g0 -in _summer, .46_5

GOVIND DAS, SETH—contd.

Question (Supplementary) re—contd.
Infume of the people of India.
012,

. Inspectors and upper subor&matea

promoted to the rank of Assistant
Traffic Superintendents, on = the
Eastern Bengal Railway.: 2376,
Insult to an Indian I, C. S. officer
in the Cenhral Provinces. 415,
416.° o
7 Intereeptmn of letters and telegrams
‘and. fapping ' of ' ‘telaphone ealls.
1384.
Imesngahon of the problem of flood
prevention. 2007,
Keeping of Brifish troops for
Jinternal: security purposes. 2215,
Loss to the -revenue of the Federa-
tion of the settlement of: customs
questions, with Indian States.
457,

S b

Civil Seryice :f” g‘“ﬁdﬁ‘gﬂg’@?

Masonie Lodges - in the Centrally
Administered Areas. 412,

Meat allowed to soldiers and cattle
killed for the. purpose. 2471.

M%Ié,?l Hospital. at. Ranchi. 052,

Mubaraad AR CSTrS Abyssinia
and’ trade tranSacted with Italy.
1379, 1380.

Negotiations for an Indo-British
Trade Agreement. 2113 ZLM,
2638. 10’ io

Permnnent location of értmh offices

" fin New Delhi. 3092, ."3094Y 3095.

Political status of Government in
negotiating trade agreements with
Ceylon. Dominions a.m'l— fo,m_ign
-countries. 1320,

Position of Indian clove traders in
Zanzibar. 2827, 2828,

Postage rates between Burma a.nd
India. 746.

Prisoners’in- the Andnmnns"linﬂefmg
from ceértain diseases! 1388,°1389.

Prohibition of the mportatmn of
the book enfitled “ White Sahibs
in India” by Mr. Regmnl Rey-

* nolds. 657."

P
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GOVIND ' DAS, ‘SETH—contd.

Question (Supplementary) re—contd.

Proposed slaughter house in the
Lahore Cantonment. 1391, 1392,
1394.

Purchase ) of arms for: the army.
2222, .

Purehase "of metal polish by the
Indian Stores Department.  1708.
Quarters provided for the Members
of the Indian Legislative Assembly
in Simla. 2639, 2640.
Railway freights on tobacco from
Guntur to -Caleutta and Bombay.
Railway ipts and ibuti
1 to provmees 1456
Railway reveqn j 580.
E Raﬂway ticket of Mr, Sri Prakasa
““ghecked ‘at the bidding of the
Criminal Investigation Depart-
ment ‘man at Moghnl Sarai.
1547.
Raising of the status of office and
salary of the High Commissioner
for India. 1299.

3 Redncﬁon in'the salmes of TImperial
Y 519.4

“ Servides.

Reduction of unpott duty on news-
print. -2674.

Reduetion of staff in the Reforms
Office.  2380. fannt

Re-emple t.pnguropean Indian
“Civil g officers after .retire-
ment, 3017,

Reforms for Ajmer- Merwnra.. 2463

Reforms Office. . 1314,

Be,]ex,hou of a pefition for annual
“econtribution to the Geologieal,
Minmg and Metallurgical Somety
of India. 1230.

Release / of ‘politieal prisoners ‘of
Delhi. 2998.

val of a fri-colour flag by
soldiers: from & car at

. station:: 2996, 2097..

“Repatriation'of ‘prisoners ﬁrdﬂr the

Andamans. 3016.
““Resolutions and ‘motions for ?.dqb‘u:fn-

' Ymént; 00. -

*Selection of represenitatives’ of.”inrha.
at the Imperial Conference. " 589. |

GOVIND DAS, SETH-—concld.
Question (Snpplementarv) re—concld.

Standardisation of welghts lmd
measures. 2655,

State of Health of seéven' Andunans
prisoners. 2046.

Statemient -of | Khan Abdul Ghaffar
Khan regarding Frontier Tribes.
2212.

Sub\'gntion to the hnndloom industry.
003. 4 X

Supervision and control oirer the
administration of the Controller
of Printing and Stationery.  3083.

Supply. of court notices and Govern-
ment: advertisements to yernacular
newspapars,m. Dellu for Enbhcn—

> " tion,,
- Telegraph Office in Chandm Chowk,
Delhi. 987.

Types of Air Action on the Frontier
employed during the Waziristan
Expedition. 666. :

. Unemployment problem. 1237,
1238.

Upkeep of the szagapatam poth
2119.

Use of Government stahonery md
serviee for  ree ding
“titles and publu:ahon of Honours
List in the Gazette of Indm. 747,

Withdrawal of the rpaogmmmg of

the  Be agpur  Rail
" Labour Union. 865 o~ega
Resolntion re—
Economies in the Central Govem'
ment expenditure. 1123.
Regulation of production and mar-
keting of sugar. 2515-17, 2527,
2528.

GRADING OF AGRIC‘ULTURAL PRO-
DUCTS—. ;

Qnestum re. actwmas tagm:dmg the
2560-61.

GRADING- OF HIDES—
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GRAND HOTEL—
See “ Hotel(s) ”.
GRAND. MUFTI—
See “Mnfti, Grand”.
GRAND. TRUNK EXPRESS—
Question re—

Attachment of additional carriages
to avoid overerowding in the —.
829-30.

Leakage of roofs of the thlrd elass
carriages attached to the ——.
2023,

GRANT(8)—
Question re— =
Annuul —— made to Science Tnsli-
“tutions in''Tndia. 493-95.

"~ —— to the Lady Dufferin Hospital,
Benares, and administration of
‘the Lady Dufferin Fund. 770-
71

t.be S?won Duly Eﬁspltd
'2815 A

GRATUITY(IES)——

Questxon re — thhheld “from' cer-
tain employees in the Jamalpur
Railway Workshop. 2650,

GRAVE(S)—

Question re construction of a mauso-
leum over the —— of the ez-
Emperor  Bahadur Shah and ez-
* Empress Zinat Mahal. 933-34.

GRAVEYARDS—

Question re in New Delhi. 1999-

2000, 2927.

GREAT BRITAIN—
Motion for adjournment re trade
y lgreement with ——. 2747.52.
re—
~ Formation of an Army Lecgue m
—— to improve econditions of
Army Service in India and other
eountries, ete. 1622-24.
 Import of cotton piece-goods from
—— and Japan and purchase of
Isidxm mﬂm by foreign countries.
Negot:atmns for Trade agreements
and other eountries.
qufny fm -~ ok
AT

GREAT INDIAN PENINSULA RATL-
WAY—

See “Railway(s) ”,
GRIEVANCE(S)—

Question re—
of Indians in Ceylon. 2014-

15.
——= of Indians in Malaya. 1218-
2L

~—— of Muslim apprentices in the
Loco. and Carriage Shops at
Ajmer,  2661-62,

v = of owners of ekkas and tongas
at Lucknow junction and Benares
Cantonment Stations. 2638-39.

= of passengers on the Baraka-
khana Loop Line of the East
Indian Railway. 76.

of the, clerks of the Office of

the Controller of Stores, Alipore,

Calcatta. 2311,
éénﬂ;p Patna public regarding
shutting up of the western level

crossing gates. 1795-96, 2027,
—— of the peqpls of the Delhi Pro-
vince. 5.

——Tof thu‘d class = matrieulates
employed on the North Western
Railway. 2658-59,

GRIFFITHS, MR. P. J—
Insurance Bill— .

‘Consideration of—

Clause 3. 1337, 1339.
Clause 6. 1728,
Clause 12. 1948-50,
Clause 41. 2185,
Oath of Office. 2.
Trade Disputes (Amendment) Bill—

Motion to refer to Select Committee.

467-71.

GRIGG, THE HONOURABLE BIR
JAMES— - :

A betw: the Gow £
of the North-West Frontier Pro-
vinee and- the Reserve Bank of
India (laid on the tlhlﬁ)' 2493~

96,
Agreement bntwgen t.ho e Bnnk
d th
of India an e{qmm) 2859—

ni

.&w_g&l (laid_on the

i, s A
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GRIGG,

JAMES—contd.

Agreement between the Reserve Bank
of India and the Government of
Bombay (laid on the table). 3191-
97.

Agreements between the Reserve Bank
of ‘India and the  Governments of
Bihar, Orissa and the Central Pro-
vinces and Berar, and the Supple-
menfal Agreement with the Tmperial
Bank of Tndia (laid ‘on thé table).
772-85.

Agreements between the Reserve Bank
of India and the Governments of
Madras; | the ;Punjab, Sind, 'Assam

. and 'the United Provinges (lmd on
the tahle). :90-100., 71 . + ./

Demand for Fixeess Grant for (1835
36 in respect of—

_ Cepsus.., 3233,

Delhi. 3234, 3235, 3236.
Emigration—External. 3234.
Exeeutive Councili, 3228-29; 1 3231.
Hyderabad. 3236.

Indian Posts and Telegraphs Depart-
ment. 3227-28.. . .

., Interest Free Advances, 3237
Interest on Miscellaneous. Obliga-
tions. 3228,

Legislative Assembly and. Legislative
\ Assembly Depa.rtment. 3232,

,,%gght Ho

Mines,
New Construction (Railways). 3238.

i Public Service Commission. 3232.

Railway Board. 8237, ~

Refunds. 3234

Refunds (Railway Revenues).
3237.

Working expenses—Maintenance of
carriage and wagon stock. 3238.
Indiln Securities (Amendment) Bill—
Motion for leave to introduce. 694.
, Motion to consider. 2933-34, 2937,
2038, ,.2039,
Motion to pass. ' 2040,
thlﬁ? Tariff  (Second ' Amendment)

" 'Motion to consider. 2931.

THE HONOURABLE SIR

GRIGG, THE HONOURABLE SIE
JAMES—concld.

Insurance Bill—
Consideration of—
Clause 6. 1733.
Clause 12.  1972.
Third Schedule. 2890, ‘2898,
Manwnyres Field Firing and"Artillery
Practice Bill—
Motion fo consider. 3202.
Motion for Adjournment re—. )
Appointment . of +a - non-Indian  'as
- Eeonomic Adviser to the Govern-
ment- of India. 3247-49

Appointment of Mr, 8. P. Chambers
from England as Chief Commis-
sioner of Ineome-tax. 31.18 3119,
3155-58. '

Motion re Report of the Indian E:ul-
way ‘Enquiry Committee. 710, 738.

Oath of Office. 1.

Presentation of the report of
Public Aceounts Comuuttee for 1935»
36. 167-365.

Resolution re—

Economiés in the Central Govern-
ment expenditure.. 1118-26, 1127.
P £45 of. ibutions  from
e v Y
nues,  3215-16, 3224, 3225-26.
GROUND-NUT(S)—

Question re embargo on the import of
Indian to the United Kingdom.
596.

GROUP INSPECTORS—
See “ Inspector(s) ”.
GUARD (8)—
Question re—

Bengal and North
‘Western R&ﬂwax 2&@{3190
Non—paymant of certain galg:wnnu

—— in_the Delhi
RO BT 0 Nagl . S
Railway. 2137,

’Wm-kmg hqurs of —'— ppdjnm
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GUEST(8)— GURCHARAN SINGH, MAHARAJA—
Question re— _Question re health of —— of Nabha.
Coronation —— from India." 505~ 2220-21. ‘ -
06.
Supply to the police of full parti- H
eulars abont —— staying in HAJ COMMITTEE(S)—
i 412-13,
B Qustion#e-Centril “=—, /3116,
GUHAGAR— HAMIL(S)— :
Question re acceleration of mails for | | Question e, restoration of | travelling
Dabhol, and  their subordinate +allowance to —— working on eertain
offiees. stations on the Great Indian Penin-
GUJERAT— sula Railway. 1327..

-Question’ re railway coneession for the
transport. of fodder to the famine
ridden' areas in’ ——.

GUNPOWDER—
Questlon re explosion of —— at the
 Taxila' Railway Station. 604-05.
GUNTUR—
O ol - TR T Ao

Bombay. 1558-59.
GUPTA KASHI—
_Question re telegraph office at
Distriet Garhwal. 527-28, 2297 98
GUPTA, MR. K. 8.—
Insurance Bill—
Motion to consider. 1].69 72,
“Oath of Offices 1.0

- Question’ re—

Assanlt- of an Indian Government
servant in' the Vizagapatam port.
2644-45. =

Denial of Provident Fund benefits
i to workers in the Vtzagapntnm
Port. 2646,

Development of the
port. 2119-20.

Enquiry into the Bengnl Nagpur
Railway strike affairs. 2383-88.

Insufficient staff attached to Income-
tax officers in the Madras Presi-
deney. 2041-42, 3188B.

"”'”ﬁac al discrimination in the super-
" visory cadre in the Vizagapatam

- ‘Port.  2645.

b%ﬁeqﬁpf the, Vlzagapatam port.
. Visit of His Exgellen the Com-
“man Vi

R e iEutts and

Vizagapstam
| s

der-in-Chief to
patam Port. 2232-33.

HAND-BILLS—

Question re ‘thrown' by aeroplanes
in' the tribal territories in the North-
West Frontier. 1380-81.

HANDLOOM INDUSTRY— 1

See “Industry(ies) ”.

HANDS, MESSRS BAKHLE AND—

Question ‘ve supersession of -—— and

importing -of & certain officer in the
'Home  Deparfment. 414-’]53‘!_1

HANDS, MR. A. S—*—- in
Oath’ of ‘office. 2201.

HANS RAJ, RAIZADA—-
Insurance Bill—

Consideration of clause 12, 1944,
HAR DAVAT, DS it
Question . re ban on against his
return fo India. 2993-95, 2998-99,
3005-06; 3008-09.
HARGREAVES, MR.— -
Que=tmn re. Report of Mr. Mzu'kham
“on Museu in ' India.
1701-02, 2013-14.
HARIBAGH ROAD—
Question re « pr to  const

railway lines From Gaya to Shereattl,
— Station to Hazaribagh ' Town

‘and Barkakhana ‘tor Ranchi» Town.
111237980, :
HAWKER(S)—
Question ye— 1 it i

Appointment of civilmn Execuﬂva
Officers in Cantonments and fee
;eharged by the doetor of the Can-
tonment Hospital at Dagshai| from
;n;'lrlimen and —— of  foodstuffs.
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HAWKER (S)—contd.
Question re—contd.
Fee charged by the doctor of the
Cantonment Hospital at Dagshai
from milkmen and —— of food-

stuffs. 2920,
HAZARIBAGH—
Question re inconvenience due to the
transfer of the Income-tax Office
" from to Ranchi. 2037.

HAZARIBAGH DISTRICT—

Question re opening of a saving bhank
branch in the Dantar post office in
. the ———, 2309-10,

HAZARIBAGH ROAD—

Question re want of intermediate class
waiting rooms at —— and Kodrama
Stations. 2379,

HAZARIBAGH TOWN—

2 Question re proposals to construet rail-
way lines from Gaya to Shergatti,
Hazaribagh Road Station to
and Barkakhana to Ranchi
2379-80.

,HAZURPUE—

Question re absence of a - Telegraph
Office in Village —— and _derail-
ment of an engine at Bhera Rm]way
Station. 66.

HEADQUARTER(S)-—- i

Queshnn e sluftmg

Agricultural A‘B‘sxsiaﬁt"mmtﬁb TDeUu
Province. 2828

HEAD-REST(S)—

Question re provision of

7 venient places ini New Delhi.

HEATTH

Question re—

—— of Maharaja G-urchamu Smgh

adi  gof Nablia: 12220-21,

mq_ﬁruf =L bf certain pmonem

Town.

at con-
2000.

Stato of v
prisoners. 2044—47
HEALTH, CENTRAL ADVISE)RY
~BOARD OF--
“Question. e —. 145&52 ity

“Beo " Central Adwsory Board of
Health 7.

HEALTH COMMISSIONER— .

Question re noh-appomtment of Indians
as Director-Greneral, - Indian Medical
Service, and Deputy Public —.
994-95.

HEALTH OFFICER(S)—

Question re appomud to “look
after foodstuffs at stations' on the
Bengal and North Western Railway.
2124,

HEAVY CHEMICALS—
See “ Chemieal(s) ”. ; :
HEDJAZ—

Question re Pilgrims

1481.

to —— 1155,

HIDE(S)—
Question re—
Arrangement- for expediting tran-
~ shipment of —— and skins from

certain plaees to Calcutta. 69.
Despatch of from Lohardaga

to: Caleutta. by lorries. 69.

Grading of ——. 2561-62.
Rates charged for —— from Allah-
gging and Cawnpore to Caleutta.

S =)

HIGH comnssiomn—
Question re message entitled Alleged

frand on Indians ——’s’warning’’
published i the Hmduata» Times.
2304.95: :

HIGH COMMISSIONER FO I'NDIA—-
Question re—
Message entitled “ Allezed” Fraud on

Tndians ‘s Wamning ' pub-
lished "in  the Hindusm» Times.
1880,

Raising 'of the' status of office  and
salary‘of the — 1208-99.

Stnfvment Taidl on he table re cases

“0tin which the lowest ‘tenders ' have

‘ot 'heeti accepted ‘by  the High

%Y Commissioner - for India? 1937-
a1

HIGH QOURA(8)~— ' ity oarm
Questxon ire ;mtqurﬁmhon of the word
« jangad y ths- Bombny
71119650:53.1 7% 7
HIGHLR EDUCA.TION,.
See “Edueation ”.

(W
"'Kn;
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HIGHET, MR, J, C.—
Oath of Office. 829, 1545.
HILL CANTONMENT(S8)—
See “ Cantonment(s) .
HILL STATION(S)—
Question re—
Briﬁxh troops going to ——. 2465-

_ \\hero British troops go in
snmmer, 2465,

HIMALAYAS—

Question re munntameenng expeditions
" to the 1168,
HINDI—

Question ye—

Delay in the registration of Nai
Duma, & —— Weekly, publxshed
from Agra. 2042,

W;'J.tmg of names of 'stations on

-boards in —— on the Bengal
Nagpur Railway. 2112-13.

HINDU—
Question ye—

Article entitled “ Co-ordination of
Research ” published in the —.
2545-46.

Question ye— _

Article entitled “India and Imperial
Defence ” published in  the
658-61.

HINDU(S)—
Question re—
- Appointment of —— in the Office
of the Private Secretary to His
Excellency the Viceroy. 1647-48.
Overlooking of the elaims of —— in
Post Masters’ Grade in the Fateh-
garh Postal Division, 514-15,
Pemntaga of and minorities
. in ' certain posts in the Govem-‘
} mm of India Dap&tmmﬁ.

HINDU REFRESHMENT ROOM-—
Bee “‘Refreshment Room (s) ”.

HINDU WOMEN'S RIGHT TO PRO-
PERTY ACT—r..l

Haa" ™ Rt (Ry MR VB Rt el

HINDU WOMEN’S RIGHTS TO PRO-

PERTY BILL—

See “Bill(s) ",

HINDUSTAN TIMES—

Question re message entitled “ Alleged
fraud on Indians—High Commis-
sioner’s warning ” published in ——.
1880, 2394-95.

HINDUSTANI—

Question re arrangements to  publish
the Indlw LeFAslatwe Assembly De-
bates in ——‘.

HISSAR—

Question re refusal to allow the. Seva
Samiti to supply water to passengers
at, the Railway Station, 25—26,
2666-67.

HITAVAD—

Qucs(wn re contnbnhon entitled “ Pro-
o;e in  exile—Lift  the
M” published in: the.——. 1878
7O negtitP o Baotl At s
HOLIDAY (8)— s
Question re grant of —— on Indian
festivals in Goods and Pnrcel Offices
on railways. 1069-70.
HOME DEPARTMENT—
Question re— W iy
Increase in the staff of the ——.
1151.

Indians and Europeans in the higher
grades of the ——, 647.

Retrenchment in the ——. 411,

Supersession of Messrs, Bakhle and
Hands and 1mpomng4of 185 certain

officer in the —
Work in the —.
HOME MEMBER— i ]
Question re gazetted officers in the
. Departments under the —. 2224.
HOM'F'OPATHIC (‘OLLEGE(S)—
“ College(s) 7. 3
}IOMFOPATEIC TREAWENT~
Question re action on the, Reaolutlon ro-

garding mtmdnehon of — in
pitals and Rwozmhon of Homeo;n-

2215-16.

thie Colleges. 6516.




HONG KONG—
Question re—

First Battalion Kumaonies stationed
at —— and Kumaonies in the
Burma Military Police Regiments,
1402-03.

Strength of troops sent to —— from
India. 2240.

INDEX TO  LEGISLATIVE “ASSEMBLY : DEBATES. i
HObTILITY(IES)—
Question re effect on Indian trade due
to —— between China and Japan.
2382-83.
HOTEL(S)—
Question re—
Purchase of = the Grand —— for
Federal Assembly Chamber in
Simla, 3177.

HONORARY MILITARY RANKS—
See “ Military Rank(s) ”.
HONOURS TLIST—

Question re use of Government station-
ery and service stamps for recom-
mending titles -#nd “publication  of

in

47.

HOSMANI, MB.. S K.—
Question re levy of minimum: charge on
electricity in New Delhi. 3115-16.
HOSPITAL(S)—
Question re—
Accommodation. for patients in the
Anti Rabic “— at Delhi. 70.
Action on the Resolution regarding
Introduction of homeopathic treat-
ment in —— and’ recognition - of
homeopathic colleges. 516.
Appomtment of eiyilian: - executive
. Officers in Cantonment.s and fee

M by the @0"’0

the Gazette of India. 746-

Supply to the police of full parti-
culars abont ~guests staying in
Indian —— din Delhi. 412-13,
1246,

HOURS OF DUTY— il
“Duty, Hours of”.

;E{OURS OF, WOR.K i i
"Work Hours, of ”, e

HOUSE(S)— :
Question re persons and —— looted
after the starting of the Waziristan
campaign. 2482,

HOUSE COMMITTEE—
Nomination to the ——. 1086. i
Report of the (laid on the table).
1486-90. i 2317}

HOUSE RENT ALLOWANCE—
See “ Allowance(s) 7°.
HOWRAH—
Question re—

Cut on allowances of the Railway
Staff B a.nd Caleutta. 2130

Dagshai
milkmen and } wer

of foodstuffs, In t timings of trains on the
2471. loop line of the Kast Tndian Rail-
Fee charged by the doctor of the way between Kiul and — via
Cantonment at Dagshai from Bhagalpur. 2914-16,
milkmen and hawkers of food- Non-sale of stamps and envelopes
stuffs. 2029, at the Post  Office. 1720-
Grant to the Lady Dufferin —, 2.
Benares, and' administration of Reservation of one mtermedmte elass

the Lmly Dufferin Fund.  770-

hagmy; 7.

Grant. to | e
Tt ﬂle Siwon Im}y

Mental —— at Raueln 6&58

Post. of Inspector Generall of OCivil

and Prisons of the North-
West, Frontier Province. 1629.

Rules for admission into the Walker

——, Simla. 3102-03.

compartment for persons reserving
seats in the Up Punjab Mail from
3-64,

Third c]ass pmengers awlm of

reservation f ﬁ —_—
o - facilities  at.
HOWRAH DIVISTON—

Queehon re ayment of wages in
= "?2. of tge Iudmag 'nilw?;.
» . T
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HUDSON, SIR LESLIE—

Appointment of to the Committee
" on Petitions. 772

Control of Coastal Traffic of India
Bi

Mohon to refer to Select Committee.
~ 1039, 1045-49, 1

Inxnmnce Bill— S
Motion to consider. 814-17.
Consideration: of—

“Clause 2. 1680.
Clause 27. 2065-66.
Clause 42, ;210177 5 =¥
Motion to pass.” 2049-50.
Nomination of —— to the Panel of
Chairman ‘89,

Resolution re—

Ecpnomles' in the Ci Govern-
expenditure. 1089, 1090.
Regu]ahon of yoduchtm nnd market-
ing of sugar. 2520-22.

HUME, MR, A. P.—

Question re officers s(-rving under ——,
officer on special duty in conneection
;vith the Delhi Improyement Trust

HUNGER STRIKE—

RASTTIOY
i

‘Motion for Adjournment re—
~Andamans ——, 772

~—— of political prisoners . in the
Andamans.. 530, 559-77.

T of the: Andnmans pohhcal

el BEiSODETS. _BOBL. i

- ‘Question e—' B
Andamans 40-50.

e by Afghan Pnuces at Nainital.

il
Ot ATE wa&lk’

AL %nmans : -1)2’
— " s in the.
] ].152—53 2731- 33 i ﬂl
—— by terrorist, prisoners . in 7 the
Ands_mans. ‘675. .
HUNGRR-STRIKING DETENT(S)—

See “Detenu(s) ”. ‘

HUSAIN AHMAD MADANI, MAU-
LANA—
Question yre—:w
Externment of and Maulana
Nuruddin  from' Delhi. 926-27
HYDARI, MR, M. S, A—
Tmport of Drugs Bill—
Motion for leave to introduce. 367.
Motion for Adjournment re Indian in-
terests at Zanzibar, 389-92.
Motion re election of a Member to the
Indian_Research Fund Aggcm on.
368. e

Oath of Office. 2.
HYDERABAD—

Demand for Excess Grant for 1935-36.
3236-37.

HYGIENE—

Qnutmn re trammg in rural develop-
ment, village —— and sanitation 'to
‘Indian soldiers. 1149, . nismeag)

IMMIGRATION—

., Question re xules rcsmctmg —— from
colonies to India. "

I'N[PER.IAL BANK" 017‘ BHJIA—;-’

" Agreements between the Reserve Bank
of India_ and the Governments of
Bihir, Orissa and the Central Pro-
vinees and Berar, "and tl;a Supple-
g\"entu.l Agreement wnh _

Queﬁﬁon ra rates of the for issu-
~"ing drafts to the public in remitting
money. 2035,

IMPERLA..‘ CONI"EBENCE—
- Motion for Adjotrnment re tmsrepro-
sentation of Tndia’s feelings and

~-aspirations at”the ~——. 88,

Question re— 1
Certain statements made by Sir
Muhn.mmaé Zafrullah Khan at the

) 1087, 1626-27.

RBport of ‘the "Constitutional Com-
“mittee ofthe . - 1067-68, 1627-
20. J0:0818
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IMPERIAL CONFERENCE—contd.
Question re—contd.

Resolution on the shipping policy
adopted by  the Shipping Com-
mittee of the and help to
Indian Shipping. 1068-69.

Selection of representatives of India

s at.the —= bH87-89.
IMPERIAL DEFENCE—
Questmn re article entitled * India and

“——” published in the Hindu. 658-

61.
IMPERIAL MUSEUM—
See “Museum(s). .
IMPERIAL PREFERENCE—. A
_ Question re British Colonies iving
—— in trade,. 1300,
IMPERTAL SECRETARIAT—
-iSée * Secretariat(s) ”.
IMPERIAL SERVICE(S)—
Question re—

Expenditure on the Indian Civil Ser-
vice and. other Imperml Services.

521. ,
Journal of the —. 1634.
Reduction in the salaries of ——,

518-19.

IMPLEMENT (S)—

Question rgy utilisation of Government

locks, . eto:, for private
i the Delln Province.

IMPORT (8)—
Question re—

——=of|! eptical goods into 'India
and ‘development of lensé industry.
2547-48.

Jute —— from India. 1552-54:
IMPORT DUTY—
. See “Duf ({es) ;
IMPORT OF DRUGS BILL—-
See “Bill (s) .
]M'PORTTD ARTICLES—

Queﬁfmm re sale of —— nnder the

stamp of “Made in Tndia® irrespea-
. tive of their country of origin. 39-
40

\n—, =

IMPROVEMENT TRUST(S)—
Question re—

Officers serving under Mr. A, P.
Hume, officer on special duty in
connection with the Delhi —
72.

Posts sanctioned for’ the Delhi ——.
72-73.

INCOME—
Question re—

and expenditure of the Almora
Canfonment. * 1886, 3038."

—_ of the people of Ind.m 1011~
12.

INCOME-TAX-
Question re—
Deduction 6f —— on ‘dividend' paid
to - share-holders of .the Reserve
Bank of India. 1473-74.
Exemption, from -—— allowed on;
leave ~allowance and salary pmd
outside British India. 502
Exemption of dxsablhf:y peusmns
from ——. 140
appeals in Blhar 2036—37
—— realised from Assam and the'
managing' firms of tea estates in
Calentta, 3086-87. y
rucovemb]e{on penm I

in id- i i&ud.
1235 37. St

Levy of ~—— from the staff employed
in the Anglo-Tndian and domiciled

European  Asociation, ~ Caleutta.
75.

Levy of —— —on pensxous paid
abroad. 2307-08:

Opinions of Provineidl Governmnents'
on Expert’s Report. 3101,
Statement of the experts re-
garding —— on pensions earned in

British India. 7-8.

INCOME- TAX (Ahﬁ:NDM:ENT)
BILE—< e :
/See- “ Indian =z under “Bills».

INCOME-TAX AUTHORITY(IES)—“

Question re n of 3
in . Bhiwani Sarafa Bazat the
——. 500, 2053-54: ... .
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INCOME-TAX CASES—

Question re decision of Almora —— at
Bareilly or Budaon. 1703, 3187,
INCOME-TAX, CHIEF  COMMIS-

SIONER OF—

Motion < for Adjournment re appoint-
ment of Mr. 8. P. Chambers from
England as ——. 3118-19, 3152-59.

INCOME-TAX DEPARTMENT—
Question. re—
Direct reernitment in the higher
posts of the ——, Bombay. 2562..
Employment of persons with quali-
fications in accountancy and com-
mercial subjects in the —.
2311-12.
INCOME-TAX EXPERTS—
Queshon re implementing of the recom-
endations of ———.  2539-41.
INCUM’.EFTAX INSPECTOR (8)—

Question re pi ion of Aecount.
qualifieation by Ineome-tax Oﬂieers
and —— 2058,

See also under “ Inspector(s) ".

INCOME-TAX OFFICE (S)—

Question re inconvenience due to the,
transfer of the —— from Hazari-
bagh to Ranchi. 2037,

INCOME-TAX OFFICER(S8)—
Question re—
_ Insufficient staff attached to — in
t;l;ﬁ Madras Presidency. 2041-42,

.

F ion of qualifica-
tions: by —— and Inspaemrs
1470-71, 2058.

INCONVENIENCE (8)—

Question re —— due to the closing of
the level erossing gates to the west of
Putna Junuemn railway  station.

mCUl[BENT(S)——
Quest:on re persons recrmted' as. ap-
or_as —— on
railways, 212223,
INDEBTEDNESS—

Question  re rion-extension _of Acts
daslgned for the relief of rnrn]—-
to the Delhi Province. 522

ASSEMBLY DEBATES,
INDITA—

Question re incofie-fax recoverable on
pensions earned in —— and paid in
England.  1235-37.

INDIAN(S)—

Motion for Adjournment re—

Appointment of a non-—— as

Economie Adviser to the Govern-
ment of India. 3191, 3243-59.
f{osinbereaﬁ at Zanzibar. 89, 385-
Position of —— in Zanzibar. 530.
Protection of the interests of ——
in South Africa. 88.
Questionr re—
Adult edueation for —— and ap-
pointment of an  Agent General
in British Guiana. 1702-03.

Alleged remarks @ by Lord Baden-
Powell against ——.  747-48.

Anh-——%i]ma. 67576, .

Appointment of agents in eeié{n
colonies for the protection of the

rights of 093-94.

Appointment of an Agent to look
after the interests of —— in
Burma. 1

Appointment  of Gz

ctuary under ‘ﬁé Govmmt
2089,

Assault of an —— Government ser-
vant in the Vizagapatam port.
2644-45,

Attacks on in the book “ As a
Man’s Hand” by Miss Southgate.
2217.

Attacks on —— in the book “Land
of the Lingam” by Arthur Miles.
2204-06,

British —— kidnapped by the tribes
on the North-West Frontier Pro-
vinee. 2477-82.

Broadeasting  Stations, training of
—— in Broadeasting and manu-
facture of radio sets in Indin, efo.

1458-61.

Clove plantation md protcehon of
the interests of —— in Zanzibar,
768- 69. )

Deterioration of —— ic posi-

_tion in South Africa. 3110-11.
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INDIAN (8)—contd.

Question re—contd.

Employment of ——— in the League
of Nations Offices, 2643.

Exhibition of edueational films
and newspaper reels, 2369-71.

Filling up of posts of Gazetted

" officers in the Government of India
Offices by non- ——. 694

Giving of preference to in the
higher administrative posts in the
Indian Medcical Service. 2795-97.

Grievances of in Ceylon. 2014-
15.

Grievances of —— in Malaya. 1218-
21

Tncome of the people of —— 1011-
12 4

—— and FEuropeans in Shanghai.
1396-98.

—— and FEuropeans in the higher
grades of the Home Department.
647,

employed as garrison engineers.

667, 931; 1632-33.

—— employed . as Sub-Divisional

Officers in the Army. 931-32,
1633.
in Abyssinia. 913-15.

in British Guiana. 1463-64.
in China, 1637-38, 3013-14.
in Shanghai. 2239-40, 2480-

outside Tndia not permitted to

return to India. 444

Investigations regarding the electrical
properties of the ground for
setting up of Radio h‘ansmxttm"
stations and training of in
Radio research. —2016-17.

Lives an¢ property of —— in China,
1639-40.

l;sl|||

Message entitled “ Alleged Fraud on
gh Commissioner’s Warn-

ing” published in the Hindustan
Times. 1880, 2394-95,

Nomination of —— to the Fiji
Legislative Couneil.: 2290,

Non-appointment of ~—— as Director
General, Indian Medical Service,
and Deputy Public Health Com-
missioner. 994-95,

INDIAN(S)—contd.

Question re—contd:

Non-employment of —— as Sub-
Divisional Officers in the Army.
668.

Notice to certain' —— lease-holders

of crown lands in Kandapola,
Ceylon. 2038.

Passive  resistance - by

Zanzibar against the Clove Trado
Decree. 2565-67.

Position of domiciled —— in British
Colonies. 1243,

Position of ——in South Africa.
1462-63. -

Position of —— in Zanzibar. 739-

- 40.

Position of —— overseas. 990-92.

Promotion of to Station Master
grade on the North Western Rail-
way. 34, 3181.

Proposal fo send —— Agents to
certain Colonies to look after the
interests of ——. 1243.

Protection of —— in Port Mauri-
tins, 2541-42.

Protection of the Interests of —
in South Africa: 2798:99.

Profection of the life and property
of —— in Shanghai, 2735-36;

Recognition' of equal rights of
*citizenship of domiciled —— with
European  settlers in  British
Colonies. 1242-43.

Removal of disabilities and securing
of the rights of citizenship to —
in the Colonies. 1452-54

Representation from —— in Malaya
regarding the reeommiendations of
?(?(3) Right Honourable Mr. Sasm

Resentment. - amongst: —— = and
Muslims against the report of the
Royal C i on Pal
918-20; "~ TVa" E

Restrictions against the entry into

India of certain ——. 428-29, 437.

Bafeguarding of the interests of ——

clove growers in Zanzibar. | 2548-
50.
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INDIAN (S)—concld.
Question re—concld.
Training of —— by the Tata Iron
and Steel Company. 2923.
Training of —— in Commereial
- Aviafion, ete. 3116-17.
INDIAN AGENT(8)—
See ““ Agent(s) .
INDIAV ARMY—
~ See “ Army(ies) 7.

INDIAN. ARMY  (AMENDMENT)
i

Ses,“ Bill(s) . :
INDIAN  ARMY CORPS OF

~CLERK(S)—
Question re secheme regarding the —.
<. 248486,
INDIAN ARMY RESERVE OF
BRS—

ré medical aid-given to ——.

]NDIAN . ARMY _ TERRITORIAL

"OFFICERS—

. See * Army Temtoria.l Officers 7.
INDIAN ARMY VETERINARY
_ CORPS—

See “Army Veterinary. Corps”.
INLAND BILLS OF EXCHANGE—

See “Bill(s) ‘of Exchange .
INDIAN - BOILERS (AMENDMENT)
UBILL— :

s ¥ Bill (s) ™. :
INDIAN ;{ROADGASTING—
" See “Broadeasting®. |
INDIAN CADET(S)— ' e
Resolutmn re_appointment of qualifiec
—— by British Nayigation Com-
. panies. 1400-1538.
See also under “Cadet(s) .

INDIAN - CHARTERED ACCOUNT-
c ANDS== Sl

986" Acoouintant(s) .

INDIAN CIVIL SERVICE—-
—Queshon:re— i
Disciplinary, mles _governing - the

. members of ﬁle — and ot.her all-
India services. 2488,

INDIAN CIVIL SERVICE—contd.
Question re—contd.
Expenditure on the
Imperial Services. 521.
Financial  training given  to  ——
officers. . 2035.

Insult to an Indian —— Officer in
the Central Provinces, 415-16.

Marks for viva woce in the —— ex-
amination, 2980-90,-2992-93.
Revision of the salaries of the ——
and - the - Indian ' Police Service.
937, 2742-43,
INDIAN CIVIL SERVICE' OFFI-
CER(8)—
Question re—
Insult to an Indian —=rin the
Gentral Provinces. 2101-02.

Re-employment of European —
after vetirement. 2644, 3017.

INDIAN CLOVE TRADER(S)—

See « Trader(s) V. robpont
INDIAN COAL GRADING BOARD—
Question re grades of coal fixed by the
83, 1806.

INDIAN COASTAL SHIPPING—
See8hipping "oy s

INDIAN COASTAL TRAFFIC—
See “Uoastal Traffic”,

LNDLLN COFFEE—

and other

RIS

e

“ Coffea”.. - o
INDIAN COMPANIES ACT——
oo “Act(s) ”.
mDIAN COMPANIES = (AMEND-

MENT) BILL—
See “ Bill(s) *. Rty
INDIAN COTTON— Lk
See “Cotton 7.
INDIAN DETENUS—
See “ Detenu(s) o)
INDIAN ILLDCTRICITY AALIEND
MENT) BILL~ ]
See “Bill (s) .-
INDIAN EXTILE(S)—'
See “ Bxile(s) ”.
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INDIAN FESTIVAL(S)—
See “ Festival(s) 7.
INDIAN FLOUR INDUSTRY—
e “ Incustry (ies) 7.
INDIAN GROUND-NUT(S)—
See * Ground-nut(s) ”.
INDIAN HOTELS—
See “Hotel(s) ”.
INDIAN I. C. 8. OFFICER(S)—
See “ Officer(s) ”.
INDIAN INCOME-TAX
MENT) BILL—
See “Bill(s) 7.~
INDIAN INDUSTRY (IES)—
See “TIndustry (ies) ”.
INDIAN INSTITUTE OF SCIENCE—
See ¢ Institute of Science”.
INDTAN INSURANCE COMPANIES—
Question re ——. . 1325, 3021-37.
INDIAN LABOUR—
See “Tiabour *.
INDIAN LABOURER(S)—
See “Labourer(s) ”.
INDIAN LAC CESS (AMENDMENT)
BILL— 2

(AMEND-

See “Bill(s) ™. -~
INDIAN LEGISLATIO

See “Tegidlation?, 10T an
LEGISLATIVE ASSEI\I-

INDIAN
BLY—
See “Legislative Assembly ¥

INDTAN LEGISLATIVE ASSEMBLY
RULFS—

See “Rules ™.

INDIAN LEGISLATIVE RULES—

~ See “Rule(s) .

INDIAN  LIMITATION
MENT) BILL—

See “Bill(s) .

INDIAN LISTENER—
Question re—

Reernitment of a News Editor of
Broadeastine and an Editor of
the —. 1224-27.

(AMEND-

INDIAN MATERIAL—
Question re building of wagons from
—— in India. 3094-95. 2
INDIAN MEDICAL DEGREES—
See “ Medical Degrees”.

INDIAN MEDICAL SERVICE—
Question re—

Certain  supersessions in the ——,
2817.

Change in the recent order relating
to the organisation of the ——,
657-58.

Giving of preference to Indians in
the higher administrative posts in
the —. 2795-97.

Non-appointment  of Indmns as
Director General, , and Deputy
Public Health Commissioner. 994-
95,

Post of Deputy Director General,

1629, 2023-24, 2044

Retivement age of ~—— men. 1877-
78, 2572-73.

Strength of the

INDIAN MEMBER(S)—
See “ Member(s) .

INDIAN MERCANTILE MARINE—
Question r¢ reservation of Constnl
Trade for Inia and building up of

an ——. 177273,
INDIAN MERCHANTS CHAMBER—
Question re opposition by the Chief
and Tinancial Commissioners for

2206-09.

Railways to meet the ——, Bombay.
3008,
INDIAN METEOROLOGICAL  DE-

PARTMENT—
See “Meteorological Department ”.
INDIAN MINES (AMENDMENT)
BILL—
See * Bill(s) .
INDIAN MUSIC—
See ““ Musie”.
INDIAN MUSLIM(S)—
See “Muslim(s) .
INDIAN NATIONAL(S)—
See “ National(s) 7.

T1458LAD
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INDIAN NATURALIAATION
(AMLI\DMI‘\U‘) BILL—
~ See CBIl(8)% s :
INDIAN. v NAVAL; -,  ARMAMENT
(AMF\'D\[LNT BILL— :
See “ Bill(s)™.
LNDIAN OFFICER(S)——
See © Officer(s).”. I
INDIAN PATENTS. AND DESIGNS
(AMENDMENT) BILL—
See “Bill(s). "
INDIAN POLICE SERVICE(S)-—
Question re revision of the salaries of
the Indian
037, 274243
INDIAN POSTS AND TELEGRAPHS
DEPARTMENT—
See “Posts and Telegraphs
. ment’ b
INDIAN: RAILWAY(S)-—-
See “Railway(s) ”.
INDIAN RAILWAY ENQUIRY COM-
MITTEE—
See “ Committee(s) .
INDIAN RAILWAYS ACT—
g Aeti(s)
INDIAN RAILWAYS (AMENDMENT)
BILL—
See “Bill(s) .
INDIAN RED .- CROSS SOCIETY
(AMENDMENT) BILL—
See “Bill(s) 7.
INDIAN
ROOM(S)—
See “ Refreshment Room(s) ™.
INDIAN RESEARCH FUND AS-
SOCTATION—
Bleetion of a member to the Govern-
ing Body of the —. - 694
Motion re election of a Member to the
368.

Depart-

REFRESHMENT

INDIAN REVENUE(S)—
See “ Revenne(s) ”. )
INDIAN REVENUE RETURNS— -
e “ Revenue Return(s) .,

Jivil Service and the |

[ 1¥pIAN RICE—

See “Rice . o
INDIAN  SECURITIES,
MENT) BILL—
See “Bill(s) ”,
INDIAN SHIP(S)—

Question re reservation of coastal trade
for . ——.  848-50:

INDIAN SHIPPING-—
See Sﬁiﬁ}ﬁn};‘"“ ]
INDIAN SOLDTER(S
See' 4 Boldier(s) ™.
INDIAN STATE(S)—
See “ State(s) 7
L\'r])l:'\N STATE

GENE—

(AMEND-

SEATTAT

RATLWAY MAGA-

See *“State Railway Magazine .
INDIAN STORES DEPARTMENT—
Qneshon e
Amalgamation of The —
London Stores
985-86.
Purchase made by the Army through
the 1876-77.

Purchase of metal polish by the
——.  1705-06, 2668.
INDIAN SUGAR—

See “Sugar”.

INDIAN TARIFF (SECOND AMEND-

MENT) BILL—

See “ Bill(s) ”.

INDIAN TEA CESS (AMENDMENT)

BILL—

See “Bill(s) V.

INDIAN TEA CONTROL BILL—

See “Bill(s) .

INDTAN TEA LT(‘T‘NSING CO\F\HT—

TEE—

Question re appeals from owners of
tea estates and cases sent to Govem—
ment by the ——, 2397 SSE

INDIAN TRADE— % &auass @

See ““Trade(s) ”.

INDIAN TRADD DFLEGATION—

See ¢ Trade Delegation .

T T
Departments.
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INDIAN TROOES— o) ey smrraat
See “ Troop(s) s o Y

INDIANISATION= 1. 5
Question' re'—= of ]ughen pnsts in the

.~ Governmient. of India, Departments.

28:30, 433-85;12458-61.
INDIANISED UNIT(S)—7: vy
Sep Uml(s\ 2
INDO-BRITISH
MENT(S)—
See “Trade Agreement(s) .

MARITIME

TRADE. -AGREE-

lNI)U-J 4\ I’ANESE
TRA*

INDUSTRY(IES)— ;
Question re— 7
Committee to study the' question of

the cottage and small ——. 498-
90,

gement to the handloom and
e woollen 2803-04.

Finaneial aid for the development

Ene
cott

of in the Delhi Proyince.
522-23,  3020.

Firozabad glass and bangle ——.
2028-29.

Indian flonr —, 2374,
lnvesugatxon mt.o the _minor

ation of Indian trades and
—~- in the Paris Exhibition. 860.
Proposal of the British Film to
establish  stucios and cinemas in
India. 2030-31, 2801-02.
Protection to minor ——. 2367-60.
Protection to the glass —— 1564
- 665 1770-71; 1816-18.
r:»;;;»smm fo- the b&ndloom —_

’[‘ormb nf refemnceg of the. Cmnnnttee |

to enquire into the mmor — in
India, 750, g
INDUSTRIES AND L.ABOUR M:EM—
BER FOR—
Seia “Membm;u,.fqr, Induatnes and

AIHE

| INFERIOR 4.,

tumed out by the Sugar |

RAILWAX
VANT(S)— 2!
See ¥ Servant(s).".
INFERTOR! STAFF— e o
See “Staff /11 T A LIA T

SINGOTS— Y G

" Qtwestion ve price 'lbf = _2922:'

INJUSTICE—
Question re—
_Alleged ——. to Muslims p the
matter of promotions i the Gov-
of India D Lmemts.

TAWE

ernment
2490, 1
\leged —— fo  Muslims on the
0] | i Western Railway. 1566-68.
INQUIRY(IES)—
Motion for adjournment re about
the Bihta Ruilway disaster.. 1819.
INSANITARY CONDITION—
Question re of the Gol Market
srea in New Delhi. 80.
INSECTS AND PESTS
MENT) BILL— -
See % Destrutéiva ="
“ Bill(s) .
INSPHCTOR(S)—
Qneshonl re—

under

\ tﬁe Watch and
Ward Depnrtm.t of the Bast
Indian Railway. 1803. <
Group —— of special ticket ex-
aminers ‘on the North Western

Railway. 77, 1070.

b upper snbnrdmatns pro-
moted to the rank of
Traffic  Superintendénts'on  the
Bastern Bengal Railway. 2376-77.

Possession’ of accountansy ‘qualifica-
tions. ‘hy Income-tax: Ofﬁr.eis and

LAT00L. i

Tmﬂic -‘E‘\—% thmw Bengal

1339, wrnitantii

m’é‘?n’ _GENTRA ’""d‘.ﬁ" CLVIL
HUHO§I1” 'Ql%is Aﬁﬁg—l‘d‘ '

] "ll mm-xluum'uuﬁ
- Question-re postpf . of orth-
West Frontier. - Province. .lﬂ29 2044.

L453LAD

2

v the ‘i:’c)ét of
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JINSPECTOR(S)
OFFICE(S)—
Question re superintendents and ——

and Postmasters in Bihar. 2824

INSTALLATION CHARGE—
Question re for telephones levied

OF POST

from the Members of the Indian
Legislative Assembly. 1697-98.
INSTITUTE(S)—
Question re—
Financial position of the Central
Research 1472-73.

Mining and Geological —— of India.
1228-29, 2409,
Office bearers of on the Hastern
Bengal Railway. 2133.
Procedure for appointment of Pro-
fessors in the Indian —— of
Scienee, Bangalore, 2820-21.
Proposed. -transfer of the Pastenr
Institute to the Central Research
1471-72.
INSTITUTE OF SCIENCE—
Question re—
Affairs of the Indian ——, Banga-
Jore. 3095-96.
Amaleamation of the two Depart-
wments of Chemistry in the Indian

——, Bangalore. 2821-22.
Appointment  of  Professors  of
Chemistry in the Indian

Pangalore. 2821,
Bio-chemical researches in the Indian
i . Bangalore.  3097-99.

. Bio-chenistry - Department  of the
Indian , Bangalore. 2553,
Blectro-Technology - Department of
the. Indian ~——, Bangalore.

3096-87,

Paor cnhbre of Professors in the
Indian - -, Bangalore, 2822,
Procedurs fnr appointment nf Pro-
fessors in the Indian Y

Bangalore. 2820-21.

*  Qualifications of members of the
? Governing Body of the Indian
——, Bangalore, 2555-56.
Recummendahun of the Trvine Com-
mittee given effect to by the Indian

——, Bangalore. 2831.

INSTITUTE OF SCIENCE—contd.
Question re—contdea
Research activities of the Indisn
——, Bangalore. 2553-55.
Researches at the Indian ——
Bangalore. 495-97.

INSTITUTION(8)—

Question re annual grant made to
~ ‘Beience in India. 493-95.

INSTRUCTION(S)—

Question re— R
Z issued on the East.Indian
Railway for not promoting certain
non-gazetted staff to officiate in
the lower gazetted serviee. 2132.
regarding employment of non-
gazetted staffl as femporary hands
on: the Bast Indian  Railway.
2129,

INSTRUMENT(S) OF ACCESSION—

Question re new stipulations for ineor-
poration in the 843-46,
INSULT —
Question re—
—— to an Indian L.C.S. officer in
the Central Provinces. 415-16.
—— to national flag by British
soldiers. 2241,

—— fo, national flag by British

soldiers in Simla an¢ Poona. 421-
22

INSURANCE: BILL—
See * Bill(s) ™.
INSURANCE BUSINESS—

Question re prohibition of Government
Servants from doing ——.

INSURANCE COMPANY (TES)—
Question ye Indian ——. 1325, 3021-
5yt

INSURANCE WORK—

Question re appomtment of an act'uary
for —.. 1209,

INTELLIGENCE BUREAU—
Question re composition of the —.
3004.
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INTERCEPTION—

Question re of letters and tele-
grams and tapping of felephone
calls. 1383-84.

INTEREST FREE ADVANCES—

Demand for Excess Grant for 1935-36.
3237.

INTEREST ON
© OBLIGATIONS—

Demand for Excess Grant for 1935-36.
3228,

INTERMEDIATE CLASS—

Question .re— 2
Denial of faeility to holders of

return fickets to travel to Kalka
from Benares cantonment -either
via Delhi or via Saharanpur, 584.
System of marking and reservation
of seats in —— and third classes
on the East Indian Railway. 67.
INTERMEDIATE CLASS CAR-
RIAGES—
See “ Carriage(s) .
INTERMEDIATE CLASS COMPART-
MENT(S)—
Sea “ Compartment(s) .
INTERMEDIATE CLASS PASSEN-
GERS—

See “ Passenger(s) .

mmmmnm'w CLASS WAITING
ROOM(S)— :

MISCELLANEOUS

See “Waiting Room (s) ”

INTERNAL SECURITY—
Question re refention of British troops
for purposes.  926-21.
See also © Security (ies) 7.

INTERNAL SECURITY PURPOSES—
See “ Security Purposes”.

mﬂ‘.ERV:\PIOIVAL LABOUR  CON-
FER EZ\(}E—

Statement (Imd on the table) re certain
dralt Con and R
tions of the ——. 2833-59

INTERNMENT OF PERSONS—
Question re persons externed or interned

in the centrally administered areas.
442, 2051.

INTERNMENT ORDERS—

Question re release of political prisoners
and detenus and withdrawal of ex-
ternment and —— in’the centrally
administered areas. 929,

INTERPELLATION(S)—

Question re putting in of in Legis-
latures by Serviee Organisations.
1646.

INTERPRETATION (8)—

Question re of the word “ jangad "
by the Bombay High Court. 2652-
53.

INTERRUPTION (8)—

Question re Celays and —— in tele-
“graph serviees from nnd to Cnlentta.
T43-44.

INVALID(8)—
Question re prisoners who developed
tuberculosis or became —— in the

Cellular Jail at Port Blair. 2474-

INVALID POLITICAL PRISONERS—
See “ Prisoner(s) *.

INVESTIGATION (8)—

Question re—

into the minor industries.
1560-61.

—— of the affairs of the Publicity
Department, Great Imlmn Psnm
snln Railway. 1072, 2408.

—— of the problem of ﬂood preven-
tion. 2006-07.

—— regarding the electrical pro-
perties of the ground for setting

up of Radio transmitting stations
and fraining of Indians in Radio
research. 2016-17.

IPI, FAQIR OF—
See “ Fagir of Ipi®.
TRON—
Question re—
Equalising of external and m‘l‘ernnl
priees of pig
Tmport duty on pxg — 2921.
Prices of pig —. 2920-21.
TRON SCRAP—

Question re disposal of cast —— on the
North Western Railway. 51
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IRVINE COMMITTEE—
— See "“ Committe(s) .
ISTHMUS OF KRAL— :
Question re cutting of a canal through
the —-.  916-17.
ITALY—
anshnn e Muhammac Al Stom in
Abyssinia and trade transacted with
—. 1378-80.
IZZATNAGAR—
* Question re— i
Arrangements for starting a Central
Veterinary College at —. 1221~
92, 2013,
Proposal . to . establish . a
Veterinary College in ——
96.

Central
2205-

J
JAGDISH PRASAD, THE HONOUR-
ABLE KUNWAR SIR—

Motion for Adjournment re Indian
interests at Zanzibar. 308-401, 404-
405,

JATIL(S)—

Question re—

Maintenance of the. Depli Cump
18186. =

Prisoners confined in the Cellular
—— in the Andamans. 443,

" Prisoners  who loped  tuber-

enlosis or became inavalids in the |

Cellalar —— at Port Blair. 2474. |

,Rnlss for transfer of prisoners and
* maintenance of the Cellular ——
at Port Blair and the Deoli Deten-
tion Camp. 929-31.
JAIL RULE(S)—
Question ¢ administration
ete. 674-75,
JATL WORK— 1alii
- Question re experience of —— hy
officers in the Medieal Section of the
Government of India. 2024-25,

JAMALPUR——
Question re—
Gratuity withheld from certain em-
ployees in the —— Railway Work-

shop. 2650, e

of ——

JAMALPUR—contd.
Question” re—contd. 2L
—— station 'on"“the  East Indian
Railway. 606, 1814, s
Overbridge ' over the level erossing

north “ to' the —— Railway Sta-
tion. 78,
Prosecution  of employess iof ——

Running Shed and  stoppage of

allowance  of Permanent Way
Staff at —. 2650,

Rebuilding on the railway sta-
tion.  606-07. ggad t

Revised scales of pay givi “eer-
tain ex-apprentice mechanics  of
the East' Indian’ Railway Tech-
nical Sé¢hool, ——. ' 1557-58.

JAMES, MR, F, E—

Insurance Bill—
Motion to'consider. 977, 1181.
" Consideration of—
Clanse 2. 1264, -1267, 1276,
1672, 1673, 1674, .2873.
Clause 3. 1835, 1346-47,

=t

Clause 4. 1357, 1358.

Clause 5. 136

Clause: . 6.,.1371-72,, 1725, 1728
v 1744, 1753, 1754

Clanse 12, 1960, 1972 1973

21 1‘)80

A, 26-B, 26-C and 26-

Clanse 27. 2072!

Clause 33. 2157, 2158;

Clause 34. 2159,

Clanse 35. 2316, 2318, 2328,

Clause 36. 2452,

Clause 88-A. 2675, "
¥ Clanse 39. 2160, 2171, 2172,

Clause 51, 2672-73,

Clause 53, 2685-87, 2689, 2870.

Clause 70, 2703,

Clanse 71. 2704

Clause 99-A. 2761.

New clanse 100-A. 2770

New clanse 100-B. 2774,

Clause’ 101. 2785, &

Firs Schednle. 2882, 2884, 2885,
2886, 2887,
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JAMES, MR. ¥, E—contd. ~
Insurance Bill—contd.

Consideration . of—contd.
Third Schedule. 2894, 2905, 2906.

TFourth Schedule. 2910.
Motion to pass, 2048, 2054,

. Motion for Adjournment re Indian in-
terests at Zanzihar. 303-96, 400,
Motion re Report of the Tndian Rail-

wiay Enquivy Committee. 700, 711-
15, 717,
Question (Supplementary) re—
Bxpedition against the I‘zum' of Ipi
and his_followers in  the Tribal
area, 028.
Fighting with the 'Tribes in the
North-West Frontier. - 410,
Resolution re India’s withdrawal from
the Membership of the TLeague of
Nations. 1086,
JAMSHEDPUR—

Question ¥

ay in lhc Nankum dak for
2503,

Running of direct trains' between
Patna and ——. 2640441,
JANGAD—
(‘lu-mnn re interpretation of the word
% — " hy the Bombay ngh Court.
2652-53.
JAPAN— = ,‘ %l
Questmn re—
Effect  on Indum trade due to
hostilities  between China and
—=,  2382-83.

Import of cotton 1'»im*§kgnmls from
Great Britain and and pur-
chase of Indian cotton by foreign
countries. 3174,

Import of twisted silk from
2657-58, 3171

Jnerease in the import of twisted
Vﬁim?rom —— 2040-41.

Purchase of Indian cotton nnd to-
baceo by ——, ete. 3170,

Purchase of Indmn cotton by —

3180,

JAPANESE AGGRESSION—
Motion for Adjowrnment re China’s
- appeal against —— to the League
of Nations. 1888-89; 1902,

JAPANESE AGGREESION——cantd
Question re China’s  appeal ' tothe
League of Nations = against ~——
3175-76.

JAPANESE COMPETITION—

qu\tmn re plans to deal with ——
in the Indian Coastal Traffic. 37.

JAPANESE TRAWLERS—
See “ Trawler(s) ”,
JASIDIH JUNCTION—
Question re non-stoppage of Punjab
Express Train at ——. " 2651-52.
JEDHE, MR, K& M— .
Question re— ooy
Appointment of  civilian Executive
flicers in Canfonments and fee
charged by the doetor of the Can-

tonment Hospital at  Dagshai
from milkmen and hawkers of

foodstuffs. 2471,
Civilian Bxecutive Officers in Can-
tonments. 2467-70.

Fee charged by the doctor of the
Cantonment, Hospifal ab Dagshai
from - milkmen and hawkers of
fondstuffs: 2929,

Overseers  of the Knsmxh Canton-
ment. 2029,

Proptisal to incroase
in thé Jutogh
~inspection of Sunlu Hill Canton-
ments.  2231-32, 2

Reduction of certﬂin tuxes in the
Jutogh Cantonment Bazar. 2231,

Relief of tax-payers of Sabathu

Cantonment and overseer of the
Kasauli Cantonment Board.

JEHANGIR, SIR COWASJI—

Insurance Bill—
Motion to econsider.
1204,
Consideration of—
Clause 2. .1285-87, 1667.
Clause 4, 2875, =5
* Clause 6, 1687, 1692-93.
Clause 10. 1762.
Clause 12. 1764, 1765.
Clause 12. 1947, 1955, 1957,
63, 1965, 1974, 1975,

1180-82, 1200,
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JEHANGIR, SIR COWASJI—contd.
Tnsurance Bill—contd. E
“Consideration of—conid.
New eclauses 26-A, 26-B, 26-C and
26-D.. 2271,

=2 Clauge 27. 1986, 2000 2070.
= Clanse 35. 2277, 2318, 2319-23,
2324-26, 2339.
Clause 36. 2442,
New clause 36. 2427-29.
C];gse 37: 2579, 1. 2582, - 2584,

Clause 39, 2161-63, 2164, 2165,
2169, 2173-75.

New clause
Clause 51. 2673.

Clause 53, 2688.

New clause 100-B. 2772

Clanse 101. 2778-70.

~Clanse 107. 2867,

Third Schedule. 2891, 2892

- Motion to pass. 2043-49.
Nomination of —— to the Panel of

Chaivman. 89,

Point of order raised by as to

~+  whether the Chair can allow another
Honouvable Member to speak at the
same fime or give him precedence
over the Honourable Member who
is in possession of the House. 1746.

Question (Supplementary) re—

~ " Allowances paid to Sardars Mu-

hammad Umar Khan and Mu-
Lammad - Sarwar  Khan, Afghan
... Deterus. 1637,
: % troops going to hill stations.

C hip of eorcespond 2476.
Contribution. entitled . “ Professor
Khankhoja in exile —— Lift the
Ban " puhlmhed in the Hitayad.
Lives and property of Indmns in
China. 1639, 1640,
Reforms for Ajmer-Merwara. 2462
Resolution re—
Appoinfmen
Cadets by British Navigation Com-
nanies. 1511, 1513, 1530-33,

Constituent. Apsemhfy. 1898, 1918,

1919, 1922, 1923,

JHANSI—
Question re— =
Absence of wire fencing along the
railway line between —— and

Manipur. 830-33.
Explosion of a bomb at Babina in
—— District. 940, 2057-58.
Mrhtary Maneuvres or artillery
practice near village Babina in
—— Distriet. 1147-48.

JINNAH, MR. M. A—

Insurance Bill— et

Motion to consider: 791, 796, 903,
1169, 1187, 1199-1207.

Consideration of—

Clause 2. 1273, - 1277-78, 1283,

Clause 3.

Clause 6. 1724, 1725,
174344, 1746, 1752-53.

Clanse 12. 1973, 1974, . _ .

Clause 26. 2245, ”

Clause 27. 1986, 1987, 1989, 1991-
92, 1995, 2061, 2064, 2065,
2067, 2070,

Clause 35. 2274,
28,

1293, 1346, 1349.
1734-36,

2280-81, 2327-

New clause 36. 2434
Clause 39. 2170,
Moslem Personal Law (Shariat) Appli-

cafion, Bill—

Motion to uonsidur. 1435-36, 1444-
46, 1828, 1820. -

Consideration of clauses. 1831-33,

1834, 1835, 1838, 1830, 1840-41,
134‘2, 1847, 1848 1849, 1850, 1851,
1852, 1833 1855 1856-57, 1860,
1863.

Motion for Adjournment re—

Hunger-strike of political prisoners
in  the Andamans, 572-73, 574,
575.

Indian intervests at Zanzibar, = 404-07.
Motion re veport of the Indian Rai
way Enquiry Committee. 696, 697
698, 701, e
Muslim Intestate Suceussmn Blﬂ—'_
Motion fo refer to Select Committee.
1420, 1421..

-
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JINNAH, MR, M. A—contd.

Question (Supplementary) rée—
Tnauguration of the Federation. 17.
New stipulati for ineorporation in

the Instrument of Accession. 845,
846,

Resolution re—
" Constituent ~Assembly. 1890, 1897,
1906, 1923,
Feonomics in the Central Government
expenditure, 1110
JIRGAS—
Question re introduction of the Frontier
Crimes Regulation and trial by
in the newly protected areas. 1020-
21. E%

JODHPUR RAILWAY—.
See * Railway(s) . i

JORHAT PROVINCTAL BAﬂJWAY—
See “Railway(s) ”.

JOSEPH, MR. GEORGE—

Election of —— as a member to the
Governing  Body of the TIndian
Research Fund Association. - 694,

Indian Mines (Amendment) Bill—
Consideration of clauses. 3059-60,
3061. 2

Insurance Bill—
Motion to mnsxdvr
Consideration of—

Clause 2. 1268, 1279-80,
~ Clause 4. 1356-57.
New clanse 100-A. 2877,
Moslem Personal Law (Shariat) Apph-

cation Bill—
Motion to
Consideration of
Oath of Office. 1,

818-22,

consider, 1819-21, 1822,
clauses™ 1833,

Resolution  re constituent  Assembly.
1903, 1909-12.
JOSHI, MR. N. M.—
 Indi: Mines (X d t) Bill—

Motion to refer to Select Committee.
1599-1601.
Insurance Bill—
Motion to econsider.
872-76, 1166, 1251
Consideration of elanse 2. 1282-83.

Motion for Adjournment re Mr. Mudie’s
Enquiry Report into the Bengzal
Nugpur lewnv affairs. 529, 616,

787, 805, 827,

JOSHI, MR. N, M.—contd. -
Motion re—Report of the Tndian Rail-
way Enquiry Committee. 731-35.
Muslim Intestate Succession Bill—
nll)lEJiio;‘) to refer to Select Committee.

Question re—

Acceleration of, mails — for. Dabhol,
Guhagar and their subordinate
offices.

Ban on confirmation of postal clerks
in the Bombay Cirele. 57.

Consultation of All-India
tions on Bills cirenlated to elicit
public opinion. 850-51.

Continuous and intermittent workers
on the  Great Indian Peninsula
Railway. 1328,

Deduction of subseriptions of eer-
tain  soeieties from the wages of
employees on the Great Indian
Peninsula Railway. 1579-80, 2050-
51,

Grant of permission {o postmen,
ete., to appear at the clerieal exa-
mmshon affer three years' ser-
vice, 1245,

Hours of work of cabin men in cer-
tain cabing on the Great Indian
Peninsula  Railway. 1328,

Howrs of work of shunting masters
Poona Railway Station

at the
1326,

Joining of the Federation by f.he
Prinees. 835,

Leave enjoyed by the employvees on
the Great Indian Peninsula Rail-
f; 3

ave mle~x applicable to certain

officers of the South Indian Rail-
way of Asiatic domieile. 851,

Pensioners appointed as Post Mas-
ters and Sub-Post Masters. 1244

Primary Education in the Cen-
trally Adm‘mistered Ax'ehs 525-
26.

~P1‘omntlon of pust.meu as postal

clerks, 1245,
Publication of ecorrespondence
S Provincial Govemments regardr

ing forced labour. 9I7.
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JOSHI, MR.-N. M:—contd.
""Question |re—contd.
Restoration of travelling allowance
— o kamals working on certain. sta-
tions on the Great Indian Penin-
sula Railway. 1327,
Secondly and higher edueation in
. the Cenmlly Administered Areas.
Seapy, -
Sending of unregistered letter mail
bag to Dabhol in
Captain' of ferry steamer.

LIRS s et

2666.
Supply of free uniforms to ecabin-

men on the Great Indian Penin-°

sula Railway. 1326.
Ticket Collectors at Manmand Sta-
tion on' thé' Grent Imdian Penin-
sula Railway. 1325-26,
Withdrawal of the recognitions of
the Bengal  Nappur  Railway
= Lnlmur Union.  865-66.
Qusﬁon (Snpvlemntary) re—=
Affixing of stamps on telegrams.
30980,

Air-conditional coaches: on railways.
&)

Additional - Officers

1476

Appointment of
in the Finanes Department.

Appointment of one Mr. Wadding- |

ton as an Assistant Snperinfend-
ent of Archaecology. 1468,

Aftache cases carried free of charge
by first and second eclass passen-
gers on the East Indian Railway.
585,

< Bar for service in eertam depart-
3 ~ment in Malaya. 1.
Construction  of
conches. 1208,
Consultation of the Indian Legisla-
tive Assem;);% on mtllx;ortnnt matters
~ coming ore  the League
. Nations, 842-843,
Disaster to the German Bxpedi-
tion to Nanga Parbat. 648,

Execusion of Koris from the list of
Schedule Castes for the TUnited
Provmses 012,

dnte nnd ‘t?me

amcondiﬁunad

cards to show the
of their receipt.

¢harge of the

JOSHI, MR. N. M.—coneld. >
Question (Supplf:gmntnry) re—contd,
Political - status  of Government in
negotiating trade agreements with

Ceylon, Dominions and,, Foreign
Countries. 13021,
Recruitment of an Electrical En-

gineer on .the Madras and Sou-
thern Mahrafta Railwy. 854

~Removal of disabilities. and seeuring
of the mights of citizenship of
Indians in the Colonies. 1453.

Report of Experts on the reconstruc-
tion of Secondary Sehaols. 497.

Revised rules for the issue of passes
on railways. 1071.

Suspension of  regulation prohibi-
tine women from working in
mines: 751,

Resolution re—

Appmnlment of qualified Indian
. Cadefs. by British Navigation
ompanies. 153L s

~Heonomies in ral Govern-
ment, expendlture 1089, 1090,
1120,

Trade Disputes (Amendment) Bill—
Motion to refer to Select Committee.
458, 465, 471-73, 540,

JOURNAL(S)—

Question r& —— of the Imperm] Ser-

vices. 1634,
JOURNALIST(S)—
Question re British —— imported as

Dn-ncbm of Public Informtion. 653-

JOUBJ{EY BREAK OF—
See “Broak of Journey”.
JUDICIAL REFORM(S)—
‘ez “Reform(s) 7.
JUTE—
_Question re —— imports from India.
1552-54,
 JUTOGH—
Question re—
Proposal to inerease
mn the —— Gmhnﬁ
pection - of Simla Hill
ments, 2231-32, 2669, i
Reduetion  of certain taxes in the
. —— Cantonment Bazar. 2231,




S under the Member for Commerce

INDEX TO LEGISLATIVE

ASSEMBLY DEBATES. 111

K

KATLASH BEHARI LAL, BABU—
Question re—
Absence of bath or latrine arrange-

ment in the intermediate class
waiting room at Kinl. 1795,

Amendment of the Hindu Women’s
Right to Property Act. 2395-06.

Appeals, petitions or memorials sub-
mitted by the railway staff, 2144
45.

Applicability of Fundamental . and
Supplementary  Rules  to .non-
azetted staff on. State. Railways,
2150-51,

Attempt fo derail the Gaya- -Monghyr
passenger train. 2642-43.

Broadeasting “stations in  India.
1238-40.

_ Communal evies on railway platforms.
2116-17.

Construetion of the Paina junetion

264

station.

Ly
Gazetted  officers  in  Departments
under the Finance Member. 2039.
Guzetted Officers In  Departients

and Railways. 2114-15.
azetted - Officers’ in' Departments
under the Member for Industries

and

ander |
tion,

]Tmﬂtll and Lands. 2039,

Gazetted Officers in the Departments
under the Home Membgr. 2224,

Gazetted Officers in the Départments
ander the Taw Member 2116.

Guards on the Bengal and North

Western Railway. 2388, 3190.
.Inconvenient timings of trains on
< the loop line of the Bast Indian

mlmy ‘befween Kiul and Howrah
vin Bhugnlpym - 201415,
Tnereases in pay of appointments of
Railway employees. 2145,
Ti granted to on Rail-
way Stations in Bihar. 1788-94,

Numes and addresses of the persons
kll&:i in the Bihta train disaster,

KAILASH BIHARI LAL, BABU—comd.
Question re—contd.

Overlianling “of the Puhm .Tunetmn
Railway Station. 76.

Petitions submitted by the staff on
State Railways. 2145-48,

Promises and undertakings given in
the Legislature by the Railyay De-
partment, 21

Proportions mmntumed for appoint-
ments to Railway Services. 1787-
88.

Quarters provided for the Members
of the Indian Legislative Asse.’mbly
in Simla. 263940, '

. Recrnitment: to pnblm services on

= eommumal basis; 2224,

Replacement  of mtermeclmte class
earrinmes  on  the Bengal  and
North Western Bmlway 1795,
3188.

Strength’ of militia in India. 2222-
a9
Gl

Superintendents and Inspectors of
Post Offices and = Postmasters in
Bihar, 2824 5

Suspension of railway fraffie between

+ Parasayma. and Supaunl. 1317-18.

Trolley used by the son of a railway
servanf between Parvasarma and
Supaul. 2116,

Qunsﬁeii"’(SﬁppTaﬂ‘ex_im)'wé

Radio vesearch. £2016.

+  Railway aceident at Bihta on  the
Fast Indian Railway. 1077.

KALKA—

Question re denial of faeility to holders
of intermediate elass return tickets to
travel fo from Benares eanton-
ment either vig-Delhi or via Saharan- ~
S Ahnan,

KALKA SIMLA RAILWAY—
See “ Railway(s) .
KAMAL SRIMANI— b

Question re d‘atenﬁoﬁ' period of one

1386.

KAMALUDDIN ATHMAD, SHAMSUL-
ULEMA— pa
/Dsfh of Office, 2, i
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KAMLA DEBI, SRIMATI—
Question re refusal to grant passporfs

o and other persons. 672.
KANDAPOLA—

Question re fiotice to certain Indian
lease-holders of erown lands in ——,
Ceylon. 2038.

KAPURTA—

Question re death of one ——, sweeper,
employed in the Mountain Artillery
Training Centre at the Ambala Can-
tonment, 2220, 2669.

KARACHI—

Question ye—

Appraisers and examiners  in  the

Customs  House, —— 1464-65,
2409-10.

Clerks in the Customs House,
1466, 2410,

Provosed sale of certain areas in the

Cantonment, 680,

Wharfingers ‘in the Customs House,
1465-66.

KASAULI—
Question re—
Overseers of the ——
2929

Cantonment.

Relief to tax payers of Sabathu Can-
tonment and overseer of the
Cantonment Board., 2232,

KATARMAL VILLAGE—
Question re dllﬂpldated condition  of

the Aditya Mandir in —— of the
Almora Distriet. 995-96.
KATHGODAM—

Question re Zarc charged from Bareilly
to, ——. 863-64.

KIéLL\TER AND COMPANY, MESSRS.

(.

Questi iting room ° ch

"~ levied by —— refreshment room
eontractors on the East Indian Rail-
way. 2137-38.

KENNEDY HOUSE—

Question re insufficient accommodation
given to the Legislative Assembly
Dcpnrtmentm ‘the , Simla, 1240-

KHANKHOJE, PROFESSOR—
Question re—

Confribution entitled “ —— in exile—
Lift the Ban” published in the
Hitavad. 1878-79.

Permission to —— to return to India.
1879-80:

KHARE, DR. N. B—

Question re meat shops in the Minto
oad Area, New Delhi. 80.

KIDNAPPING INCIDENTS—
Questxon re —— on the Fronﬁmr 438-

I\ILOKRI EXTENSION SCHEME—

Question re  tenders  for ——, Delhi.
2818-20.

KING, HIS MAJESTY THE—

Queslion re proposal to arrange Coro-
nation in  Delhi and visit of ——.
846-47

Question re wearing of —— by Sikha.
917-18.

KISTNA BRIDGE—

Question re Construction of an over-
bridge between Bezaroda Station and
—— on the Madras = and Snuthern
Maharatta Railway. 2122,

KIT ALLOWANCE—

See “ Allowance(s) ”

KIUL—

Question re—

Absence of bath or latrine arrange-

m in the intermediate eclass
waifing room at ——. 1795.

Inconvenient timings of trains on
the loop line of the Basi Indian
Ratiway between and Howrah
wvia Bhagalpur. 2914-15.

Stoppage of irains and intermediate

class waiting room at —— June-
tion.  2913-14.

KODRAMA—

Question re want of intermediate class
waiting rooms at Hazaribagh Road
and —— Stations. 2379,

4
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KOHAT—
Question re—

Land acquired by the military autho-
rities in and around the —— Can-
tonment. 1630.

Orders for not sowing certain crops
in the —— Cantonment. 1630-
b

KORIS—
Question re—

Classification
Provinees. 1785-86.

Exclusion of —— from the list of
Scheduled Castes for the United
Provinces., ~911-12

KOSI—
Question re tolls charged on the East

Indian Railway bridge on the —-

between Rampur and Moradabad.
GO7-08.
KOTHAPATAM—

Motion for Adjomrnment re banning of
the — School of Eeonomies and
Political Science. 85.

KRAL—

Question re cufting of a canal throngh
the Isthmus of ——. 9016-17.

KRISHNAVARAM—

Question 7e transfer of the Post Offiee
at Alambadi village in Seuth Arcot

Disfriet:to —— village,  1710-11
KUMAON REGIMENT— -
Question rz Baftalions of the —.
1377-78.

KUMAONIES— 7
Question re first DBattaliol. —— sta-
tioned at Hongkong in
the Burma Military Police Regi-
ments,  1402-03.
KURRAM AGENCY—
Ques(mn re permits for entry into the
2224-27.

KUSHALPAL SINGH, RAJA BAHA-
DUR—
Oath of Office. 2.
Question re—

Franchise qualifications Cw  land-
holders constituency in the United
Provinees for the Federal Coureil
of State. 2024-25.

KUSHALPAL SINGH, RAJA BAHA-
DUR=—contd.
Question re—contd. g
Franchise qualifications for lend-
holders constituency in the United
Provinces for the Faderal lLegis-
lative Assembly. 2021

L

LABOUR—

Forms of forced in the Provinees
(Correspondence laid on the table),
109-61.

QQuestion re—

Existence of compulsory or foreed
in Assam. 2049-50, 2490-91.
Position regarding Indian in
British Guiana. 2293-95.
Publication of correspondenea with
Provineial Governments regarding
forced —. 917.
LABOUR CONDITIONS—
Question re cullu.tmn of statistics on

1227-28,
LABOUR TRADE UNION CONSTITU-
ENCY (IES)—
See © Constitueney (ies) ™.
LABOUR. UNION(S)—
See “Union(s) 7,
LABOURER(S)—
Question re—
Collection of statistics on labour con-
ditions and living wage for

1227-28,

Emigrant —— to Malaya from Nega-
patam. 992-93.

in the Dighoi oilfields in Assam.

2578.

Recrnitment of Indian —— to Cey-
lon. 231213,

Safeguarding of the voting privi-
;}%g]ga of Indian —— in Ceylon.

' Unemployment among Indian ——
in Burma. 2802-03.
* Veting rights of Indian —— in Cey:
= lon for elections to Village Cum-
mittees. 1215-16.

:
|
J
.

P
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LAQ CESS (AMENDMENT)  BELL—
See “Indian —— 7 unders#“Billsg’?’]

LAC CESS COMMITTERE== #0/i=ns}

! Question recachievements obtained by
ithe —— and the Tiae Cess Researeh
Institute ' at- Nankum: 2 256

LAC CESS RESEARGH INSTITUTE—

Question ye achieyvements obtained by
the Lac Cess Committee and the ——
at Nankum. 2567. :

LADY DUFFERIN FUND—

See “Fund(s) ™.
LADY DUFFERIN HOSPITAL—
See “ Hospital(s) ”.
LADY HOSPITAL—
See *“Hospital(s) 7.
LAHIRI CHAUDHURY, MR. D. K—
Nomination of to the House Com-
mittee.
* Question re—

Difference in the determination of
staff in the Foreien Depariments
of the Calcutfa and Bombay Gene-
ral Post Offices. 1484-85.

Irregularities in the money order
department of the Caleutta Gene-
ral Post Office. 1485. 3

Maintenance of accounts of money
orders, pareels, ete., between India
and foreign countries. 1483.

Sanction of adequate staff for the
TForeign Department of the Caleutta

General Post Office. 1486.
Supervisors and elerks in . Foreign
Departments ~ of certain Post

Offices.  1483-84.
Question (Supplementary) re broad-

LAHORE—contd.
Question re—cantd.
. Embezzlement - in the ——, Central
Telegraph Office., . 2030-40.
Erection of an’abattoir inthe ——
Cantonment - 1149-50, 1248:
Non“gtant' of loans to certain mem-
bers of the North-Western Rail-
way Co-operative Creth Soclehy,
3018-19.

“Proposed sla.ughier h’o\ise in the —

Cantonment.  1390-92, 1393 95.
Refusal to grant passport ‘fo Mr.
Virendra, Managing Bditor of
the Daily Partap, 1878.
Students of —— Colleges who went
to Afghanistan. 1150-51.

LALCHAND NAVALRAT, MR.—

Child Mm‘nago Restraint (Amend-
ment) Bill—

Motion to’ continue. - 1056.

Code of Crxmmal Procedure (A_mend-
ment) Bill (Amendment of section
388)—

Motion to continue. 1055,
Insurance Bill—

Motion to consider.

Consideration of—
Clansa 12.  1764-65, 1943-44.
Clause 37. 2599.

Clause 43-B. 2615.

Clause 56. 2693-94,

Clause 60. 2698-99.
Heading of Part IV. 2709-10, 2711.
Motion re report of the Indian Rail-

876, 979.

fgitoi"g e way Enquiry Committee. 698, 715,
i 716, 717, 718,
LAHORE—
- Motion for Adjournment re erection: Question re— :
of an abaftoir in the Aband of construction of the

ment, 1158,
Juestion re—

Abandonment of construction of the
@wﬁoin at ——. 3002-03, :3016-

Case of fmzd, in, the —— Division
on the North Westem lewn3
73:

abattoir at Lahorve. 3002-03:

Action on the Resolution re. mh'oﬂnc»
tion of homeopathic treatment  in
hospitals and  reeognition  of
homeopathic eolleges. -516, .,

Allegations - -against - the Assistant
‘Manager, @Government of India
Forms Press, Aligarh. 2830-31.

0. B

o -
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LALCHAND NAVALRAI, MRi*conid.
Question re—contd. 1+ jann!
Applicnbility of. - the.. Govermment
¢ Servants'  Condunet. Rules: to rail-
way servants.. 2390-91.
’ Appomtment of.. the . Director of
Posls and Telegraphs for Suul and

3uluchistan. 1008-9.
Emp1oymant of “Dufferin » Cadets.
32-34.
“Tixation of a Iimit  for 'railway

officer’s stay at one place.’ 2389-
90.

Grant of holidays: on Indian festx-
vals in Goods and Pareel Offices
on railways.—1060-70.

* Group Inspectors of spécial  ticket
examiners on the' North-Western
Railway. . 77, 1070.

o) Inauguration of the Federation. 32.

Incivility shown by Railway subordi-
nates to the travelling public. 852-
59

Inerease in the late fee charged on
letters, 753-54.

Ma,rlnng of post cards to show the
(date and time of their receipt.
75455,

Non-, mant of loans to certain mem-
bers of the North-Western Railway

go—ope;.ahve Credxt Somety, Laliore,
018-19.

" North-Western
Accountants?
1072,

Opening of combined Post and Tele-
graph Offices in Sind. 1005-06,

Performance of marriazes in violation
of the Child Marriage Restraint
Act in Indian States, 441-42,

Promotion of booking elerks on the

North- Weslem Railway. 8190-01,
L -.2801.92, e

Prnmotxnnrﬂfe;lndlans' to' Station |
Master grade on the North- EVegteru i

Railway. 34, 3181,
_Promotion of Station Mnsters to

il pvade V' oon' ' the Northwestem:

' Railway. 34-35, 3182 %
Recnutmcnt of Sindhis on the North

Railway Subordinate |
Examination. 942, |

Western Railway. 1322,

LALCHAND NAVALRAL imﬂma
Question. re—contd. - i ol tEo G
Report of i the Edueatwnal Exghrfs
749,

Restriction on the recmxtment age
in the. Postal Department 1755~
b6,

Revised , rales for. the, issue of passes

an ralways.  1070-71,

Rights and privileges of those in ser-
viee after the separation of Rail-
way Accounts and . Audit, 77-78,

Stay-in pretest in. the Novth- Western
Railway Workshops, Mogﬁalpnm.
2105-08.

Stoppase of the l'ugvags pm ‘granted
to the inferior staff on the North-
‘Western: Railway, 2108,

Sugar factories elosed after the in-
crease of excise duty. 1002-04.
Tenders for Kilokri extension scheme,

Delhi. 2818-20,

Tours of the Director of Posts  and
Telegraphs for Sind and Baluchis-
tan.  1006-08,

Wearing of Kirpan by Sikhs. (917-
18
Wlthdrnwal of lugzage passes of

inferior railway servants on tmns—__

fer. 238y,

Question (Supplem_ 1
- Abandonment o; 1
~ abattoir at ]faxhore
Acce!erahon of speed

trains.  1769.
Activities regarding the

agricultural  products.
Affixing of stamps on

989.

Air-conditioning ~ of bnrrncks for
British soldiers. 1867, 3
Alleged vietimisation of fhe members

of the North-Western R'm]way
Union. 2918. o
Appointment. of Musxe,
. broadeastine stations.
~wArchmological Survey in oertn.m areas
in India. 2005,
Aftacks on' Indians in” the * book

“Land of the Lingam by"Arﬂmr
Miles. © 2205.

grading of
2560-61.
telegram

of  railway 2

NA

e

4
4
i
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LALCHAND NAVALRAI, MR.—contd.

Question (Supplementary) re—contd.

British Indians kidnapped by the
tribes on the North-West Frontier
Provinee. 2480. 3

Circulation of bills for eliciting opi-
nions thereon. 1775.

Committee to study the question of
the Cottage and Small Industries.
498.

Construetion of the new third class
compartments. 581,

Curtailment of railway passes among
the subordinate Railway staff.
3019.

Employment of Mr. J. Rowlatt, a
Parliamentary Counsel, to revise
terms on which States are to join
the Federation. 916.

Eradication of the practice
as Phooka. 2807,

Erection of an abattoir in the Lahore
Cantonment. - ¥150.

Expenditure of staff area comneils
of the North-Western Railway.
2917.

Fighting with the Tribes in the
Novth-West Frontier. 411,

TFunetions of the Railway Advisary
Commiftees. 2375,

Grant of compensatory allowance to
cerfain offieials of fhe Posts and
Telegraphs Dapartment in Simla.
2300,

Grant of passes to retired railway
servants. 2099.

- Inanmuration of the Federation.  18.

Indians in China. 1638, 3013.

Insult to an Tndian I. C. S. officer
in the Cenfral Provinces. 415.

Infroduction of the Frontier Crimes
Regulation and trial by jirgas in

_ the new protected areas. 1020.
Leasing out of plots of land to stone
merchants for stacking purposes
outside Dhaura Station on the
%reat Indian Peninsula Railway.

known

Leave rules applicable fo certain
officers of the South Indian Rail-
way of Asiatic domicile. 851.

LALCHAND NAVALRAI, MR—contd.

Question (Supplementary) re—econtd.
Marks for »va voce in the Indian
Civil Service examination. 2992.
Masonic Lodges in the Centrally Ad-
ministered areas. 412,
Meat allowed to soldiers and cattle
killed for the purpose. 2472,

Nomination of Official Members from
the Provinces to the Indian Legis-
Iative Assembly. 599

Noting down of names and addresses
of passengers at the Tara Devi
railway Station. 1063,

Opening of a saving bank branch in
the: Dantar post office. in the
Hazaribagh district, 2310.

Overlooking of the elaims of Hindus
in Post Masters’ Grade in  the
Fatehgarh Postal Division. 514,
515,

* Passive resistance by Indians in Zanzi-
bar against the Clove Trade Dec-
Tee. 2567.

Preservation of the Elephanta Cayes.
743,

Profit or loss on Burma  Railways.

Quarters provided for the Members

of fthe Indian Tegislative Assembly

in Simla. 2640,
Railway aceident af Bihta' on  the
Bast Indian Railway. 1078,

Railway revenues. 580.
Recrnitment of Biharis as officers
* and soldiers in the army. 2230.
Reduction in the salaries of Tmperial
Seryices. 519,
Reforms for Ajmer-Merwara. 2463,
Refusal to grant passport to Mr.
Virendra, Managing Bditor of the
Daily Partap, Lahore. 1878.
Report of Experts on the reconstrue-
tion of Secondary Sechiools. 497.
Resolution on the shipping policy
adopted by the Shipping Com-
mittee of the Tmperial Conference
a.ng help to Indian Shipping.
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LALCHAND NAVALRAT, MR.—concld.
Question (Supplementary) re—coneld.
Revised scales of pay given to cer-
tain ez-Apprentice meehanics of
the Bast Indian Railway Technical
School, Jamalpur, 1558,
Rupee coins and currency notes re-
fused by eashiers in Government
treasuries. 510.

Separation  allowance allowed to
British soldiers, 2473,

Situation on the Frontier. 649.

Special tax on Indian Refreshment

RRooms on the North-Western Rail-
way. 2628,

State of health-of seven Andamans
prisoners. 2046, -

Statement of Khan Abdul Ghaffar
Khan regarding Frontier Tribes.
2213.

Taking away of the Railway Adminis-
tration from the charge of the
Indian Member of the Vieceroy's
Executive Council. 423.
» Terms of notification of
Colonel  Shaikh’s
2023.

Lieut.-
appointment.

Travelling of persons with the
Members of the Railway Board in
Saloons. 2096,

Types of Air Action on the Frontier
employed during the Waziristan
Expedition. 665, 666. -

Uncovered platforms at ths Ambala
Cantonment Railway Station. 27.

Village Postmasters, 3101.

Resolution re—

Amendments to the Indian’Legislative
Rules. 374-76,

Beonomies in the Central
ment expenditure. 1088,

LALJEE, MR. HUSENBHAT, ABDUIL~
LABHAT—

Govern-

‘Insuranee Bill—

Motion to eonsider, 958, 1165-69.
Consideration of—

Clause 3. 1337-38, 1344,

Clause 6. 1682-83, 1741, 1754-55,

Moslem Personal Law (Shariat) Appli-
< cation Bill— ot =
Consideration of clanses, 1835,

LALJEE, MR. HUSENBHAIL, ABDUL-
LABHAT—contd.
Question re—

Complaints. against ~the improper
attitude of the Jodhpur Railway
staff, 31.

Racial discrimination in the supply.
of meals to intermediate and third
class passengers on the Jodhpur
Railway. 31-32.

Resolution re Constituent Assembly.
1899,

LAND(S)—

Question re—

Grant of a piece of —— to a pri-
vate gentleman on firm in the
Ambala Cantonment. 1629, 2410-
1L

Position regarding mixed marriages
and possession of —— by Asiaties-
in South Africa. 992.

Withholding of protection given to
the Tata Tron and Steel Company
and leasing of —— by the Com-
pany. 1713,

LAND CUSTOMS (AMENDMENT)
BILL—

See “Bill(s) ”.

LAND OF THE LINGAM—

Question re attacks on Indians in the
book ” by Arthur Miles.
2204-06. =Tt

LANDHOLDERS CONSTITUENCY—

See * Constituency (ies) .

LANG, MR. J. C— 3

Insurance Bill—

Consideration of new clause 100-B.
2772.

Insertion of new clause 103. 2790.
Oath of office. 409.

LANGUAGE(S)— n
Question re grant of permission to pass

foreign to Indian Army Terri-
torial Officers. 1880. ¥
LANSDOWNE— 3 S
Question re—

Occupatim; of Government quarters
in the —— Cantonment by a re-
tired military officer. 1617,

T453LAD
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LANSDOWNE—contd.
Question re—conid.

Prohibition of Congress election meet-
ings and flying of national flags in
the Cantonment.  1615-17,
2740-42,

LATE FEE(S)—
See “ Fee(s) .

LATRINE(S)—
Question re—

Absence of bath or —— arrangement
in the intermediate class ~waiting
room af Kiul. 1795. ;

—— of the pilgrims camping gronnd
in Bombay. 3116.

Public —— on the Ballia station of
the Bengal and North-Western
Railway. 2363,

LAVATORY (IES)—
Queshon re—

—, fans, ete, provided in inter-
mediate and third class ecarriages
on the Assam Bengal Railway.
73.

~—— in third and infermediate class
carriages of the Assam Bengal
Railway. 1318-19, 2927,

Prices of fittings in the — of uppe;
class eompartments on the Eas
Indian . lewny 2097-98.

LAW MEMBER—
Motion for' Adjournment re refusal by
the —— {0  answer & question regard-

ing amendments to the Government
of India Act. 2493,

See also “Membe:(s) o
LEAFLET(S)— " ;
Question re hooks and —— proseribed

by the Central Government or admi-
nistrations, 443,

LEAGUE OF NATIONS-=' i « i dl
* Motiom ffor  Adjournment e ‘Ghirhh !

~“rappeal ‘against Japanese aggression
to the ——. ' 1888-89, 1902,

Question re— A
Appointment of Indm’s representu-
tives to the ——. 1549-51,
'China’s appeal fo the against
Japunese aggression. 3175-76

LEAGUE OF NATIONS—contd.
Question re—contd.
China’s representation to the ——
and developments in the Far East.

2019-20.
Consultation of the Government of
India by the —— on questions of

foreign poliey. 935-37.
Consultation of the Indian Legisla-
tive Assembly for giving instrue-

tions ta the —— Delegates, 1779-
814 i i
Consulmtmn of the Ind.mn Lsgmlatwe
on
ecoming before Lhe e 841-43.%
Ewmployment of Indians in the
Offices. 2643,
India’s eontribution to. the ——.
1782,

Resolution re India’s withdrawal
from, the Membership of the
.1086-88,

LEAKAGE—

Question ' —6f roofs of fhe third

class carriages attached to the Grand

Trunk Express. 2923,
LEASE(S)—
Question re—
Expiry of —— oft Nazul Lands in

_certain Aveas in Delhi. 84.
Leusmg out of plots of Tand to stone
merchants for stacking purposes
outside Dhanra Station on the Great
Indian Peninsula Railway, 14-15.
Railway lands given on —— by tho
Bengal Nagpur R.a:lway 1308~10
W!thholdm‘g of - proteehon given to
/1% ¢He Tata Tron and Steel Company
and —— of lands by the Company.
1713, 2396-97.
LEA%E»HOLDER(S) - FMEIAd
Quéstion ye notice to wrtam Indian
of erown lands in Kandapola,
Ceylon. 2038.
LEAVE—
Question re—
Grant of nnreuorded — on the
'Bastern  Bengal 'Rm]wa‘ 5;
;4= ‘emjoyed by the ' employees on
the Great Indian Peninsnla Rail-
Cway. 1827
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LEAVE—contd.

Question re—contd.
privileges of superior offieers on
the South Indian Railway. 1073.

LEAVE ALLOWANCE—
See ““ Allowanee(s) ”.
LEAVE RULE(S)—
See “Rule(s) ”.
LEGISLATION—
Question re—

—- regarding acquiring of interests
of African and. Arab Mortgagots

in Zanzibar. 2804 05.
Position reg Iudmn ke
South Africa.

LEGISLATIVE ASSDMBLY——

Motion for adjournmént r¢ singing of
“ Bande Mataram’’~by Muslim mem-

bers of the Madras ——.. 2491-93.
Question. ye—
Aetion taken on Motions for Adjourn-
ment carried in  the Iudiun
2028,

Action taken on Resqluhona passed,
by the Indian —— 608, 1815-16.
Arrangements to publish the, -Indian

Debates in Hindustani, 36.
Asking of questions n.nd thscussxon

e eonn rm'ovma-“

ésm"tﬁe‘[mium‘ TEgpEimbt
Constitutional pnsxtmu of! the official

representatives of the Provineial

Governments ~nominated ' {67 the
dian 1302.

Consultation of the Indian —— for

giving instruetions to the League
of Nations Delegates. 1779-81.
Consultation of the Indian —— on
j.n.nportnnt matters coming before
S tha League of Nation. 841-43.
enial of ‘facilities ‘to Mr. V. V.
Nnrasmha.n ‘to: attend - the: srmngs
of the Madras -2649-50.

Discussion in the Indmn — of
proposals made by the Wedizwood |
" Gommittee. 20,

Extension of the life of the Indian

'y

LEGISLATIVE ASSEMBLY—contd.

Question re—contd.

Franchise qualifications for Jand-
holders constituency in the United
Provinces for the Federal ——
2024,

Inanguration of the Federation and
extension of the life of the Indian

18-20, 37-38.

Indian —— RElectoral Roll for Delhi.
866.

Tnstallation' | charge for telephones
levied from the Members of . the
TIndian 1697-98.

Instauatmn oE loud-speakers in the
“Indian gﬁamber 1576.

Modification of the Standing Orders
and - Rules  of the Indian ——.

1080-82.

Nomination of Official Members from
the Provinees to the Indian ——.
598-600.

Official members from the Provinces
nominated to the Tndian’ ——.
1569-70.

Proposed amendment of the rules
enabling the Indian —— to discuss

* - matters ‘of privilege. 2629-30.

Publi¢ Accounts Committee of the
Indian —= " 2574-75. ?

_ Quarters for Members ‘of the Indian

~—— at Simla. 1575—76 aift

Quarters provided for the Members

e dt‘ﬂm Indnm =—ljn. Slmla. 2639~

Re]'\orb of the two members of  the

Tndian sent to enquire into
the conditions of prisoners in the
Andamans. 654-55.

Rules for elections to the Indian - —
fgom, the United Provinces. 833-

Standing Finance Commitfee of the

Indian —.

Speech delivered to the Couneil  of
' State'and’ the - by His Bxeel-
lency the Vieeroy. 1530-44.

LEGISLATIVE  ASSEMBLY  AND

LRGISLATIVE -~ ASSEMeLY DE-

PARTMENT—

Demand for Exoess Grant for 1935-30.
3232,

T453LAD
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LLGISLATIVL ASSTABLY DEPAN

MEN

Motmn for Adjournment re creation of
the post of Deputy Secretary. in the
—. 528,

| Question re—

x 1. Insufficient agcommodation givan to

| the. —— in the Kenncdy House.

1240-41.

Selection of Deputy Seexewry of the
o8

LEGISLATIVE ASSEMBLY RULES—
See “Rule(s) ™.
LEGISLATIVE COUNCIL(S)—

Question re nomination of Indians to

the Fiji 2290.
LEGISLATIVE RULE(S)—
Resolution re amendments to the Indian
85.

_ See also “ Rule(s) "

LEGISLATURE(S)—
Question re—

Consultation of the Central ——
before sending Indian . troops
abroad. 933.

Nomination of official Members to
the Central representing Pro-
vincial Ctovernments, 35-36.

Promises and undertakings given in
the —— by the Railway Depart-
ment, 2144,

Putting in of Interpellations in
by Service Organisations. 1646.
Vxewu of Members of —— on Bills
: d for eliciting public opi-

nion. 11-13.

LENSE INDUSTRY—
Question re optical goods imported into

India and development of ——.
2547-48.
LETTER(S)— .

Question re— "

| Inerease in the late fee charged on
——=.  753-54.

- “Interception of -—— and telegrams

 and tapping of telephone “ealls.
1383-84.

3 Latza delivery of —, ete.,mBenAres

LETTER(S)—contd.
Question re—contd.
Preseribing of a7limit of weight for
—— and book packets.' 1222-

23.
Sending of unregistered
bag to Dabhol in charge
Captain of ferry steamer.

LETTER BOXES—

Question re non-clearance of —— on
certain railway stations, 511, 1707-
08.

mail
of the
2666.

‘LEVEL CROSSING(S8)—

3

Question re—

Building of overbridges on
855-57.
Grievances of the Patna public re-

garding shutting up of the western

—— gates. - 1705-96, 2927.
Inconvenience due to the closing of

the —— gates to the west of Patn&

© junction railway station. 2638.
Overbridge over the north to

railway

the Ja amalpur Railway Station.
; 8.
LICENCE(S)—
‘Question re granted to vendors on
Railway Stations in Bihar. 1788-
94,
LICENCEES—
Question re hardship _experienced by
the salt —— of certain places in

the Madras Presidency. 523-24.
LIGHTHOUSES AND LIGHTSHIPS—
Demand for Execess Grant for 1935-36.
3232-33.
LIMIT OF WEIGHT—
See “ Weight(s) *. ;
LIMITATION (AMENDMENT) BILL—
See “Indian ——” under “Bill(s) "
LINGAM, LAND OF THE—
ee “Land of the Lingam .
LIQUOR. SHOP—
Question re acquisition of & building

in Mandi, - Ajmer, fo pro-
vide a —— on rent; 79.
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LLOYD, MR, A. H—
Dangerous Drugs (Amendment) Bill—
Motion for leave to introduce. 694.
Indian Tariff (Second Amendment)
Bill—
Motion for leave to introduce. 1652.
' Motion to consider. 2929-31, 2033.
Motion to pass. 2933.
Oath of office. 1615.

LOAN(S)—
Question re—
advanced to States and others.

680-81.
—— raised hy vame.m.l Govern-
- mem
Non~granf. o —— to certam mem-

. bers of the North-Western Railway
" Co-operative Credit Society, Lahore,
3018-19.

LOCATION(S)—

Question ¢¢ permanent of. Goyern-
ment. of India Offices in New Delhi.
941, 3091-95.

LOCO. AND CARRIAGE SHOP(S)—

Question re grievances of Muslim ap-
prentices in the Loco. and Carriage
—— at. Ajmer, 2661-62.

LOCO. SUPERINTENDENT(S)—

Qnestmn re Muslim derks in t.he office

——, Ajmer. 2661.
LOHARDAGA—

Question re despatch of hides from
to Calentta by lorries. - 69,
LONDON STORES DE PARTMENT—

Question re amalgamation of the Indian
and the ——. 985-86.

LONDON TIMES—

Question re criticisms of the Amcry Re-

porg by the ——, 2209-

LOOP LINE—

Question re—

Break of Journey between Benares |-

and Lucknow on the —. 1061-
62.

;-.‘-'“Inoanvament timings of trains on |

- the.—— of the East Indian Rail-

> . way between Kinl and Howrah via'|.

Bhngy.lpuz. 2914-15

LOOTING—
Question ye persons and houses looted
after the starting of the Waziristan

campaign.
LORRY (TES)—
Question re despatch of hides from
Lohardaga to Caleutta by —. 69,

LOUD SPEAKER(S)—
Question re msf.al]stlon. of — in the
Indian L ve Assembly Cl er,
1576. - Yk

LOWER DIVISION—

Qnastwn re_conversion of upper d\lvi-
"'sion vacaneies'into'—— posts in the
Pbstal Dbpartment' 1482:83.

LOWER 'GAZETTED SERVICE-=~

Question re instruetion issued 'on / the

. Bast Indian Railway for not. pro-
moting certain non-gazetted staff to
officiate, in the 2132, 3190.

LUCKNOW—
Question re—
Break of Jom‘ney between Benares
ST g e -.on the, me Lme. 1061-
62,

Clerks in 'the Estabhshment Sectmn
of the Divisional Superintendent’s
Office, —— 214344, 3190, .

. Expenditure on  the eonstmctmm of

. —— and Ou.mxpore railyay sta-

tions. - 606.
Non-enrolment of members of the
Trade Union, 5 Tesiding © in

Bihar. and Bengal, as; voters in
the Labour Trade Union Consti-
tueneu:s 1080

Outsiders voeruited as clorks by the
Postmaster General, —. 3117
18.

Refusal of  the Agent, Hast . Indian
Railway, fo reeewe ‘deputations
from bhe Eut. 1083- dian Railwaymen’s

pnsanh.hnn regardmg the i

mation of the:two clerieal- grades in
the Operating. Deparfment of the
Di onal Supmntepﬁm:’mOﬁioe.

sl
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LUCKNOW JUNCTION— i
£ Question re— o g i

H@ribvances of owners of ekikas nnd
tongas at “and BenaresCan-
tonment Station. 2638-39. '

,Paerg of tongas and ekkas at, —
e Sﬁahon 2380-81.
LUGGAGE— i N T el

Question re booking of —— on the
** East Indian’ Railway. 2622,
LOGGAGE PASSES "
See “Pass(es)”.
LUGGAGE RATES—
Qnestlon re n.d;ustment of —— between

90 P e

and
on the East Indian Rallway 2621-
22.

W Euab

LYALLPUR—

Queshon e const’ruetwn ‘of an over
ndge on the Gatti side af the ——
Railway Station. 1798-99."

M

“MADE IN INDIA"”—

Question ‘re sale of imported articles
under the stamp of —— irres-
peéctive of their country of origin.
39-40.

MADRAS—

Motion for Adjournment re singing of
“Bande Matram” by Muslim Mem-

bers of the — Iﬁglslahve Assem-
bly. 2401-93.
Question re— -
Abolition of ﬂm Obsemfory at ——,
i1 310506,

Contract for landing of cargo given

by the —— Port Trust.  2102-03.
Denial of faeilities to Mr. V. V,
Narasinhan to attend the sittings

Gl "rT‘g;the —_— Leg'x.sld.hva Assembly.

Discharge of eerbmn clerks ‘in the
—— Postal Circle. 3099-3100.
:stuhargo‘ot*postnl ‘candidates after
‘re-examination ‘in the —— pontal
cirele. 1231-82, 318284.
‘Enqmry bt
Officials i m

£

“i‘oos

MADRAS—contd.
Question re—contd.. i
Overtime: work in- the Central Tele-
graph Office, 69-70. 3
Postal arrangements between =——
and Delhi. 1700-01.
Reduetion of freight for the trans-
g{f)nt of cuttle from Delhi to ——-.

Running of an addltlonal express
between —— and Erpakulam,
1328-29.

Shadowing by police of Mr. Raja-
gopa]achu‘mur on hi¥ jonrney from
Bombay to 430.

Strength of operators sanstioned for
the Central Telegraph ()ﬁi(,e,

1580.
MADRAS AND SOUTHERN MAH-
RATTA RAILWAY—
See “ Railway(s) ”’.
MADRAS, GOVERNMENT OF—
Agreeﬁxeuts ‘between the Reserve Bank
of India and the , the Punjab,
Sind, Assam and the Unifed Pro-
vinces laid on the table.  90-109.
MADRAS PRESIDENCY—
Question re—

Hardship experienced by the salt

lmences of certain places in the
staff attached 1o Income-
2041-42,

Inauﬂ‘i(mnl
tax Officers in the —-.
3188.
MAGAZINE(8)— i i
Question re Indian State Railway —.
1072-73.

MAHARAJA OF NABHA, BX--
See “Nabha, Ex-Maharaja of ",
MAIL(S)—
Question re—

Acceleration of for _ Dabhol,
Guhagar and their bubordmate
offices, 1244,

Carriage of ——— by buses {6 Poout,-
malli and surrounding villages in
the Chingleput District. 2301

Reservation of one intermediate class

eompartment“for PErsons - reserv-
ing seats in- tlw'Up Pnn;ub ——
from Howrx’:h.~
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IMATL(S)—contd. 150
Question re—contd.

‘Seating capacity in seéond elass com-

partments-of the Easy Indian and

Western Rallways in
Pnn‘iﬁh —'—"—; J155() i
MAIL BAG(8)—n o1 ,4."“,:'

Questmn re—

Crossinig of “railway' line by ‘porters
taking at the Benares Can-
tonnient ‘Railway  Station. 11224,

Sending of” n.nreglstered lefter ——
to Dabhol in’charge of the Captain

1L of“farryswamer 12666.

MAITRA, | P‘ANDIT
KANTA—
Control of Coastal Ttaﬁic of India

! Motion to refer to Seleet Committee.
1042, 1044.

Indian Securities (Amendment) Bill-—
Motion to-consider. . 2934.

Insurance Bill— :
_Motion to econsider, 792, 795, 797,
800, 802, 803, 807, 895 806, 901,
© 904
Congideration of—
Clause 2. 1657,
o Clause 26. 2260-63.
a5 o 95
7 Clause 35, £/2374, 23555 <ail

Clause 37. 2583, 2584, 2598
New clause 38A. 2610.
Clause 56. 2690-91.

Clause 57. 2695-96. "

Clause 58, 2697.
Clause 61.. 2700.
Clanse 64.  2702.

Clause 71. 2704, 2705,

fesids Cladse, 73. - 2705, i
e Olanse 750 2708, 2707, 2708.
New clause 99A. 2760, 2763.
Clause 103." 2788:89. *1¢

.. Motion for Aﬂ;oumment re—‘,’

Amendment of Indian Leglslntxva

o4 Assembly Rules. 476

3¢ A.ndnmm hunger-strike. .

- /Hunger=strike ~ sf ilie: !

"“f:ohﬁu! prisoriers: - 608,

Ahdamuna

I}A’Ksmn’ ;

123

MATTRA, ~ PANDIT  LAKSLMI

2 ]\A\TA—cuntd s - L
12 Question re— .

Degradation of stalf in (e Guddetic
. Branch. of the Survey of' " India,
o Dehra Dun. 5051,

(xrndt»ﬁ of feoal Hxad by ‘he Indinn
Col)“Grading Board, 83, 1805.
Tnsanitary condition ot the Gal Mar-

ket area in New Dv_lh;. .80,
Non-stoppage of < Punjaly lwprass
"Trains at Jamdlh Junctmn 12652~
'53.
Question ( Snpplementnry ) re—
ol A.ctlvmes of tha Frmy Alhbar.
2726.

R0

».Ameond:honed conahas ou r.ulv«;nys.

581.

Amount of the paper ecucrency re-
served. '2572.
Andamans - hunger-strike. 42, 43,
48.

Appointment of Mr. Waddingion as
Assistant Supermbend(mt

Archzology.  25562.
Availability of the Indian Army for
the Defence of Burma. - 646,
British  journalist  imported as
Director’ of - Pnblm Information.
654,

Br;‘lgh ttoops gomy hil]:vatahons.

-+ Broadeasting stnhons in- India.
1240,

Building of wagons from  Indian
maferial in- India. 2095,
Classification  of corimunities 8s
martial races. 2230.
Construetion of a spacious intermedi-
ate’ elass waiting ‘voom at Goya:
2379,
_ Construetion of the new ﬁmr'l class
compartments. 580.
7o Consnltatmn of lhe Indmn Leglsla-
tive A{: “on  important
ttp:s commg hefme t]m League
tons. " H1 43,
antract for lsnflm; of cy*go given
i by the Madras Port Trmh@os
/% Cost of establishment -l ~Inainte-
nance of the Federal Court. 1647,
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MAITRA, PANDIT  LAKSHMI | MATTRA, PAND{®  LAKSHMI
KANTA—contd. KANTA—contd.:

Question (Supplementary) ye—contd.
Debarring graduates of Veterinary
Colleges in India from appearing
at the competitive examination for
appointments in the Indian Army
Veterinary Corps. 1883.
Diversion of certain trains to enable
them to touch Benares and Allah-
abad. 583.
 Employment of Mr. J. Rowlatt, a
Parliamentary Counsel, to revise
terms on which States ars to join
the Federation. 915.
Fighting with ‘the Tribes in the
North-West Frontier. 410.
Functions ‘of the Railway Advisory
Committees. 2375.
“1  Qrant of a fifth meal to the British
Army in India. ‘418
Grant of holidays on Indian festivals
in Goods and Parcel Offices in rail-
20 w0 ways. 1069, 1070,
Tncivility shown by Railway sub-
()gdinula to the travelling publie.
853,

Increase iin the allowances and pay
of British soldiers, 1152.

Insult’ to national flag: by Britich
soldiers in Simla and Poona. 422.

Keeping of British troops for inter-
nal security purposes. 2214.

Martial Law prisoners of the Garh-
wali Regiment. 417,

Medical aid given to Indian Anny
Reserve of Officers. 1641,

Mental Hospital at Ranchi. 653,

Misuse of first class passes issued to
certain private gentlemen. 27,

Non-recognition of the Medical Col-
lege of the Andhra University.

+1713;
Postnge rates bef.ween Burma and
India. 746.

,:;""Pr’?z;rvahon of the Elephanta Caves.

" Prisoners convicted or detained for

political offences under the charge

| of the Govﬁmment of India.’ 416,

“Prisonbrs ‘in’ the Andamans &fering

stirnn from certain ¢ ﬂ.lidases 1388, 1389,
AT 13900 Inwsba™ odt o anmae

|

Question (Supplementary) re—concld.

Prisoners who developed tuberculosis

or became invalids in the Cellular
Jail at Port Blair. 2474

Proposal to establish a Central Vete-
rinary  College— | in /Izatnogar.
2296.

Proposed slaughter house
Lahore Cantonment. 1332,

Protection of the life and propert.y
of Indian in Shanghai. 2730.

Purchase of metal polish by the
Indian Stores Department. 1706,

Rejection of a petifion for annual
contribution to the Geological,
Mining and Metallurgical Somety
of India. 1229, 1230.

Release of political prisoners and
detenus and withdrawal of extern-
ment and mtemment orders in the

administered ‘areas;. 929,

Remaval® of the postal seals and
stamps office from Aligarh to Al-
pore Workshop, 2559,

in the

Report of experts.on the reconstrae-
tion of Secondary Schools. 497.

Report of the Ashworth Cemnittee
about admmxsmtlve and judicial
reforms in Ajmer-Merwara. 2464

Reservation of  coastal trade for

Indian ships. 850,

Revised rules for the issue of passes
on railways. 1071

Rules for transfer of prisoners and
maintenance of the Cellular Jail
at Port Blair and the Deoli De-
tention Camp. 931.

Separation allowance
British soldiers. 2472.

Special tax on Indian Refreshment
Rooms on the North Western Rail-
way. 2628,

Supersession of Messrs, Bakhle and
Hands and un%ortmg of a certuin

officer”in the orme Depar‘ment

415,

allowed to

Taking away of“tfle Railway Ad-

‘ministration: from' the ‘echarge of

sunacithe Indian “Member: -of LherAVIw-
roy's Executive @ouneil.! 5
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MAITRA, PANDIT
KANTA—concld.
Resolution re—

Appointment of qualified Indian
Cadets by British Navigation Com-
panies. 1497-1500, 1511

Constituent Assembly 1905-09,
1924,

LAKSHMI

Economies in the Central Govern-
ment expenditure. 1089, 1091.
Regulation of production and mar-

keting of sugar. 2520.
Trade Disputes (Amendment) Dill—
Motion to refer to Select Uommlttee
455.

MALAKWAL
LINE—
“Quiestion 7¢ absence of beleg'taphlc or

telephone connections on' stations

on the ——, North: Western Railway.
64-65;

MALARIA—
Question re causes of in New
Delhi.  1246; *3020:
MALAVIYA;" PANDIT = KRISHNA
KANT—

Muslim Tntestate ‘Snceession Bill—
Motion to refer to Select Committee.
1415-17,
Qnestmn (Supplemenlar\) re ban on
Dr, Har Dayal against his refumn to
; India. 2995
AT n R
Question re—
Bar for service in certain depart-
ment in ——. 1463,

BEmigrant labourers to from
Negapatam. 992-93.

Griu;va.mes of Indians in ——, 1218-
9

Rep;esentuﬁnn from Tndians in ——
regarding the récommendaticns of
:‘.’he Right Honourable Mr. Sastri.

MALPURA—

Question re re-instatement ot Pandit
Chandrabansa Sharma, Branch Post-
master, , Distriet Agra. 1715,

M.ANAGER(S)—

Question re allegations agamut the
~ Assistant -~ Government 'of Tndia
e Porms Kligar 2830-31,

2831-32.

‘BHERA BBANCH ‘

MANAGER OF PUBLICATIONS— |

Question re appointment of an Anslo-
Tndian to officiate ag ——. 308

MANAGING EDITOR—
Question re refusal to grant passport
to Mr. Virendra, — of the Daily

Partap, Lahore. 1878,

MANAGING FIRM(S8)—
See ¢ Firm(s)”.

MANAVEDAN RAJA, RAO BAHA-
DUR K. C.— : 3
Qath of Office. 3.

MANDAPAM—- :
Question re alleged dlsem:ﬂ;esy shown
by the Quarantine Officers af ——
2038.

MANDI—

Question re—

Acquisition of a building in Purani
— ‘Ajmer; fo provide & liquor
shop on' rent. 79.

— at the Narela Railway Station
in the Delhi Province. 78-79.

MANGAL SINGH, SARDAR—

Insuranee Bill—
Motion fo  consider. 951-60; 980,

1250, =
_ Consideration of— - . .
Clanse 4. 1356. :

Clause 20, 1979.
Clause 33. 2158.
Clause 101. 2777, 2778, 2779,

Question re—
Absence of Sikhs in the Office of the
Private Secretary to His Excel-
lency the Vieceroy. 1648.
Annexation of the tribal ferritory
and extension of the fronticr of
India to the Duraml Line. 440-
41,
Appointment of Hindus in the ORice
of the Private Seeretary to His
«l Excelleney  the Viceroy. 1647-48.
*_Arrangements to publish the Tndian

Legislative Assembly ’Debs,tea in

Hindustani. }
C‘rcdlaﬂonmpf dg o””ggpm in
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M.ANGAL SINGH, SARDAR—contd.
Quexhon re—=gontd.
~ " " Construction” of & mausolenm = over
the graves- of the ez-Emperor
4.~ . Bahadur Shah. and ez-Empress
1 Zmat Mahal. 933-34.
Consultuhou of the Central Legisla-
ture before sending Iudmu tmops
abroad. 9331 17
: Creation of the
A7 o Authority. 601,
Enforcement of prohibition in certain
places in the Centrally Adminis-
tered Areas. X
‘Enquiry into the conduet of Captain
H. B. 8. Brar of the Political De-
partment, of the Government of
India. 2398.
Erection of an abattoir in the Lahore
Cantonment, 1149-50, 1248,
*  Establishment Section of the Office
i« of the Private Secretary to His
1 Excellency the Viceroy. 1648,
Expenditure ineurred on Frontier
Operations. 517,
Expenditure incurred ‘on the British
Bection of the Army in India, 519.
Extension of the life of the Indian
Legxslatlvc Assembly. 36. -
Health  of © Maharaja = Gurcharsn
Singh of Nabha. 2220-21.
Hunger-strike by Afghan Princes at
Nainital. 937-38.
Inanguration of the Federation. 36.
Indian nationals kidnapped by the
0 g‘ronher Tribesmen, 437-38, 1581-

Federal R,mhvny

Indians employed as garrison - en-
gineers. 931
Indians employed. as Sub-Divisional
__Officers in the Army. 931-32.
A dennppmg incidents .on the Fron-
tier, 438-39.

Nommutmn of Official Membm from
. the provinees to the Indian Legis-
lative Assembly. 598-600.
qumat;on ‘of official. Members to
vthe, | Legislature represent-
ing ] vmgml Gnvernme.nts 35-

’%%9.50

Pampnr, Br:ze Xiﬁilwy,

MANGAL bI\GH SARDAR—cmmld
Question re—comvld.
Recruitment of an expert to servé as

the Commercial Adviser io the

Railway Board. 600-01
Recruitment of overseers ' as  Sub-

Divisional ‘Officers in the Arnuy.

" Reduction in the salaries of Tmperial
A ‘Sdrvlcas 51819, :
Reduction of ﬁ;azght .on.sugar on the

- North Western Railway. 601-02.
Release of the e:c-Mahm‘unl of
Nabha. 938,

Representation  regarding” provision
of funds for the disposal of the
dead ‘body of Princess Chandra
Devi. 860-61.

Restrictions against the entry into
India of certain Indians. 437.
‘Whereahouts of Sardar Ajit Singh

and restrictions against lus entry
into India. 487. =
* Question (Supplementary) re—

Abandonment, of the idea of opening
slaughter, houses in cerfain Pro-
vinces. 1393,

Andamans hunger-strike. 4"
-"Keep ﬁ of Biitish troops for 'in
ternal security purposes. 2214

Post of the Economic Adviser to the
Government of India. 3172-73.
Proposed  slanghter house in the
Lahore Cantonment, 1392,
State of health of seven Andamang
prisoners.  2046.
Strength of militia in Indis,
Wearing of Kirpan by Silkhs.
MANL MR: Ru 8e— 1 -

* 'Dath of Office. 3.
MANTKPUR— TATL
"'Question reabsence of wire fenein,
along the railway hne between Jhan;

land —===. '880-33. =)

2223,
918.

(2Y85 AN

MAN'MAD— 9
,Qnah,on ra, Co}lectan at~ S
- Station, on Gmt;ln L
sula wny 1325-26. o6
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MANOEUVRES—
Question re Military ——= ior “artillery

pracice near village Babiua in Jhiansi |,

Distriet, 1147-48.
MANOEUVRES FIELD FIRING AND
< ARTILLERY PRACTICE BILL—

ee “ Bill(s) ”.

MANUFACTURE(S)—
i Question ‘re—
of heavy chemicals. 2314

Purchase and of wagons. 2026,
MARITIME TRADE—

Question- re  preference for Buhsh
i Shipping in the Indo-lemmse
1775-76. “

MARKETING—

. Question re improvement in facilities
for the —— of agrieultural produce
from rural areas. 2313-14.

MARKHAM, MR.—

Questiou re—

. Report of —— and Mr. Hargreaves
on Museums in - India, 1701-0
201314
Report of —— on the museums in
India. 763-64.
MARRIAGE(S)— :
+ Question- re—

" Performance of —— in violation of
the Child Marriage Restraint Act
in Indian Stafes. 44143,
Position - regarding mixed and
possession of land by ‘Asmfies in
South Africa. 992.
MARTIAL LAW PRISONERS—
See “ Prisoner(s) ”,

MARTIAL RACE(S)—
Quest.xon re classification of eommuni-
ties as'——. 12230

MASHOBRA——-
11 Question re introduction of . motor
ity transport between Simla and —

and improvement of Simla, , 439-40.

‘MASONIC-LODGE (8)— VT

11 Question’ re’~~— in the Centrally Ad-
ministered “Areas.” 411-12;

MASTER GENERAL OF ORDNANCE
BRANCH— e

Questmn re promotions. in_ the ot
1651.

i)

MATCH FACTORY (IES)— 5|
See “ Factory(ies) 7. L

MATRILULATE(S)»
Quéstion, re grievances of third  class
employed ‘on' the’ NOr{h" “West-
ern lewuy. 12668-69) JADIOTIL
h)

(W

MAURITITS =" ¥
Questmn re protection of Iml in
Port ——. 2541-42. 7/ KOs
MATUSOLEUM(S)~ 5

Question re- constmchon ok ——
over the graves of the ez-Emperor
Bahadur Shah and ez-Empress Zinat

Mauhal, 933-34.

MAXWELL COMMITTEE—
See “ Committee(s) .

MEAL(S)—

Question re—
Grant of fifth —— to. the
Army in India. 417-18.
" Racial discrimination in the supply
of —— to intermediate and third
clags passengers on the Jodhpur
Railway. 81-32. M

MEASUB.E(S)— ! f’. N
Question re standardisation of wexghta
and ——. 2001, 2654-55. I

British

,,r,

MEAT—
Question re allowed to soldiers and
cattle killed for the purpose. 2471
72, "6(59 ¥

MEAT ‘S‘HOP(S)— :

Question re — in the Minto B/oad 3

Area, New Delhi. "80.

MECHANIC(S)— TAEW
Question. re revxied scales of pay ?:;n
to certain ¢x-Apprentice —— 0 (g
Fast Indian Railway Teshnical
School, Jamalpur. 1557-58, .-
MECB‘.ANISATION—-
nestion e re-c

’and
£ ?ha‘mnny in - India,
i s
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“MEDAL(S)—
Question re—
Distribution of Coronation —— in
India. -
Distribution of Ceronation —— on
Railways.
MEDICAL AID—
Question re given to Indian Army
Reserve of Officers. 1641.
MEDICAL COLLEGE(S)—
ion re non-recognition of the -———

of the Andhra Umvemty 1:].1 13.

'MEDICAL DEGREES—
Question re recognition of Indian -—
in foreign countries. 2543-45.
~ See also “Degree(s) .
MEDICAL, DEPARTMF\" =5
‘Questio re Muslim :Officers in the —-—
;(1; Ztihie As_sam Bengal Railway. 1319,

- MEDICATL OFFICER(S)-— .
Question re filling up of the post of (he
ief of the Enst Iudxan Rail-
way. 1314-15.

"MEDICAT, PRACTITIONER (8)—
. Question re practising of Jnedicine by
. .unqualified and unregistered people.
70,

MEDICAL SECTION—

Question re experiance of jail work
by officers in the of the Giovern-
ment of India. 2024 23,

MEDICAL SERVICES—

Demand for Excess Grant for 1835-
L 96,3233,
MEDICINE(S)—

Question re—

Practising of by unqualified
and unregistered people.  70.
Sale of unauthorised —— in third
class carriages. 594,
MEDITERRANEAN—
4° Question ‘e effect on Indian {radé due
£ ;8 gnsettled conditions in the —.

mm-mui'—

Question re lack of proper arrange- | ‘

<. ments for»tnmnent and dief.of one
. Lala: Chaman. Lal in the
utatmn, —. 42223

MEETING (S)—
Question re—..

Holding of —— and flying of the
national flags in eantonment areas.
2739-40,

—— of Sport Ofﬂceﬁ on Railways
held at Deﬂu 2120-30.

Prohibition of Congress election -———
&nd ﬂymg of National Flags in
downe Cant t

161&17, 2740-42

MEMBER (§)—

Motion for Ad,)oﬁrnment re slnmng of
“ Bande Matram” by Muslim « —
of the Madras Legiglative Assembly.
2491-93.

Question re— ALY
Gazetted ' Officers ' in Depnrtmenla

under' the'Law —— 2116;
Gazetted Officers in Departments
under the —— for Commerce ond

Railways. 2114-15.
CGazetted Officers in  Depariments

under the —— for Industries and
TLabour. 2038-39.
Nomination  of Official — from

the Provinces to the Indian Legis-
lative Assembly. 598-600.

Nomination of official
Central Legislature
Provineial Governments. 35-36

Official —— from the Provinces
nominated fo the Indian legis-
lative Assembly. 1569-70.

to  the
repsesenting

Postrum used by the —— of the
French Chambers for delivering
speeches. 1576,

Quaxters for —— of ' the TIndian
Legislative Assembly at Simla.
1575-76.

Quarters provided for the —— of
the Indian Legislative Assembly in
Simla, 2639-40.

Reduetion in the salaries of of
the Governor Ganerdl’s Executive
Couneil. 523, 1644-45,

Re-Nomination of  the 'same Muslim

(|- 2 = to.the Peshawar Cantonment

“ Board. ; 167879, m
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MEMBER (8)—contd.
Question re—contd.

Report of the two of ths Indian
Legislative - Assembly sent-to  en-
quire into. the  conditions of
prisoners in the Andamans. 054-
25,

Taking aivay of the Railway Ad-
ministration from the charge of
the Indian of the Viceroy's
Executive Council. 423.

Travelling of persons with the --—
of the Railway Board in salvons.
2096-97.

Views of —— of Legislatures on
Bills cireulated for eliciting pubiie
opinion.  11-13. ‘
KR FOR COMMERCE AND

RAILWAYS— . k
See “ Member(s) .
MEMBER FOR INDUSTRIES
LABOUR—
See “ Member(s) ”.
MEMBER, HOME—
See “Home Member '’
MEMBERSHIP— ¥
Resolution re. India’s withdrawal from
the —— of the Leazue of Nations.
1086-88. ;
MEMORIAL(S)—
Question re appeals, peliticns or -——

s‘%bmitted by the railway staff. 2144-

AND

MENON, RAO BAHADIR V. P- -
Question re salary of — - 2660,
MENTAL HOSPITAL(S) —*
See “ Hospital (s) .
MERCANTILE MARINT--
Question re reservation of Coastal
Trade for India and buiiding up of
- an Indian —. 1772-73.
MERCHANT(S)—
Question re—
Diamonds found in the possession of
a Bombay 2557-58.
Leasing out of plots of land to sione
—— for stacking purposes ontside
Dhaura Station on the Great
Indian Peninsula Railway. 14-15.

MESSAGE(S)— f 3
Question 7e entitled” “ Adleged
fraud- on  Indians—High . Commis-
sioner’s Warning " published. in the
Hindustan Times. 1880, £394-95,
METAL POLISH—
See “Polish ”.
METALLED ROAD(S)—
See “ Road(s) 7.
METEOROLOGICAL
MENT—
Question re cerain information regard-
ing the Indian ——. 2017-20.
MILAP SINGH AZAD, SARDAR—
Question re refusal of a passporg to
—— of Peshawar, 3006-07.
MILES, ARTHUR—
Question re attacks on Indians in the
book “Land of the Lingam” by
2204-06.
MILITARY—
Question re use of the Bara water by
the at Peshawar. 1396, 3184,
MILITARY ACCOUNTS DEPART-
MENT— :
Question re retirement of certain
officers of the ——.  1704-05, 2032-
34. 5

DEPART-

MILITARY AID— .
Motion for Adjournment re —— to
Burma. 771-72,

MILITARY AUTHORITY (IES)—
Question re land acqunired by the ——
in and around the Kohat Canton-
ment. 1630,

MILITARY ENGINEERING SER-
VICES—
Question re—

Giving of Honorary Military Ranks
to Civilians in the —. = 567,
1633.

Inadequate representation of ' Mus-
lims in. the —— in: &%Nngth,-Wut

- Frontier Province. 2746-47.

- Percentage of Muslims in the — -
in the North-West Frontier Pro-
vince. 2746,

MILITARY EXPEDITION— - =i

. See * Expedition(s) ”.
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MILITARY LAND(S) AND PRO-
. PERTIES—
Question re‘ sale of certain — in
Bombay eity. 935.
MILITARY MANOEUVRES—
See “ Manoeuvres .
MILITARY OFFICER(S)—
Question re occupation of Goverament
quarters in the Lansdowne Canton-
. ment by a retired —— 1617,

See also “ Officer(s) 7.
MILITARY OPERATION (S)—
Motion for Ad]onrumeut re extravag-
ance’ in ——,11528-29.

* Question re —— 'on the
Frotier, © 3017-18.
MILITARY POLICE REGIMENTS —

& Question re first Battalion - Kumaonies

North-West

stationed  at  Hongkong and
Kumaonies in the ' Burma --—
1402-03. o
MILITARY POSITION—
Question y¢ —— on the Nmth-West
Frontier. - 418-20
MILITARY RANK(S)—
* Question re giving of honorary —— to
~“Cleivilians in the Military Lngmeet-
ing Service. 667, 1633. =

MILITARY TRAINING—
“Question re to and arming of eivil
population near tribal area. £240.

MILITIA—
~Question' re strength of ——- i India.
71222223

g MH.-KIIEN—“'

“Question re—
Appointment of ecivilian Exeentive
Officers in Cantonmenis ‘and " fee
charged by the doctor of the Can-
- tonment Hospital at Dagshai from
—— and hawkers of Rudsstnﬁs

~2ull 2471, nevt
Teo charged by the doctar of the Can-

iz

tonment Hospital at Dagshai from
~ - —— andohawkers. of = foodstufis.
- 2920, 17
MINE(S)—

Demand for Ex’eéss Gmu for 1035-36.
3233,

MINE (8)—contd.
Question re—

Coal imAssam.  2577-7

Suspension of regulation prohxhztmg
women from working in -—
750-51.

Women debarred from employment
underground in eoal —— in Bihur
and Bengal.' 769,

MINES (AMENDMENT) BILL—

ee Y Indian ——’ under “Bill(s) .
MINIMUM CHARGE— |
Question re levy of —— on electricity

in New Delhi. 2575,

MINING AND GEOLOGICAL IN-
STITUTE OF INDIA—

Question re 1228-29, 2409,
MINISTER(S)—
Motion for Adjournment 2 paucity of
Muslim —— in ccrtam Provinces.
616-17.

MINISTERTAL ESTABEISHMENTS =

Question re promotions in the of
the Army Headquarters. 1650.

MINOR CHILDREN—
See “ Child(ren) 7. i
MINOR INDUSTRY (IES)—- =" i
See “ Industry(ies) ¥,
MINORITY (IES)—
Question: re percentaga of Hindns and

— in cernm}])) osts in the Govern-
ment of India Departments. 2233-
35. ;

MINORITY COMMUNITY {LFi)—
Question re—

Reservation of a share of Muslims
and other —— in promotions in
the Government of India Depart-
ments, 2237, .

Returns regarding resacvation of
seats in Railway Serkua f
2123

See also Commumty(le&) s

MINTO ROAD— .
Question re meat shops in the ——
. Area, New i 80.
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IMISAPPROPRIATION (8)—

MOGHUL SARAI—
Question re railway ticket vf Mr. Sri

Question re and embezzl t in
subordinate offices of the Civil Avia-
tion Directorate. 3087.

MISRA, PANDIT SHAMBHU
_ DAYAL— ; -

Oath of Office. 2.
MISREPRESENTATION—
~ Motion for Adjournment re —— of

India’s feelings and aspivafions at
the Imperial Conference. 85.
MISSIONARY (IES)—

Question re ban on the entry of British
into Abyssmm 441,
MISTRY(IES)— P

“Qufestion re sedsonal Asgistans - — in

the Posts and Telegraphs Depart-
_., ment. “51-52.
MIXED MARRIAGE(S)—

See “ Marriage(s) .
MODY, SIR HI"P—

Insurance Bill—

Motion. to. consider,

Consideration of—_
“Clanse’ 2. 1657, 1658, 1662, 1667,
“Clanse 3. 1338,
Clause 6. 1732, 1733,
. Clause  27. 1995-97,
2 2074, 2076.

: _,cxw*gzsmms, 2307,

Clause 36. 2449,
New clause 36. 2432,
Clause 37. 2588, 2590:
“Olause 39. 2166-67, 2169, 2175.
New clause 39A. 2179.
Clanse 94 2756.
Motion to pass. 2964-67, 2974.
1 Question (Supplementary) re—
‘Employment of Indians in the
League of Nations Offices. 2643.
“Resolution 're vegulation of production
and marketing ‘of sugar. 3
MOGHALPURA— el
. Question re_stay-in -protest in . the
N(nth Western Railway Workshops,
2105-08.

1163-65, 1203.

2069-70,

il

" Prakasa checked at the bidding of
the Criminal - Investigation Depart-
ment man at ~——. 1546-47.
MOLASSES—
Question re—
—— turned ‘out by the Sugar Iudus-
try. 861.
Production of Power aleohcl from
1209-10. -

MONEY ORDER(S)—

Question re maintenance of  accounts
of ——, parcels, ete., between India
and Foreign cou.utnes. 1433,

MONEY ORDER' nmmm'mh
~Qucsluan re m’egnlsmtlésjm the ——
of the Caleutta General Post Oﬁee.

1485.

MONKEY (8)—

Question re export of —

1247, 3012-13, 3181.
MORADABAD—

Question re—

Tolls eharged on .the Bast Indian
Railway bridge.-on the Kosi be-
Jween Rampur and ——.  607-08.

Utxhsntmu of services of an Assist-

_ant Station Master in  eonnection
with fickef fraud cases at ——.
2135 L 851 {I

MORTGAGER(8)— £E-TS

- Question re Bill- pmvld.mg for l,he pur-
chase of ‘nterest ‘of ——, ete., in
Zanzibar: 2563.

MORTGAGOR(S)—

Quuslmn re legislation regarding acquir-

ing of interests of African and Arab

742-43,

in  Zanzibay., 2804-05.
MOSLEM. 'PERSONAL ‘LAW
(SHARIAT) APPLICATION
BILL—
See-“Bill(s) .
MOSQUE(S)—

Question re—
—— with no right of worshlp to
 Muslims in possession of Govern-
ment, 442,
Restoration of —— in the pncsvs-
zlgg of' Government to ~ Muslims,
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MOTION(S)—
- Motion re—
Election of a member to the Central
Advisory Board of Hea'th. 1942,
Report of the Indian Railway En-
quiry Committee. 695-738.

MOTION FOR ADJOURNMENTS—
~See “ Adjournment(s)’’.
MOTOR TRANSPORT—

Question re introduetion of —— be-

tween Simla and Mashobra and im-
provement of Simla. 439-10.

MOUNTAIN ARTILLERY TRAINING
CENTRE—

See “Training Centre(s) ”.
MOUNTAINEERING EXPEDITI-
ONS—

See “ Expedition(s) ”.

MUDALIAR, MR. C. N. MUTHU-
RANGA—
Question re—
Administration of Jail Rules, ete.
674-75.
Affairs of the Indian Institute of
Science, Bangalore. 3095-U6,
Allegations against the enstoms
authorities in Cuddalore. 8485,
Amalgamation of the two Depiri-
ments of Chemistry in the Indian
Institute of Seience, Bangalore.
2821-22,
Annual Grant made to Science Lasti-
tutions in India. 493-95.
Appointment of a Retrenilivent
Committee for exploring accuues
of economy. 521-22,
<. Appointment of one Mr:. Wadding-
ton as an Assistant Superintendent
of Archzology. 1468-69.
Appointment of Professors of
Chemistry in the Indian Institute
of Seience, Banga.lore. 2821.
P P
Vetermary College at Iml:nagnr
2013.
Ban on Dr, Har Dayal against his re-
~ turn to India. 3005-06.
Bio-chemical researches in the Indian
Institute of Science, Bangalore.
3097-99.

MUDALIAR, MR.
RANGA-—contd,
Question re—contd,

Bic-chemistry Deparfment of the
Indian Tnstitute of Science, Banga-
lore. 2553.

Budge! allotment for the Archmolo-
gical Department. 764,

Carriage of mails by buses to Poona-
malli and surrounding villages in
the Chingleput Distriet. 2301,

Composition of the Intelligence
Bureau. 3004.

Constitution of Central Boards or
bodies of an All-India character.
761-63.

Contemplated reduction of telephone
charges and reduction of post-
card rates. 2300-01.

Creation of posts of Under Scere-
taries in the Department of Edu-
cation, Health and Lands, 765-
67.

C. N. MUTHU-

Curtailment of exodus to Simla.
2743, m
Debarring India from exporting
sugar except to Burma. 1563-G4.
Denial of facilities to Mr, V. V.
Narasimhan to attend the sillings
of the Madras Legislalive Assem-

R s TR e

Detention of Mr. B. N. Das-Gipta
by the German {{overnment.
3011-12,

Disease called the “ Oriental Sore”
prevailing in Quetta. 1395,

Distribution of Coronation Medals in
India. 673-74

_Electro-Technology Department of
the Indian Institute of Secience,
Bangalore. 3006-97.

Employment of Indians in the
League of Nations Offices. 2643.

Expenditure on the Indian Civil
Service and other Imperial Ser-
vices. 521,

Filling up of posts of @azetted
Officers in the Government of
India - Offices by
694.

Financial training given {o Tndian
Civil Service officers. 2035,

_non-Indians,
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MUDALIAR, MR. C. N. MUTHU-

RANGA—contd.
Question re—contd.

Formation of a University Training
Corps for the Annamalai Univer-
sity.  2747.

Freight on betel leaves on the South
Trdian Railway. 1789,

Qrievances of Indians in Ceylon.
2014.

Hardship experienced by the salt
licencees of certain places in the
Madras Presidency.. 523-24.

Leyvy of a charge on carts earrying
firewood— and agricultaral pro-
ducts from British Territory to
Pondicherry, 1234-35.

Loans advaneed to States and others.
680-81.

New appoinfments made in  the
Finance Devartment. 51921,

New Tmperial Musenm nroposed to
be started in Delhi. 1469,
Quarters allotted to elerks in New

Delhi. 2816-17.

Permanent loeation of Government
of Tndia Offices in New Delhi. 041.

Places visited by the Director Gene-
ral of Archmolozy. 1459-70,

Poor calibre of Professors in the
Indian Tnstitute of Science. Banga-
lore, 2829 |

“Posts of Gazetted Officers oreated in
the Government of India Offices.
Prisoners in the charge of Govern-
. ment of Tndia. 674
Procedure for appointment of Pro-
fessors in the Tndian Tnstitute of
Science, Bangalore. 2820-91,
Proposal to send_an officer of the
Archmological Department abroad
for museum training, 1233,
Pr Is for the dment of the
sﬁ;’wemme'nt of Tndia Act. 2393-

Prnf.eof,ion fo the glass industry.
1564-66, 1816-18. $%

Qualifications of memhers of the
Géw:etnunszrgiv of the Tndian In-
stitnte o; cience, Bangalore.
2555-56. : £

MUDALIAR, MR. C. N, MUTHU-

RANGA—-coneld.
Question re—congld.

Recommendation of the Trvine Com-
mittee given effect to by the Indian
Tnstitute of Secience, Bangalore.

2831

Reduction in: the salaries of mem-
bers of the Governor General’s
Executive Counecil. 523, 154445,

Reduction of freight for the trans-
port of caftle from Delhi fo
Madras.  602.

Re-employment of BEuropean Tndian
Civil S{?ﬁcﬁ Officers after retire-
ment. 2644, 3017.

Reorganisation of the Governmens of
India Secretariat.  1631-32.

Report of Messrs. Markham and

Hargreaves on museums in India.
2013-14.

Report of Mr. 8. 8. Markhzm on the
museums in India. 763-64

Reports of the Wheeler and Maswell
Committees on the reorganisation
of the Secretariat. 675.

Research activities of the Indian In-
stitute of Seience, Bangulore.
2553.55, s

Researches at the Indian Tnstituto of
Science, Bangalore, 495-97.

- Revision of the list of Vernacular
Newspapers supplied with publi-
cations on agriculfura. 767,

Revision of the salaries of the Tndian
Civil Service and the Indian Police
Service. 274243

Running of an additional express
bvhvgr‘n "Madras and Firnakulam.
1328-29.

Safeguarding of the voting pri-
vileges of Indian labourers in
Ceylon. 2013. A -

Transfer of the Post Office at Alam-

“ badi village in South Arcot Dis-
trict .to Krishnavaram village.
1710-11. &

Vacancies of Assistant Superinten-
dents, Archmologieal Department,
1233-34.
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MUDIE, MR.—

Motion for adjournment re ——'s En-
quiry Report into the Bengal Nag-
pur Railway affairs: 529, 611-16.

Qn‘esﬁon re—

“——’s yeport on the Bengal Nagpur

Railway strike. 847-48.
Withdrawal of the representalives
of the Bengal Nagpur Railway
union from the enquiry- held by
1777-78.

‘MUDIE, MR. R. F.—

Criminal Law Amendment Bill—
Motion for leave to introduce. 1597,

Federal Court Bill—
Motion for leave to iniroduce. 366.
Motion to consider. 558, 622.

~ Motion to pass. 625, 627.

Forms of forced Labour in the Pro-
vinees (correspondence lail on the
table). 109-161.

-Ingm Naturalizdtion (Amendinent)

Motion for leave to introduce. 367.
Motions to consider and to eirculate.
628-30; 633, 642-43.
Moslem Petsonal Law (Shariat) Apph-
eation Bill—
Consideration of elauses. 1835-3Y,
1841, 1846-47, 1850, 1853.
Motion to pass. 1864
- Motion for Adjournment se hunger-
strike. of political prisoners in the
Andamans.  573-75.
Oath of Office. 3, 2539,
MUFTI, GRAND—
Motion for Adjournment re arrest of
the —— and other Arab leaders in
Palestine. 3038,

MUH.AMAD ~ AHMAD KAZMI,

Cantrol of Coastal Traffic of India
=
=1 ”-Kuﬂon b réfer to Seleop Committee.

=

lnsm-anee Bill
Consxderatmn of—
Clause 87, 2717,

New clause 99A. 2750

MUHAMMAD = AHMAD KAZMI,
QAZI-—contd. —
Moslem Personal  Law - (Shariat)
Application Bill—
Motion to consider. 1430, 1431,
1432, 1440-44.
Consideration  of  ecluuses, 18560,
1861-62.

Muslint Dissolution of Mar ringe Bill—
Motion ¢o continue. 1955

Muslim Intestate Succession Bill—
Motiou to refer to Selest Commitice.
1059. 4
Question re—
Revised rules for the i
on railways. 1079.
Travelling Ticket Inspceiors of the
East Indian Railway. 1303-05,
Question (Supplementary) yo—
Allowances paid fo Sardars Mauham-
d: Umar Khao jand Mubamuad
Khan, Afghan  Defenus.

ssie of passes

Availability of the Indian Army for
the defence of Burma, (46.
Ban on Dr. Har Duyal agaiust bis

return to Indm
. Amit Hid

Certain facilities
Khan - detdined under R«:gumhon
IIT of 1818. 2744

Constitution of the Standing Com-
mittee for the Department of Com-
merce. 6.

Construction of a mnumlemn over the

ives of the ez-Bmpercr Baha-
E;t ‘Shah ‘and sz-Eipress Zinab
Mahal. 934

Consultation of the Ceniinl Legisia-
turé hefore sending Indm.u troops
abroad:  933.

Contract for parking of é¢kkas out~
sidé the Benares Cantomuent Rail-
way Station.  1206-97.

Delay in the registraticn o! news-
papers. 1713,

Erection of a nﬁcupemﬁve pot far-
nace in a fAg I;dty at Pirbzabad.
2022:

Exferhmént - of Maulana Husain
~Ahmad Madani and Maulsna Nur-
uddin from Delhi. 926:
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MUHAMMAD  AHMAD IKAZMI.
QAZI—contd.
Question (Supplementary) ye——conid.

Filling up of the post of the Chief
Medieal Officer of the Bast Indian
Railway. 1315.

Funetions of thé Railway Advisory
Committees. 2375

Inauguration of the Federation and
extension of the life of the Indian
Legislative’ Assembly. 20,

Non-clearance of lefter boxes on
certain railway stations. 1707,

Official members from the Proyinecs
noniinated to the Indmn Legis-
lativé Assembly. 1570.

‘Orders for mot sowing certain crops
in the Kchat Cantonment. 1651

Post of Deputy Director General,
Indian Medical Service. 2024

Prices of fittings in the lavatories of
upper. class comparfments on the
East Indian Railway. 2097,

Prohibifion of Congress election
meetings and flying of National

~Flags in the Lansdowne ’.,.m[un-
‘ment. 1617

Emlwny accident at Bihta~ on the
East Indian Railway. 1301.

Railway freights on tol from

MUHAMMAD -~ -AHMAD KAZMI,
QAZI—concld. 3
Resolution re—

Amendments to the Indian Legis-
lative Rules. 377-78.

Constituent Assembly. 1915-18.

Economies in {he Central Govern-
ment expenditure. 1112,

Rules aid Reégulations Continuance
Bill—

Motion to consider. 552-53.

MUHAMMAD ALI—
Question- re— :

Evietion of , an Indian frader,
from Abysslma 500-02. i

Firm of —— in Addis Ababa.
1652

MUHAMMAD ALI AND COMPANY—
Question 7z safeguarding of the rights

of —— in Abyssinia. 676-77,
MUHAMMAD ALI STORES—
Question re —— L. Abyssimin  and
trade transacted with Italy. 1378-
80.
MUHAMMAD ZAMAN KHAN—
Question re airesi oL —— ui Bardura
under the Fronder (irimes l\c"uln-
tion.  444-45,
MUKTESABr—
Q the Veteri-

Guntur o (.alcutta e Bx mbay.

 Reeruitment of a News Edifor of
Broadeastifig and an Rditor of the
Indian Listener. 1226, 1227.

Reduction in the speed of certain
trains. 1567,

Release of political prisoners arnd
detenus and withdrawal of extern-
ment and infernment orders in the
centrally administered areas. 929.

Safegnnrdi.ng of the interests of
Indian shipping. 2094,

Tellggﬁaph Office in Clmndm _Chowk,

el

Types of Am Actmn on the Frontier
employed during the Waziristan
Expedition. 666.

Unsatisfactory condition of the army
in India. 424,

nary Eesesteh tute, ——, T70.
‘MUNICIPAL ELECTION(S)—
" Ses “Election(s) .
MUNICIPAL LIMIT(S)—

Question re rules regarding the seiting
up of tclcn'rnph and telephoue posts
within 12

MURTUZA. SAHIB-~ BAHADUR,

MAULVI SYED—

Motion for Ad]oumment ré 'imngm‘-
strike of politieal prisoners in the
Andamans. 564-65.

Muglim Trtestate Succession Bill—
Motwn to. reﬂer to Select Cormittee.

1417-18.

Question” re diseiplinary rules guw
ing the members of the Indian (.'!VII
Service -and other all Indm uehmes
2488,

TL453LAD

L2
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MUSAFIR KHANA—

Question re —— known as Zawiya in
Damascus. :
"MUSEUM(S)—
Question re—
New Imperial —— proposed to be

started in Delhi. 1469.

Proposal to establish a Centr.
in New Delhi. 2287-88.

Report, of Messrs. Markham and
Hargreaves on — in  India.
1701-02, 2013-14.

Report of Mr. 8. S. Markham on
the —— in India. 763-64

MUSEUM TRAINING—

Question re proposal to send an officer
of the Archzological Departnient
abroad for ——. 1233,

MUSIC—
Question re | broadeasting of Indian
313112, - :

"MUSIC DIRECTOR(S)—
Quesjion re appointment of
broadeasting stations. 3081-82,

MUSLIM(S)—

Motion for Adjournment re 'feelings
of Indian —— on the Palestine ques-
tion.  85-86.

Question re—

Adequate representation of —— in
the Sind and Baluehistan Postal
Circle. 1467-68,

~ Alleged —injustice to —— in the

« matter of promotions in flie (fov-
i ernment of India Departments.

2400,

Alleged injustice to on the

North Western Railway. 1565-68.

= Appomt.ment of & —— as an Assist-
A ant Signal Engineer on {he North

wWest&m Railway. 1307-08.

Appointment of an Officer to watch
the recruitment of —— and other

2P minority communities in ths Postal

- Department. 525.

_ Appointment of — as Engineering
< Supervisors. 525,

Appointment of —— a3 Fnot

on Railways. 1786. i

in

MUSLIM(S)—conia.
Question re—conkl.
Appointment of —— as Engineers

on the North  Western Railway.
1576-77.
Communal  proportion of in

railway services. 596-98.

Expenditure  on —— pupils in
sehools.  2676-77.
= S Thdeqiat B R

in the Mxhtarv Engineering Ser-
vice in the North-West Trontier
Provinee. 2746-47. :
Interest
Savi

accumulated on  Postal
Bank and eash certificates
s belonging to 3103-

Mosques with no right of worship to
—— in possession of Government.
442,

—— officers in the Medieal Depart-
ment of the Assam Bengal Rail-
way. -802L. . = —

Percentage of —— in the Military
Engineering Services in the North-

West Frontier Province. 2746.
Percentage of in various
branches  of railwny sctvipes.
2641.

Reernitment, of —— nler'ks in the
Branches of the Reserve Bank of
India. 752-53.

Re-nomination = of  the same

Member to the Peshawar Canton-
ment Board. 2026:

Resentmenc amongst Indians and

against the report of the

Royal Commission on Palestine.
918-20.

Resentment amongst —— in India

the r dation of the

Royal Commission on Palestine.
426-28.

Reservation of a share of —— and
other minority communities in
promotions in the Government of
India Deparfments. 2237.

Restoration of mosques | in the posses-
sion of Government to —— 428.

MUSLIM APPRENTICE(S)—
Seo “ Apprentice(s) .
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MUSLIM CLERK(S)— NAGPUR—
See “ Clerk(s) ’%. Question re promoi:]xons to th'i ﬂrsg dlvml-
sion clerical cadre in e Pus
MUSLIM DISSOLUTION OF MAR- Gircle Office, . 1709410,

RIAGE B
Seo © Bill(s) 7.

MUSLIM DIVISIONAL ACCOUNT-
ANT(S

See “ Accountant (s) 7.
MUSLIM INTESTATE SUCCESSION
BILL—

e “ Bill(s) ",
MUSLIM. MEMBER(S)—
See “ Member{s) ”.
KUSLM—ILWIBTEE(SF .
See “ Minister(s) 7,
MUSLIM: OFFICERS—
e ‘* Officer (s) .
MUSLIM OFFICIAL(S)—
e “ Officinl(s) 7.
MUSLIM UNIVERSITY—
Question re anti-national campuign
carried on by the authorities of the
Aligarh - 984-85.

MUSSALMAN(S)—
Motion for AdJoumment re inadequate
1ep1 esentation of ——in certain Pro-
Cabmets 611. .

MUSGGOEIE—-—_ RS

Question re Afghan Pol hcal Pn.soners ‘

detained at ——  1651.
MUZAFFARNAGAR—
Question  re prosecution of certain
persons found without tickets at the
— railway station. 1074-75.

{5 N
NABHA—
Question ru’hnnlth of Mabaraja Gur-
charin Singh of ——. 9920-91,
NABHA, FX-MAHARAJA OF—
nQuestion re velease of the —— - 938,
NADEDEAR, MR. MAHADO ABAJI—
Question re grant of permission to ——

and other Indign exiles fo return to

India, 671-72,

 NARASIMHAN, MR,

NAT DUNIA— .
Question re delay in the registration o;
: a Hindi Weekly, published

3

from Agra. 2042;
NAINITAL—
Question re hunger-strike by Afghan
Prinees at ——. 937-38.
NAME(S)—

Question re ——— ‘and addressm of the
persons killed in the Bihta train
disaster. 1794.

Question re noting down ut and
addresses of passengers at the Tara
Devi Railway Station. 1062-64.

NANGA PARBAT—
Question re disaster
Expedition to
NANKUM—

Question re—
Achievements obtained by the Lae
Cess Committee and the Lac Cess
Rescarch Tnstitute at'——. 2567
Delay in the — dak for Jamsheﬂ»
pur. 2563, el

to the German
647-48.

Questioh ‘e dénial of facilities to ——
1o attend the sittings of the Madras
Legislative Assembly. ~ 2649-50;

NARELA—

Question re Mandi af the Railway
Station in.the Delli rovines. 78-79,
NATIONAL(S)— L

Question re Indian —— L:xdxmppetl by
the Frontier tribesmen. 437-38, 1581
83.

NATIONAL FLAG(S)— .
Queshon re— s
Ho]dlng of m s and ﬂymg u? the
in cantonment aveas. 2739-
40, 4
Insult to —— by Briﬁsh soldiers.
2941, 2730-31, 3
Insult to by Britich soldxars in

Simla and Poona. 421~22.
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NATIONAL FLAG(S)—contd.
Question ve —conid.
Insult to —— by British soldiers
near Poona. 1580-81.
Prohibition of Congress election
meetmgs an fiying of —— in
the 8

Wn
1615- 17 2740-42.
NATURALIZATION (AMENDMENT)
BILL—
See “ Indian —— " under © Bill(s) .

NAUMAN, MR, MUHAMMAD—
Motion for Adjournment re appoint-
ment of a non-Indian as Hconomic
Adviser to the Government of India.

3256-58

Question re—

Arrangement for expediting tranship-
ment of hides and skins from
certain places to Caleutta. 69.

Despatch of hides from Lohardaga to
Calentta by lorries. 69.

Rates eharged for hides from Allah-
abad and Cawnpore to Calentta.
68-69.

NAVAL ARMAMENT (AMENDMENT)
BILL—

See “Tndian

NAVIGATION—

Question re treaty of friendship, com-
merce and —— between Great Bri-
tain and Zanzibar. 767-68,

NAVIGATION COMPANIES—

" under “Bill(s) ™

of qualified
Indian cadefs by British —  1131-
37, 1490-1538.
NAZUL LANDS—

Question re expn-y of leases of
certain Areas in Delhi. 84,

NAGAPATAM—
Question re emigrant labourers to
n_m from ——. 092.93.
NEG OTIATION ( S)—

Motion for Adjournment re —
hetween the Government of - India

and the Prinees in raspect of Federa-
tion. 944, 960,

V;;EGOTI ATION(S)—contd.

Question re—

for a trade agreement with
Ceylon, 2365-67.

—— for an Indo-British Trade
Agreement. 2636-38.

—— for the replacement of the
Ottawa Trade Agreement. 22-24.

—— for trade agreements with
foreign eonntries. 1561-63.

—— for trade agreements with Great
Britain and other countries. 860.

for trade relations with Ceylon.

1548.

NEHRU, PANDIT JAWAHAR LAL—

Question re customs duty for bringing
gold in India and duty paid by

on a gold casket. 504, 1706-07.
NEPAL—

Question re Frontier Customs Cordon
and smuggling of between -
India and — 1698'1700

NEW CONSTRUCTION (RATL-

WAYS)—

Demand for Excess Grant for 1935-36.
3238, : :
NEW DELHI— ERSTRES
Question re—
Bajri Quarries in the —— Canton-
ment. 1580,
Causes of Malaria in ——.
3020.
Construction of additional quarters
~~~=for -the staff of the Government

1248,

#=~ —of Tndia Press, ——. 3114,
Graveyards in  ——. 1999-2000,
2927.

Insanitary condition of the Gol

Market area in ——. 80,
Levy of minimum charge on electri-
ity in ——. 2575, 3115-16.
Meat shugé%in the Minto Road Area,

New offices located in, —— and Old
and report of the Depart-
mental Commitiee appointed to
eonsider- the question of aeeommo-
\dation in Simla for {he Federal
Government. 605,
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NEW DELHI—contd.
Question re—contd.
Permanent location of certain offices
e 3091-95.
Permanent loeation of Government
of India Offices in 941,
Proposal to establish a Central
Museum in 2287-88,
= Provision of head-rests at convenient
places in ——. 2000
Quarters allotted to clerks in ——.
‘ 2816-17.
Restrietions on the keeping of ¢ows
in quarters in —— 70-7L
Sale of plots in ——. 55.
Shortage of “C* type quarters in
2828-29.

NEWS EDITOR—
See “Editor(s) ™.

NEWSPAPER(8)—
Question re—
- Ban on the publication of —— in
- certain Cantonments. 439, 1247,
1645-46.
DPelay in thé registration of -
1713-15.

Government adverfisements given fo
1381-83, 2474-75.
Refund of ~securities to —— and
. presses in Delhi. 925-26.
Revision of the list of Vernaeular
supplied with publications on
agrienlture. 767.
Securities demanded and forfeited
frénm —— and presses. 664, 2054-
56,
- Securities demanded from presses
and —— i the eentrally adminis-
tered areas. 443, 2052-53
Supply of conrt notices and Govern-
ment advertisements to yernacnlar
—— in Delhi - for publieation.
923-25.
) NEWSPAPER PRINTING—
Question e reduction in the dufy on
paper nsed for ——. 2135, 2833:

- NEWSPAPER REEL(S)—
R Question re exhibition of Indian educa-
tional films and ——. 2369-71.
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NEWSPRINT— )

Question re— cgisannl
Press telegram rates, admission of
—_ into India free of dufy and

of postage and tel

rates 1 egrams
between Burma snd India. 1300,
2043.

L S el

Reduetion of import duty o
2096, 2573-T4:
NOMINATION(8)—

— of the Panel of Chairmen. 89.

to the House Committee. 1086.

Question re— = gape

of Indians to the Fiji Legislative
Couineil. 2200,

___ of minor children as inheritors
by Government servants subserib=
ing to the General Provident Fund.
425-26.

___ of official Members from the
Provinees to the Indian Legislative
Assembly. 598-600.

of official Members fo the
Central Legislature representing
Provincial Governments. 35-36.

—— to the Army. 1641

Re- —— of the same Muslim Mem-
ber to the Peshawar Cantonment
RBoard, 678-79.

NON-GAZETTED RAILWAY _SEE-

_Sere. “Railway Servant(s) .
NON-GAZETTED STAFF—
See “ Staff ™. =
NON-INDTAN(S)—
Seé “Indian(s) ™.
NONJINDIANISED UNIT(8)—
See “Pnit(s) 7 g =
NON-PROTECTED TRIBES—
See “Tribe(s) ”.
NORTH WESTERN RAILWAY—
Seo “Railwap(®) "
NORTH-WEST FRONTIER—
Motion for Adjournment re—
Government policy in respeet of the
Trihes on the — of India. 86.
Operations on the ——. 616

—
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NORTH.WEST PRONTIER—contd.

'i'

Question re—
Fighting with the Tribes in the —.
409-11.

Hand-bills thrown by aeroplanes in
the tribal territories in the —.
1380-81.

~ Military * operations on the —.
3017-18.
M.ﬂitﬁry position on the ——. 418~

-————Tnbes engaged in Thostilities

with the British Indian TForces.
1014-17.
Revision of Government’s policy in
the 661-63.
2488,
Troops engaged in war operations on
the ——.  922-23.
* NORTH-WEST FRONTIER PRO-
VINCE—
Quesﬁonr&—- fia

. British Indians kninnp%ed by the |
82.

w1 tribes on the

Creation of a post of Resident to deal

with tribal areas in the ——. 1398-
1400,

Tnadequate representation of Muslims

in the Military Bngingering Ser-
viee in the ——. 2746-47.

Metalled roads, schools, éte, in
Waziristan and report on condi-
tion of fribes in the 2744-

45.
Percentage of Muslims in the Mili-
Engineering Services in the
—. 2746,

Post of Inspector General of Civil
Hogpitals and Prisons of the —.
1620, 2044,

Situation in the —. 2733-34.

System of  administration in Sam
Ranizai and Swat Rzmizai areas
in the —. 444,

- Statement laid on the table re agree-
ment hetween the Government of the

he Reserve Bank of India.

.Qm-stmn re —— on. hxs vlszt, to the
: Sir Muh
Khan. 2398-2407,

d Yamin *

NOTICE(S)—

Question re supply of conrt -—— and
Government advertisements to verna-
cular newspapers in Delhi for pub-
lication. 923-25,

NOTIFICATION(S)—

Question re—

Publication of —— regarding titles
in the Gazette of India. 1210-11,
1884-85.

Terms  of —— of  Lieut.-Colonel
Shaikh’s appomhnent 2022-23.

NURSE(S)— =

Question re registration of —— in the
Centrally Administered Areas. 70.

NURUDDIN, MAULANA—

OATH OF OFFICE— .

”

Question r¢ externment of Maulana
Husain Ahmad Madani and ——
from Delhi. 926-27.

(0}

Abdul - Ghani, Manlvi Muhammnd 2
Abdul Qaiynm, Mr. 2

Abdur: Rasheed Chaudhury, Maulvi.
Asghar Ali, Sheilh, - 1999.
Bajpai, Sir Girja Shanker. -1139.

Boyle, Mr. J. D. 1545,
Chandhury, Mr. Brojendra Narayan.
2,

Dalpat  Singh,
tain. 2,

Deshmukh, Mr, G. V. 2.

Dow, Mr. H. 1449, 2455,

Fazl-i-Tlahi, Khan Sahib Shaikh. 3.

Ghilam Muhammad, Mr. 1139.

Gidney, Mr. C. W. A. 2.

Griffiths; Mr. B, J. 2,

Grigg, The Honourable Sir James. 1.

Giipta, Mr. K. 8. 1.

Hands, Mr. A 'S, 2201.

Highet, Mr. \J. €. 829, 1545,

Hydari, Mr. M 8.4 2 ses

Joseph, Mr. George. 1. 2

Kamalnddm Ahmad, Shams-ul- Ulemn.

Savdar Bahadur Cap-

'Knshalpal_ Singh, Raja Bahadur. 2.
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OATH OF OFFICE—contd.
Lang, Mr. J. C. 409.
Lloyd, Mr. A. H. 1615.
Mmavednn Raja, Rao Bahadur K. C.

Mam, Mr. R. 5. 3.

Migra, Pandit Shambhu Dayal. 2.

Mudie, Mr. R. F. 3, 2539,

Ogilvie, Mr. O. M. G. 2, 2087.

Pande, Mr. Badri Dutt. 1.

Parsons, Lieut.-Colonel A, E. B. 2.

Prrssell, Mr.-R. S. 2.

Rahman, Lieut.-Colonel M. A. 2.

Ramayan Prasad;-Mr. 2.

Rao, Mr. Thirumala. 1.

Sen, Mr. 8. C. 3.

Shahban, Mr. Ghulam Kadir Muham-
mad. 1.

Shattock, Mr. J. 8. H. 1999,

Bheehy, Mr. J. F. 739.

Sikandar Ali Chaudhury, Maulvi. 911,

Singh, Maharaja Bahadur Ram Ran
Vijai Prasad. 2363,

S_iugh, Mr. Gauri Shankar. 2.

_Bivaraj, Rao Sahib N. 2.

Slade, Mr. M. 2, 2989.

Staig, Mr. B.. M., 2.

btewn.rt The Honourable SirThomas.

Snkﬁhnnkm:,MrYN.M.

Sultan Ahmad, The Honourable Su'r

Saiyid. 1.
Thorne, Mr, J. A. 2.
Tylden-Pattenson, Mr. A. B.. 2, 1209,
1999,

Zafar Ali Khan, Maulana, 2.
OBLIGATORY HOURS—

Question re —— for solo flying for the
grant of a certificate as a col
piloti 3085-86:

OBSERVATORY (IES)—

Question re abolition of the

Madras. 3105-06.
OFFENCE (S)—

Question re prisoners convieted or de-
tained for political under the
charge of the Government of India.
416, 1806.

at

OFFICE BEARER(S)--

Question re —— of Institutes on the

Eastern Bengal Railway. 2133.

OFFICER(S)—
Question re—

Alleged discourtesy shown by the
Qum‘anth —— at Mandapam.
2038.

Allotment of qnarters to ——.  3102.

Allowances to British —— and
soldiers. 2217-19.

Appointment of addifional — in
the Tinance Department. 1476
77.

Appomtment of an —— to watch
the recruitment of Mushm and
other minority communities in the
Postal Department. 525,

British without rank at the
Waziristan operations. 2482-84.

Certain —— on the Assam Bengal
Railway. 839-40.

Communal composition of —— and
clerks in the Sind and Baluchistan
Postol Cirele. 1466-67.

‘Employment of Criminal Tntelligence
Department™ = for shadowing
political &nspects in the provinces.
1873. e

Expenditure  on troops = ang

shown in the’ Budget estimate on

Defence” “Semées “2723-24.

Experience of jail work by in

the Medical Séetion of the Govern- -

ment of Tndia. 202425,

Filling up of posts of Gazetted ——
in the Government of India Offices
by non-Indians. 694

Financial training given .o Indian
Civil Service ——. - 2035.

Fixation of a limit for railway — '8
stay ai one place.  2389-90.
Gazeited —— granted extensions.
677-78. =
Gazetted —— in Deparfmenh under
the Finance Member. 2039.
Gazetted —— in the Departments
under the Home Member. 2224
" Gazeited —— in the Departments

under the Law Member. 21186,
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OFFICER(S)—contd.
Question re—contd.

Gazetted in Departments under
the Member for Commerce and
Railways. 2114-15,

Gazetted in Departments under

- Em Member for Industries and

abour. 2038-39, ;
Gazetted —— in Departments under
the Secretary for Education, Health
and Lands. 2039,
Hours of work of certain —— of the
Agsam Bengal Railway. 3174-75.
Indian and European in the
Government of India Departments.
671,

Insult to an Indian I. C. 8. — in
the Central Provinees. 415-16.
Leave privileges of Superior
_gs’mthc South  Indian Railway.

!

Leave rules applicable to. certain
on the South Tndian Railway.
of Asiatic domieile. 851.

Muslim —— in the Medical Depart-
ment of the Assam Bengal Rail-
way. 1319, 3021,

Muslim —— in the Survey of India.
2809.

Occupation of “Ramsay Honse” in
the Almora Cantonment by eertain

1619-20, 2927.

—— and staff working in the Broad-

{r’hng Department: 528, 1806-

—— in the Computing Ofice of the
~ Survey of India. 1235.

~—— in the Reforms Office. 2660,

recruited by the Assam Bengal

Railway in the Aundit Department.
1319-20, 3021.

~— setving under Mr. A. P, Hume,
—— on special duty in connection

B’Qiﬂl the Delhi Tmprovement Trust
1

Possession of accountaney qualifica -
ﬁons‘ by Tncome-tax —— and
Tnepectors.  1470-71,

Posts of Gazetfed —— created in the
;J;vemmen‘t of India Offices: 682-

OFFICER (8)—concld.
Question ne=concld,

Proposal to send an —— of the
Archmological Department abroad
for museum {raining. 1233.

Punishments inflicted on Gazetted
—— on State Railways. 2137.

Radio sefts supplied to political and
military 3003-04.

Recruitment of Biharis as —— and
soldiers in the army. 2229-30.

Re-employment of European Indian
Ciyil Serviee —— after refivement.

2644, 3017,

Retirement of certain of the
Military ~ Accounts  Department.
1704-05, 2032-34.

Soldiers and sent to the Far
Bast. 1871-72.

Special —— selected to enquire into

the effects of the Varma Committes
Report. 1717-18.

Superior —— in the Assam Bengal
and Bastern Bengal Railways.

2141,

Transfers of British from non-
Indianised to Tndianised Units.
2725-26.

OFFICER(S) ON SPECTAL DUTY—
See ““ Officer(s) ”.
OFFICTAL(S)—
Question re—
Enquiry about certain Customs ——

in Madras. 1005.

“Grant of compensatory allowance to
certain —— of the Posts and Tele-
graphs Department in Simla.
2299-2300.

Handing over of postal —— to the
Police. 997-98.

Muslim in (Gazetted Ranks of

the Telegraph Engineering De-
parfment. 524, ¢

Tickets checked at the bidding of
the Criminal Tnvestigation Depart-
ment —— on the Bast Tndian Rail-
way.

OFFICIAT. DOCUMENT (8)—

See “ Document(s) 7.
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OFFICIAL MEMBER (S)—
See “Member(s) 7.
OGILVIE, MR. C. M. G.—
Mancuvres Field Firing and Artillery

Practice Bill—

Motion re appointment of certain
Members to the Seleet Committee.
367-68.

Presentation of the Report of the
Select Committee. 1997.

Motion to consider. 3076-78.

QOath of Office. 2, 2087,
Resolution re—

Appointment of qualified Indian
Cadefs by British Navigation Com-
panies.  1509-10.

Eeeonomies in the Central Govern-
ment. expenditure. 1096-1101.

OTL—

Question re manufacture of soap and
vegetable ——.  510.

OILFIELDS—
Question r¢ labourers in the Digboi
—— in Assam. “2578.
OI.D DELHI—

Qnestion re new offices located in New
and —— and report of the Depart-
-mental Committee appointed to eon-
sider the quest o =i
in Simla for the Federal Govern-
ment. 605,

OPERATING DEPARTMENT—

Question re representation regarding
the amalgamation of the two.elerioal
grades in the of the Divisional

?up;&)rintondvnt’s Office, Lucknow.

OPERATION(S)—
Motion for Adjournment ra

on
the North-West Frontier. 616.
OPERATOR(8)—
Question re strength of sanctioned

for the Central Telegraph Off 2
Madras. 1580, sl <

OPINTON(S)—
Question re—

Girpulation of Bills for aliciting —
thereon. 1774-75.

OPINION (8)—eontd.
Question re—contd.

_—__ of Provineial Governments on
Tncome-tax Expert’s Report. 3191.
‘ocedure re inviting —— from. the

Plgi(:v":;cial Governments. 1311,
1647.

OPIUM— 5 e
uestion re raising of the price of ——
s and other excisable dartlclteg t{n th;

Rajpntana States and restrichion, oO:

the aren under poppy cultivation.

2799-2801.

OPTICAL GOODS— A i
Question re imported into India
and development of lense industry.
2547-48.
ORDER(S)— - >
Question re rules empowering the Rail-
way Board and Administrations to
modify, amend or annul their
2665.
ORDINANCE(S)— o
nestion re Bill before Ceylon
QCounci] to amend the Village Com-
munities ——.- 2037.
ORDNANCE BRANCH— e
uestion re promotions in the Master-
QGen of —. 1661

ORGANISATION(8)—
Question re—

Change in the recent order relating to
the =— of the Indian Medical Ser-
vice. 657-H8.

(Clonsunltation of AlIAI!;,d_ia_ E on
Bills circulated to elicit publio
opinion. 850-51.

“ ORIENTAL SORE "—

Question re disease ealled the *——*
prevailing in Quetta. 1395,

ORISSA, GOVERNMENT

Agreements befween the Reserve Bank
of India and the Governments of
Bihar, —— and the Central Pro-
vinees and Berar, and the Supple-
mental Agreement with the Imperial
Bank of India. 772-85.
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OTTAWA AGREEMENT—
Motion for Ad;ournment re perpetua-
445,

tion of the
OTTAWA TRADE AGREEMENT—
See “ Trade Agreement(s) 7,
OUTRAGE (S)—

Motion for Adjournment re indiseri-
minate assaults and —— made by
British soldiers at Dagshai. 2670.

OUTSIDER (S)—

Question re recruited as clerks by
the Postmaster General, Tucknow.
3117-18.
OVERBRIDGE(S)—
Questior, re—

Construction of an between
Bezaroda station and Kistna Bridge
on the Madras and Southern Mah-
ratta Railway. 3

Construction of an —— on the Gatti
side at the Lyallpur Railway Sta-
tion.  1798-99,

See also under “ Bridge(s) 7.
OVERCROWDING—
“Question re—

Alleged loss of lives due to —— in

trains durmg the Garhmukteswar

fair.
Attnuhmmr of ‘additional earriages to
ayoid —— in the Grand Trunk

Express. 829-30.
of trains in Bihar during the
e marriage season. 1706-97.
OVERSEAS ALLOWANCES—
See “ Allowance(s) 7.
OVERSEER(S)—
Question re—
of the Kassu!i Cantonment.

.

- Reernitment ofﬁas Sub-Divi-
sional Officers in the Army. 668-
69, 932,
Beémﬁ ~of . tax- pnyets of Sabathu
. Cantonment and —— of the
Kasauli Cantonment Board: 2232,
OVERTIME— =

Quesl:lon #e —— work in the Central
Telegraph Office, Madms. 69 70.

P
PALAMAU DISTRICT—
Question re protest against the transfer

of the —— from the Gaya Postal
Division. 2309.
PALESTINE—

Motion for Adjournment re—
Arrest of the Grand Mufti and other
Arab leaders in ——. 3038,
Peelings of Indian Muslims on the
—— (uestion. 85-86. -
Report of the Royal Commission on
617.

Question re—
Cost of publieation of the report of
the Royal Commission on ——
borne by the Goyernment of India

and subsidy given to —, ete.
1154-55.
Proposals  for partmon of —.
3176—77
TR’ & pst. Indians ‘and

Mnshms against the report of ﬂm
Royal Commission on ——.
90,

Resentment amongst Mushims in India
against the recommendations of
the Royal Commission on —.
426-28.

PALEZA GHAT—
Question re running of a through train
from Savan to on the Bengal
and North Western Railway. 2125.

PALIWAL, PA.NDJ.T SRI KRISHNA
DUTTA= %
Questioh re—

Absence of a bridge on the erassing
of the Agra-Jagner Road and the
Agra Cantonment Cabin. 1800

Agra Bah Branch of the Great Indian
Peninsula Railway. 1799-1800,

Appointment of the Chief Medieal
Ufficer of the Bast Indian lewsy
2053-54.

Bau on the publication of newspapers
in certain Cantonments. 1645-46.

Breaking of their parole by Sardars
Mubammad Umar Khan' and
Muhammad Sarwar Khan, Afghan
Detenus. 1645,
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;ALIWAL, PANDIT SRI KRISHNA

DUTTA——contd,
Question re—contd.
Central Revision Section of the De-
fence Department. 1649-50.
Certain  clerks of the Adjutant
(General’s Braneh on Deputation.
1649,

Certamn information regarding the
Indian Meteorological Department.
2017-20, 2

Connection of Etah with a Railway
Line. 1805.

Construction of a waiting room at
Sikandra Station on the Great
Indian Peninsula Railway. 1800-
01. o £

Delay in the registration of Nai
Dunia, a Hindi weekly, published
from Agra. 2042,

Delay in the registration of news-
papers. 1713-15,

Erection of a recuperative pot fur-
nace in a factory at Firozabad.
2020-22,

Examination for recruitment of
clerks in the Government of India
Secretaviat and  attached offices.
52-53. :

Tirozahad plass and bangle indus-
tries. 2028-29.

Marks for wive voce in the Indian
Ciyil ' Service examination. 2989-

,__’\.‘:-..:-X‘ E 2

Post of Deputy Seerctary (Revision)
in the Defence Department. 1650.

Posts of Deputy Seeretary (Revi-
sion) and Assistant Secretary in
the Defence Department. 1650.

Promotions in the Master-General of
Ordnanee Branch. 1651,

Promotions in the Ministerial Estab-
lishments of the Army Head-
quarters. 1650,

Recuperative furnace constructed at
the Star Glass Works, Firozabad.
3087-91. =y

Re-instatement of Pandit Chandra-
bansa Sharma, Branch Postmaster,
Malpura, Distriet Agra. 1715,

Removal of the postal seals and
stamps - office from Aligarh to
Alipore Workshop. 255860,

PALIWAL, PANDIT SRI KRISHN.

DUTTA—coneld..
Question re—conceld,
Refrenchment templated i the
Government of India Departments.
1648-49.

PANDE, MR, BADRI DUTT—

[nsurance Bill—

Motion to consider. 972-75.
Consideration of eclause 5. 1364.
Mancuvres Field Firing and Artillery

Practice Bill—
Motion to consider. 3134-35.

Moslem Personal Law (Shariat) Appli-
cafion Bill—

Motion to consider. 1825. ‘

Oath of Office. 1.

Point raised by Mr. T. S. Avinashi-
lingam Chettiar re treatment of ques-
tions addressed to wrong Depart-
ments. 28;

Question re—

Absence of sheds on certain plaiforms
at Bareilly. 840.

Air-conditioning of barracks for
British soldiers. 1867-68.

Alleged remarks by Lord Baden-
Powel against Indians. 74748,
Allowances paid to Sardars Muliam-

mad Umar Khan and Muhammad
Barwar Khan, Afghan Detenus.
1618-19. - S
Anti-Indian  agitation i Ceylon.
996-97.

Appointment of agenfs in certain
eolonies for the proteetion of the
rights of Indians. 993-94.

Appointment of an actuary for In-
surance: Work. 1260,

Appointment of an Agent to look

after the interests of Indians in
Burma. 1464, 2

Appointment of Music Directors in
broadeasting stations. 3081-82,

Asking of questions and discussions
on matters g:nmicnted with the pro-
vinees in the Indian Legislative
Assembly. 862,

B‘qn on the publication of newspapers
in eertain Cantonments. 1645-46,

Bar for service in certain departments
in Malaya. 1463,
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PANDE, MR. BADRI DUTT—contd. PANDE, MR. BADRI DUTT—contd.

Question re—conid. Question re—contd.

i Regiment. Blectoral rolls for the Rohilkund
But‘i;n#?;]; AN and Kumaon Divisions Non-Mu-
Breaking of their parole by Sardars ha}nmmlan Rural Constituency.

Mubammad Umar Khan and Mu- _8631 2407. : -
hammad Sarwar Khan, Afghan Embargo on the import _nf Indla.n
Detenus, 1645, 5 ground-nuts to the United King-

«h  journalist imported as dort:
Brit) JOYTAAIRS, - ARG : Bmployment of Mr. J. Rowlatt, a
gg;eg;or of - Eublis “Iotommagon Parliamentary Counsel, to revise
S , ; X terms on which States ave to join
British froops going to hill stations. T TR
il : Tixpedition o the Panjsh. Tribal
Bulls and cows distributed free by the Area for the recovery of slaves,
Central Agricultural Department. 1141.44,
1243. . Expenditure inenrred in the Wazir-
Centrulsétdvlsory Board of Health. istan Military Eixpedition.  655-56.
1450-52.

Explosion of guopowder at the
Taxila Railway Station. 604-05.
Fare charged from Bareilly to Kath-

Uertain supersessions in the Indian
Medieal Service. 2817.
Closing of wells at-cerfain railway godam. 863-64
stations, 1084, Fnségst train on the Indian Railways.
; : B ; 862-63 e
) d kit allowance of a Bri- ¥ e x
(ll:it:;.\msgol?hl'\er 436. : First Battalion Kumaonies stationed

at Hongkong and Kumaonies in
Cold storage stations established in the Burma Military Police Regi-

| India. 1325. ments, 1402-03.
\ Construction of the Sind-Bombay Gold storage. stations estabhshed in
: Railway. 605-06. India. 1888,

Control of the Radio Department and
|, appointment of the news editor.

Grant of a fifth meal to the Bntmh
Army in India, 417-18.

Hill stations where British troops go
in summer. 2465,

‘ Holding of meetings and flying of the

i . Cutting of a canal through the ;;15;’028.1 flag in eantonment anreas.

i Isthmus of Kral. 916-17.

=z

7

1299, 2043.
Coronation guests from India. 505-
06.

Dalsion of e TR cases Iuauguuhon of the Federation. 17-
at Bareilly or Budaon. 1703, Income and  expenditure of the
3187, Almora Cantonment. 1886, 3038.

Deficit in the Water Supply Depart- Indianisation of higher posts in the
ment of the Delhi Municipal Com- Government of India Departments,
mitfee. 2556, 28-30.

De]ay in the despateh of dak to

Indians in British' Guiana. 1463-64.
Pauri in the Garhwal Distriet.

of Burma and India. 2029-30.

Dils.planée(i eondition of the Aditya
Mandir in Katarmal Village of the
Almora District. 995—96

- Insult; to an Indian I. €. §; officer in
s 1022. the - Central Pwvmces. 415-16,
- Design and get up of currency notes 2101-02.

Martial Law prigoners of the Garh-
wali Regiment. 416-17, 2051,

Mountaineering expeditions’ to the
Himalayas. 1158,
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PANDE, MR. BADRI DUTT-—contd.
Question re—contd.

Muhammad Ali Stores in Abyssinia
and trade transacted with Italy.
1378-80. :

New offices located in New and Old
Delhi and report of the Depart-
mental Committee appointed to
consider the question of accommo-
dation in Simla for the Federal
Government. 605,

Non-appoinfment  of Indians as
Dircctor General, Indian Medical
Seryice, and Deputy Public Health
Commissioner. 994-95.

Notes on his visit o thé Andamans by

“Sir Muhammad Yamin Khan.
2398-2407. : -

Ocenpation of Government quarters
in the Lansdowme Cantonment by
a retired military offieer. 1617.

Oceupation of “ Ramsay House ” in
the Almora Canfonment by certain
1619-20,
QOverseas allowances to the Indian
Troops proceeding to China. 1638-

39. =

officers.

‘Payments for cutting of frees in the
Almora Cantonment. 1886, 2411.

Policy of India in matters of guinine,
b : ;

T4BRE3 TS
news print into India free of
duty and rates of postage and
telegrams_ between Burma and
_ India. 1300, 2043.
Prisoners convicted or detained for
political offences under the charge
of the Government of India. 416,

[ of Congress _election
¢ and flying of National

Tlags in the Lansdowne Canton-
ment. 1615-17, 2740-42,

Pupishment. to soldiers who pulled
down the Congress Flag in Char-
poli near Poona. 913.

Raising of the status of office and

Press telegram | mtés,, admissinix of

PANDE, MR. BADRI DUTT—contd.
Question re—coneld. =

Removal of a tri-colour flag by Bri-
tish soldiers from a car ab
Bareilly station. 2095-97,

Re-organisation, mechanisation and
equipment of the Army in Tndia.
3003.

Reorganisation of the Standing
Finance Committee. 506-07.

Report of the two members of the
Indian Legislative - Assemibly sent
to_enquire into the conditions of
prisoners. in the Andamans.

56.

Securities demanded and forfeited
from newspapers and presses. 664,
2054-56. 7 ;

Shadowing by police of Mr, Rajago-
palachariar on his journey from
Bombay to Madras. 436.

Supersession of Messrs. Bakhle and
Hands importing of “a certain
officer in the Home Depariment.
414-15.

Types of Air Action on- the Frontier

employed during the Waziristan
Expedition. 664-67.
Unemployment among  Indian

labourers in Burma. 2802-03.
Womeii~ debarred from employment

underground in coal mines in Bil
- and Bengal._ 760, '
Questiont (Supplementary) re—
Abandonment of construction of the

abattoir at Lahore. 3017.

Absence of wire fencing along the
railway line between Jhansi and

Manikpur. 832.
Activities of the Fauji Akhbar.
2728. -

Aj;‘éeiondiﬁoned coaches on railways. -

Allowances paid to Sardar Muham-
mad Umar Khan and Muhammad
Sarwar Khan, Afghan detenus.
1153. ot b

Attacks on Indiang in the hook
“Tand of the Lingam” by Arthur
Miles, . 2205.

Ce hip of eorresp

Tincour t-to the handl

-2476.

salary of the High C
for India. 1208-99.

and
cottage woollen industry: 2803
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PANDE, MR. BADRI DUTT—concld.
Question (Supplementary) re—contd.
Indians in Abyssinia. 915.
Interpretation of the word “ jangad ”
by the Bombay High Court. 2652,
2653.
Joining of the Federation by the
Indian States. 2204.-
Mental Hospital at Ranchi. 653.
Military position on the North-West
Frontier. 419.
Proposed slaughter house in the
Lahore Cantonment. 1392, 1394.
Protection of Tndians in Port Mauri-
tius. 2542,
Quarters provided for the Members
of the Indian Legislative Assembly
in Simla. 2640,
Telegraph Office at Gupta Kashi,
Distriet Garhwal. 2298,
Village Postmasters. 3101-02.
Resolution re economies in the Central
Government expendifure. 1100.
Trade Dispotes (Amendment) Bill—
Motion to refer to Select Committee.
533-34.
PANEL OF CHAIRMAN(EN)—
Nomination of the —. = 89

PANTSH TRIBAL AREA—

Question re expedition to the —— for
the recovery of slaves. 1141-44.
PANT, PANDIT GOVIND BALLABH—

Question ¢ disposal of cast iron serap

on the North Western Railway. 51.
PAPER(S)—

Question re reduction in the duty on

—— used for newspaper printing.
2135, 2833,

PAPER CURRENCY RESERVE—
Questum re amount of the —. 2571

PARASARMA—
Qnestlon re—
Suspension of railway trafic between
—— and Supanl.  1317-18.
Trolley used by the son of a railway
;glxivsnn between —— and Supaul.

PARCEL(S)—
Question-#e maintenance of accounts of
money orders, , ete., between

India and foreign countries. 1483.

PARCEL OFFICES— ..
Question re grant of holidays on Indian

festivals in Goods and —— in rail-
ways. 1069-70.
PARIS—

Question re. participation of Indian

trades and industries in the ——

Exhibition. 860.
PARLIAMENT(S8)—

Question re provisions of the Unbene-
ficial Oceupation of Lands Bill intro-
dnced in the South Afriean ——.
759.

PARLIAMENTARY COUNSEL—

Question re employment of Mr. J.
Rowlatt, a , to revise terms on
which States are to join the Federa-
tion.  915-16.

PARMA NAND, BHAL—

Insurance Bill—

Motion to consider. 876-80, 897, 898,
899.

Consideration of clanse 6. 1694,

Motion to pass. 2059-64.

<Question o= » =TEei i o
Alleged victimisation of'the members

of the North Western Railway
Union. 2917-18.

Appointment of Executive Officers in
the Cantonment: Boards. 669-71.

Ban on Dr. Har Dayal against his
return to Tndia. 3008-00,

Case of fraud in the Lahore Division
on the North Westetn Rm.lway
73.

-Communal proportion of Mushma in

lway services. 596-98,

Expenditure of staff area couneils
of the North Western Railway.
2017.

Luggage passes granted to infevioc
staff on the North Western Rail-
way. 2919,

Overlooking of the elaims of Hindus
in Post Masters’ Grade in the
Fsatehguh Postal Division. 514-
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PARMA NAND, BHAI—contd.

Question re—contd.

Purchase of the Grand Hotel for
Tederal ~ Assembly  Chamber in
Simla. 3177,

Restrictions on the keeping of cows
in qurters in New Delhi. ~70-71.

Vacancies of relief r-lorl\s on the

North Western Railway. 598

Question (Supplenc y) ban on
Dy, Har Dayal nst his vefurn to
India. 2994,

Resolution re vegulation of production
and markeling of sugar.

rade Disputes (Amendment) Bill—

Mntmn to refer {o Select Committee

534-36.
PAROLE—

Question re breaking of their by
Sardar Muhammad Umar Khan and
Muhammad Sarwar Khan, Afghan
defenus. 1645,

PARSONS, LIEUT.-COLONEL A. E.
Motion for Adjournment re amend:
 ment of Indian Legnslnhve Assembly
TRules. 480-81, 483, 484,
Oath of Office. 2.
Resolution re uconomie§ t:: the Central

i)

2525.

Question re refusal tn passp
Virendra, Managmg Editor

PASS(ES)—contd.
Question re—contd.
Issne of to Indian mfreshmant
room contractors on Railways.
2128.
Luggage granted fo inferior

taff on the North Western Rail-

i 2019,

£ of first elass issued fo
‘tgin private gentlemen. 27-28.

Ragial diserimination in the grant of
—— to catering eontractors on the
North-Western leway 1579.

Rm:ml diserimination in the grant of

vendors and catering
contractors on State Railways.
1578.

Railway employees and ‘their rela-
tions detected travelling without
tickets or 594-95.

for the issue of ——
1070-71, 1079.

Stoppage of the luggage
granted to the inferior staff on the
North Western Railway. 2108.

Revised rules
on railways.

‘Withdrawal of luggage —— of in-
ferior mllwny servants on ftrans-
fer. 238

PASS. ‘RULE(-Si)—-
Ses “Rulo(s) " 11

| PASSENGER(S)— -

Question re—

Additional railway facilities for ——
during the Pitripaksha Pair af
Gaya. 1324,

Attache cases carried free of charge
by first and second elass —— on
the East Tndian Railway. 585.

Grievances of —— on the B
kakhana Toop Line of the East
Indian Railway. 76.

Insuﬂh-lent accommodation fot in-

class —— on the

to Mr.
of the , Lahore; 1878.
Question  re prupnials for —— of
Palestine. 3176-77.
PASS (ES)—
Question #e—

Curtailment of railway —— among
the subordinate Railway staff.
3019-20.

Grant of free railway —— fo com
munal  bodies  or
1803.

Grant of to refreshment room

contractors on the North Western
Railway. 2126-27.

Grant of —— to retired railway,

servants. 2098-09, 2122,

Assam Bengal and Bastern Bengal
Railways. 1085-86.

Non-receipt of foreign —— classifica~
tions of certain stations on the
Indian Railway in the Railway
Clearing Aceounts Oﬁm& 2104,

7 LA4S3LAD

b4
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PASSENGER(S)—contd.
Question re—contd.

Noting  down of names and addresses
of ——= at the Tara Devi Railway
Station. 10062-64.

Racial discvimination in the supply
of meals to internmediate and third
cla i
31-32.

Refusal to allow: the Seva Samiti to
supply water to at the Hissar
Railway Station. 25-26, 2666-67.

Third class availing of reserva-
tion facilities ai Howrah. 2364.

Third elass on the Bengal and
North Western Railway. 2125-26,

PASSENGER SHED(S)—

e ‘“Shed(s) ”.

PASSENGER TRAIN(S)—
See “ Train(s) 7.

PASSPORT(S)—
Question re—
Persons refused —.  76.
Refusal of a to Sardar Milap
Singh Azad of Peshawar. 3006-07.
Refusal to grant to Mr.

Virendra, Managing Editor of the
Daily Partap, Lahore. 1878.
Refusal to grant <——— to Srimati
Kamla Debi and other persons.
672,
PASTEUR INSTITUTE—
Question re proposed transfer of the

—— to: the Centml Resea.rch Tnsti-
~ tute. 147172
PATENTS AND DESIGNS (AMEND-
~MENT) BILL—
See “Indian ——” under “Bill(s)
PATIENT(S)—
n for —— in

= the Antx ‘Rabie Hnsp.lta] at 'Delhz

Gﬁewmces of the ~—— public regard.
shufting up of the western level
1795-96, 2927,

Overlmuhn of the’ —— Jnnehon
Railway Smhon. 76,

PATNA—contd,

Question re—sontd,

Running of diréet trains hetween
—— and Jamshedpur. 2640-41.
PATNA-GAYA BRANCH—

Question re lack of arrangement for
supply of water on stations on
and South Bibar Railway. 1796.

PATNA JUNCTION—

Question re—
Construction of the —— Raulwuy
station. 2644,

Inconvenience due to the closing of
the level crossing gates to the west

of railway station. 2638,
PATNA UNIVERSITY - (AMEND-

MENT) BILL—
See “Bill(s) .
PAUCITY—

Motion for Adjournment re - of
Muslim - Ministers in cerfain  Pro-
vinees. 616-17.

PAURI—
Question #e delay in the despatch of

dal to in the Garhwal District.
1022. i tiliila TET-10 M-
PAD S SRR RO Gab
Question re—
Grant of old scales of —— and
other ¢or ions to certain 1t

clerks 1 the United Provinces on

their re-employment. 2298-99.

Inerease in the allowances and ——
of British soldiers. 1151-52.

Inereases in — of appointments of
Railway employees. 2145;

—— of daily-rated stafl in certain
Departments of the North Western
Railway. 1577,

Qualifieations and —— of elerieal
and technical staff appointed on
Railways. 2138-40,

PAY, SCALE(S) OF—
Question re— (i ey
Difference i in the of the electrie

~and train light'ng staff on the
North' Western Railway.  157%
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; PAY, SCALE(S) OF—contd: 1541 | PURMANENT LOCATION— i
| Question re—contd. See “Loeation(s) . S
} 3 A
Reyised “—— given fo certain es- { ppRMRANENT WAY STAFF—
Apprentice mechanies of the ba St Stall”.
: Indian Railway Technical School, | IESaadhs- >
' Jamalpur. 1557-38. PERMISSION(S)—
PAYMENT(S)— i Question re grant  of to Mr:
Question re for cutting of trees in Mahado Abaji Nadedkar and other
‘ the Almora Cantonment, 18806. Indian exiles to return to India. 671
PAYMENT OF CONTRIBUTIONS— 72
See “ Contribution(s) . PERMIT(S)— i
PAYMENT OF WAGES ACT— Question re —— for entry info the
1}920 “ Act(s) " Kurram Ageney. 2224-27.
| PAYMENT OF WAGES (AMEND- PERSONNEL— "= ;i
| MENT) BILL— Question re cost of additional — in
See “ Bill(s)” the Government of India - Depart-
o 3 2 ments. 1481,
PAYMENT OF WAGES RULES—
See “Rules”. PESHAWAR—
PENALTY (IES) - Question re— ; :
Question 7o —— referred to in Rule 2 Apl],min(nwm of a Btation Director
= of the Rules regulating diseipline and E“" ”’." broadeasting station.
3 rights of appeal of non-gazetted Rail- 3084-85. 2 i3
| way Servauts. 2136, Arrest of Mr. Hasim Jan of — in
| - Afghanistan. 2227-29,
W gENSItON(S) ol e Classification of the —— Canton-
m‘zs AU I, eI ment. 678
Claims for disability ——. 14(30-01. Refusal” of " a passport o’ Sardar
Disabilityfssy “l“ms for. 2667-68. M:lap Singh Azad of .._._,,.3 006-

_Ra—nommahon of the same Muslim

fnco’rﬁe:tiii reéovﬁ'ﬁﬂ’e ‘Member to the —— Canfonment
earned in Tndia and paid in Board. 678-79, 2926.
England. 1235-37. Restrietion on Kazi Abdul Wali
‘ Levy  of Income-tax en —— paid Khan of against his return to
{ . abroad. 2307-08, India. 678,
5 Reduction in the —— of the Use of the Bara water by the m!htary
Princesses of Burma. 938-40. at ——. 1396, 3184, .

Restoration of  original after | pp = H
realisation of the amount of com- )

- mutation with interest. 756, Appointment of the Committee on ——
Statement of the Income-tax experts e
regarding Income-tax on —— Question re—
- earned in British Indig.” 7-8, Appeals, — or memonals snbmltted
e - by the Railway Staff. 2144.45.
f‘ PENSIONER (S)— .~ — submitted hy the staff of State.
Question re —— appointed as Post Railways, 2145-49.
b }gﬁm"“ iand - Suh-Post: Masters. Rejection of a for annmal eon-
= ¢ tribution to the Geological, Mining
PERMANENT INCUMBENT(S)— - and Metallurgical Society . of India.
i Sae “ Ineunibent (s) 7. 1229-30.

IAKBLAD M2
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PETROL—
Question re rise in the price of —.
2134-35.
PETROLEUM (BERAR EXTENSION)
BILL—
See “ Bill(s) 7.

PAUBA—

Question re articles exported to and im-
ported from' India® in —— and
Zanzibar. 1082,

PHOOKA—

Question e eradication of the practice

known as —. 2806-07.
PHOTO ENLARGEMENT—

Question re ¢onfiscation of the

Jatindra Nath Das. 673,
PIECE-GOODS—

Question re import of cotton —— from
@reat Britain and Japan and pur-
chase of Indian cotton by foreign
eountries. 3174

PIG TRON—

Question re—

Bqualising of external and internal
9099

of

prices of —.
Tmport duty on 2021,
Prices of 2020-21.
PILGRIM (8)—

Question re—
Latrines of the
in Bombay. 3116
—— to Hedjaz. 1155, 1481.
P]ELOT(S)—- 3
Question re obligatory hours for solo
flying for the grant of a certificate as
a commercial ——. 3085-86. :
PITRIPAKSHA—
Question re additional railway facilities
for passengers during the Fair
at Gaya. 1324,

camping ground

PLATFORM(S)—

Question re—

_ Absence of raised —— and passenger
shed, efe., on the Ramgirh Station
;;1]2 the Bengal Nagpur Railway.

Absenee of sheds on certain —— at
Bareilly. 5

PLATFORM(S)—contd.
Question re—contd.

Communal cries on
2116-17.

Raising of and construction of
waiting rooms at Purah Sarai Sta-
tion on the East Indian Railway.
2913.

Tiekets for the Bengal and North
Western Railway —— at  the
Benares Cantonment Railway Sta
tion. 54-65.

Uncovered —— at the Ambala Can-
tonment Railway Station. 26-27.

PLOT(8)—
Question re
55.

POINT(S) OF ORDER—

—— raised by Dr. Ziauddin Ahmad as
to whether a motion for the adjonm-
ment of further discussion on a Reso-
lution can be moved when an ‘Honour-
able Member, who is in possession of
the House, has noft completed his
speech on that Resolution. 1087,

raised by Mr. Bhulabhai J. Desai
that the Maneuyres Field Firing and
Artillery Practice Bill is altra vires
of this Legislature inasmuch as it is
a Law modifying rights in, over or
concerning lands situate in the pro-
vineial unifs—a subject entered in
the Provineial list. 3140-52, 3197-
3204.

—— raised by Mr. M. Ananthasayanam
Ayyangar that firstly the Maneuyres
Field Firing and Artillery Practice
Bill is outside the competence of this
Legislature inasmuch as its subjeet-
matter must be related to compulsory
acquisition of land, a subjeet ineluded
in the Provineial list and secondly,
becanse prior sanction of the Goy-
ernor General to the Bill was not
obtained afresh under the new Gov-
ernment of India Aect, 1935. 3125-
34

railway ——.

sale of

in. New Delhi.

—— raiged by Mr. M. Ghiasuddin as
to whether the proceedings of Select
Committees are not confidential and
whether they can be disenssed on the
floor of the House. 1433
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POINT(S) OF ORDER—contd. POLITICAL OFFENCES—
—— raised by Mr. 8. Satyamurti as to | Question re prisoner convicted orlide-
whether an Honourable Member can tained: for under the charge of

cast any reflection on any High the Government of India: 1806.
Court or on any Judge of the High See also under “ Offence(s) ™
nie, Gourtsp 1Al g POLITICAL OFFICER(S)—
——— raised by Mr. 8. Satyamurti as to e i = g
 whether this Legislature haﬂ.povger «See 4 Officer(s) 7.
to . enact . the Patna University' | POLITICAL PRISONER(S)—

(Amendment) Bill inasmuch as Seo “ Pri .
& Tdueation ” is included in the Pro- g % ; risoner (8) :
vineial list.! 3067-76. POLITICAL STATUS—

riised by Sir Cowasji Jehangir Question re B4 Goverpinent o

S ————~———

as to whether the Chair ¢an allow negotiating trade - agreements with
1 another  Honourable . Member to Ceylon, Dominions and  Foreign
| speakoat the same time-or give htl,!lu Countries, 1320-21.
& . : the . ourable | X
il ’;f?&,?““”%o‘“f“;h p‘,:sm?:: of the | POLITICAT SUSPECT(S)—-

House. 1746, Sée “Suspect(s) .

— raised by the Honourable Sir | pONDICHERRY—
Nripendra Sircar that protection of

industries not being one of the sub- Question re levy of a charge on carts
jeets or topics discussed under the carrying firewood and  agriculfural
Tnsurance Bill, an amendment seeking products from British Territory to

to lay down conditions which will be 1234-35.

applieable fo, protected industries is | POONA—

> out of order. 2792-94. Question re—
) POLICE— e Hours of work of shunting masters
7 L Question re— 4 3 S 3 at the —— Railway Station. 1326,
} Allegations against the Senior Super- Insult: to national fla British
infendent of ——, Delhi. 432-33, soldiers in Simla ang i n421-
Attending of a public entertainment 22 ==
- by the Senior Superintendent of Insult to. national flag by
| = Delhi. Eg':%%f" Bolae soldiers near : ’
Hand! é‘oﬁm posta ficials to the | Punishment to soldiers who pulled
. 997-98. down the Congress Flag in
Maintenance of additional —— for Charpoli near =——, 913. g
! Shi:;'l“’}l.v&‘»‘ 317 % e POONAMALLT—
- owing by —— of Mr. Rajago- . T 2
palachariar on his jonrney from Ou:‘shnn fo caringgeor qiilshy buses
A and surrounding villages in

Bombay to Madras. 436. . =i
2 the Chingl igtriet.
Supply to the of full particulars 5 Elna e

abont guests staying in Indian | POPPY CULTIVATION—

i+ hotels in Delhi. 412-13,1246. Question re vaising of the priee of
POTAISH-— '~ - ()]\ll{m and other excisable articles
i & - i i Raiputana States and restrie-
Question re purchase of metal —— by B L eI
L the  Indian  Stores  Deparfment. Sg&d L i umler e oD
3 1705-06, 2668, L
POLITICAT, DEPARTMENT— PORT(S1—
Question re enquiry into the econduet of Question re—

Captain H. B. S. Brar of the — Developmenf ‘of the Vizagapatam
Y of the Government of Tndia 2398, . 2119-20, okl
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PORT(S)—contd.
Question re—contd.
Upkeep of the Vizagapatam —.
2117-19.
PORT BLAIR—
Question re—
Prisoners who developed tuberculosis
or became invalids in the Cellular
Jail at 2474,
Rules for transfer of prisoners and
maintenance of the Cellular Jail
at —— and the Deoli Detentnion

Camp. 929-31.
PORT TRUST(S)—
Question re—
Contract for landing of cargo given
by the Madras ——. 2102-03.

Sale of a building of the Bombay
1305-06, 2667.
PORTER(S)—
~ Question re crossing of railway line by
“taking mail bags at the Benares
Cantonment Railway Station. 1224,

POST OFFICE(S)—

Question ra—

Difference’ in the determination of
Staff in the Foreign Departments
of  the Calcufta and Bombay
General ——. 1484-85.

Trregularities in fthe money order
department of the Caleutta General

Money deposited in the in cash
certifieates for which interest is
declined. 1223,

Opening of a saving bank branch in

the Dantar in the Hazaribagh
distriet.  2309-10.
—— opened and closed in rural areas.
1716.
Re-naming of eertain —— in Benares.
1716-17.
z mzr,al' —— started in Bihar. 2308

Sanetion of adequate staff for the
Foreign Department of the Caleutta
‘Gleneral —. 1486,

Snp tendents and Inspeetors of
:8?4 and Poatmaslm‘s in. Bihar.

POST OFFICE(S)—contd.
Question re—contd.
Supervisors' and clerks in Foreign

Departments of certain
1483-84.
Transfer of the —— at Alambadi

village in South Arcot District to
Krishnavaram village. 1710-11.
POST(8) AND TELEGRAPH (S)—
Question re—
Appointment of the Director of —
fgr Sind and Baluchxsta.n 1008-

Insufficient repreaentahon of Sikhs

in the —— Audit Offices. 57-63.

Tours of the Director of —— for
Sind and Baluchistan. 1006-08.

POST(S) AND  TELEGRAPH(S)
DEPARTMENT—
Question re—

Application of new recruitment rules
in the 1710

E‘xnmmahon for recruitment of clerks
in the ——. 2301-02.

Grant of eompensatory allowanee to
certain  officials of the in
Simla. 2300.

Repregentation of Andhras in the

000 i -

Seaz«ma[ Asmxtnnt Mistries in the

—===15101=52;

POST(S) AND TELE: GRAPH(S) DE-

PARTMENT, INDIAN—

Demand for Excess Grant for 1935-36.
3227-28,

POST(8) AND

OFFICE(S)—

Question: re opening of combined ——
in Sind. 1005-06.

POSTAGE—

Question rs press telegram rates, admis-
sion of news print into India free
of duty and rates of and tele-
grams . between Burma and India.

TELEGRAPH (S)

2043 -
POSTAGE. RATE(S)—
Question re—

Enhanced —— het\weu India and
Burma. 1210,
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POSTAGE RATE(S)—contd.
Question re—contd.
between Burma and India. 744-

Press telegram rates, admission of
news print_into India free of duty
and —— and telegrams between
Burma and India. 1300.

Reduction of —— between India and
Burma. 989-90.

POSTAT: ARRANGEMENTS—
between Madras and

Question re
Delbi. 1700-01.

POSTAL ARTICLE(S)—

Questmn re dgfnemg of stam s on
1479-80 4

POSTAL CANDIDATES-—-
2¢ “ Candidate(s) ”.
POSTAL CIRCLE(S)—
Question re—

Adequate representation of Muslims
in {he Sind and Baluchistan
1467-68.

. Clerks and Sorters m the Bihar and
v~ Orissa . 1475,
Communal cumpnsxtmn of officers and
elerks in the Sind and Baluchistan
——.  1466-67.
- Discharge of certain clerks m the
© ' Madras —— JRSWDM
Discharge of postal candidates after
re-examination in the Madras —.
12 , 3182-84.
Postal stalf in the Bihar and Orissa
1474-75.
POSTAL CIRCLE OFFICE(S)—
Question re promotions to-the first divi-
sion ¢lerical cadre in the 5 Nag-
pur. 1709-10.
POSTAL- CLERKS—
See “Clerk(s) .
POSTAL CONFERENCE—
Question re resolutions of the Delhi

Provingial —— and Railway Mail
Service Conference. 998-1001,

POSTAL DEPARTMENT—
Question re—
Appomtment of an officer to watch
the recrnitment of Mnshm and
other minority communities in the
595

Conversion of upper division vaean-
cies into lower division posts in the

1482-83.
Ruslnctmn on the recruitment age in
the 755-56.

POSTAL DIVISION(S)—
Question re—
Overlooking of the elaims of Hindus
in' Post Masters’ Grade in the

“ Patehgarh ——. 514-15.
Protest against the transfer of the
Palamau District from the Gaya
POSTAL INSURANCE RULES—
See “Rule(s) .
POSTAL OFFICTAL(S)—
Question e handing over of —— to the
Police. 997-98.
POSTAL SAVINGS BANK—
#e “ Savings Bank(s) "
POSTAL SEALS AND STAMPS
OFFICE—
Question re remoyval of the —— from
Aligarh to Ahpore Workshop 1021.
See also “ Seals and S%amps Office 7.
POSTAL STAFF—

Question re —— in the Bihar and Orissa
Postal Cirele. 1474-75,
POSTCARD(8S)—

Question. re marking of to show
the date and time of their reuexpt.
7H4-55.

POSTCARD RATE(S)—

Question re contemplated reduction of

telephone charges and reduction of
2300-01.
POSTMAN (MEN)—

Question re—

Grant of permission to ——, efe., to
appear at the clerical exammnhon
affer three years’ service. 1245,

=2
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POSTMAN (MEN)—contd.
Question re—contd.
Promotion of —— as postal clerks.
1945

POSTMASTER(S)—

Question re— .

" Overlooking of the claims of Hindus
in —— Grade in the Fatehgarh
Postal Division. 514-15.

Pensioners appointed as —— and
Sub- ——. 1244,

Re-instatement of Pandit Chandra-
bansa Sharma, Branch ——, Mal-
pura, District Agra. 1715,

Superintendents and Inspectors of
Post  Offices: and in Bihar.
2824,

Village —.  3100-02;

POSTMASTER(S) GENERAL—

Question re—

E tion for recrnitment to the
first division clerical eadre in the
offices of the ——.  1708-09.

Qutsiders recruited as clerks by the
——, Lucknow. 3117-18.

POSTRUM—

Question ro —— used by the Members
of the French Chambers for deli-
vering speeches.  1576.

POT FURNACE(S)—
See “ Furnace(s) .
POWER ALCOHOL—
See “ Aleohol 7,
PREFERENCE—

Question re accorded to the rela-

tives of railway employees for ap-
pointment in the railway services.
B! 5

PRESIDENT, MR. (THE HONOUR-
““ABLE'STR ABDUR RAHIM)—

Consideration postponed by —— of the
‘question as to how far the President
of the Assembly can be ecalled upon
to decide whether certain provisions

_of law in a Bill'are within the ecom-
‘petence of this' Legislature. 3200-02.

PRESIDENT; MR. (THE HONOUR-
ABLE SIR ABDUR RAHIM)—
conid.

Disapproval expressed by —— at the
remark made by an Honourable
Member thai a. particular Party in
the House wanted to boss over the
whole show. . 696.

Obsérvation by —— re the practice of
standing up whileé the orders’of the
Governor General are being read out
in the House. 87.

Observation by —— that an Honour-
able Member ought not to make a
statement without verifying whether
it is eorrect or not. 1778.

Observation by —— that, as happens in
Parliament, when an Honourable
Member of Government has no fur-
ther information to give, he need not
always get up and say so. 651.

Observation by —— that, as if happens
fairly often in Parliamenf, when a
Goyvernment. Member has  already
replied. to a question giving the
necessary mformation in his reply
to the original question and thereafter
keeps silent, it means that he is not in
a position to give any more informa-
tion. 421,

Observation by —— that iff an Honour-
able Member of Government is not 'in
a position to give any further in-
formation than he has given the
Chair cannot eompel him fo do so.
6G46.

Observation by —— that when a Mem-
bher has asked a supplementary ques-
tion, ‘he shounld allow time to the
Government Member to complete his
reply.  2046.

Observation by that when putting
questions, Honourable Members ought
to be in their places. 838.

Observations by —— re the diffieulty
experienced in some eases by the
Government in collecting informa-
tion during the period of nofice
allowed for a question. 413

Observations by —— re the utility of
short notice questions. 3173,
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PRESIDENT, MR, (THE HONOUR-
ABLE SIR ABDUR RAHIM)—
coneld.

Observations by —— that a finie limit

on speeches (where not laid down in

the Rules o1 Standing  Orders) may

be imp if @ Arr is

generally aceeptable to the House.
696, 697,

Position explained by re the objec-
tions taken to supplementary ques-
tions' by ‘& Member of Government.
1783.

Remark by that an' Honourable
Member shonld not lecturé to the
Chair as to what to do or wlmt not fo
~doy ‘8784:‘

Remarks by —— on the motaon for the
adjonrnment of further diseussion on
the Resolution re Tndia’s withdrawal
from the Membership of the League

of Nations. 1087-88,
Remarks by —— regarding questions
3 to wrong Departments
Remarks by —— that if several

Honourable Members rise at the same
time to put supplemen questions
the Chair will be nbhgt:('l:y to stop an
Honourable Member from putfing a
supplementary question unless  his
name is called. 2720,

Remarks by —— that nppkmentm’y
- questions.

PRESS (ES)—contd.
““Question re—contd,
Construetion of additional quarters
for the staff of the Goyernment of
India ——, New Delhi. 3114,
Refund of securities to newspapers

and —— in Delhi.  925-26.

Securities demanded and iorlexted
from newspapers and ——.
2054-56.

Securities demanded from —— and
newspapers in the centrally ad-
ministered areas. 443, 2052-53.

PRESS TELEGRAM RATE(S)— o .
See “Rate(s) ™,

PREVENTION - OF CRUELTY TO
ANTMALS (AMENDMENT) BILL—
See “ Bill(s) ”.

PRICE(S)—

Question r

Hqualising of external and internal

of pig iron. 2022,

—— of B. Preferential Tata Shares.

—

—— of fittings in the lavatories of
upper. elass eompartments on the
East Indian Railway. 2097-98.
" —— of ingots. 20232,
—— of pig iron, 2020-21,
Reduction in the —— of l:he Indian
rice,  1315.
PRIMARY EDUCATIO)L—-» b

are i emt At
the points ansmg “out of tbe answers
to the original question and they

should ask for information on cer-
tain peints and not for arguing.
925,

Suggestion made by that it
would be the proper course for the
Home Department to issue a eirenlar
as to what Department will be respon-
sible for answering questions like

those "asking for information re
Indianisation of services. 435,
PRESS (ES)—
Question re—
Allegations agninst the Assistant
Manager, Government of Tndia
Forms -—— Aligarhi 92830-31,
2831-32.

!

Sea “Educati
PRIME MTNISTER(?)—
Question re withholding of a telegram

sent to the of the United Pro-
vinees regarding floods. 1477-79,
994749,

PRINCE(S)—

Motion for Adjournment re negotiations -
between the Government of India
and the in respect of Fédera-
tion. 944 960,

Question re—

Hunger-strike by Afghin —— at
Nainital. "937-38.

Joining' of the Tederation by the

835-37.

Térms for the —— fnr joining the
Federation. 1571-T:
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PRINCESS(ES)—

Question re reduction in the pensions
- of the of Burma. 938-40.
PRINTING = AND  STATIONERY,

CONTROLLER OF—

Question re supervision and eontrol
over the administration of the —.
3082-83. i

PRISON (S)—

Question re post of Inspector General

of. Civil Hospitals and —— of the

North-West Frontier ~ Provinee.
1629.
PRISONER(S)—
Motion for Adjournment re—
Hunger-strike of political — in the
Andamans. 530, 559-77.

Hunger-strike of the Andamans poli-
tical 08.
Question re—
Afghan political —— detained at
Mussoorie. 1651.
Hunger-strike by political —— in
the Andamans, 1401-02.
Hunger-strike hy —— in the Anda-
mans, 1152-53, 2731-33.
Hunger-strike by terrorist —— in

the Andamans. 675, :
Martial-Law —— of the Garhwali
Regiment. 416-17, 2051,

confined in the Cellular Jail in
the Andamans. 443,

—— convicted or detained for poli-
tical offences under the charge of
the Government of India. 416,
1806.

convieted under certain Acts in
the centrally administered areas.
442,

—— in the Andamans suffering from
certain diseases. 1387:00.
—— in the Andamans suffering from
dyspepsia. 1386-87.
—— in the charge of Government of
India. 674
—— who deyeloped tuberenlosis or
. became invalids.in the Cellular Jail
~ at Port Blair. 2474,
-Qua.liﬂcgtions and social status of
—— in the Andamans, 1148.

PRISONER (8)—contd,
Question re—contd.

Release of invalid political —— in
the Andamans, 1386.

Release of political —— and detenus
and withdrawal of Externment and
internment orders in the eentrally
administered areas. 920,

Release of political —— of Delhi.
2097-98.

Repatriation of —— from the
Andamans. 2999-3002, 3015-16.

Report of the two members of the
Indian Legislative Assembly sent
to enquire into the conditions of

in the Andamans. 654-55.
Rules for transfer of —— and main-
tenanee of the Cellular Jail at Port

Blair and the Deoli Detention
Camp. 929-31.

State of health of eertain ——. 1385.
86.

State of health of seven Andamans
7.

Withdrawal of political —— from the
Andamans.  1140-41,
PRIVATE CULTIVATION—
See * Cultivation ”,

PRIVATE SECRETARY TO HI§ EX-
CELLENCY: . - THE; - VICEROY,
OFFICE OF THE—

Question re—
Absence of Sikhs in the 1648,
Appointment of Hindus in the —.

1647-48,

Establishment. Section of the —,
1648,

PRIVILEGE (S)—
Question re—

Proposed .amendment of the rules en-
abling  the TIndian Legislative
Assembly to disenss matters of pri-
vilege, . 2629-30.

Rights and —— of those in service
after the separation of Railway
Accounts and Audit. 77-78, 1072,

Safegnarding of the voting —— of
Indian  labourers in Ceylon.
2013.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 159

PROFESSOR(8)—
Question re—

Poor calibre of in the Indian
Institute of Science, Bangalore.
2822;

Prncedure for appointment of ——
in Indian Institute of Science,
Bmg‘alore 2820-21.

PROFESSOR(S) OF CHEMISTRY—
Question re¢ appointment of —— 1in
the Indian Tnstitute of Science,

Bangalore. 2821.

PROFIT(S)—

Question re—
given by the Tata Iron and
Steel Company on its Shares.
- 2023.23, 5

~— on coinage. 2565,
PROHIBITION—
Question re—
Enforcement of —— in certain
places in the Centrally Administer-
ed Areas. 519.
—— of Government Servants from
doing insurance business. 2738.
of the importation of the book
“entitled “ White Sahibs in India”
Igy Mr. Reginald Reynolds. 656-

PROMISES AND UNDERTAKINGS—

Question re given in the Legis-
=G ;_htuias hy“ the Bmlwa.y Depart-

PROMOTION(S)—
Question re—
Alleged injustice to Muelims in {he

matter of —— in the. Goyvernment
of India Departments. 2490,

Instructions issmed on the Hast
Indian Railway for non-
certain - non-gazetted staff to
officiate in the lower gazetted ser-
viee. 3190.

Procedure for defailing non-gazetted
staff’ for fraining for on the
North Western Railway. 2143.

in the Government of India

Dépariments. 2236,

in  the Master-General of

Ordnance Branch. 1651.

PROMOTION (8)—contd.
Question re—contd.

——in the Ministerial Establish-
ments of the Army Headquarters.
1650.

—— of booking clerks on the North
Western Rairway. 2391-92, 3190-
91,

of Indians to Station Master
grade on the North Western Rail-
way. 34, 3181,

—— of postmen as postal clerks.
1245,

——of Station Masters to grade V
on the North Western Railway.
34-35, 3182

—— of surveyors in the Survey of
India. 2809-10.

Reservation of a share of Muslims
and other minority communities
in —— in the Government of
India Departments. 2237.

Rules for —— of temporary sur-

veyors in' the Survey of India.
2810,

PROPAGANDA—
Question: re -alleged —— against any
demand for the reduction of
Defence Services, 2734-35.

PROPERTY (IES)—
_ Question re protection of the h.fe and
L of Indians in Shnnghm. 2735-
36.

PROSCRIBED BOOKS AND LEAT-

LETS—

Question re by the Central Gov-

ernment or administrations, 443,

PROSECUTION(S)—

Question re—
of certain persons found with-
out tickets at the Muzaffarnagar
railway station. 1074-75.
of employees of Jamalpur
Running Shed and :toppage of
allowance of Permanent Way St
at Jamalpur. 2650.

PROSPECTUS—
Motion for Adjournment re change in
the' —— of ~ the  Training Ship
“Dufferin . 608-11.
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PROTECTED AREA(S)—
Question re—
Creation of new —— in the Tribal
Area. 1017-18.
Introduetion of the Frontier Crimes
Regulation and. trial by jirgas
i the new ——., 1020-21.
PBOTECTED SHRINES—
¢ “Shrine (s) 7.
PROTECTED TRIBES—
e “Tribe(s) ",
PROTECTION(S)—
Question re— =
Clove plantation and —— of the

interests of Indians in Zanzibar. |

765-69.

!
—— of the protected tribes against |

the non-protected tribes. 1018-

_ io the glass industry. 1564-66,
1770-71, 1816-18.

. ——— to trade mark users in India.
- 1552,

Withholding of —— given to the
Tata Tron and Steel Company and
leasing of lands by the Company.
1713, 2396-97.

PROVIDENT FUND— &)
Question re—

Benefits of to the train light-
mg staff on the North Western
Railway. 2646-47.

Denial - of benefits o workers
in the Vizagapatam Port.

PROVINCE (8)—
Forms of foreed lahour in the ——

(eorrespondence laid on the table).
109-161.

Motion for Adjournment re paucity of
Mnshm Ministers in ce
£16-

3 Q\!ﬂﬂﬁnn re— ‘

- Asking of questions and diseussion
on  matfers’ connected with the
—— in the Indian Legislative
“Assembly. 862
Nomination  of Official Members

. from the —— to the Indian Legis-
lative Ammbly 598-600.

PROVINCE(S)—contd.
Question re—contd. -
QOffigial - -members from the —
nominated to the Indian Legisla-
tive Assembly. 1569-70.
Railway receipts and ' contributions
fo ~——. 1455-56.
Veterinary Colleges
2296.
PROY:INCIAL CABINET—
'See “ Cabinet (s) .
PROVINCIAL ELECTIO‘J(S)—
See “ Blection(s) ™.

PROVINCIAL GOVERNMENT(S)—
Question re—
Cireular _ regarding poliey to be
followed by cantonment authorities
in their dealmg= with 049,
Constitutiona] position of the oﬂicm!
representatives of the nomi-
nated to the Indian Legislative

in  the —.

Assembly. 1302,
Correspondence with eertain ——
regarding Federation. 1572,
Loans rasied by 2824-26.

Nomination of Official Members to
the Central Legisiature represent-
ing 35-86.

Exper(:"s Refaori 3101,

Procedure re inviting Upmlons from
the; = TH1TS

Publication of currespondence with
regarding foreced labour.

917.

Relationship between the Governor
‘General i Council and the —.
PUBLIC ACCOUNTS COMMITTEE—

Presentation of the report of the
-—— for 1935-36. 167-365,

Question re of the Indian Legis-
lative Assembly. 2574-75.

PUBLIC CORPORATION(S)—
Seg “ Corporation(s) 2.
PUBLIC ENTERTAINMENT(S)—

See “ Entertamment(s) .
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PUBLIC EVENT(S)—

Question re 'pubhcanon giving  the
Goyernment’s appreciation of ——

~in Indin. 413-14.

PUBLIC HEALTH  COMMISSION-
ER—

Question re: t of Indians

as Director Geneml Indian Medical
Service, and Deputy
PUBLIC INFORMATION, BUREAU
or—
Qu

m re reorganisation of the —

-76.

PUBLIC LATEINE(S)—

. See. * Latrine(s) 7.

PUBLIC OPINION—
Question re eonsultation of All-India

organisations on  Bills eirenlated
to elieit —. 850-51.
PUBLIC SERVICE(S)—

Question re reernitment to on

communal basis. 2224,
PUBLIC SERVICE COMMISSIOV—
%r lﬂuesi Gr-.nt for 1935-

bueshon re appﬁuﬁons foi- ‘admission
to examinations conducted by the
Federal ——. 1402,

ciation of public events in India.
413-14,
Revision of the list of Vernacular
- . Newspapers supplied with ——
on. agriculture. 767.
PUBLICATIONS, MANAGER OF—

Quesuon re appointment of an Anglo-
Indian  to nmanta as ——. 3033-
84

;l( {
PUBLICITY DEPAMNT—’-
Question re investigation of the affairs
of the , Great Indian Peninsula
Railway. 1072, 2408.

PUBLICITY SOCIETY—

Question re amount paid by the —-
for using the teleg'rsph posts for
~  advertisement. 2302-07 =

994.95. |

—_ ;zlvmg tlm Govemmant’s appm— ‘

PUNISHMENT (S)—
Question re—
Authority eompetent fo take eog-
nizance and inflict certain ——

~ on railways. 2136,
Procedure adopted for inflieting ——
under on 47 (2) of the Indian
Railways Aet. 2128-29.

inflicted on Gazetfed Officers
on State Railways. 2137,
to soldiers who pulled down
the Congress Flag in Chxrpoh
near -Poons. 913,
PUNJAB— -
Question re MuslimDivisios
countants serving under tﬁc
eountant General, 2823,
PUNJAB EXPRESS—
Question ye  non-stoppage of
Trains at Jasidih Junetion. 2852~
83.

Ac-
Ac

|
| PUNJAB, GOVERNMENT OF THE—

Agreements between the Reserve Bank
of India and the Government of
Madras,
United mencen (lmd on the table).
90-109.

PUNJAB MAIL—
See “ Mml(s) »

( axpenditure
—— in schools.” 2576-77.

PURAB SARAI— 3
Question re raising of platform and

construction of waiting rooms at

Station on the East Indian Rail=
2913.

PURANI MANDi—-
See ““Mandi ™.

PURCHASE(S)—
Question re—

and mnnnfuwn of wagons.
2026,

—— made by tha Army through the
Indian Stores Department. 1876-

way.

o
PURSSELL, MR, R. S.— s
Oath of Office. 2, A
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QUALIFICATION(S)—

Question re—

Emplovment of persons with
in accountancy and  eommerecial
~subjects  in the TIncome-tax De-
partment. 2311-12,

Franchise for Jadholders consti-
tueney in the United Provinces
for the Federal Council of State,
2024-95,

Franchise —— for lanholders’ consti-
fuency in the United Provinces
for the Federal Legislative As-
sembly. 2024,

Possession  of  aceountancy ——
by Imcome-tax Officers and Ins-
pectors. 1470-71, 2058,

—— and pay of clerieal and tech-
nieal staff appointed on Railways.
2138-40.

—.and sogml -status of _prisoners
“in the Andamans, 1148

of members of the Goveming
Body of the Indian Institute of
Science, Bangalore. 2555-56.

—— of the British Expert: invited
to study the possibilities of dcvn
lopment of broudcastmg in India.

101215,

of ‘the Controller of Broad-
casting and the Chief Engneer,

. All-India Raido. 1013-14, 2814-
16.

QU.ARAN,TII\‘TE‘ OFFICER(S)—
“See “Officer(s) . :
QUARANTINE STATION(S)—
Question re lack of proper arrange-
ments for treatment and diet of one
Lala Chaman Lal in the
Meerut. 42223, 949
QUARTER(S)—
. Question re—
Allotment of —— to officers. 3102
Bcnstn'uehun of additional
taff. of the (lovernment of
mﬂm Press, New Delhi. 3114,
Fitting of welded mesh in the Bast
Indian leway —— at  Telkul
Ghat. 2133-34,

‘| QUARTER (S)—conta,

Question re—eontd,
Improvement of
stations on the
Railway. 3175,
QOccupation of Government in
the Lausdowne Cantonment by a
retived military officer. - 1617,
Provision of vent-free —— to the
staff on State Railways. 75.
—— allotted {o elerks in New Delhi.

at  certain
Assam  Bengal

2816-17,
—— for Members of the Indian
Legislative  Assembly at Simla.
1575-76.

provided for the Members of
the Indian Legislative Assembly
in Simla. 2639-40.

Restrwtlonq on _the keeping of cows

in —— in New Delhi. 70-71.
Shortage of “C* type —— in New
Delhi, 2828-29,
QUES%IONA(&}

Motion for E
by the TLaw Member to answer a
regarding Amendments to the
Government of India Act. 2493
Point raised by Mr. T, 8. Avinashi-
lingam Chettiar re treatment of —
Sgdsr:sse to ~wirong  departiments.
Questmn re asking of and dis-
cussion on matters connected with:
the provinces in the Indian Legisla~
tive Assembly. 862,
Statement re—
New procedure regarding ——.

ey

530-31.

Treatment addressed to

wrong Depm‘tments 942-44,
QUETTA—

Question re—

Discase called the “ Onentnl Sore ™
prevailing in 1395.

Selection of Engmeenn;: Staff in the
——— Division of the North Western
Railway. 1577, 1786- 87, 3187.

QUININE—

Question re—
Making India selfsupportm;: in the
matter of 01-02, =0

~ Policy of Tndia in ma.ﬂmﬂ' Sre——
513-1.

ourment e rofusal

i
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QUOTA, EXPORT—
Question re ftea estates applying. for
1574-75, 3184-86,
QUOTA SYSTEM—
“Question re —— on the Fast Indian
Railway. 67,

R

RACTAL DISCRIMINATION—

Question re— >
—— in facilities offered fo Dining

Car Contractors on the: North-
Western: Railway. 1578.
——in’ the -grant of passes to
Catering Contretors on ’ﬂ:e North-
Western Railway. 1579,
— — in the grant of passes o
Vendors and Catering Contractors
on State Railways. 1578,
—— in the supervisory cadre in the
Vizagapatam Port. 2645,
in the supply of meals to inter-
mediate and third class passengers
on the Jodhpur Railway. 31-32.
RADIO(8)—

Question re mveshga‘ﬁions re the elec-
trical properties of the ground for
setting. up . of transmitting
stations and training of Indians in

vesearch, 2016-17. o

RADIO | EPAngﬂ.’-— N
Question re control of the —— and
appointment of the news editor.
1209, 2043.
RADIO RESEARCH—
See *Research(es) ”.
RADIO SET(S)—
Question re—
Broadeasting Stations, ftraining of
{ o Indians - in Broadcastmg- and
e mannfnohma of - in India, etc.
1458-61
—_ sunphcd to political and mili-
tary officers. - 3003-04.
RADIO TRANSMITTING STA-
N (S)—
re —— and fraining of tech-
nicians in India. 2290-02,

RAHMAN, LIBUT..COLONEL M. A—

Qath of Office. - 2.

RAHMAT SULTAN, PRINCE MIRZA-=
Question re grant of hely to the family
of 1642, 1885-86=su
RAILWAY (8S)—
Assam Bengal—
Question re—
Aftachment of additional inter-
wediate elass ecompartments on

the 838-39.

Certain ‘Officers on the ——. 839-
40, -
Engineers reernited by the —.

3021,
Extension of the —— lines to cer-

tain centres. 602-03,

Fare between Sylhet and Chandpur
and introduction of return ticket
system between certain stations
on the - 603-04,

Freight on tea charged by the ——
between certain - stations, 15-17.

Hours of work of certain officers of
the 3174-75.

Improvement of Quarters at certain
stations on the 3175.

Improvements made in Third and
Intermediate Class compaxtmants
on the ——. 2141,

- TInsufficienit aceommodation for in-
termediafe class passengers on the
—— and Eastern Bengal Rail-
ways. 1085-86.

etc, provided in

mtermedmte and third class ear-
riages on the —— 73,

Lavatories in third and intermediate
class carriages of the ——. 1318-
19,2927,

Muslim Officers in the Medical De-

Officers recruited by the —— in the
Audit Department, 1319-20, 3021,

Placing of Chittagong  and Dacea
Dmsmus under the ——. 603.

Realisation of ‘excess fare towards
the ‘cost  of * construction’ of the
Bmhmapntm Bridge on the ——.

hmed of passenger ~ trains on the
2 . 1085,

Sunerior « Officors ' in the — and
BEastern Bengal 21:

partment of the ——. 1319, 3021.
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RAILWAY(S)—contd.
Assam Bengal—contd.
Question re—contd.
T. 1. As. on the 1319.
Taking over of the —— by Gov-
ernment. 1319,
Tralfic Inspectors on the ——.
1319, 8020,
Trmcllmg Inspectors and Accounts
on the 3020.
Bengal and )uxtln-“ﬁﬂuln——
Question re—
Accident on the ——. 2126,
Asgistant ~ Signal  Engineer ap-
pointed on the ——  2390.
Communication  Chords fitted in
the compartments of frains run-
ning  between Bhagalpur and
Berari on the ——. 837-38.
Guards on the 2388, 3190.
Health Officers appointed to look
n]fter foodstuﬁs at smtmns on
the —— =
Tntermediate Cluss wmhng Tooms
on the Bihar hranch of the ——.
2124-25.
Persons recruited us apprentices
ete,, in certain branches of the
and -~ Rohilkhand, and
Kamaon Railways. 2123

Public latrine on the Ballia Sta- |-

tion of the 2363.
Replacement of intermediate class
carriages on . the ——. 1795
3188.
Running of a through train from
Savan to- Pleza Ghat on the
— 2125,
Third elass passengers on the —.
2125-26,
Tickets for the

platform af

the Benares -Cantonment’ Rail-|

way. Station, 54—55
Bengal Nagpur— .+
- Motion for AdJournmen't re Mr.
Mudie’s Enquiry Reporf into the
Jg,enzul Nagpur —— affairs. 529,

= éﬁawﬁou re—

Absenee of raised platform and
passenger shed, ete, on the
gﬁmégirh Station - on the

RAILWAY (8)—contd.
Bengal  Nagpur—contd.
Question re—contd.

Dismissal of the employees
after the termination of
strike. 2024,

Enquiry into the
affairs. 2383-88,

Mr, Mudie’s report on the ——
“gtrike. 847-48,

Railway lands given on lease by
the 1308-10.

Sum sanctioned by the Railway
Board for. dishursemenf amongst

strike

non-strikers of the ——. 3180~
81.
Traffic Canvassers engaged by the
1

Withdrawal of recognition of the
——— Union. 865-66, 1778-79.

,,Wit.hdrawal of the  representativeh
of

Union from the en-

held,b Mr, Mndm. 1777-

r of names of sta.hous on

sign- bomds in Hindi on the ——.
3112-13.

Bengal Provineial—

~ Quegtion ve dividends paid by the
PR T by,

il

Burma—
Question re profit or loss on —.
34,

Cocanada Kotipalli—

Question re-proposal to  stop the
working of the —, 2121,
Bastern Tndian—

Question re— =
Adjustment of Iuggage rates be-
~“tween Benares Cantonment and

Allahabad on ‘the ——. 2621-
22,
Alternative routes between Bena-

res and stations above Allnhnbad
on the 54,

Appeals of tha employees
withheld by Divisional Super-
intendents. - 1311-12.

Applications for a.lte:;ahon ‘of date
of bu'th on the —. 2138,
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l RATLWAY (8)—contd.
} East Indian—contd.
Question re—contd.

Applications invited for the post

’ of Assistant Inspector in the

. Wateh and Ward Department of

Y the 1803.

r Appointment of the Chief Medical

| Officer of the ——.  2653-54,

} Attache cases carried free of
charge by first and second class

{ passengers on the

|

|

Black coats and red ties supplied
to travelling ticket examiners on
the 768.

Booking..of luggage on the
2622,

Tilling up of the pm of the Chief
Medical Officer of the ——
1314-15.

Fitting of welded mesh in the

quarters at Telkul Ghat.

2133-34.

Gri

ances of passengers on the

3arakakhana Loop Line of the

¥ — 70

Inconvenient timings of trains on

the loop line of the —— hetween

-~ Kiul and Howrah via -Bhagal-
pur. 2014-15.

. Instruetions issued on the for
1]

not  promofing certain non-
gazetted staff to officiate in the
lower  gazetted - service. 2132,
3190,

Instructions re employment of non-
gazetted staff  as  temporary
hands on the 2129, 3189.

Jamalpur Station--on = the, ——.
606, 1814,

! Non-receipt of Foreien Passenger

Classifications of- eertain stations
on  the in the Railway
Clearing Accounts Office. 2104.
Payment of wages in the Howrah

RAILWAY (8)—contd.
East Indian—contd.
Question re—contd.

Raising of platform and construe-
tion_ of waiting vooms at Purab
Sarai station on the 2913.

Refusal of the Agent; , to
receive deputations from
East Indian Railwaymen’s Union
Lucknow. ~ 1083-84.

Revised scales of pay given to cer-
tain exr-apprentice mechanies of
the Technical ~ School,
Jamalpur. 1557-58, .

Beales of pay for the subordinate

on the Accounts De-
partment. 78, i

Seating capacity in seeond class

compartments of the —— and

North Western Railways in
Punjab Mail. 1556.

S\stcm of markmﬂ and reserva-
tion of seats in intermediate and
third elasses on the ——. 67.

Tickets checked at the bidding of
the Criminal Investigation De-
partment officials on the ——.
54.

Tolls charged on the —— hridge
on the Kosi befween Rampur and
Moradabad. = 607-08,

Trnnsfer of staff emplayed in the
- Carriage and Wagon Section

o0 +u cattached ! to”ihervmons of the

B

Travelling ticket inspeetors of the
1303-05.

Waiting room charges levied by
Messrs.  G.. K. Kellner and
Company, refreshment room con-
tractors on the 2137-38.

Watch and Ward Department of
the 2131-32.

Eastern Bengal—
Question: re—

| Division of the ——.
2e Caming into i -
_f Prices of fittings in tlm lavatories menf ﬁm z%tnintgeﬂf,:lis
y\’ ', of upper clasg compartments on ogc_ﬂaen - 1801-02.
i - the . 2097-98. *“Delay in giving service certificates
- -d-g:- Quota system on the —— 67, to ez-employees on the _
© Railway gccxgent at Bihta on the 1804-05, ;
x ——. 30, 858-59, 1076-79, 1300- Delay in pa t of
01, 1306, 1573-74, 1873.74. — fstg-lgi =it

L453LAD

N,
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RAILWAY (5)—contd.
Bastern Bengal—contd.
Question re—contd.

Grant of house rent allowance to
the fitter khalasis of the —— at
Chitpur. 858, 2407.

Grant of \mreuorded leave on the

— T

R Inspectors and upper subordinates
1= promoted  to the rank of
Assistant * Traffic Superintend-
ents on the 2376-77.
Insufficiency of waterways in the
railway embankments on certain
lines of the . 2100-01, 2929.
Insufficient accommodation for in-
termediate class passengers on
the Assam Bengal and

1085-86.
Office bearers of Insfitutes on the
Eastern Bengal ——. 2133,

i Recovery of amounts for the pur-

chase of wateles, ete., from

L ‘subordinate staff. 1302
~ Removal of cerfain drivers from
service in disregard of Sub-
sidiary Rules framed by the
Agent, ——. 74,

Replmemeut of intermediate eclass
earriages on eerfain stations of

the 1086.
Superior Oﬁicers m the Assam
Bengal and ——. 2141,

Supply. of coal to drivers on the

—. 2133,

_Great Indian Peninsula—

Question re—

: Accounts Department stock veri-

§ fiers on the ——. 2108-12,

Bah Branch of the —.
1799-1800.

i Censtruetion of a waiting room at
Sikandra Stat\on on the —.
1800-01.

Continuous and mtmtbenﬁ“%vork—
ers on the —. 1328

Deduction. of subseriptions of cer-
tain societies from the wages of

\ loyeg'on the 1579-80,

: i
to of.her zﬁlwm 1312,

RATLWAY (8)—contd.
Great Indian Peninsula—contd.
Question re—gontd.
Hours of work of cabinmen in
certain eabins on ‘the —— 1328,

Investigation of the: affairs of the
Publicity  Department, ——
1072, 2408,

Leasing. out-of plots of land fo
stone merchants for stocking
purposes outside Dhaura Sta-

tion on . fhe 1415,
Leave enjayed by ths employees
on the 1327,

Restoration of tmvcllln}: allowance
To hamals working on eertain
stations on the Great Indian
Peninsula Railway. 7

Supply of free uniforms to eabin-
men on the —. 1326.
Ticket Collectors at Manmad Sta-
tion on the —— 1325-26.
i Qnestu'mfa-n aniie -ﬂvwn'l
Allotment made to Burma from
the depreciation fund of the

—. 1310-11,
Iastest train on the ——. 862-63.
Fodhpir s PR sty B
Question re—

Complaints against the improper
attitude of the staff. 31.

Racial diserimination in the supply
of ‘meals to intermediate and
third cla:s passengers on the

Jorhat vamﬁiﬂ——-

Question re
Kalka Simla— - - 3

Question re authority for c]usxfym...

3175.

cerfain staff on the —— as in-

ferior staff. 2141-42,
Madras and Southern Mahratta—

Question re—

Construetion of an ovurhnage be-
tween Bezaroda  Staton and
Kistna Bridge on the 2122,

Recrnitment of an Hlectrical En-
gineer on “the ——. 853-55.
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RAILWAY (8)—contd.

North Western—
Question re—

Absence of telegraphie or telephone
connections  on stations ‘on the
Malakwal - Bhera Branch" Line,

o 64-65.

Alleged injustice to Muslims on
the —— 1566-68:

Alleged vietimisation of the mem-
bers of the Union. 2017-18.

Appointment of a Muslim as an

ssistant  Signal  Epgineer on
the ——. 1307-08.

Appomtment of Muslims as En-

gineers-on th 1576-77.

Benefits of dent
train lighting staff on the ——.
2046-47.
‘Case of fraud in the Lahore Divi-
sion on the —. 73.
Complaint book maintained in
l\llt)”l an 1(,7(“:]‘1’() enf rooms on
“ the e 2127
Contracts of Bookstalls and Eu-
ropean Refreshment Rooms-on
the.——. ~53-64. >
- ; Damgnahon of dmly-mbed staff in
certain Departments of the —.
1578.

Disposal ¢
o, Ok

Difference in fhe scales of pay of

east iron serap on the

RATLWAY (S)—contd.
North Weqtern—conhi
Question re—contd.

Group Tnmnlors of apet-uﬂ ticket
expminérs on the 77,1070.
Tupzige passes eranted fo _inferior

2914,

staif “on’ the

Non-grant of loans fo certain mem-
bérs: ‘of the Jo-operative
Credit Society, Tahore. 3018-
19.

Non-payment of certain allowances
to temporary ;.zu.lrds in the Delhi
Division of the 137.

~——  Suhordinate Accnm;tants’
FExamination. 942, 1072,

Pay of daily- rafeﬁ"’sﬁﬂ"ﬁ) eertain
Departments of the —. 1577.

Post of drivers held in abeyance

2648-49,

on the —.

Procedure for detailing = non-
gazetted staff for Trainmg for
promotions on the 2143

Promdtion of booking clerks on
the 2391-92, 3190-91,

Promotion of Indians tfo Station
Master grade on the =
3181, ’

“Promotion of Station Masters to
grade 34
3182,

V on

16—

Racial diserimination in the grant
of ‘passes to Catering C'ontrao—

Enquiry elerks on- the ——.  2665. tors on the —, 1579,
Enquiry in the sale of serap iron Reernitment of Sindhis on the —.
Sy Ol ——=. 1797-98, 1322;

. Enqmrv into the sale of serap iron Reduction of freight on sugar
rb on the . 2411, the —.  601-02, o ke
Expenditure of staff area eouncils Retrenchment  of certam persons
of the & 2 of the train lighting staif on the

‘an funushmgs of re- — 2647 = -
"ﬁ“eshﬁmt ooms . on_ the —. Retrenchment on the 2647-

== 48, ey E

i Gmnt of passes to rdre shment Seating  capacit second class
room _contractors on the —. compartments of the East Indian

= 212697,
* +  Grievances of third class matri-

and - in Punjab Mail. 1556.
Selechon of Engineering Staff in
the Quetta Division of the —.
1577, 1786-87, 3187.

* culates employed on the —.
po 2658-59.
. -
VL£53LAD
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RAILWAY (S)—contd.
North-Western—concld.
Question re—concld.
Special tax on Indian Refreshment
Rooms on the ——. 2627-28.
Stay-in protest in the —— Work-
shops, Moghalpura. 2105-08.
‘Stoppage of the luggage granted
i Eci Otém inferior staff on the —.

Vacancies of relief elerks on the
. 598,

Question re—

Advertisement for posts ereated on
certain 1570-71.

Air-conditioned coaches

. 581-82, 1767-68.

Applicability of Fundamental Rules
24 and 90 to non-gazetfed staff on

——. 214243,

Appointment of Muslims as En-
gineers on ——. 1786, - |

Authority competent fo take cogni-
‘zance and inflict certnin punish-
ments on ——. 2136.

Classification  of
rooms. 2126,

Distribution of Coronation Medals

2140; A

DRE=——

refreshment

Employees of the Great Indian Penin-

sula —— transferred {o other
1312,

Encouragement of —— travelling.

2087-88.

Grant of holidays on Indian festi-
vals in Goods and Paru:_l Offices in
——. 1069-70.

Insufficiency of waterwnys in the
—— embankments on certain lines
of the Hastern Bengal Railway.
2100-01.

Issue of passes to Indian refre:hment
rooms contractors on —, 2128,

Long continuous duty of —— drivers.
2088,

Mnmleuance of additional Police for

Gt

pott Oﬂicexs nn — held

He

. e 2120-30, 3180.
: Péfsd:ﬁ ‘reernited gs. apprenhcea or
Permanent mbeni
212"<23 )

RAILWAY (8)—contd.

Question re—gontd.

Prices charged by European Refresh-
ment rooms on —, 2127-28,

Qualifieations and pay of elerical and
technieal staff appointed on
2138-40.

Reyised rules for the issue of passes
on 1070-71, 1079.

Rohilkhand and Kumaon—

Question  re persons . recruited as
apprentices, ete., in certain branch-
es of the Bengal and North West-
ern and —. 2123.24,

Rohtak-Gohana-Panipat Branch—
Question re proposal fo close the

1559-60,
Sind-Bombay—

Question re construction of the Sind-

Bombay ——.  605-086.
South Bihar—

Questlon re lack of arrangement for
“supply of water on stations on
Patna  Gaya Branch and —
1796. )

South Indian—

Question re—
Freight on

99.

betel leaves on the

Leave privileges of supanur offi-
cers on the 1073.

Leave rules applicable to certain
officers of the of Asiatie
domieile. 851,

State—
Question re— v
Applicability of F\mdamcninl and
upplementary Rules fo non-
§azetted Staff on 2150-
1
Disposal of appeals against orders
of discharge or dismissal on

T475.

Grade to grade adyancement of
non-gazetted staff on —-
2143.

Maintenance of records of sub-
ordinate non-‘penmbnsble ser-
vants of —.

Petitions suhmxtted by the staff

2145-49.

Provision ;)f Rent-free qurm to
-~ the Staff on —— 75

o
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RAILWAY (S)—concld.
State—contd.
Question re—contd.
Punishments inflicted on Gazetted
Officers on ——. 2137
Racial Ciserimination in the grant
of passes to Vendors and Cater-

ing Contractors on 1578.
Retirement of superannuated non-
gazetted staff on 2136-
37.
Staff retrenched on 679.

Ticketless travellers on ——. 56.
Welfare Officers on ——. 2130-

RAILWAY ACCIDENT(S)—
Question re—
—— at Bihta on the East Indian
Railway. 30, 858-59.
See also “ Accident(s) ”.

RATLWAY ACCOUNT(8)—
Question re—
‘Rights and privileges of those in
service after the separation of
and Audit. 77-78.
See also * Account(s) .

RAILWAY ADMINISTRATION(S)—
Question re—

Acknowledgment of communications
from Association commereial bodies
ete, by the Railway Board and

1887, 2664, 2665-66.

Contract between the and the
ecommercial and ftravelling publie.
1797.

Rules empowering the Railway
Board and to modify, amend
or annul their orders. 2665.

Taking away of the from the
charge of the Indian Member of
the Vieeroy's Executive Council.

423.
RATLWAY ADVISORY COM-
MITTEE(S)—
Question re functions of the —
2374-75.

RAILWAYS (AMENDMENT) BILL-—
See “Indian —— " under “Bill(s) 7.

RATLWAY AUDIT—
See “ Audit .

RAILWAY AUTHORITY(IES)—
Question re—

Creation of the Federal —. 2090-
91.

Establishment of the Federal —.
1782-84.
See also “ Federal Railway Authority”.
RAILWAY BOARD—
Demand for Excess Grant for 1935-36.
3237.

Question re—

Acknowledgment of fi
from iati 1
bodies, ete., by the —— ané Ad-
mmnstrahons 1887, 2664, 2665-
66.

Classification of the staff in the
1887, 2397-98, 2663.

Proposed appointment of a Com-
mercial Adviser to the —— 2089-
90.

Recrnitment of an expert to serve as

the Commercial Adviser to the
00-01.
Rules empowering the —— and Ad-

ministrations to modify, amend or
annual their orders. 2665.

Snm sanctioned by the —— for
~disbursement amongst non-
strikers of the Bengal Nagpur
Railway. 3180-81.

Travelling of persons with the Mem-
gst's of the in saloons. 2096-
i

RATLWAY BRIDGE—
Question re—

Tolls realised on the Sonepore ——.
2641-42,

See also “Bridge(s) ”.
RAILWAY(S), CHIEF  COMMIS-

SIONER FOR— . G

Seec “Chief Commissioner for Rail-

ways .

RATLWAY CLEARING
OFFICE—
Question re—

Composition of the gazetted and

sipervisory staff of ——. 2105.

ACCOUNTS
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RAILWAY (CLEARING ACCOUNTS
OFPICE—contd.
Question. ye—contd. >
Non-receipt of foreign passenger
classifieations, of eertain stations
on the East Incian Railway in the
Rnﬂwny Clearing Accounts Oﬂma
2104 1

State of affairs prwnmng in the
= 12105, '
RAILWAY CONCESSION—
Seo' " Condession (s) 7 ; S
RATLWAY CONCESSION TICKETS—
See’ “Micket(s) 7.
RAILWAY DEPARTMENT —
' Question re—
T Employment ot Bilidrees in the ——.
1573.

= Promises and" undestakings given in
the Legislafure by the —— 21@.;
- RAILWAY DISNSTRR.

otion  for admummm_( ra; mqun'v
about the Bihta ——. 1818

~See_also “Disaster(s) "
RAILWAY DRIVERS-= =
I See: £ Driver(s) Uiesoy S
RATLWAY' FMPLOYEE (éT—_
~ Question re—
. Increases, in pay of appointments of
a145,

Jummg of : ‘Railivay- Unions and
= F}adnmtwns by 2135-36.
,ﬂ«a ‘also. “Employae(s)l"
RATLWAY ENQUIRY COMMITTEE—
Ser * Committee(s) "',

RAILWAY FEDERATIONS—
Soe “Federuﬁun(a) 2

RAILWAY(S), Alh‘eur, oM
msm‘;%% POR :

RA]'LWAY LAND(S)—~ %

1.1 Question re —— piven on lease By tlm
1 Bengal Nagpur lewp.y . 1308-10. |

-um-s“ 5 )

RATLWAY LEVEL CROSSINGS— A

Question re building of overbrldgps on
———, 855-57.

RATLWAY LINE(S)— 1w
Net eummvc of certain newly-con-

structed ——— (stnmment laid on the
table). - 161:66.

Question re—
1= Absenea =of wire fericing along the

- —— hetween Jhansi s‘nd Manik-
pur. 830-33.

Connw-hon fff" Btah w%’” ==

4 uf by porfiers taking

gs at the Benares (:lulou—
ment Rn way Station. L1224 :

Disconfintianés of the between
Cinnamara and Tifaba" jimetion,
ete: 1318

Extension of the Assam Bengal —
to _carfain \eeutres 602 0;

of the Ta~lorn Béngal Rail-
2100-01

to _constraet

a_ to Shergatti,  E

Road Station irih

“Town
- and Barkakhann fo Ranchi, Town.
2370-80,

RAILWAY MAGAZINE-—
Sed ¥ Magazine(s) .

RATLAY. MAIL, SEBVIGE CON-
_FERENCE—

Quesliqn. msolntmns of the Delhi
PraVielllll Postal and 998-

RAIL\VAY OF'FICER(S)—
See “Officer(s) ”.
RATLWAY PASSES-—
Seo “Pass(es) .
RAILWAY PLATT‘ORM(S)— by
~See “ Platform(s) ?,
RATLWAY RECEIPTS— :
Quesﬁ‘on‘ e = ‘mfd cuntmbuhons to
provinces, 1455-56 b2 T
RATLWAY REVENUBS— " | 63t
"SE‘“‘R@V&&E&) M **’“"‘“
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e Y E
RAILWAY ~ 8CHOOL OF TRANS-
PORTATION-- oM =
Jstion ve catering fint the ' —,
(‘lmuﬂausl YT
RATLWA IERVANTS—
Ques ‘o‘n re—
Grant  of passes
2008-99, 2122,
Penallies, referred to in Rple, 2 of
fhe Rules regulating  diseipline
and rights of appeal of non-
zetted ——. 213697
Trollcy “used by the sonof —
en.. Parasgima and Supaul.
ighqinniwmniha
See alsd’ “ Bepvimt(@ ), =7 2
RATLWAY" STRVICE(§)L
} Qi!tﬂﬂbh e

TP erbentage

By

Lo re ‘Hr{'rl ==

of “Mushms i various
26417

repraded to H»r\ velatives

; RAJPUTANA BTAIES——

RATLWAY TICKET(8)— 1

e G
See “ Tieket(s) 7. - DRiny

| RAILWAY TRAFI‘IC——~

Question re-susy f —— bet
“Parsarma and Snpanl 1317-18.
RATLWAY  TRAFFIC DEPA‘R’J!—

MENT—
@uestion: re hours of work of dertam
subordinate staff of the —— 2124,

RATLIWVAY TRATS(E)—

I'IF_( fa'y

Quéstion rz_neeleration jof speed » of
J‘,.?;;HA ;;,; SElaR L é“'ztru s Rueprtl
RATEWAVUNTON—, 1 ez

See “Union(s) "
RATLWAY, WORKSHOP (§)—=*
See * Workshop(8)#. .
RAJAGOPALACHARTAR, MR.—

Question re shadowing: by.police of

— on his journey from Bo‘xvnbag
Madras. .436

nal

Appe:
mitted By
Curtailnent of roilway passes:among
the subordinate 3019-20,
Cabeonallows mu~‘ of  the —— at
owrah ané Calcuttta. 2130
Revision of the free Pass Rales for
the 80-83.
See also ¢ StafE(s) .
WAX STATION’(S)——
“Bee *Station(s) ™. :
RATIWAY STOCK—

',«

oyt t

R

Question ra standardlsnhnn of =

1769-70.
RAILWAY STRIKE(S)—
Bes “Strike(s)”.
RAILWAY SUBORDINATE(S)—
Question re ineivility shown by —— ta
“the travelling publie. 852:53.

Question r¢’ raising of  the price  of
opmm -md other excxsuiale es in
ﬂlu

=cqnd- rutmluon of the area
MOL

Qath nf Oﬂice
Question re allotment from the Road
Fund to Bihar and construiction of &
bridge at Dehri:r 256771,
RAMGIRH—

Question re absehee of raised platform
anc passenger shed, efe., on the -
Station on the Bengal Nagpnr Rail-
way., 2112,

RAMPUR—
Quwtlon re

b

08,

“RAMSAY HOUSE "—

Question re oceupahon
Almora  Cantonmen
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RANCHI—
Question re—

Inconvenience due to the transfer of
the ITncome-tax Office from Hazari-

bagh to 2037.
Mental Hospital at ——. 652-53.
RANCHI TOWN—

Question re proposals to construet rail-
way lines from Gaya to Shergatti,
Hazaribagh Road Station to Hazari-
bagh Town and Barkakhana to —.
2379-80.

RANGA, PROF. N. G—

Demand for Excess Grant for 1935-36
in respect of Executive Couneil.
3231.

Indian Mines (Amendment) Bill—
Motion to refer to Select Ci

RANGA, PROF. N. G.—contd.

Motion for Adjournment re—contd.
Hunger-strike. of the Andamans
political prisoners. 608.
Mr. Mudie's Enquiry Report into the
Besng'al Nagpur Railway affairs.
615.

Reorganisation of the Imperial Seere-
tariat. 445.

Train Disaster near Dinapore Sta-

tion. 4486,
Question re—

Allotment of quarters to officers.
3102.

Anti-national campaign carried on
by the authorities of the Aligarh
Muslim University. 984-85.

Attachment of additional earriages to

1606-09, 1613.
Motion to consider, 3043-46, 3049.
Consideration of elanses. 3051,
3052, 3055.
Indian Securities (Amencment) Bill—

Motion fo consider. 2934, 2936-38,
2939.

Indian Tariff (Second Amendment)
Bill—

Motion to consider. 2932-33.
Insurance Bill—
Consideration of—
Clause 2. 1677.
Clanse 28. 2083
Clause 37. 2674,
New Clanse 38A. 2609-10, 2675.
Clause 42. 2190-93.
New clause 43A. 2199.
- Clause 56. 2691-92.
- New clause 107. 2864, 2865-66.
Maneuyres Field Firing and Arhllery
Practice Bill—
..~ Motion to consider. 3138-40.
e l[oh.on for Adjournment re—

' Appointment of a mnon-Tndian as
Beonomic Adviser to the Govern-
ment of Tndia. 3247, 3248,

Appointment of My. S. P. Chambers
from England as Chief Commis-

sioner of Income-tax. 3156, 3157.

avoid overcrowding in the Grand
Trunk Express. 829-30.

travelling publie. 1797.

Manufacture of heavy chemicals.
2314,

Preservation of ihe Elephanta Caves.
741-42, R

Production of power alechol from
molasses. 1209-10.

Railway concession for the transport
of fodder to the famine ricden
areas in Gujeraf. 499,

Rules for admission info the Walker
Hospital, Simla. 3102-03.

Standardisation  of weights and
measures. 2001, 2654-55.

Subvention to the handloom indunstry.
2001-04.

Question (Supplementary) re—

Absence of sheds on certain platforms
at Bareilly. 840.

Absence of wire fencing along the
railway line between Jhansi and
Manikpur. 833.

Activities of the Reserve Bank of
India. 2012.

Air-conditioned eoaches on railways.

Ancamans hunger-strike: 41, 42.
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RANGA, PROF. N. G.—contd.
Question (supplementary) = re—contd.

Anti-Indian agitation in Ceylon.
996,

Appointment of a Station Director
for the Peshawar broadeasting
station. 3084,

Appointment of additional Officers in
the Finance Department. 1477.
Article entitled “ Co-ordination of
Research " published in the Hindu.

2546,

Attachment of additional inter-
mediate class compartments on the
Assam Bengal Railway. 838-39.

Bio-chemical résearches in the Indian
Institute of Science, Bangalore.
3098-99.

British Indian Trade Returns and
Incia’s Balance of trade. 593.
Broadeasting Stations, training of

Indians in Broadeasting and manu-
facture of radio sets in India, ete.
1460.

Budwet, allotment £6¢ the Arehseok

I

RANGA, PROF. N. G.—contd.

Question (supplementary) rc——cont.d.
Customs' duty for bringing gold in
India and duty paid by Pandit
Jawahar Lal Nehrn on a golé
casket. 1707.

Debarring  graduates of Veterinary
Colleges in India from appearing
at the competitive examination for
appointments in the Indian Army
Veterinary Corps. 1882.

Delay in the registration of news-
papers. 1714

Development. of the Vizagapatam
port. 2120

Effect on Indian trade due fo hostili-
ties between China and Japan.
2382,

Encouragement of Indian coastal
shipping. 2372, 2373.

Encouragement to the handloom and
cottage woollen industry. 2803.

Enquiry into the Bengal Nagpur
Railway strike affairs. 2383,
2385, 2386, 2387.

gieal Department. 764,

Classification ~of eommunities as
martial races. 2230.

Colleetion of statisties on labour eon-
ditions and living < wage for
labourers, 1228,

Committee to study the question of
the Cottage and Small Industries.
499.

Communication chords fitted in the

b compartments of trains running
between Bhagalpur and Berari on
the Bengal ané North Western
Railway. 838.

Construetion of a spacious inter-
mediate class  waifing Toom at
Gaya. 2378,

Construetion of the new third class
compartments. 581,

Qonsultation of the Central Legisla-
fure before sending Indian froops
abroad.

Clontributions = made {o the Stafes
from Indian revenues. 2808.

Criticism of the Amery Report by
the London Times. 2210, 2211.

Fstablishment of the Federal Rail-
way Authority. 1784

Expenditure incurred on Frontier
Operafions, 517.

Tailure of the Reserve Bank of Indis

-~ o finance the co-operative or-
ganisations. 984

Tirozabad glass and bangle indus-
fries. 2028,

Fund for the economic development
and improvement of rural areas.
3109, 3110.

Funds kept under the Finance De-
partment, 2565

Grading of hides. 2562.

Tmprovement in facilities for the
marketing of agricultural produee
from rural areas. 2313, 2314

Tneivility shown by Railway sub-
ordinates to the travelling public.

Tncome of the people of India. 1012

Tnerease in the late fee charged on
letters. - 754.

Indian State Railway  Magazine.
1073.
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RANGA, PROF. N. G.—contd.
Quiestion (supplementary) re——contd.
Indians in China. 3014,
Investigation of the problem of flood
preyention. - 2007.
Joining of the chemtmu by the
o ician Stafes. 2203,
Levv of a charge on earts earrying
. firewood and agmcultuml produets
('mm British Territory to. Pondi-
y. 1235
ised hy
2820.

of .adequate

Provineial Govern-
ments,

Mainfe

liipping.

Making Tndia,self-supporting. in the
matter of quinine. 1002

Indian

. Marking of post cards to,show the
date

and, time of their receipt.

847,

Names and addvesses of the persons
killed in theBilta train disaster.
1704,

New stipulations for ineorporation in
the Instwumenf of Accession 845,

Non-appointment  of ' Indians as
Dirvector General, Indian - Medical
Service, and.Deputy Publie Health
Commissioner: 995,

Non-Clearance of lefer
certain stations. 511,

'8 Non-recognition of  the = Medieal
Ooﬂege nf the Andhra University.

boxes on

Vnhnf_: dowil of names and addresses
of passengers - at the'Tara Devi
railway Station. 1063.

- ! Permits for entry into the Kurram
sulAgency.2225,7.2927,

Policy of Tndia in matters of
Quinine. - 514,
ost  of Deputy Director General,

Indian Medical Service, 2023.
Postage’ rates between Burma and
v Indin. 746..

RANGA,

4

PROF. N. G—wn!d
Question (supplemcntary) re—contd.
Proposal to increase railway freights.

590,
“Proposal to set up a Central Statis-
tieal organisation. 586.
Prosecution of cérfain persons found
= without tickets “af ‘the Muzaffar-
= nagnyrailivay station! * 1075,

Proteation o minox industries. 2369,
"Qualification e the Controller of
Brondeasting  and  the Chief
Engimeer, All-India Radio: /2816,

Reeruitment 'éf a News Bditor of
Brogdessting and an' Editor of
the, Indian - Listener.; 1226.

Reeruitment ~of Biharis aslofficers
and soldiers in the avmy. 12230,

Recuperative: furnaee constructéd at
the Btar Glass Works, Firozabad.

3091

Reduction - of - certain taxes in the
Jutogh Cantohmernt Bazar® 2231,

Reduction of import duty 6n news-
print. 2574

Reforms for Ajmer-Merwara.

Refusal

2463.
of the Agent, Tast Tndian

Railway,  to ~receive depitations
i‘n’mi the " Bast Indian Raihway-
men’s - Union,  Lucknow. =~ 1083,
1084,

Refusal o allow the Seya Samiti to
supply avater to passengers aft the
Hissar Railway Station. 25.

Release of My, Amir Haidar Khan

- defained under Regulations 1T of

: e =3
detenus and withdrawal of extm—

= ment and internment orders in the
centrally acministered arveas. 920,

Report of Messts. Markham and
Hargreaves on Museums in India.
2014, 1702.

Report of Mr, 8, 8. Mukhmbn the
museums in India. 764

Researches at the TIndian Institute
of ' Seience, Bangalore. 497.

Restorntmn of salt concessions, 758.

Proposal  to estabhsh a Ceutral
Veterinary College in T.
2295, 2206,

tion of British froops for
™na 921,

internal seenrity purposes.

i e e i
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RANGA, PROF. N. G—concld
Question (supplementary) rHoncld
soliftaal Post Offices sLnIteﬂ in Bihar.
2309,
‘ieholnrsln‘ps awarded to the residents
10 iuipf Baluehistan, 3008 [
Seholurships  given' in-branehes of
geronantios. - 20270
Special Officer  selected to enquire
info the effects of the Varma Com-
mitbee Report, 171718
§lrengthof militin i Tndia.2223.
Strength of the Indﬂm Meilieal Ser-
e Jumm 20000 bl
?ﬂﬂ "? ot~ Office at
o Almubndi vﬂlage- n:South Areot
Distriel -ta: Krishuavaram village.
1711

+ Unemployment among Indian
labourers in. Burmas 2803

Upkeep of the Vizagapatam port.
2119,

Village Postmasters. -310L

Withdrawal “of vecoguition-of the
‘Bengal - Nagpur - lewa.y Union.
a7 79*'\: RIPL TP A ”;

Withérawal of the \eprmcn\lnhves of
the Bengal Nagpur T“u]wa\ Uniion

j"rum‘ the enquux hald v M.

3

A]mmntmvnt of f
Oadets by British Navigation Com-

1515, 1527-30.
Eeonomies in the Cenéral Govern-
. ment expenditure. 1122,
Ruéos and Regulations continuance
IES
Motion to. consider. 546, 548, 553.
Trade Disﬂputeg : (Amendment) Bill—
Motion to refer to Select Committee.
454-62, 466, 535, ,541—42;

panies.

ke RAO, MR. THIRUMALA— 3 I
Tndian Mines (Amendment) BL“—-
. - Qongideration of eclanses. 3057-68.
‘z‘».; TInsurance Bill—
-’ﬂa‘ Motion to corsider. 880-88.

. Consideration  of—

ESEEClanse 2, ' 1274,

|5 s e-13

| BECOGNITION(S)

RAO, MR. mmUMALA—m;a.'

Insurance Bill—eontd. o o4
sideration of—contd. "
Clause 86, 27112, 2‘64, 2765.
Clause 91.° 2758 &
Oath of Office. 1. =y
SIQuestion re—
Construction " “of + di’overbridge

between © Bezaroda  Station and
Kistna Bndge o the Madras and
Southern' *Mahratta qulvu ay.
2122,
f (,untmat for landing of anrgnhg‘ifm
o by thé: Mndms Port: Trust,"
lmf e )Y(V' X
Diseharge of ecert:
Madras Postal cn'cle
Non:reto; emition  of the

3099-3100.
Muhml
dicrees of the Andhra University.
9034-35.

P mpusnl to stop the working of the

foesnada  Kotipalli- © Railwhy.
21.
l((‘pnsc_ululmu of
Posts, jand  Telegraphs,
0

et TGP 3 ES
Village Postmsters. 310002
* Question (sugj)le.mengg.x;y), #B—if
Nén-vecognition' | of
College of the Andhra

_Andhras in the
Depart-

130 ant. iah 7
O figial men m@hﬂ
AT numﬂméﬂ o the Indian Leg).sla-
<tive: Assembly. . 1570. -
Supply‘of courf notices and’Govern-
ment advertisements to verngenlar
newspapers in Delhi- for publica-
tion.. 024, =
RATE(S)— e
Question -re - press. té!egr&m — ad
rmission of news print into India free

of duty and —— of postage and
telegrams between Bnrma a.ud
1300 2043, -

estion ré withdrawal of’ ihe —— of

‘the Bengal Nagpur Railway Labour
Union.. 865-66. :

RECOMMENDATION (8)—

Mm,mn for Adjournment re

” dgewood' Cnmmlttee’s -«Report.

520, i




176 INDEX TO LEGISLATIVE

ASSEMBLY DEBATES.

RECOMMENDATION (S)—contd.
Question re—

Implementing of the —— of income-
tax experts, 2539-41.

—— of the Irvine Committee given
effect fo by the Indian Institute

of Science, Bangalore. 2831.

Representation from Indians in
Malaya regarding the —— of the
Right Honourable Mr. Sastri.
760.

Statement (laid on the table) re certain
draft conventions and —— of the
International Labour Conference.
2833-59.

RECORD (S)—
Question re int, of — of

subordinate non-pensionable servants
of State Railways.

RECRUITMENT—
Question re— E

Appointment of an Officer to wateh
the —— of Muslim and other
minority communities in the Postal
Department. 525,

Direct in the higher posts of the
;gggme-tax Department, Bombay.

Examination for —— of clerks in
the Government of India Secre-
tariat and attached offices. 52-53.

Examination for of clerks in
the Posts and Telegraphs Depart-
ment. 2301-02.

for scientifie appointments

under the Government of India.

1461-62.

—— of a News Editor of Broadeast-

ing and an Editor of the Indian
Lastener.  1224-27,
of Aerod and  Assi
Aerodrome Officers. 2026,
of an Blectrical Engineer on
%o the Madras and Southern Mahratta
~ oo 'Railway. 853-55.
—— of an expert to serve as the
Commereial Adviser to the Rail-
way Board. 600-01.
—— of Biharis as officers and
soldiers in the army. 2220-30.

RECRUITMENT—contd.
Question re—contd.
—— of Indian labourers to Ceylon.

2312-13.
~—  of Muslim eclerks in  the
Branches of the Reserve Bank of
India. 752-53.

—— of overseers as Sub-Divisional
Officers in the Army. 668-69, 932.

—— of Sindhis on the North
Western Railway. 1322

~— of telephone operators in the
Shillong Division. 2048-49.

to public services on communal
basis. 2224,

—— to the post of Financial Adviser
to the Defence Department. 420-
2L

Restriction on the age in the
Postal Department, 755-56.

RECRUITMENT RULES—

Question re application of new — in
the Posts and Telegraphs Depart-
ment. 1710.

RECUPERATIVE FURNACE—

See * Furnace(s) "
RECUPERATIVE

NACE(S)—

See * Furnace(s) ”.
RED CROSS SOCIETY (AMEND-

MENT) BILI-—

See * Indmn ——" under “Bill(s) .
REDUCTTON— .

Question re contemplated —— of tele-
phone charges and —— of posteard
rates. 2300-01.

REFERENCE, TERMS OF—

See “Terms of Reference .

REFORM(8)—

Question re— ;

—-~ for Ajmer-Merwara. 2461,
2462-63, 2465,

Report of the Ashworth Committee
abont administrative and judicial
—— in Ajmer-Merwara. 2464.

POT  FUR-

S N——T——

g —
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REFORMS OFFICE—
Question re—
Officers in the ——. 2660.
Recuction of staff in the ——  2380.
21-22, 1313-14.
Reversion or rettenchmem of staff

In.fhdt =——:
Stenographers in the ——.  2660.
REFRESHMENT ROOM(S)—
Question re—

Classification of railway —. 2126.
Complaints against. the Hindu ——
contractor at Delhi. 2127, 3188-
89.

Complaint book - ‘maintained in

' European —— on_the North
Western Railway. 10127

Contracts ~ of  Bookstalls  and
European on ‘the North
Western Railway. 53-54.

Fittings and furnishings of on

the North Western Railway. 76.
Grant of passes fo — contractors
on the North Western Railway.
2126-27.
Tssue of passes to Indian —— con-
tractors on Railways. 2128. -

Prices charged by Eut‘opean —— on
Railways, 2127-28.

- Speeial tax; on. Indian —— on the

North: -28.

'Wmtm 1]

S !
Mcssrs G. F. Keéllner and Com-

pany, Contractors on the East
Indian Railway. 2137-38.
REFUNDS— ’
Demand for Bxcess Grant for 1935-36.
3234,
REFUNDS (RAILWAYS)—
Demnnd for Excess Graut for 1935-36.

REGIMENT(S)-——
Question re—
Battalions
1377-78.
Martial Law prisoners
QGarhwali —. 2051

of the Km —_

of fthe

Force ——. 1881-82.

Wing Commanders in Territorial

REGISTERED ACCOUNTANTS— |
e “ Accountant(s) "
REGISTRATION—
Question re—
Delay in the

of Nai Dunia, &

Hindi Weekly, published from
Agra. 2042,

Delay in  the —— of newspapers.
1713-15.

—— of nurses in the Centrally Ac-
ministered Areas, 70

REGULATION(S)—
Question re—
Introduction of the Frontier Crimes

——— and trial by Jirgas in the
Newly Protected Areas. 1020-21.

Reserve Bank of India Staff —.

2829,
Suspension of —— proh.\bmng
women from working in mines.
750-61.

Resolution re—
of produetion and marketing
of sngar. 2497-2538.

BFGULATION TIT OF 1818—
Question re—

Certain facilities to M. Amir Haider
Khan detained under —. 2743-
44,

Eru of Mr.- Amir,EaiderKhan
Bt e nie Ml X

RELEASE—

Question re
prisoners in the Andamans.

RELIEF CLERK(S)—
e “Clerk(s)*.
REORGANISATION—

Motion for Adjournment re —— of
the Imperial Secretariat, 445.

——, mechanisation and equipment
of the Army in India. %ﬂ 3.

Rapontas of thers Wheslor and: Max-

of invalid political
1386.

well -Committees on the —— of
the. ‘Secretariat. 675.
REPATRTATION—
Question re of prisoners from

the Andamans.

3015-16, 2099-3002.
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REPEALING AND AMENDING
BILL—

See “Bill(s) .
REPEALING BILL—
See “Bill(s) "
REPORT(S)—
Motion for Adjournment re—
_ Mz Mudie's Enquiry into the
Bengal Nagpur Railway affairs.
520, 611-16.
Reeommendations of thv \Vedgewood
Committee’s
Motion re of the Lmlmn Railway
Enquiry Committee. 695-738, -
Presentation of the of the Publie

Accounts Committee for 1935-36.
167-365.

Question re—

Conclusions  on the —— of the
Coal Mining  Committee. 751
b2

Cost of publication of the of
the Royal Commission on Palestine
borne by the Governmmt of
India and subsidy given to Pales-
tine, ete. 1154-55.

Criticism of the Amery
London Times. 2209-11.

Dissenting note of Sir Tracy Gavin
to the Sapru Committee —— and
enquiry into the question of cur-
rency and exchange. 2304,

My, Mudie's =—— on  the  Bengal
Nagpur Railway strike. 847-43.

New offices located in New and Old
Delhi and of the Depart-
~ mental Committee appointed to
consider the question of accom-
modation in Simla for the Federal
Government. 605.

Opinions of Provincial Governments
on Income-tax Experts’s ——.
3191

by the

Publication  of the —— of the
“ British- expert on broadeasting in
India. 281014 2
“ni—— of a Committee on the condi-
A 15 of service for British
&'u:rs in India. 1145-47.

REPORT(S)—contd,
Question re—contd.

of Messrs. Markham and Har-
greaves on Museums in  India.
1701-02, 201314,

-—— of Mr. 8. S. Markham on the
musenmns in India.  763-64

—— of the Ashworth Committee
about administrative and judieial
reforms in Ajmer-Merwara:
2464.

—— of the Constitutional Committee
of the Imperial Conference. 1067-
68, 1627-29.

of the Hducational Experts.

748-49.

of the two members of the

Indian  Legislative Assembly sent

to enquire into the conditions of

prisoners in the Andamans. 654-

55.

—— of the Wheeler and Maxwell
Committees on the reorganisation
of the Secretariat. 675. a

Resentment nmnngst Indians and
Muslims against the —— of the
Royal Commission on Palestine.
918-20.

Special Officer selected to enquire
intor . the effects of the Varma
Committee ——==. <.

—— of the Hounse Committee (laid
on the table). 1486-20.

REPRESENTATION(S)—
Motion - for Adjournment re. made-

quate of - Mussalmans in cer
tain Provincial Cabinets. 611.

Quesﬁon re—
" Adequate —— of Muslims in the

Sind _and _ Baluchistan  Postal
Cirele. 1467-68.

Inadeqnatc of Muslims in the
Military Engineering Service in
the North-West Frontier Provmce
2746-47.

Insufficient —— of Sikhs in: the
Posts and Telegraphs = Audit
Offices. 57-63.

P £ of —— of various com-
munities in the Government of
India Departments. 2236-37.
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REPRESENTATION ( S)——contd
Question ré—contd. - :
—— fyom Indians in Malaya Legard-
ing the vecommendations of the
. Gght Honourable  Mr. Sastri.
Sihe ey
—— of JIndian shipping 1nter,tistklat
a . Shipping Conference af Tolio.
1’775 77.
— of the old boys of the Anglo-
Arabie College and Schools, Delhi.
757.

regarding provision of funds

for the disposal of the dead body
of Princess Chandra Devi.

860-

‘Operating Di A
Divisional Supcrmtendwt’s Omne,
Lucknow. 79-80:

REPRESENTATIVE(S)—
Question re—
Ammmhnent of India’s to the
Leagtie of Nations. 1549-51.
Constitutional position of the official
of the Provineial Govern-
ments‘ nominated to- the Indian
+ As 1302.

Wmﬂﬂn of dia at the
Imperial Confcrcnce 587-89:
Pl S oE the

Withdrawal =~ of
Bengal N

TAWS REPEALING
AND AMENDING BILL—
“Bill(s) 7.

REPRESSIVE

See

A_rtwle

entitled “ Co-ordination of
ZG published “in 'the Hindu.

in  the  Indian

TInstitu 'fT&eﬂcﬁ, Bengalure.

3097-99.

Investigations regarding the -eleetri-
cal properties of the ground for
setting up .of Radio transmitting
stqhgns and training of Indians

io. ——. 2016-17.

- 2015-16.

Radm =

RESEARCH(ES)—contd.
Question  re—contd. . =
. ==~ activities of thu in Institute
of | Beience, Bangalore. 2553-55.
Lo af 'the Indian  Institute of
Seicnee, Bangalore, 495-97.
RESEARCH FUND ASSOCIATION—
Motion: re election of a Member fo the
Indian .. 368,
RESEARCH INSTIIUTE—
Question re—
Finaneial - position of -the Central
1472-73.
Proposed transfer of the Pasteur

Institute to the Central —
TR
RESENTMENT— -
Question re amongst Indians and

Muslims ‘against the report of the
Royal Commission on Palestine.
918-20.
RESERVATION—
Question ye—
of Coastal Trade for India and
building up of an Indian Mer-
cantile Marine. 1772-73. =
of one intermediate class com-
partment for persons  reserving
“geats in the Up Punjab Mail from
Howrah. 2363-64.
System of marking and —— of seats
in mtermedmte and third " u]asses

: mmn ’i‘mm‘[w(IES)—

Queshnn re third class = passengers
availing’ of —— at Howmh. 2364.
RESERVE BANK OF INDIA—
Agreement between the Government of
the North-West Frontier Province

and the (laid on the table).
2493-96.

Agreement between the —— and the
Government of Bengal (laid on the
table). 2850-63.

Agreement between the —— and the
Government of Bombay: (laid on ﬂm
tuhle). 3191-97.

ts between. {be d the
Governments of Bihar, Orissz and
the Central Provinces and Berar,
and the Supplemental Agreement
with -the Imperial Bank of India
(laid on the table). 772-85; :
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RESERVE BANK OF INDIA—contd.
Agreements between the —— and the
Governments of Madras, the Punjab,
Sind, Assam and the "United Pro-
vinces (laid on the table). 90-109.
Question .re—

Activities of the ——. 2010-12.

Deduction ~ of  Income-tax  on
dividend paid to share-holders of
the —— 1473-74.

Failure of the —— to finance the
co-operative  organisations. 983-
84

Indigenous ‘bankers and their rela-
tions with the ——. 55,

Money of seheduled B:mk kept by

the 502-03.

Recruitment of Muslim clerks in
the Branches of the —. 752-
63.

—— Staff Regulations. 2829,

Restriction on the holdmg of the
——— Shares. 507,

Shm‘es of the 740-4]_
RESIDENT (S)—
Question re—
Creation of a post of — to deal
with tribal. areas in the North-
West Emntmt Provmce 1398-
1400,
balmlar‘llnps awarded to the — of
Baluchistan.. 3007-08.
RESOLUTION(S)—
Question re—
Aehon on the — tegardmg mtm—
of h

in lospitals and reeogmtmn of

homeopathie colleges. 516.
Action taken on —— passed by the
Indian Legislative Assembly. = 608,

1815-16.
—— and motions for adjournment.
0.

— of Lhe Delhi vamcml Postal
and Railway Mail Service Con-

_ ference. 998-1001.

- on the shipping policy adopted
r the Shipping Committee of the

* Imperial Conference and help to
Indian’ Shipping, 1068-69.

RESOLUTION (S)—contd.
Question re—contd.
Amendments to the Indian Legisla-
tive Rules. 368-85, 446-53.
Appointment of qualified Indian
cadets by British Navigation Com-

panies. 1131-37, 1490-1538.
Constituent  Assembly. 1889-1902,
1902-36.

Economies in the Central Govern-
ment expenditure. 1088-1131.
India’s withdrawal from the Mem-
bership of the League of Nations.

1086-88.

Payment of eontributions from rail-
way revenues to general revenues.
3215-27.

Regulation of production and mar-

keting of sngar, 2497-2538
RESTORATION—
Question re—
of original pensions after

realisation of the amount of com-
fa 'on with interest. 756.

Question re—
—— against the entry into India of
certain Indians. 428-20, 437.

‘eshawar
India, 678.
on the holding of the Reserve
Bank of India Shares. 507,
on the keeping of -cows in
quarters- in New Delhi. 70-71.

on the reeruitment _age in the
Postal Department. 755-56.

Wherenhouis of Sardar Ajit Singh

—— on Kazi Abdul Wali Khan of
Sor) against. his return o

agninst-his entry into
Inain. A
RETIREMENT (S)— N —

Question re—
Re-employment of Buropean Indian
gﬁi;;l Service Officers after ——.

——— of - certain officers of the
Military  Aceounts Department.
1'704«05 2032-34.

Of suf IR L ik fhad
smff on State Raulways _2136-

R

.'
1
i
!

.
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RETIREMENT (8)—contd.
Question re—contd.

Buicide cases in the centrally admin-
jstered areas and —— of Govern-
ment servants at the age of fifty-
fiye. 1883-84,

RETIREMENT AGE—
Question re —— of Indian. Medical

Serviee men. 1877-78;, 2572-73.

RETRENCHMENT—
Question re—
contemplated in the Goyern-

ment of India Departments. ' 1648-
49,
—— in the CGovernment of India
' Dep: T I4BE - ises

* —'in the Home Department. 411.
— of certain persons of the train
lighting staff on the North’ Western

Railway. 2647,
—— on the North Western Railway.
2647-48.

Reversion or of staff in the
Reforms Office. 39.
RETRENCHMENT COMMITTEE—
See “ Committee(s) .
RETROSPECTIVE EFFECT—
Question re policy of not giving —
to any measure. 2662-63.
RETURN TICKETS—
See u‘gmt‘ ”
RETURN(S)—

Question re— i
British Indian  Trade — and
India’s balance of trade. 593-
94,
Goods —— of other than Clearing
i House Traffie. 2103-04.

Indian Revenue ——, especially in
customs and excise. - 749-50.
— regardingsreeemtéon of seats
+ in Railway Services for Minority
Comm mﬂtxa&” 21230 ¢

REVENUE(S)—
Question re—
Contributions made to the States
from Indian ——, 2805-06.
Loss to.the —— of the Federation
on the settlement of customs ques-
‘tiié)ns with Indian States. 1456-

REVENUE(S)—contdiy o1 s

Questions re—contdi i o setsuiy
Railway  —— 579-80. 7
—— and expenditure figures. 3112

14
Resolution re payment of contributions
from railway —— to . general
—. 3215-27,
REVENUE RETURN(S)— y
Question re Indian ——, especially in
customs and  excise, 748-50.
REVERSION— i
Question re or retrenchment of

staff in the Reforms Office. 39.

REVISION(S)—
Question re —— of the salaries of the
Indian Civil Service and the Indian
Police Service. '937.

REVISION SECTION—
Question re Central —— of the
Defence Department. 1649-50.
REYNOLDS, MR. REGINALD— .
Question re prohibition of the importa-
tion of the book entitled “ White
Sahibs in India” by ——. 656-
57,
Question rz reduction in the price of

the Indian ——, 1315. i
RIGHT(S)= 1= 01 A 4
Question re and privileges of

those in service after the separation
of Railway Accounts and Audit.
77-78, 1072.
RIGHT OF WORSHIP—
See “ Worship”. {
ROAD(S)—=
Question. re— o
Absence of a bridge on the erossing
of the Agra-Jagner and the
Agra Cantonment Cabin. 1800.
Metalled ——, schools, ete., in
Waziristan and report on econdi-
tion of tribes in the North-West
Frontier Province. 2744-45.
ROAD FUND—
Question re allotment from the ——
to Bihar and construction of a bridge
at Dehri. 2567-71.

- L4B3LAD

o
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ROBBERY (IES)—
Question re train ——. 582
ROHILKUND AND KUMAON DIVI-
SION(S)—
Qnestmn re electoml rolls for the
consti .
863, 2407,

ROHILKUND AND KUMAON RATL-
WAY

“Railway (s) .
ROHTAKGOHANAPANIPAT
BRANCH RAILWAY—.
See, * Railway(s) 7.
ROOFS— L
Question re leakage of —— of ' the
third class carriages attached fo the
Grand Trunk Express. 2923.
ROWLATT, MR. J.—
Question re employment of ——, a
Parliamentary Counsel, to reyise
* tel'm%‘ﬁi which Stat@ are l:o Jjoin
ederation. 915-16.
‘ROY, MR.'S. N—

Motion for Adjournment re hunger-
strike of political prisoners in the
Andamans. 561-64.

ROYAL  COMMISSION—
See “ Commission (s) 7.
ROYAL COMMISSION ON PALES-
te TINE--
- Motion for Adjournment re report of
¢the ——. -G1T:
Question re—
Cost of publication of the report of
he ‘borne by the Govern-
ment of India and subsidy glven
to Palestine, ete. 1154-55.
Resentment amongst Indians and
Muslims against the raport of the
Lrm——. 918-20i -

6?4-46

RULE (8)—contd.
Question re=—contd.

Applicability of the = Government
Servants’ Conduét —— to railway
servants, 2390-91.

Application of new recruitment ——
in the Posts and Telegraphs De-
partment. *1710.

Coming into' operation of the Pay-

ment of Wages Act 'and on
the Hastern Bengal = Railway.
1801-02,.. -

+ Condition m ﬂxe,ﬁ.— for the recog-
nition of Unions. 1802-03.

Disciplinary governing the
members of the .  JIndian Civil
Seryice and other all-India ser-
vices. 2488.

Leave —— applicable to certain

- officers of the South Indian Rail-
way of Asiatic domicile. 851.

\L{ndiﬁcahou of the Stanaxng Orders
) of the Indian Legleatxve
1080-82.

New pass: —— for | nnlway
ployees. 857-58.

New — regarding munulwl de(‘
tions in Ajmer.

Penalggsv,;eferrefi.to o2 of.

nghts of aj pmfl "o mon-z azet! ef]
Railway Servants. ' 2136.

Proposed amendment of the
enabling the Indian: Legislative
_Assembly to discuss matters of
privilege, 2620-30

Removal of certain ﬂnvars from
‘seryiee invdisregard of subsidiary
—=framed by the Agent, Eastern
Bengal Railway.. .74, . 1.
Revised —— for the issue of passes
on railways, 1079, 1070-71.
Revision of 'the free pass —— for
the Railway Staff.: 80-83.
—— empowering the Railway Board
and Administrations _to  modify,
amend or annul ﬂl&l‘.l;’q

em-

the_Indian

P elections _to
Legislative Assembly fwm
~ United Provinces. 833-35.

the

e
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RULE(S)—eoncld.
Question re—concld.

— for promotion of temp orary
suryeyors in the Survey of Indxa
2810.

—— for transfer of prisoners, and
maintenance of the Cellular Jail
at "Port Blair, and _the Deoli
Detention Camp. 929-31.

-~ regarding absconding accused.

490,

regarding the setting up of
telegraph  and  telephone posts
within - munieipal . limits, 1211-
13.

11, =+ restiieting: immigrati

~ - colonies  to- India.: 1213

“from

Uniformity in Excise —— for the
whole of India. 1217-18.
Resoluti re dments to the
. Indian Legislative 368-85,
446-53.

RULES AND REGULATIONS CON-
TINUANCE BILL—
See. “ Bill(s) V.
RULING(8)BY MR. DEPUTY PRE-
SIDENT (MR, AKHIL CH.ANDRA
*DATTA)—: R
Miscellaneous-—
If one Honourable Member is in
possession of the House, nol other
%Mmber@ tq a.llow-

It is for the Mover of un amcnd»
ment to get up at the proper time.
1363, :

The mere fact that the Honourable
Member in Charge of a Bill aceepts
a motion does not debar anybody
else from speaking. 1356.

Select Committees, Proceedings of—

If in ourse of a speech any

1 m&%’ obJeehon to the dis-
cussion  of - anything 'that has
happened in the Select Gammxttae,

) although that' appears "in the |

{ Minute of Dissents, it is better

& that it should’ not be rsfmed to

y in the House. 1433,

What happened in the Seleet Com-
mittee should not be disenssed on
the floor of the House. 1433.

RULING(S BYMBLPBLS NT ( B
HONURALBLE  S1k .m%

RAHIM)—

Bill(s)— >
An amendment seeking not merely

a verbal change eannot be allowed
to be ‘moved on the floor of the
House without due notice having
been given ; but once an amend-
ment has been moved, the: Chair
cannot insist on fime being given—
that is not the practice. 1290.

Of the two inconsistent amendmenls
to —— if ome is carried by the
House, the other cannot be moved ;

. but it is then open: to the muval

"of the second amendment to get
the whole clause negatived when
it is put to vote. 1694

Demands for excess grants—
Question of policy eannot be raised

o —. 7, 3230, 3234, 3235.
Insurance Bill—

Although' séversl amendments to a
clause had been left over for
further consideration, it did not
mean that the, whole ielause had

.+ - been . left . over and that fresh
. amendments fo the clause could be

received. - 1204; h

Amendment proposing omission of
-elauge 37 (provision fo: sing

; of i Insurance ‘Agents), was held

% ;m-tﬁ:bﬁ in order althbngh elause 35,
i ~the Jlanguage “Jicensed
under section 37 7 ‘was previously

., adopted. - 2454.

An amendment (No. 42)  to the
Third ‘Sehedule, which  was not
moved  purely throngh inadvert-
ence at the proper time, was not
allowed to be moved at the stage
when ' the Schedule had been
adopted in the form in which it
stood and as amended by of.her
amendments. 2942»43.

y down

sidised

plying

2 protaoﬂon or snbsxdyp shall
not ‘be eligible fo such protection
or  subsidy u.nless eompa.nm
d' in  such ind ‘agree

to place. every class of insuranee
business, other than life, under

~ LA53LAD

o2
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RULING(S): .BY MR. PRESIDENT
(THE HONOURABLE SIR' ABDUR
RAHIM)—contd.

Insurance Bill—contd.

their control with a particular
class of insurers, namely, Indian
insurers, was held not to come
mtl;m the: scope of the Bill
286

An amendment seeling to make

! frovmlon for a provident fund

or the benefit of the employees

- of an insurer was held to be out-

I side the seope of the Bill and
ruled out. 2684-85,

Maneuvres Field Firing and Artillery
actice Bill—

A Bill haying already been infroduc-
ed under sanction obtained under
the Government of India Act,
1919, no previous sanction of the
Governor General i3 réquired
afresh under section 299 of the

Government of India Aect, 1935,

for taking it into consideration.
} 3133-34.

Federal legislation on any of the
items enumerafed in List I in the
ol Seventh Schedule to the Govern-
ment of India Act, 1935, may wo
Yis the extent thatmnecesanry affect
some of the subjects in List II—
s Provineial List. The Bill does
not provide for the aequisition of
land, nor does it provide for tae
acquisition of any right in or over
land though some of the provi-
X sions may incidentally affect rights
,, in or over land. Cunmdm.ng the
. scope of section 100 and the iltems
g in List I, there seems nothing
the provisions of the Bill which
: can be said to be wltra vires of
the Government of India Act
3200-02.

Miscellaneous—

‘An Honourable Member should give
his own arguments. The Chair
w:ll nlldov; an Hogourable Member
om a document if they
uSrexfot long passages. 2273,

An Hononnble Member should not
1930.

pmmuhhas mdmduslly

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR ABDUR
RAHIM)—contd.

Desultory econversation cannot be
allowed. 2865.

Honourable Members must not
impute any personal motive to
another = Honourable  Member,
especially if they have not been
able to understand the speech.
1439.

Honourable Members ought not to
say anything which is a reflection
on any High Court Judge. 1414

Individual cases should not be dis-
cussed at great length in speecnes.
979, 980.

It is not for an Honourable Member
to regulate or interfere with the
proceedings of the House, 1714

It is objectionable to ask an
Honourable Member to stand up
on the bench and answer. 1236.

It is objectionable to call members
of a Party in the House as toadies:
1825.

It is unparliamentary to eall tne
Legislative Assembly a debating
society: 88..

The arrangements re admission to the
galleries of the House beng
under the Honourable the Pre-
sident’s control, an Honourable
Member should not refer to them.
952,

The expression *evasive answer” is
objectionable. - 2723.

Use of the word “benign” in the
expression  “beni pressure
exercised by Government” is nof
in order. 2481

Motion(s) for adjournment—

The Mover of a motion has to make
himself responsible for stating the
facts correctly, before the House ;
he must be ready with all the
facts before he makeu his ‘motion.
613.

Point(s) of order—
There can be noég—wlnla gp Chair

is standmg

e e e i

-
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RULING(S) 'BY MR. PRESIDENT
(THE HONOURABLE SIR ABDUR
RAHIM)—contd.
. Questions—
A Government Member need not say
on every oceasion, when he 'is nob

! in a position to answer a question,

7= that it is not in the public interest

. to do so.  10.

An Honourable Member is 2ot
entitled -to ask about informal
eonsultations, by the  Governor
General withh is Couneil. 9.

An_ Honourable Member is not to

hag, heen allowed. 84,
th&rClw.u' uuld allow a
quesfmn to be put by another
Member only if he has been aucho-
s rised in writing. 499.
. The replies of questions which could
not be answered for want of time
have to be laid on the table. 51.
Question(s), Snpp!cm('ntu!’yf
All sorts of language in. puiting
supplementary questions  which
have ‘nothing to do with the
otlgmql %pestmn shonld not be
used. |
Honoumb]e Members  cannot  east
reflections in putting ——." 1388,
It an Honourable Member has been
“‘able to follow the answer in

 English, he should put the supple-
" mentary questions in  English.
1571,

If specific answers on specifie points
are wanted  they ought to be
specified.  587. ¢

It is for the Chair to decide whether
a partieular —— arises out of the
original question or mof. 1714

One question having been put, an-

_ other one cannot be put befure
~ the first is answered. 428.

Supplemenhtm cannot be put to a
question which was not reached
on a previous day. 1078,

Supplementaries ‘to an identical
question previously asked cannot
be allowed. 1886.

Unless there is any sort of ambiguity
in the answer given, an Honour-

. able Member is not entitled to put
further —. 9,

put g quesfion as tn why a certain |

| RULING(S) BY “MR. PRESIDENT

(THE HONOURABLE SIR ABDUR
RAHIM)—concld,
Question re—contd.

‘When a Government Member is un-
able to give the information that
is sought, no Honourable Member
is entitled to put any

Resolution (s)—

An amendment, the first portion of
which.is a direct negative and the
subsequent portion is an additional

recommendation quite relevant to
~the Resolution, is in order. 2505

Seleet Committee(s), Proceedings of—
An Honourable Member cannot
refer to the ——. 2348
RUNNING SHED(8)—
See “Shed(s) .
RUPEE(S)—
Question re cireulation of spurious ——
in India. 517.
RUPEE COIN(S)—
e “ Coin(s) ”. -
RURAL AREA(S)— {
Question yre—
Fund for the economic development
and improvement of . 3168-
iinprovement in facilities' for the

marketing of agncultum.l prodoce
from ——. 2313-1:

Post Offices opened a.nd closed in
1716.

RURAL DEVELOPMENT—

Question re training in ——, vi
hygiene. and sanitation to Indian
soldiers, 1149,

RURAL INDEBTEDNESS—

Seo “Indebtedness”.

RURAL POST OFFICES—
See U5 Post Office(s) .

RURAL RECONBTRUCTION—-
Question re

assistance
Evglaauthontxea by the Indnn Anny
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SABATHU—
Question re relief of - tax- payem of
—— Cantonment and overseer of

“ the Kasauli** Cantonmént; Board.
iR pagy! Wes
SAHARANPUR——
Question re denial of faclhty to
holders of intermediate class return
tickets: ‘to’ travel ‘to Kalka from

. Benares cantonment either via Delhi
or wvia ——. 584,

SAKSENA, MR. MOHAN ELAL—
~Demand for Excess Grant for 1935-36
in respect of—
“'Executive Couneil. 3229
Indian Posts and Telegraphs Depart-
ment. 3227, 3228,
Indian Mines (Amendment) Bill—
Motion to refer to Select Cu;nmmae.
1603-05, 1613.
“Insurance Bl“-—
Consideration of—
Clause 26. 2249,
New clause 36. 2427,
New clause 38A. 2611 i
Clause 87. 2714-15, 2716.
Third Schedule. 2893.
Motion for Adjournment re—
Fl;);gtier policy of Government.

Indian intérests at Zanzibar. 405.
Mr. Mudie’s Enquiry Report into
the  Bengal Nagpur Railway
affairs. 529, 611, 612, 614, 615,
616.
Poml on of Indians in Zanzibar
T30,
Eefusal ‘by the Law, Member  to
answer a question regarding
amendments to the Government of
India Aect. 2493.
Question re—

Action  taken on_ Motlons for
AdJonmment carried in the Indian
Legxq&mg  Assembly; | 2928, i

on maolutums p;ssed
Assem

SAKSENA;
+ contd:
Question

MR. MOHAN  LAL—

re—contd.

Alleged propaganda
demand - for  the -~ reduction of
Defence - Services. 2734-35.

Allowantes paid to- Sirdars Muham-
mad Umar Khan and ' Muhammad
Sarwar Khan, Afghan' detenus.
2487-88, :

Andamans hunget-stiike. 40-49.

Aiiti-Indian feelmgs m Ceylon.
760-61.

Appéals of the Bast Indum ‘Rail-
way Employees withheld by Divi-
sional Superintendents.  1311-12.

Appointment’ of Mr. Waddington as
Assistant Superintendent  of
Archmology. 2550-53.

Articles exported fo and imported
t‘rrgm India in Peuba and Zanzibar
1082

Abtscks on ]’.ndmns in the book
“Land of the Lingam ” by

—.
" 'Miles. 2204-06. = _
Attending of a public entertainment
by - the Senior Superintendent of
Police, Delhi. 2216-17.
Ban on Dr, Har Dayal against his
. return to. Indin, 2998:99. —
Books and leaflets pmsoﬁ'be’f‘ﬁ’y‘ ‘the "
Central Government or administra-
tions. 443,
Len\mslup of eorrespondence.

against’ any

2475-

Chmas representation to the League
of Nations and.developments in
the Far East.” 2919-20.
Cirenlar #e policy to be followed by
cantonment authorities in their =
' dealings with Proyineial « Govern-
ments., it Y
Confiseation of the photo - enlarge-
ment of Jatindra Nath Das. 673.
Constituent, Assembly. 1928,
Contract for advertisements on tele-
graph and telephone posts. 2547.
Cost of, establishment and mainten-
ance’ of the Federal Court. 1312,
164647,

Crificism of the Amary Report by
the London Times.  2209-11.

Grossword compehtxona m Ind.m

2737-3!
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SARSENA, MR, MOHAN” “LAL- | saksung, ‘M. MOman LAL_
conld, % contd. e
Quuqtmn re—contd. ' Queutmn re—contd,

(}ﬁstnm-. duty for bmngmg gold in
- Indin_and duty, paid by = Paadit
Jawehar “Tal Nehru  on a gold
casket. 1706-07.

Debarring ,;rnduate; of Vetermarv
Colleges in India from &ppearing
af the compefitive examination for
appointments an the Indian Army
Veterinary Corps: 1882-83.

Deduetion of Income-tax on dividend
paid to share-holders of the Reserve

o Bank. of India. 1473-74.
:I’)%;?l’lﬁ‘thgﬂmﬁ Da&nti}’pg()amp
Dnsmlqsal of the Bengal Nagpur Rail-

pl after the t

tlon of ‘the strike, 2024,

Disposal of east iron serap on the

* North Western Railway. 5.

Dissentmg note of Sir Traey Gavin
Jones fo the Saprn Commitlee
Report and enquiry into the ques-
tion of currency and exchange.

~ Employees of the Great
sula’ Railway trans
railways. 1312

Enconragement fo llu handloom and
cottnge woollen industry. 2803-

m‘l’&‘si* boinb
Jhansi Distriet. 940, 2057~58

Extension of the life of the Indian
Legislative .\saz-mbly 1079

Indian Penin-
ed to other

Fen newxpnpera 2444 75.

G’mnt of compensatory allowance to
certain  officials of the Posts and
T«.legraphs Depzu'tment in' Simla,

aw \12399\' g

Grant of house rent' allowm:ee to the
fitter Khalasis of the Eastern
g;(:):gal Railway at thtpo:a. 838,

Tult mil
Grant of passeés bo rem-ed raﬂwny
ooservants. - 2098-99,

Grant of permission to Mr. Mahado
Abaji Nadedkar and other Indian
exiles: to. return to India. 671-
72, RS

Uratmh withheld from certain em-
ployees in the Jamalpur . Railway
Workshop. 2650.

Grievances of owners of ekkas snd
tongas at Lueknow junetion and
Benares Cantonment  Stations.
. 2638-39,

Huuger-stnkmg detenus in ﬂm Deoli
detention eamp. 2986-87. =

Income-tax - recoverable on pensions
earned in India and paid in Eng
Jand. 1235-37; 1

 Indians outside Indig not. p tted
to return to India. 444,

Introduction of a Bill regarding the
Indian . Chartered = Accountants.

Investigations regarding the electrical
properties of the ground for setting
up of Radio trnnsm1ttmg stations
and training of Indians in Radio
research. 2016-17.

Joining of the Federation by the
Indian States. 2201-04.

Legislation regarding acqui o
“interests of African and nnf
Mortgagots in Zanzibar: 2804—0.)

Maintenance of the Deoli Camp Jail.

941, 1816. Standing % dat
Modification of t.hu tan: rders
d Rules of the Indian Legislative

‘Assembly. 108082

Negnhuhons for Trade Agreements
with Great Britain and other
countries. 860. s

New pass rules for railway employees.
857-58.

Non-clearance of letter boxes on cer-
tain railway stations. 1707-08.

Non-enrolment of members of the
Trade Union, Lucknow, residing in
Bihar and Bengal, as voters in the
Lahour Trade Union Constifueneies.
1080.

Officers and staff . workin; - in  the

:(Bxgaﬂ. ing _Department, 528,

Officers in the Computing Office of the
Sutvey of India. 1235.. .

Oﬂem.l b from the ‘P
nominated to the Indian Legislative
Assembly. 1569-70.° . Lol
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SAKSENA, MR. MOHAN . LAL—
contd.
Question re—contd.

Optical goods imported into India
and development of lense industry.
2547-4

Out.siders recruited as clerks by the
Postmaster ~ General, Lucknow.
3117-18.

Parking of tongas
Lucknow Junction Station.
81.

Pnrtlmpahon of Indian trades aund

R mdustnes m the Paris Exhibition.

and ekkas al
2380-

Persoes externed or interned in the
centrally administered areas. 442,
2051

/+ Persons refused passports. 76,

Possibilities ‘of growing ' eloves in
India. 2832-33.

' Prisoners confined in the Cellular Jail
in - Andamans.  44:

losis or becane
Cellular  Jail ‘at ‘Port Blair.
2474,

Procedure followed in the matter of
grant of titles, 2215.

Prohibition of Government Servants
from doing insuraunce husmess
2738,

Prosecution of employees of Jamal-
pur Running Shed and stoppage
of allowance of Permanent Way
Staff at Jamalpur. 2650.

Protection of the life and property

Indians in Shanghai. 2755-
36

Provisions of the Unbeneficial Occu-
pation of Lands Bill introduced
in the South African Parliament.
759.

Pubhcatxon of the report of the

expert on broadeasting in

‘Iindn..
Pureh and facture of
wagons. < 2026.

o “Qualifications and social status of
risoners  in  the Andamans
m%g

of the British expert
u;ﬁhﬂ*h study ' the possibilities
- of development of broadeasting in
India. 1012-13. et

éveluged tubercu- |,
invalids“in the |

SAKSENA,  MR. MOHAN TLAL—
contd.

Question re—contd,

Qualifications of the Controller of
Broadeasting  and _ the  Chief
Engmeer, All-India Radio. 1013-
14, 2814-16.

Radio  Research. 2015-16.

Railway accident at Bihta on the
Hast Indian leway 858-59.
Reduction of staff in the Reforms

Office. 2380,

Reforms Office. 1313-14.

Refusal of the Agent; Bast Indian
Railway, to receive = deputations
from the East Indian - Railway-
men’s Union, Lucknow: . 1083-
84,

Refusal . to  grant passports to
Srimati Kamla Debi and other
persons. 672,

Release of Mr. Amir Haider Khan
detained under Regulations III of

181§ 2736-37,

“ ﬂ el J 1 % -

aef:enus ﬁg mtidmwa] of

externment and internment orders
in the centrally administered
areas, 929,

Release of pohtleal prisoners of

~__ Delhi. 209 .,mm_?ﬂ,,

Repatrmhnn of prisoners
Andamans. 2999-3002.

Representation  from Indians in
Malaya regarding the recommenda-
tions of the Right Honourable Mr.
Sastri. 760,

Representation regarding the amal-
gamation of the two clerieal
grades in the Operating Depart-
ment of the Divisional Superin-
:}ndent’ Office, Lueknow. 79-

gy
rom the

Resolutions and motions for adjourn-
ment. 2100,

Rules for transfer of prisoners and
maintenancée of the Cellular Jail
at Port Blair and the Deoh Delen-
tion Camp.

R‘lef regarding absconding accused.

-
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SAKSENA, MR. MOHAN LAL—
contd.
Question re—concld,
Becurities  demanded from presses
and newspapers in the centrally
sdmmxstered areas. 443, 2052-

63.
_ Bituation in Zanzibar. 759-60.
‘Btatement of Khan Abdul Ghaffar
Khan regarding Frontier Tribes.
2212-13.
Btrength of the Indian Medical Ser-
vice. 2206-08.
Subsistence allowance paid to the
mother " of  Srijut “Panchanan
Chakravarty, a detenu in lhe

|+ Deoli~detention eamp. 2487.

Suicide cases'in the centrally admin-

" igtered areas and retirement  of
Government servants at the age
of fifty-five. 1883-84.:

Sum  ganetioned by the Railway
Board for disbursement amongsi
non-strikers of the Bengal Nagpur

3180

b Office 4( Gupta,  Kashi,
District Garhwal. 527-28, 2297-

98.
Tolls charged on ﬂm ‘East, Indian

Railway brxdga e Kozt
between Rampur and Moradabad.
607-08.

Training m rural development, vil-

lﬁe hygiene and samtahon to
soldiers,

; 1149,

‘Unemploymant ‘Probl

583-96.

Withdrawal of recognition of the
lBengnl Nagpur Raﬂway Union.

Withdrawal of the representatives
of the Bengal Nagpur Railway
Union from the enquiry held by
Mr. Mudie. 1777-78.

Work in the Home Department.
2215-16.

Working hours of guards and

drivers. 2028.
Question (Supplementary) re—

Abandonment of the ides of open-
ing slaughter houses in ecertain
Provinees. 1393.

Absence of wire fencing along the
railway line between Jhansi an
Mamkpnr 831, 832.

123738, |

SAKSENA, MR. MOHAN LAL—
contd,

Question (Supplementary) re—contd.
Atg’i.;igies of the Fauji Akkbar.

Allegations  against the Senior
Superintendent of Police, Delhi.
433.

Allowances paid to Sardars Muham-
mad Umar Khan and Muhammad
Sarwar Khan, Afghan Detenus.
1154, 1636.

" Amount pmd by the Publicity So-
ciety for using the telegraph posts
‘for ;dverhsement. 2306.

Appu tment of India’s Represenla-
. tives to the League of Nations.
1551,

Appomtment of ‘the Chief 'Medical
Officer of the: East Indm.n Rail-
way. 2654,

Arrangements for starting a'Central
V. rl(rmary College: at Izzatnagar.
1222.

Attending of a public . entertain-

~menf by the Senior Superintend-
. ent of Police, Delhi, 431, 432,

Availability of the Indian Army
for the defence of Burma. 646,

Ban on Dr. Har Dayal against his
- return to India. 2994, 3008.

‘Break of journey between Benares
and Lucknow on the Loop Line.
1062.

Breaking of their parole by Sardars
Muhammad ~ Umar Khan and
Muhammad Sarwar Khan, Afghan
Detenus. 1645.

British  journalist imported as
Du-ector of Public Information.

Broadcnstmg of Indian musie.
311

Broadcasung stations:  in  Indis.
1240,

i Circulation of Bills for: eliciting
opinions thereon. 1775.
Classification of Koris in the United
Provinces. 1786.
Clove plantation and protection of
the interests of Indmns m Zann—
bar, 768.
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SAKSENA,, ;MR. MOHAN  GAL—
contd.
1 Question (Supplementu.ry) re—conid.
Couthtutxmml position of the official
“representatives of the Provmcml
Guvernmenm nominated to the
Imhnn Legislatxve Assembly

Contmct for parkmg of ekkas out-
.+ side the Benares Cantonment Rail-
WAY: Station. 1296.

Cnn’trlbumon entitléd - “ Professor
Khankhoje in ‘exile—Lift the
Ba% ” published in the Hitavad.

‘Creation of & corporation for the
lcggirol of the All-India Radio.

Greauon of ‘posts of Under Secret-
aries in the Department of Edu-
cation; Health and Lands. 767.

Curtailment * of railway  passes
among the subordinate Railway

- staff. 3020, .

;, Customs “duty for | gt

India and duty pmd by%lfnd:t ‘

Jawaharlal Nehru on a gold
casket. 504, &
Denial of faeilities to Mr. V. V.

1 Narasimhan to attend the sittings

of the Madras chlslatlve Assein-
bly.. 2650,

. Discussion in the Tndian Legxslatwe
Assembly of proposals made by
the Wedgwood Committee. 20.

Dlversmn of certain trains to enable
them to touch Benares and Allah-

_.abad. 583,
Feonomies in the Central Govern-
. ment expen 1112, 3113,
Euquxrv into the Benga.l Nagpur
gsmlway strike  affairs. 23p84
87
Erection of a recuperative pot

o furnace in a factory at Fi zabad.
2091, 5022, Ty 1r0!
i Expenditure incurred in the Wam
istan Military Expedition.  656.
5 Externment of Maulana - Husain
Ahma i and Maulana
.,‘,"dedm from Delhi. 926,
-newspapers, 1382,
G!I;;xinmfuof 'Indnnu in Mnlsya

éxvento

SAKSENA, 'MR. MOHAN  EAL—
conpld, =
Question (Supplementary) sre—contd.
Health of ' Maharaja  Gurcharan
*''Singh ‘of Nabha, 2221,
Hunger-strike by prisoners in the
ndamans,  2733.
Inanguration of the Federation and
extension of the life of the Indian
" Legislative Assembly.

Incivility shown by le\vay sub-
grgmhtes to the travelling public.

" Increase in the allowances and pay
of British soldiers. 1152
Indian Legislative Assembly Elee-
toral Roll for Delhi. 866.
Indians and Europeans in Shanghai.
1397, 1398.

Installation ‘charge for telephones

levied from the Members of the
Indian  Legislative
1698,

Assembly.

Investigation of the problem of flood
prevention. 2007,
Joining of the Federation by the
Princes, 835.
Keeping of British mﬁﬁ:.,fm
internal hecnntv purposes. 2215.
Licences granted to vendors on
Railway. Stations in Bihar. 1794,
Lives and property of Indians in
China. 1639, 1640.
Long. continuous. duty of- Tailway
drivers. 2088.
ggage: passes granted to inferior
staff on the North Western Rail-
way: 2919, s
Marks for viva voce in tha Indian
i@ivil ' Service examination. 2990,
2992,
Martial Law prisoners of the Garh-
wali Regimenti 417.
Mental Hospital at Ranchi. 653,
Mxhtm-y /manwuvres - or  artillery
-practice near village Rabma in
Jhansi Distriet. 1147,
© Mr, Mudie’s report on the, Bengal
Pz Nng'ﬂm- - Railway Sfaﬂkﬁu't 7

el WU e fr L .
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SAKSENA,
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MR, MOHAN: LAL—~

contd.

Question  (Supplementary) re—contd.

Negotiation for a trade agreement
with Ceylon. 2366.

Nomination ' of  *Official *Members

«frem the Provinces to the Tridian
Tegislative " Assembly. 600.'

Non-clearance ; of  letter: boxes” on
certain stations. 511.

Noting down of names and addresses
of passengers at the Tara Devi
Railway Station. 1064

Opening of combined Post and
Telegraph Offices in Sind. 1006.

Pukmg of M'mﬁﬂn Railway

1545,

Permlts l’ar enfry into the Eurram
Agencys 2226, 2227.

Positions - regarding Indian labour
in British Guiana. 2395,

Post of Deputy Director General,
Indian Medieal Service. 2024.
Prisoners convicted or detained for
political offences under the charge
of the Government of India. 416.
Priseq in the Andamans suffering

‘from dyspepsia. 1387.

"Prohibition of Congress election
meetings and flying of National
I'lags in the Lansdowne Ca.ut.ou-
ment. 1615, 2741.

Pmposll"to‘m—uﬂs\lﬁabr '_ﬂﬁztral
Veterinary - College  in Tzatnagar.
2205-96.

Proposal to inerease railway freights.
591,

“Proposed slaughter

Lahore Canfonment.

Protection fo the
1564, 1566, 1771.

' Railway,_accident_at Bihta on the
Hast Indian way. 1077-78.

Railway ticket of Mr. Sri Prakasa
checked “af the b\ddmg of the
Criminal  Investigation Depart—
ment man at Moghul Sarai.” 1548,
1547.

Rdnmeendatmm of the Mnxwell
‘Committee. 1622.

Recrnitment of a News Editor of
‘Broadeasting’ and an  Editor of
Indian Listener. 1227. !

hon:.o in the
1392,

glass  industry.

SAKSENA/
contd.
Quesnon (Supplementary) re—'cm#d

ﬁefnsnl to grant' passport to Mr.
“Virendra, Managing Editor of the
Daily Partap, Lahore. 1878,

“Release 'of invalid political prisoners
in the ‘Anddmans. 1336.

Removal of ‘the postal = seals and
stamps office from Aligarh to Ali-
pore Workshop. 2559.

Re-organisation of the, Government
of Indin Secretariat. 1632

Rej trmnon of ogsxsonm from the

ndamhans. .

Rejm of the Ashworth Committes

about administrative and judicial
reforms in Ajmer-Merwara.
2464,

Restoration of original pensions
after realisation of the amount of
commutation with interest. 756.

Revised rules for the issue of passes
on railways. 1071

Rules  for elections to the  Indian

itiye  Assembly  from the

United Provmcas. 835
“Rural r £l

to cm] authontxes by the Indmn

Army. &
- Selection of Allahabad as the venue
for the enquiry of the Bihta rail-
way disaster. 2656, 2657:

Seleetion of representatives of India

MR, MOHAN/ EAL—=

at’  the = Tmperial ~Conference.
589,

Separation allowance allowed to
British soldiers. 2

Situation on the Frentier. 650, 651.

State of health of seven Andamans
prisoners. 2046, 2047,

Stay+in protest in the: North Western
Railway WorLshops, Maghalpm
2108; 1

 Supply of court fmtmes ancl Govern-
ment advertisements to vernacular
newspapers in Delhi for publmn—
-tion... 924; 925,

Teims ~of notification of L(eut.-
Colonel Shaikh’s ﬁ.p‘pommant.
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BAKSENA,
concld,
Question (Supplementary) re—concld.

Travelling of persons with the Mem-
.~ bers of the Railway. Board in
saloons. 2096, 2097,

Types of Air Action on the Frontier
employed during the Waziristan

Expedition. 665, 667,

Vet;;cnary Colleges in the Provinces.

MR. MOHAN LAL—

Withdrawal of the recogmitions of
the . Bengal Nagpur Railway
Labour Union. 865.

Work done in the provinces on
behalf of the Government of India
by the Criminal Intelhgence De-

© partment, 1145
SALARY (IES)—
Question re—
Y Exemptlon from Income-Tax nllow-

- ed on. leave allowance and —

paid outside Bnhxh Indm. 502

‘Reduction in the —— Oﬁmﬁnpmxl
Services. 518-19. -
Reduction in the of members

of 'the Governor General’'s Execu-
tive Council. 523, 1644-45,
Revision of the —— of the Indian
Civil Service and the Indian Police
Service. 937, 2742-43.
—— of Rao Bahadur V. P. Menon.
2660.
SALE(S)—
Question re proposed —— of certain
g;gns in the Karachi Cantonment.

BALOON(S)—
Question re travelling of persons with
the Members of the Railway Board

in —— '2096-97.

SALT—
Question re—

Hardship experienced by the ——
licencees of certain places in the
Madras Presidency. 523-24.

Restammon of —— concessions.

Questwn re syste.m of administration
ini —— and Swat Ranizai areas in
ﬁi North- West Frontier Province.

pene

SANITARY RULES—

Question re " delay in enforeing -----
in Aindri near Simla. 1718-10.

SANITATION—

Question re training in raral develop-
ment, - village, hygiene and sanita-
tion to Indian soldiers. 1149,

SANT" SINGH, SARDAR—

Federal Court Bill—
Motion to consider.
Insurance Bill— :
Motien  to comuder.

975-81.

Consideration of—

Clause 2. 16562

Clause 6. 1733, 1759.

Clause 9..71760, ‘1761.

Clause ' 27. ' 2071-73.

Clause 35. "2278-79, 2282, 2332-
33; 12337,

4 New eclause 35A, 2413-18.
| Newelause 36; N
Motion: for AdJournment re—

Appointment of Mr. S. P. Chambers
from England as. Chief Commis-
sioner of Income-tax. 3159-61.

_Erection of an abattoir in the Lahore
Cantonment. - EBu; i

Question re—

Allegations against the  Assistant
Manager, Government of India
Forms Press, Aligarh. 2830-31,
2831-32.

Applications for admission to exami-
nations conducted by the Federal
Public
1402.

Construction of an overlmﬂge on
the Gatti side at the Lyallpur
Railway Station. 1798-99.

Enguiry in the sale of serap iron on
the  North = Western Railway.
1797-98, 2411,

Giving of Honorary Mili Ranks
to ngﬂmns lig th:arymhtary
Engineering Services. 1633.

Indians  employed, as - Garrison
Engineers. 1632-33. :

Indians employed. as Suerxvisloml
‘Officers in the Army..

620, 624-25.

951, 952; 957,

Service Commission.
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SANT SINGH, SARDAR—contd.
Qucsuon re—contd.
cient representation ‘of * Sikhs
aiai4n the Posts and Telegraphs Audit
Offices. 57-63.
Overtime work in'the Central Tele-
graph Office, Madras. 69-70.
Tenders for Kilokri ' Extension
Scheme, Delhi. 2818-20.
Ticketless travellers on State Raii-
ways.
Question (Supplementary) re—
Attending of a public entertainment
by the Senior Supermtendent of
Polme, Delhis » 2216, -
‘pmtm!‘hon of Mnslms
in railway serviees. 597, 598.
Consultation of All-India

SANTHANAM, MR/E.— !
Control of Coastal Traffic ‘of India
Bill— ?
Motion to refer to Select Committee.
1045,
Indian Mines (Amendment) Bill—
Consideration - of = elauses. 3050,

3051, 3054,
Indian Naturalization (Amendment)
ill—

Motions to consider and to circulate.
633,

Indian Securities Amendment) Bill—
Motion to consi 2934,

Insurance Bill—

tions on Bills circulated to ellmt
publie opinion, 851.

Grant of a fifth meal to the British
Army in India. 418,

Health' of Maharaja Gurcharan
Singh of Nabha. 2221,

Insult to an Indian I. C. 8. officer
in the Central Provineces. 415,
Masonie - Lodges in, the Centrally

" Administered Areas. 412
Mr. Mudie’s report on the Bengal
Nagpur Railway strike. 848,
Refusal to. grant _passport to Mr.
i the

eqo0s

Release of polmes.l pusonm a.nd
detenus and withdrawal of extern-
ment and internment orders in the
centrally administered areas.
929,

“° Retrenchment in the Home Depart-
ment. 411
Selection of representatives of India
at the Imperial Conference. 589.
vp ply of court notices and Govern-
ment advertisements to vernacular
"newspapers in Delhi for publica-
tion. 924,
Resolution re—
Amendments to the Indian Legisla-
. tive Rules. 371-74, 385, 452.
Conahtuent Assemh]y 1922, 1924-
27, 1930, 1
Economles in ,the Central Govern-
- ment expendifure. 1088-91.

O ideration of—
Clause 2. 1268.
Clause 3. 1290, 1291, 1331, 1336,
134344, 1347.
Clause 4. 1359.
New clause 3A. 1355,
Clause 6. 1691, 1750,
Clause 11. 1763, .
Clause 26. 2247, 2248-49,
Claunse 27. 2078-79.
Clause 30, 2086.
Clause 33. 2157,
= “New ‘clause’ 36. 2433,

| Cladse 37. 2595, 2508,

New clause 38A. 2613-14.
Clause 51. 2673.

Clanse 59. 2698,

Clause 86. 2711.

New clause 99A. 2760, 2761.
Clause 101. 2779-80,

New clause 100A. 2877.

New clanse 107. 2865, 2867-68.
Flgsste Schedule. 2878, 2883-84,

Third  Schedule: msz-ns, 2894,
2896, 2005, . x

Fourth Schedule, 2910
Motlon for AdJoumment re change in
ectus of the Trainin Shi
i Duﬁrgx?;: » 610, e

Patna, University ( Amendment) i]l-—

Motion to ‘consider. 3072, :
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SANTHANAM, - MR, Ko—contd.

Question. re—
Alleged discourtesy shown by the
Quarantine Ofﬁcexs at Mandapam.

Amendment of Postal
~ Rules. * 758.

2 Bill. before Ceylon State-Couneil to
amend the Village =~ Communities
Ordinance. 2037,

Building of overbridges on railway
level crossings. 855-57.
Classification of Koris in the United
; Provmces 1785-86.
Enqmry about, certain
Officials in Madras, 1005 =
Tmport of raw cashew nuts and
export of cashew kernels. = 857.

Indian and ‘European Officers in
| the Government of India Depart-

Insurance

Customs

ments. 671,

Indian State Railway Magazine.
1072-73.. b
Investigation of the nﬁau's of the
Publicity Department, Great
Tndian Peninsula Railway. 1072,

2408.

Teave privileges of superior officers |

on the South Indian Bnulwsy.

1073.

Notice to (,ertam Indmn Ieuse-holder:
of crown lands in Kandapola,
Ceylon.  2038.

Practical training of the Engineer-
ing Cadets "of the “Dufferin”.

1784-85.

Recrnitment ~ of ‘an  Electrical
' Engineer on the Madras and
Southern Mahratta Railway. 853-
b5,

. Restoration of salt concessions. 757-

Question (Supplementa.ry,) re—

1 ‘Abgence <of wire fencing along the
railway line between Jhansi and
Manikpur. 832,

Activities of the

the. Reserve. Bank of
India. 2012
Anda.mma ﬁ\mget—:trih 47.

Fauji Akhbar.

SANTHANAM, MR. K.—contd,
Question (Supplementary) re—contd.

Appointment of Indian Agents or
Trade Commissioners in
countries. 2624,

Attachment  of additional inter-
mediate class eompartments on the
Assam Bengal Railway, 838,

Availability of the Indian Army for
the defence of Burma, 647.

British  journalist  imported as
Dslzector of Public Informnhon

. Broadeasting in Tndia. 2009,
Building of wagons from TIndian
material in. India. 2095,
Constitution - of  the 'Standing Com-
miftee for the Department of
Commerce. . 6.
Creation of new protected areas in
the Tribal Area. 1018,
Criticism' 6f the Amery Report by
the Ltmdan Times. 2211.
¢‘~Mukam
éﬁfm ‘trader, ' from Kﬁssmla_
Bxclusion of Koris from the list of

Scheduled - Castes for: the” United ™

Proyinees. 912,

newspapers. 1383,
Hill stations where British troops
go in summer. 2465,
Implementing of the recommenda-
tions of income-tax experts. 2541,
Indian troops serving outside British
India. 2722
Joining of the Federation by the
Indian States. 2203, 2204.
Misuse of first class passes issued
io  cerfain private gentlemen.
27,
Negotiations for - an  Indo-British
Trade Agreement. 2114, 2638.
Negotiations for trade agreements
with foreign countries. 1563,
Non-recognition of the Medical
College of ths Andhra University.
171

Posxtmn in rega.rd to Indian eclove
deerg in Zanzibar. 513,
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SANTHANAM, MR. K.-—concld.

Question (Supplementary) re—coneld.
Preference accorded to the relatives
of railway employees for appoint-
ment. . in. the  railway services.
b95; -

o Proposal of the British Film
Industry to establish studios and
cinemas in India. 2031

Proposal to increase railway freights.
591.

Qualification of the Controller of
Broadeasting - and  the Chief
Engineer, All-India Radio. 2816.

- 'Railway revenues.. 580."

Recommendations of the
Committee. 1620-22.

Reservation of Coastal Trade for
India and building up of an
Indian Mercantile Marine, 1773.

Resolutions of the Delhi Provincial
Postal and Railway Mail Service
Conference, 1000.

Safeguarding of the interests of
Indmn shlppmg 2093,

Seloction  of representatives of

: [nggm at, the Tmperial Conferanne
b

Strength of the Indian Medical Ser-
vice. 2209

%ge& 0 the baniloon

Types of Air Action on the Frontier
employed during the Waziristan
Expedition. 665.

Withholding of a telegram sent to
the Students Conference by Mr.

8. Satyamurti. 1241,

Work done in the provinees on

behalf = of = the @Government of

India by tlm Criminal Intelhgence

HAS

3

Maxwell

it d
Resolntwn m—

Amendments to the Indmn Leglsla
tive Rules. 376-77. ~

Appointment - of . qualified Indian
Cadets by British Navigation
Companies. 1491-94, 1517.

SAPRU - COMMITTEE REPORT—.
¢ “ Report(s) .
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SARAFA BAZAR— 2
Question re non-a of A 1
in Bhiwani hy the Income-Tax
Authorifies. 509,
SARDARA—
Question re arrest of ~Muhammad
Zaman Khan of —— under tha

Front\er Crimes Regulation. 444-

%ARWAR KHAN, SARDAR, MUHAM

Question & allowances paid'to Sardar
Muhammad Umar Khan and ——
Afghan detenus. .],.15"}-54, 1618—19,

s 7, 1645, 87-68.

SASTRL THE RIGHT HONOUR-
ABLE M
Question, 7e  representation  from

Indians “in Malaya regm-dmg the
recommendations  of 760.
SATYAMURTI, MR. S.—
Control of Coastal Traffic of India
Bill—
Motion to refer to Select Committee.
1025; 1042,
Demand for Fxeess Grant for 1935-56
in respect of —
Exeentive Council. 3229-30.
Indian Posts and Telegmphs De-
partment. 3227, 2k

Federal Court Bill— .

Motion to consider.  621-22, 623.
Indian Mines (Amﬁndment) Bill—
Consideration of clauses. 3061
Indian Nafuralization —(Amendment)

)
Motions to considet and to circulate.
635-39, 642, 643
Indian Secunhes (Amendment) Bill—
Motion to consider.  2039.
Insurance Bill—
Motion to consider. 794, 808, 815,
R U
moi, 1205, 1255,
. Consideration of—
Clause 2. 1265, 1269, 1270, 1278,
1283-84, 1286, 1655.

“Clause 3. 1291, 1292, 1352; 1353,
9874, e
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SATYAMURTI, MR. S.==contd. SATYAMURTI, MR. S.—contd.
-Insurance Bill—contd. Moslem Persondll Law (Shariat) Appli-

Consideration of—contd. cation Bill-=
i 1,3 b, Motion to_consider.. 1825,

Clause 6. 1372, 1685.86, 1694, Motion for Adjournment re—

1723, 1724, 1728, 1729, 1745, Amendment of Indian Legislative
1746-48. Assembly Rules, 446, 475-80, 481,
Clause 12. 1950-53. 487, 488,

Appointment of & non-Indian as

Clause 14. 1977, Economic Adviser to the Govern-

Clause 15. 1978. ment of India. 3191, 324347,
Clause 20, 1979, 1980. 3248, 1
. New clauses 264, 26B, 26C and Appointment of Mr. S. P. Chambers
il 26D. 2270, from England as Chief " Commis-
QY. o a (4
Clause 27. 1985, 1988-00, 1992, e B i
1994, 1995, 20(3 77, 2032 o 7
x China’s appeal against —Japaness
Clause 28. 2083, aggression to the League
Clanse 31. 2152, 2153, Nations. 1889.
Clanse 32. 2156-57. Création of thelal Post of Deputy
ecretary in the Legislative Assemb-
Clante =80 2@, 12336:45; 23455 ly Department. 528,
& dl ) H i 3w
New clause 36. 2436, 2438, 2439- EXBtZS-“ s %JQLMW Qperatxons.
41. ;
Clause 37. 2596-97, 2603, Hun"er-qtnke of pohtwal prlsoners
% in the Andamans. 530, 559-61,
Clause 38. 2607-09. 562, 569, 574. -
New clause 38A. 2675, 2676-77. Indian interests at Zanzibar. 385-
Clause 39. 216061, 2oty S e 0 “
Clause 41. 2186, 'Indt\- British'  Trade negotiations. -
528,
Clause 42, 2104.96. Mr. Mudie’s Enquiry Report into the
Clause 53. 2870. _ Bengal Nagpur Railway affairs,
Clause 54, 2689. 612, 613, 614.
f Negotiations between the Government
Clause 60. 2699-2700. of India and the Princes in respest
Clause 71. 2704. . of Federation. 944
Claunse 75. 2707, Opernhung,nn the: North- Ww'. Fron- -
Clause 100. 2768-69.
Clause 101, 2780-83. B e;‘:f:‘“ggs of the Offaws Agres-
New 0}‘““ 107, 2791, . 2792, Protection of the Interests of Indians
2868, 2 1 in South Afriea.
New clause 108 2792, 2763, 2754 Trade agreement with (reat Britain.
Fiﬁ?ét gggf&le. 2879, 2880, 2851- 2749.50, 2751, =
= Motion re Report of the Indian Rail-
; TP%XS% 7; ,g;g;‘i?ée- 2889-90," 2801, | .| way Enquiry - Committee. 609, 701-
808-99. 11, 716,
Fourth Schedule, 2007-09, 291011, | Nomination' of “o 'ty tho Pmel of
 Motion to pass. 2043, 2950-59 2976. Chairman, 89,
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SATYAMURTI, MR. 8.—contd.

Patna University (Amendment) Bill—
Motion to consider. 3067-68.

‘Point of order raised by as to
whether an Honourable Member can
cast any refleetion on any High
Courf or on any Judge of the High
Court. 1414,

Point of orvder raised by
whether this Legislature

as to
had power

to enact the Patna University (Am-
endment) Bill inasmuch’ as the sub-
jeet “ Education” is included in the
3067-68.

Provineial List:

Madras.
Acceleration of speed
trains.  1768-69.
- Activities  of the
7! 9

of railway

Faugji Akhbar,

Agctivities of the Reserve Bank of
India. = 2010-12.
Adulf education for Indians and ap-
pointment of an Agent General in
Guigna.,

st

the states tn the Viceroy's ‘eH{-r

enquiring _ info
Federation, 1323.
A;ppmhnmt of a Enropean
Director of Public
661.
Appointment of a permanent Tariff
Board. 26303
- Appointment of an Indian as Actua;
under the Government. 2089, &
Appointment of Indian. Agents or |
Trade Commissioners in certain |
countries. 2622.35, o
< A[zlpmntmeult of India’s reprosenta-
ves fo the e, of N i
1549-51. G s
Archmologlcal Suryey. in
areas in India. 200405,

their views on

as
Information.

certain

SATYAMURTI, MR. 8:—contd.

Question re—contd.

Arrangements for starting a Centrnl
Veterinary College af Izzatnagar.
1221-22

Article entitled “ Co-ordination of
Research * published in the Hindu.
2545-46.,

Article entitled “India and Imperial
Defence ¥ published in the Hindu.
658-61.

Attacks on Indians in the book
“Land of the Lingam” by Arthur
Miles. 2204-06.

' British Tndian Trade Returns and
" India’s balance of trade, 593-94,

British Officers without rank at the
Waziristan operations, 2482-84.

Broadeasting in India. 2008-10.

Broadeasting of Indian music. 3111-
12

ting Stations, training of

ans in Broadeasting and manu-
facture of radio sets in India, ete.
1408 61.

wada b&; Sir
Muhammad - Zafrullah Khzm at

1067,

Certain statements.

ange in the reaent order rela.tmg

“to the organisation of the Indian
Medical Service. 657-58.

China’s ‘appeal to the Teague of
Nafions against Japanese aggres-
sion., 3175-76.

Conclusions on the Teport of the

Mining Committee, 751-52.

Constltut:mnal position of the official
representatives of the Provingial
Governments nominated to
Indian LeglsluhveABamnhly

Consultation of the Gor : of

| India by the League of Nations

- on mwhons of foreign policy.
935-37.

Cousu]tnhon of the Indian Legisla-
tive . ASSEgﬂle on important matters
coming before the TLeague of
Nations. 841-43. = o

TAGILAD

=
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SATYAMURTI, MR. S.—contd.

Question re—contd.

Consumption of  Indian
certain countries. 1066,

Co-ordination of different kinds of

eotton by

transport on an All-India basis,
1303, 1719-20.
Creation of the Federal Railway

Authority. 591-93; 2090-91.
Criticism of the Amery Report by the
London Times. 2209-11,
Departure of the Indian tra.de delega-
tion from England. 2015-17,
Deterx_u‘mtlun of Indian economic
{i)smou in South Afriea. 3110-

Diamonds found in the possession of
a Bombay merchant. 2557-58.
Discussion in the Indian Legislative
Assembly of proposals made by
the Wedgwood Committee. 20.
Emijgrant labourers to Malaya from
Nagapatam. 99293,
Employment of Criminal Intellizence
Department officers for shadowing
fn'lfl;lmll suspects in the provinees,

~

Encouragement of Indian coastal

shipping. 2371-73
Exhibition of Indxan educational
%ms and newspaper reels. 2369-

Export of monkeys. 3012-13.

Figures of the last provincial elec-
tions. 1303,

anl_Reggtamd Adwuntauts exami-
nation. 2626-27.

Firm of Mubammad Ali
Ababa. 1652.

Formation of an Army . League in

Britain to improve econdi-
tions of Army Serviee in India
;:d other countries, ete. 1622

Tm ntier. ognstoma lf!c\rdou and smug-
1 z 2oods between Tndia
Nepal. - 1095-1700, =

the _economie development
of rural areas.

and  improvement
3106-10. =5

in  Addis

SATYAMURTI, MR. S.—contd.

Question pe—eontd.

Giving of powers and ' responsibili-
ties to Bazaar Committees in Can-
tonments. 2991-92.

Government  advertisements
to newspapers, 1381-83.

given

Government policy in  respect of
Frontier tribes. 1155-57.

Grievances of Indians in Malaya,
1218-21,

Hand-bills thrown by aeroplanes in
the tribal territories in the North-
West Frontier. 1380-81.

Hunger-strike by prisoners in the
Andamans, 2731-33.

Implementing of the recommenda-
tions of income-tax experts. 2530-
41.

Tmport of ecotton piece-goods from
Great Britain and Japan and
hase of Indian ecotton by

1554-55.

Inauguration of the Federation and
extension of the life of the Indian
Legxslntwe Assembly 18-2()

Inadequate em
in? Cadets.

to the
railway

the level erossmg gates
west of Patna junetion
station. 2638.
Indian detenus in Bm'ma. 1139-
40.

Indian flour industry. 2374.

Indian Revenue Retfurns, pspecm]ly
_in_customs and exclse 749-50.

Ind
Government of India Dep:
433-35, 2458-61.

Indians in Abyssinia. 913-15.

Indians in China. 3013-14.

Tndigenous bankers and their rela-
tion with the Reserve Bank of
India. 145455,

~ Tnsuli to National Flag by British
soldiers. "2730-

Insnlt to mational ﬂnl. by  Brifish
soldiers in Simla and Poona.’ 421-
22.

sher posts in the
partments.

e
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SATYAMURTI, MR. 8.—contd,

5 Question re—contd.

| Insult to National Flag by British

| soldiers near Popona. 1580-81.

Interception of letters and telegrams
and tapping of telephone ~calls.
1383-84.

Investigation of the problem of
flood prevention, 2006-07.

Joining of the Federation by the
Indian States. 2201-04.

Junior Civilians brought in j.lle
Finance Department for training

| purposes, 9608-09.

‘ Juje sdiopaty. loom_ Tolis. 1652

{ Loans raised by Provincial Govern-
ments. 2824-26,

Loss to the revenues of the Federa-
tion on the seftlement of enstoms
questions with Indian  States.
1456-58.

Making India self-supporting in the

£ matter of quinine. 1001-02.
: Marks for wive voce in the Indian
' g (.;,’ml Service axammutmn. 2992-

L Military operations on the North-
West Frontier. 3017-18.

Military position on the North-West
Frontier. 0: ;
1

Mr. Mudie's report on the Bengal
Nagpur Rm.lway strike, 847-48.

Negotiations for a Trade Agreement
with Ceylon. 2365-67.

} Negotiations for an Ihdo~Briﬁsh

* Trade Agresment. 2636-38.
fp== Negotiations for the replacement of
i the Ottawa Trade Aqreemenf 22
| 24,

+ Negotiations for trade relations with

Ceylon. 1548,
Negotiations regarding joining of

} the Federation by the _ States.
> 1868-T1.
} New stipulations for incorporation
3 = in the Instrument of Aceession.
} 84346,
= Nomination of Tndians to the Tiji

Legislative Council. 2290

SATYAMURTI, MR. B.—contd.
Question yre—contd.
Notes on bis visit to the Andamans
by Sir Muhmomad Yamin Khan,

-2407.

Opinions of Provineial Governments
ou Ineome-tax xperf’s Report.
3191,

Placing of Indian Broadeasting under
a publie corporation. 2006.

Position in regard to Indian Clove
Traders in Zanzibar. 512-13.

Position of Indian clove traders in
Zanzihar. 2826-28.

Position of Indians overseas. 990-
92,

Position regarding Indian Legisla-
tion in South Afriea. 2288-90.
Position regarding mixed marriages
and possession of land by Asiatiies

in South Afriea. 992,
Positions regarding Indian labour
in British Guiana. 2203-95.

Post of the Eeonomie Adviser to the
Government of India. 3172-73.
Postal arrangements between Madras

and Delhi, 1700-01.

Preference given to Indian coffee in
the United Kingdom. 1064-65.
Prescribing of a limit of weizht for
lztgters and  book packets 1222-

Prohibition of the 1mpon‘.atlon of the
book entitled “ White Sabibs in
India” by Mr. Reginald Reynolds:
656-57.

Proposal for an amendment of the
';:Zvommem of India Act. 3173-

Proposal of the British film indnstry
to establish studios and einemas
in India. 2801-02,

Proposal to arrange Coronation in
Delhi and visit of His Majnsty the
King, 84647

Proposal fo establish a Cantral
Musenm in New Delhi. 2287-88.

Proposal to inerease railway fr"whfs
590-91,

Proposal to set up a Central: Stahs-
tical organisation. 5!

L453LAD
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SATYAMURTI, MR. S.—contd.

Question re—contd.

Proposals for partition of Palestine.
3176-77.

Proposals for setting up of an
Estimates Commitiee and abolition
of the Standing Finance Com-
nittee. 507.

Proposed amendment of the rules
enabling the Indian Legislative
Assembly to discuss matters of
privilege. *2629-30.

Proposed appointment of a CGom-
mercial Adviser to the Railway
Board. 2089-90.

Proteetion of Indians in Port Mauri-
tius. 254142

Protection of the Interests of Indians

in South Afriea. 2798-99.
Protection.  to u;inor industries,
~ 2367-69.

Protection to tha, Glaas Industry. |

“1770-71.

Protection to trade mark users in

India. - 1552.

Purchase made by the Army through
the Indian Sfores Departr

1B76-77. >
Radio transmitting stafions and train-

mg of technicians in Tndia. 2290-
lewuv accident at Bihta * on  the

Bast: Indian Railway.' 1300-01.

» ,leway reempts and eontributions
o provinces. 1455-56,

Raising of the price of opmm and
other excisable articles in  the
Rajputana States and restriction
of the area under poppy eultiva-

. tion.  2799-280

Recognition of Iudu\n Medical Deg- |

rees in Eore:gn co\mtrm. 2543-

t Be_«;onmendnﬁons Tof the  Maxwell
Committee. 1620-22,

Recruitment for scientific appoint-

.‘? " ments under the Government of
%ﬁ‘ 1461-62,

I to the post of Finaneial
Adviser to the ’Dufenoe Depart-
ment. 42021,

SATYAMURTI, MR. 8.—contd.
Question ye—dontd.

Reduction in the price of gold and
Government’s  eurrency  poliey.
507-08.

Reduetion of postage rates belween
India and Burma. 989-90.

Reforms Office. 21-22.

Reorganisation of the Burean of
Public Information. 1873-76.

Repatriation of prisoners from the
Andamans, 3015-16,

Report of a Committee on the condi-
tions of service for British
soldiers in India. 1145-47.

Report of Messrs. Markham and
Hargreaves on Museums in India.
1101 02.

Report: of the Constitutional
mittee of the TImperial

1067-68, 1627-29.

the Bducational

Com-
Confer-

ence.

TResentment amo! Tndians
Muslims_against™ the npn)t nf the
Royal Commission ‘or sfine
91§20,

Reservation . of  Coastal Trade for
Tndia

d .
hd’an Mereantile  Mavine, 1772,

ation of | coastal tradé” for
Indian ships. 848-50.

Resolution on the: shipping = policy
adopted by the Shipping. Com-
mittee of the Imperial Conference
and hclp to Indian . Shipping.

K’u

A i e

Reserve Ban'k of Tndia Shares.
507.

Refention of Brifish troops for in-
ternal security purposes. 920-21.

Revenue and expendxtm'e f.ng\n'es.
3]12—14_
Reyision of G t’s. poliey in

ﬂig North-West mer 661

Rural truetion

to civil nuﬂmrmes by the - I.udmn
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BATY AMURTI, MR. 8.—contd.

Question re—contd.
Safeguarding of the Interest of
Indian shipping. 2091-94,
Scheme regarding the Indian Army
Corps of Clerks, 2484, 2485,
Seleetion of representatives of India
nt the Imperial Conference. 587-

Smmhon in the North-West Frontier
Provineel 2733-34,

Soldiers and . officers
Far Bast. 1871-72.

sent.  to: the

railway stock.

Standardisation  of
59T

mmndmaus
"‘T

Statement of Khan Abdul = Ghaffar

Khan - regarding Frontier Tribes.
2212-13. 7

Strength of the Indian Mediecal
Service. 2206-09.

Suggestion for Hw establishment of
a world économic organisation for
solving problems affecting huma-
nity, 1774,

_gn.lmhon prohibiting

-~ in. mmes.J

'r's?Lm
Terms of references of the Committee
to_enquire mw the uunor indus-

Ts .

Waziristan tribes.

Towrs of Army Officers.

Transfers of British
non-Indianised to
~ Units.- 2725-26.

Troops engaged in war
on the North-West
0922-%

,.mﬁ Uniformity in Kxeise Rules for the

owhole of Tndia., 1217-18. -

Vonng rights of TIndian labourers
in Ceylon; for elections, to Village
Committees. 1215-16.

Withdrawal of politieal
from the Andamans. 1140

Withholding of a telegram sent to
the Students, Conference by

1624-26.
Officers from
dndianised

g

operations
Frontier.

pmsoners
41,

1241-42,

SATYAMURTI, MR. 8.—contd.
Question re—concld. i
Work done in the provinces ‘on be-
half of the Government of - India
by the Criminal Intelligence De-
partment. 1144-45.
Question (Supplementary) re—
Absence of wire fencing along the
railway line between Jhansi and
Manikpur. 831, 832.
Achievements obtained by the Lae
Cess Committee and the Lac Cess
Research  Tostitute at Nankum.
2567.
- Air-conditioning  of barracks for
. British soldiers. 1868
Alleged remarks by Lord Baden-
Powell against Indians. T748.
Allowances paid fo Sardars Muham-
mad Umar Khan and Muhsmmad
Sarwar Khan, Afghan Detenus.

1618, 1619.
Amalgamation of the Indian and
the London Stores Departments.
986.

Amount of the paper currency reserve.
2571.

Amount paid by the Publicity So-
ciety for using the telegmph posts
for advertisement. 2306,

Andnmnns hunger stnke 415 42 47,

i

th made ta scmm l'nsh
tutions in India, 494,

Antgx‘ -Indian -« agitation in Ceylon
996. ’

Anti-national campaign earried on
by the anthorities of the Aligarh
Muslim University. 984, 985.

Appointment of ‘additional Officers
in the Finanee Department. 1477,

Appointnent of an actuary for Tn-
surance Work, 12909,

Appointment of' an” Agent: to) look
after the mterasts ‘ot Indxanﬁ in

. Burma. 1464,

Appom“ﬁmunt ‘of M'r Wnﬂdmgkm as
Superintendent of
Arvhmnlngy 2652,
Appointment of Music Directors in
broadeasting stations. 3083,
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SATYAMURTI, MR. S.—contd.
Question (Supplementary) re—contd.
Appointment of one Mr. ‘Waddington
as an Assistant Superintendent of
Archmology. 1469,
Army, organisation . and Te-equip-
. ment, 2730.
D Eﬂ'est of Mr. Wasim Jan of Pesha-
~ war in Afghanistan. 222829,
Availability of the Indian Army for
the defence of Burma. 646,
Ban on Dr. Har Dayal against his
return to India. 2094, 2999. .
Bio-chemical rescarches in the Indian
TInstitute of Secience, Bangalore.
3098-99.
British troops going to hill stations.
2467.
C hi pond 2476.
Constitution of the Standing Com-
mittes for the Department of Com-
merce. 5, 6.
Consultation of the l'ndnmiagxsl&-
tive Assembly for giving instrue-

P of corr

tions to the League of Nations
Delegates. 1780, 1781.
Contributions made to. the States

from Indian revenues. 2806. «
Coronation guests from India. 505.

Correspondence with ecertain Provin-
cial Governments regarding Fede-
ration. 1572,

Creation of a corporation for the
control of the All-Tndia Radio,
1004,

Creation of a post of Resident to deal
with tribal areas. in the North-
West Frontier Provinee. 1399.

Creation of posts of Under Seere-
taries in the Department of Educa-
tion, Health and Lands. 766.

Creation of the Federal Railway
Authority. 601,

Cufting of a canal through

- Isthmus of Kral. 917.

Debmrring  India  from exporting
sugar except to Burma. 14.

De’bf of ﬂ:e Govamment of TIndia.

the

SATYAMURTI, MR. S—contd.
Question (Supplementary) re—contd.

Detention of Mr. B. N. Das-Gupta
by the German Government. 3009,
3010, 3011.

Diyersion of certain trains to enable
them to touch Benares and Allah-
abad.  583.

Effect on Indian trade due to hosti-
‘lities: between China and Japan.
2382.

Embargo on the import of Indian
ground-nuts to the Umtad King-
dom. 596.

Employment of Mr. J. Rowlatt, a
Parliamentary Counsel, to revise
terms on which States are to join
the Federation. 915, 916,

Encouragement of railway travelling.
2087.

Encouragement to the handloom and
cottage woollen industry. 2804

- Enquiry about certain Customs Offi-
0055

* Bstablishme

|
way Authority. 1784
Executive Counecillors of the Govern-
ment of Tndia who went ‘out of
935,

Iudin.

aption from Income-Tax allowed

on leave allowance and salary paid

outside British India, 502.
Expedition to the Punjsh Tribal Area

for the recovery of slaves, 1144.

Expenditure incurred on Frontzer
Operations. 517,

Finaneial position of the Cen‘h'ﬂ
Research Institute, 1473,

Funds kept under the Fmance De-
partment.

Giving of preference to Indians in
the higher administrative posts
in the Indian Medieal Service.
2796, 2797,

Grievances of Tndians in Ceylon,
2014, 2015.

Hill stations where British troops
go in summer. 2465,

Holding of meefings and flying of
the national flag in cantonment
areas. 2740,
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SATYAMURTI, MR. 8.—contd.

Question  (Supplementary) re—contd.
Tmport of twisted silk from  Japan.
2658, 3171.
Tncome of the people/of India: 1011,
1012, =
lnoome—tax yecoverable on peusnons
" parned in India and paid in Eng-
land. 1236, 1237,

Increase in the staff of the Home
Department, 1151.

Indianisation of higher posts in the
Government of India Department.
f)

- Indi and»Empgans m'SlmnghaL
.

* TInstallation ehsrge for balephones

levied from the Members of the
Indian Legislative Assembly. 1698,

Insult to an Indian I. C. 8. officer
in the Central Provinces. 416.

restiation into the minor indus-

garding the eleetri-

cal pmpunu of the ground for
up of Radio tmnsnnthng

j training of Indians in

Radio research. 2017.

Joining of tht‘ I‘ndpmhon by the

Mortgagors in ar. 2805.

Tevy of Income-tax on pensions paid
abroad. 2307-08.

Lives and property of Indians in

Tong continuous duty of railway
drivers. 2088,

Maintenance  of adequate Indian
shipping. 2378,

Marks for viva voice in the Indian
Civil Service examination. 2990.
Modification of the Standing Orders
and Rules of the Indian Legisla-

tive Assembly. 1081.

Money deposited in the post offices
in eash certificates for which in-

Non-appointment

of| -

terest is declined. 1223.

SATYAMURTI, MR. S.—contd.

Question (Supplementary) re—contd.
Muhammad Ali Stores in Abyssinia
and trade transacted with Italy.
1379-80
Negotiations for an Indo-British
Trade Agresment. 2114
Negotiations for trade agreements
with foreign countries. 1562.
~New - appointments made in: the
Finance Department. -521.
Nomination of Official Members
from the Provinces to the Indian
Legislative Assembly. 600.
of Tndians as
Director General, Indian Medical
Service, and Deputy Public Health
Commissioner.. 995,
Overlooking of the claims of Hindus
in Post Masters’ Grade .in the
Fatehgarh Postal Division. 515.

Passive registance by Indians in Zan-
zibar against the Clove Trade
Deeree. 2566, 2567,

Permanent loeation of certain offices
in New Delhi, 3092, 3093, 3094,

. 3095. :

Pol.ltmal ~status of Government in
negotiating frade agreements with
Ceylon, Dominions and  Foreign
Countries. 1320-21.

Poor cahbm of Professors in the
‘Indian Institute of Science, Banga-
lore. 2822.

Position of Indians in South Afriea.
1463.

Position of Indians in Zanzibar,

740

Possibilities of growing cloves in
India. 2833.

Post of Deputy: Director General,
Indian Medical Service.; 2024.
Post Offices opened and closed in

rural areas. 1716.
Postage rates between Blmna and
India. 745, 746, 5
~Prisoners in the Andamans suﬁenng
fragm certain diseases. 1388, 1389,
1390.

Profit or loss on Burma Railways.
Y : e
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SATYAMURTI, MR. 8

—contd,

SATYAMURTI, MR. S.—contd.
Question (Supplementary) re—eonid.

Prohibition of Congress eleelion
meetings and flying of ~National
Tlags in the Landsdowne Canton-
ment. 1615-2742.

Prohibition of Government  Servants
from doing insurance business.
2738,

Proposal of the British Film Industry
to establish studios and einemas in
India. 2030, 2031.

Proposals for the amendment of the
Government of India Act. 2393,
2304,

Protection of the life and property
of \Indian in Shanghai. 2736.

Protection to the glass industry.
1565.

Publication of the report of the
British expect on broadeasting in
JSndial 284l

* Punishment to soldiers who pulled
down the Congress miﬁ Char-
poli near Poona. 913.

Purchase of metal polish

Indian Stores Department.

by the
1706.

Railway accident at Bihta on the

Tast Indian lewny 1674,

Railway lands given on lease by the |

Bengal Nagpur Railway. 1309-
10,
* Railway revenues. 579.
Railway ticket of Mr. Sri Prakasa
checked at the bidding of the
Criminal Investigation = Depart-
“ment man at Moghul Sarai. 1547.
Reciprocal disabilities imposed on
British colonies by the
ment of India. 1214.

Reeruitment of an Electrieal Engi-
. neer on the Madras and Sounthern
Mahratta Railway. . 854, 855,
Reduetion in the salaries of Imperial
_ Services, 518, 519.
"B.nauoﬁon of import duty on news-
yrint, - 2574.

Rs-amployment of Europeau Indian
Omlnﬂatvlce officers aftar refire-
ment. 3017.

Govern- [+

Question (Supplementary) se—conid.

Reforms for Ajmer-Merwara. 2461,
2462, 2463,

Reforms Office; 1313, *

Re-instatement of Pandit ‘Chandra-
bansa Sharma, Brauch Postmaster,
Malpura, Distriet Agra. 1715.

Relatzonshlp between the Governor
" General in Council and the Pro-
vineial Governments. 9, 10.

Rermoval of & tri-dolotir flag by British
"soldiers from a ecar at Bareilly
station. 2996.

Removal of disahilities and seeuring
of the rights of eitizenship of
Indians in the Colonies. 1453,
1454.

Reorganisation of the Government of
India Seeretaviat. 1632.

Reorganisation ~ of = the

Standing
Finance Committee. 508,

Report of Mr. S.

S. Markham on the
museums in India. 763.

Report of the Ashworth Committee
‘about a tive and ju 2&%2
reforms in Ammr Merwara, /

Report of the two members of the

Indian Legislative Assembly sent
to enguire into the conditions of
prisoners in the Andamans. 655.
Representation  from  Indians in
Malaya vegarding the recommenda~
{ions of the Righf Honourable Mr.
i1 +Sostri..., 76(

Research activities' of tha Indian

T el s
"5:74—5:)

Researches at the Indian  Institute
of Science, Bangalore, 496.

Resentment - “amongst Mnshms in
India i the
of the Royal Commission en
Palestine. - 426, 427.

ad-

Resolutions and motions
2100.

for
Jjournment. W
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SATYAMURTI, MR. S.—contd.
Question(Supplementary) ré—eontd
Resolutions of the Delhi Provineial
~Postal and Railway Mail Service
Conférence, 998, 999, 1000.
- Retirement age of Indian Medical
Service men. 2572-73,

©"Rules for transfer of prisoners and
maintenance of the Cellular Jail
at Port Blair and the Deoli De-
tention Camp. 931.
Rules regarding the sefting up of
telegraph  and  telephone posts
within munieipal limits: 1212;

- colonies fo India. :
Sa eguarding of the voting privileges
of TIndian Iabourers in Ceylon.
2013.
Sale of a building of the Bombay
Port Trust. 1306,
Selection of Allahabad as the venue
for the enquiry of the Bihta rail-
- way disaster, 2656.
Separafion _allowance allowed  to
g British soldiers. 2473,
'sh%'aﬁﬁ_&‘—ﬁaéimgpk £ Tndia.
Situation in Zanzibar, 760,
Situation on  the Frontier. 650,
»,,mnﬁé}f‘ 73 afhaamTh o Higs .
 Bpemiel’ HALOF B8

35yt

‘Rooms: o, ghe Nosth-Westarn™Rail- |

way. 2628,

Standardisation  of - weights. -and

measures. 2655, .
o Sfatemient’ of the Tneemstax ex-

TR o :
o perts regarding Tncome-fax on

pensions earned in British India
7

. Subvention to the handloom industry.
.. 2002,2003, 2004, -, _ 3
Supersession of Messrs. Bakhle and

Hands and importing of a certain

officer in the Homs Department. |

i Bupply of eourt noticés and Goy-
W5 ernment advertisements to  verna-
enlar newspapers in Delhi for pub-
lication. 924,

,Bn!‘%rb - restri immigration from |

SATY AMURIT, MR. S—contd.

1 Question (Supplementary) yg—cqn@:

Supply to the police of full parti-

culars about guests staying in
Indian Hotels in Delhi, 413,

Terms for the princes for joining
the Federation. 1572.

Terms of motification of Tieut-
Colonel  Shaikh’s ~ appointment.
2022.

Types of Air Action on the Frontier
employed during the Wazmstan
Expedition. 665, -

Unemployment among Indian
‘ers in Burma. ?802, 2803,

Withholding of a telegram sent to
the Prime Minister of the United
Proyinees regarding floods, 1478,
1479,

Repressive  Laws Repealing and Am-
ending Bill—
Motion £ continue. 1055

Resolution re— z
Amendments” to the ' Indian Legislas
tive Rules. 374, 385, 447-52.
Appoi of . qualified ; Indian
cadets by  British  Navigation
Companics. 1510, 1514, 1515, 1516,
1533, 1535-38. 3 ik
Constitnent Assembly. 1889-96, 1903,
1906, 1913, 1014
Teonomies in the Cenfral Govern-
ment  expenditure. 1110, 1116,
1120, 1123, 1124, 1125, -1126-
30. g
Payment of eontributions from rail-
way revenues to general revenues.
3219, 3226,
Regulation of production and mar-

ey

keting of sugar. 2501, 2503, 2520;

2521, 2536,
Statement by re Mr. Satya Narayan
Sinha's vote not having been reeord-
8. x =

I

- Statement ro— :
New procedure rezarding questions.
531,

Treatment of questions addressed to
wrong Departments. 9430
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SAVAN—

Question re running of u through train
from —— to Paleza Ghat on the
Bengal and North Western Railway.
2125,

BAVINGS BANK—

Question re interest accumulated on
Postal —— and ecash certificates de-
g;slts belonging to Muslims. 3103-

SAVINGS BANK BRANCH—

Question re opening of a —— in the
Dantar post office in the H&za.nbagh
distriet.  2309-10.,

BCALES OF PAY—

Question re—

GmuL_'of old —— and other con-
cessions to cerfain accounts clerks
in the United Provinces on their
re-employment. - 2288-99.

~—— for the subordinate staff on the
East Indian Railway Accounts
Department. 78, " .

SCHEDULED BANK (8)—
Question re money of —— kept by the
Reserve Bank of India. 502-03.
SCHEDULED CASTES—

Question re exclusion of  Koris from
the list of for the United Pro-
vinces. 911-12, .

SCHOLARSHIP (8)—
Question re—

awarded to the residents of
Baluchistan. 3007-08,

—— given in branches of aeronantics,
2027-28,
SCHOOL(S)—
. Question re—

Catering in the Railway —— of
Transportation, Chandausi. 67.
Expenditigse on Muslim pupils in
7677 !

Metalled Ronds, ——, ete.,, in Wazi-
ristan and Report on condition of
tribes in the North-West Frontier
Provinee. 27

Reduction of fees in Seoond
of the Delhi Province. 510 1247

SRR

SCHOOL(S)—contd.
Question re—contd.

Report of @xperts on the reconstrue-
tion of Secondary, ——. 497-98.

Representation of the old boys of
the Anglo-Arabie College and
Delhi, 757.

Revised scales of pay given to cer-
tain_es-apprentice mechanics  of
the Fast Indian Railway Technieal
—— Jamalpur. 1557-58.

SCHOOL FOR  ECONOMICS AND
POLITICAL SCIENCE—

Mofion for: Adjournment we banning
of the Kothapatam ——. 85,

SCIENCE, INSTITUTE OF—
See

SOIENCE, INDIAN INSTITUTE OF—
Seée “Indian Institute of Science ”.

SCIENCE INSTITUTION—

“Institute of Science?”.

India.

for

recrnifment
Government of

Question re
under the
1461-62.

SCOTT, MR J.‘MMSA.Y— -
Resolnhon re—
Eeonomies in the Ceutrnl Government
expenditure.  1103-04,
Regulation of production and market-
ing of sugar. 2505-09, 2521.
SCRAP TRON—
Question re enquiry in the sale of

on the North-Western Rnilwuy 1797-
08, 2411,

SEALS AND STAM'PS OFFICE—
Question re removal of the postal —
from Aligarh to Alipore Workshop.
1021, 2558-60.
SEAT(S)—
Question re—

Reservation of one intermediate class
compartment for persons reserving
~—— in the Up Punjab Mail from
Howrah. 2363-64.
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SEAT (8)—contd. SECURITY (IBS)—contd.
Question ro—contd- Question re—contd.
System of murkmg and reservation I amAndad aid forfeited from
in intermediate and third newspapers and  presses. 664,
(lﬂﬁsob on the Bast Indian Rail- 2054-56.

way. 67
SEATING CAPACITY—
Question re in second elass - ecom-

partments of the Hast Indian and
North-Western Railways in Punjab

Mail. 1556,
SECOND CLASS COMPART-
M BNT(8)—

Jee  Compartment(s) 7.
SEGQ%% SQMPASSANGE (S)—
SECONDARY FDUCATION—

See * Bdueation .

SECONDARY SCHOOL(S)—

See “ School(s)™.
SECRETARIAT(S)—

. Motion for Adjournment re reorganisa-

Imperial 445,

tion of the
Question re—
~ Examination ~ for recruifment of
= clerks in the Government of India
and attached offices. 52-53.
Reorganisation of the
5 of lmh &

Government

es. on
nf the ——.  675.
SECRETARIAT TRAINING—
Question rz provision ‘of facilities for
—— in Universities. 2808-09.

SECRETARY FOR EDUCATION,

HEALTH AND LANDS—

Question re gazetted officers in De-

3 pgtl‘ments under the 2039.

SECURITY (TES)—

Motion for Adjournment re British
Troops for internal — purposes.
2315,

Question re—

Purchase and sale of Government

at Calentta, 2035-36.
Refund of —— fo newspapers and
presseés in Delhi. - 925-26, i

demanded from presses and
newspapers in the centrally ad-
ministered areas. 443, 2052-53.
SECURITIES (AMENDMENT) BILL—
See “Indian —— 7 under # Bill(s)
SECURITY PURPOSE(S)— -
Question re keeping of Brmsh froops
for Internal ——. 2213-15.
SEN, MR. 5. C.—= o
“Federal Court Bill—
Motion to consider.
Insurance Bill—

620,

Motion to consider. 894-905, 909,
948, 066, 972, 1186.

Consideration of — &
Clause 2. 1264-65, 1266, 1267,

1269, 1270, 1272:
Clause 3. 1330-3L
Clause 34, 1353,
Clause 4. 2874, 2875.

Clause 5. 1361. - ;

Clanse 6. 1688, 1692 1693 1695,

- 1726, 1727, 1758, 1759.

Clanse 7. 1769, 1760,

Clause 9. 1760-61.

Clause 10. 1761-62.

Clause 11. 1762-63, 1763.

Clause 12, 1973-75.

Clause 14. 1977.

Clause 15. 1978.

Clause 20. 1979, 1980.-

Clnuses 26A, 26B, 26C, and 26D.

2266, -2268, 2270

Clause 27. 2077-78.

Clause 28. 2083, 2084.

Clause 30. 2085, 2086. -

Clause 31. 2151-52, 2154,

Clause 33. 2157, 2158.

Clause 34, 2159.
“Clanse 35. 2317,

2351, 2352,
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SEN, MR. 8. C.—contd.
Insurance Bill—contd.
Consideration of—econtd.
Clause 36. 2448, 2449, 2453,
Clause 38A. 2610,
Clause 43B. 2614-15.
Clause 41. 2186,
Clause 43. 2198,
Clause 43A. 2200,
Clause 51. 2672, 2673,
| Clause 56. 2694,
I Clause 57. 2606.
Clause 58. 2697,
Clause 59. 2698,
Clause 60. 2700.
Clanse 61. 2701
Clause 64, 2702.
Clause 71. 2704,
Clanse 73. - 2705.
Clause 75. 2706,
; Clause 85. 2708 3
1750 Clause 86. 2712, 2763, 2764.
Clause 87, 2715.
Clause 88. '2765-66:
Clause 89, 2767, 2768,
Clause 04. 2757.
Clause 9TA. ‘27567,
Clause 99A. 2758-59, 2762, 2763.
Clause 100. 2769.
Clause 100A. 2770.
Clause 102A. 2787,
Clauses 102B and 102C. 2789-90.
Oath of Office, 3. :
SEMOREEUPERNTENDENT (030

POLIC
See “ Superintendent of Police .
SEPARATION—
Question re rights and privileges of
those ‘in service after the —— of

: Railway Aceounts and Auncit: 1072,
SEPARATION ALLOWANCE=
¥ See “ Allowance(s) .
|~ SERVANT(S)—
k Question re— ;
Applicability ~ of the Government
Servant: {ggnot; ‘Rules to railway

| SERVICE STAMPS—

SERVANT(S)—contd.
Question  re—contd.
Maintenance~ of records of sub-
ordinate non-pensionable —— of
State Railways. 67.

Withdrawal of luggage passes of
inferior railway - on transfer.
2389,
SERVICE (S)—
Question re proportions maintained for
_appointments to railway —, 1787-
88.

SERVICE CERTIFICATES—
See “ Certificate(s) .
SERVICE, CONDITIONS OI'—

Question re report of a Committee on
the for British soldiers in India.

1145-47.
SERVICE ORGANISATION(S)—

Question re putting in of Interpella-
1646.

tions in Legislatures by —.

SERVICE

0
See “Union(s) 7.
SETTLEMENT— ~
Question re terms of —— offered fo the
SETTLER(S)—

Question re recognition of equal rights
of citizenship of domiciled Indians
with European —— in_ British
Colonies. 1242-43 ot :

SEVA SAMITI—

Question ra refusal to allow the —— oy,

~ o suply water to passengers at the .
Hissar  Railway « Station. ~ 25-26,

2666-67. -

SHAHBAN, MR. GHULAM KADIR

MUHAMMAD—

Oath of Office. 1.
SHATKH, LIEUT.-COLONEL—

Question re terms of nolifieation of
’s_appointment, 2022-23, |
SHAM LAT, MR—- & ]

v
Federal Court Bill— o
Motion toconsider. 623, |
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SHAM LAL; MR.—contd.
Insurance Bill—
“Motion to consicer.
*Considerafion, of—
Clause 2. 1268, 1270, 1281.
Clause 6. 1755-56.
Clause 35. 2316,
Clause 36. 2425-26, 2443-46,
Clause 39. 2168, 2173.

888-94,

Mosglem Personal Law  (Shariat) Ap-
plication Bill—
Motion to consider.

1825,

Appointment of Mr, §. P. Ch :
from England as Chief Commis-

sioner of Income-tax. 3118, 3119,
3152-55, 3157, 31568,
Question re—
Abandonment of the idea of opening

slaughter houses in certain  Pro-

vi 1392-93.
Aceom ion for patients; in the
Rabie at Delhi.

Aun Hospital

"H)R"( M

tions,
Ban on Dr.

Har Dayal against his
a9 .

ng |
Western Rm]way 264647
Certain facilities to'Mr. Amir Haider
Khan detained under Regulation
III of 1818. 2743-44.
- Qontracts of hookstalls ané European
refreshment rooms on the North
Western Railway. 53-54.

Death  of one Kapuria, sweeper,
\-muuﬁmw' in:  the Mountain

Artillery Training Centre at the
Ambala Cantonment. 2220, 2669.

Delay in the registration of news-
papers. 1713-15.

Brection of an abattoir in the Dahore
Cantonment. 1149-50, 1248,

* Examinati for recruitment of
clerks in the Posts and Telegraphs
Department. 2301-02,

SHAM LAL, MR.—contd.
Question re—contd.

Financial position of the Central
Research Institute. 1472-73.

Giving of honorary military ranks to
civilians in the Military Engineer-
ing Service. 667.

Grant of a piece of land to a
private gentleman or firm in the
Ambala Cantonment, 1629, 2410-
kT

Indians  employed
Ingineers. 067.

Lack of proper arrangements for
treatment .and diet of one Lala
Chaman Lal in the quarantine
station, Meernt, 042, 42223,

Mandi at the Narela Railway Sta-
tion in the Delhi Province. 78-79.

Manufacture of soap and vegetable
oil. 510.

as  Garrison

Mis of first class passts istued fo
certain private gentlemen. 27-28.
Nomination of minor children as

inheritors by Government servants
subseribing  fo  the General Pro-

.. vident Fund.

Non-ncceptance: of .& ey m
Bhiwani  Sarafa -Bazar by th
Income~1'm Authmltles 509

3-54.

-clearan
* certain stations. 511,
Non-employment of Incians as Sub-
Divisional Officers in the Armiy.
668.
Permanent location of ecertain offices
in New Delhi. 3091-95.

P ion of tancy qualifica-

< tions' by Income-tax Officers: and

Inspectors:  1470-71, 2058,

- Post of drivers held in abeyance on
the - North Western Railway.
2648-49. 5

‘Post of the nt;; Dxmtor General

%ﬁﬁm Medical Service. 1629

Post of the Inspeotor General of
Civil Hospitals and Prisons of the
North-West  Frontier - ‘Province.
1629, 2044, !
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SHAM LAL, MR—contd.
Question re—contd-

Practising of medicine by unqualified
and unregistered people. 70.

Preference accorded to the relatives
of railway employees for appoint-
ment in the railway services.
595-96.

Proposal to close the Rohtak-
Gohama-Panipat Branch Railway.
1559-60.

Proposed
Lahore
1393-95.

Proposed transfer of the Pasteur
nstitute to the Central Research
Institute. 1471-72.

Railway employees and their Tela-
tions cetected travelling without
tickets or passes. 594-95.

Recruitment of overseers as Sub-

f rs in the Army.

house in the

slaughter
1390-92,

Cantonment.

668-69. o :

Recuperative furnace constructed at
the Star Glass Works, Firozabad.
3087-91.

Reduction of fees in Secondary

_ Schools of the Delhi Provinee.
510, 1247.

Refusal to allow the Seva Samiti fo
supply water to passengers af the
Hissar Railway Station. 25-26,
2666-67.

Refusal to grant passport to Mr.
Virendra, Managing Bditor of the
Daily Partap, Lahore. 1878.

Registration of nurses in the Cen-
trally Administered Areas. 70.

Re-instatement, of Pandit Chandra-
‘bansa Sharma, Branch Postmaster
Malpura, Distriet Agra. 1715.

Restoration of original —pension.
affer realisation of the amount of
commutation with interest. 756.

~ Retirement age of Indian Medieal
" Service men, 1877-78, 2572-73.

Retl certain officers of the
Military  Aceounts ~ Department.
1704-05, ¥

SHAM LAL, MR.—concld.
Question re—concld.

Rutrcn(-lqnent of certain persons of
the train lighting staff on the North
Western Railway, 2647,

Retrenchment on the North Western
Railway. 2647-48.

Rupee coins and currency notes
refused by eashiers in Government
Treasuries. 509-10,

Sale of unauthorised medicines in
third class earviages. 594.

Supervision and control over the
administration of the Controller of
Printing and  Stationery. 3082-
83;

Travelling allowanees for Govern-
ment servants. 8087.

Uncovered platforms at the Ambala

Cantonment ~ Railway  Station.
26-27.
Question (Supplementary) re—
doy t of constru the

App

qnhncn of the luef Medical
Officer of the East Indian Railway.
2664,
Giving of powers and responsibilities:
s s 2 =
e Do Sl in. Gonion

Negotiations for an Tndo-British
Trade Agreement. 2114.

Release of Mr. Amir Haider Khan
detained uncer Regulati I of
1818, 2737. . =

SHANGHAT—
Question re—

TIndians .and. in ——.
IHB&QW s

Indians in ——, 2239-40, 2489-90.

Protection of the life and property
of Indians in 2735-36.

SHARE (S)—
Question re— e
Price of B. Preferential Tata ——.
2022, :
Profits given by the Tataz Iron and
gateel Company on its —., 2922

W R NIV (TP o 1

e
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SHARE(8)—contd.
Question re—contd.

" Reservation of a —— of Muslims
and other minority eommunities in
promotions in the Government of
India Deparfments. 2237.

Restrietion on the holding of the
Reserve Bank of India 507,
——— of the Reserve Bank of India.
740-41.
SHARE-HOLDER (S)—

Question re deduction of Imeome-tax on
¢ividend paid to of the Resarve
Bank of Tndia, 147374,

SHARIAT BILL— :

See “ Moslem Personal Law (Shariat)

Aplication Bill ” under “Bill(s) .
SHATTOCK, MR. J. S. H—

Oath of office, 1999.

SHAUKAT ALI, MAULANA—

Instirance Bill—

Qonsideration of clause 5. 1366.

Moslem Personal Iﬁw (Shmat) Ap—
plication Bill—

Motion to consider.

1826-27.
Question re—

short was
2575—76
Levy of minimum charge on electri-
ity in New Delhi, 2575,
guwlon (Supplementary) re—
Anti-Indian agitation in Ceylon.
997.
Clove plantation and proteetion of
the interests of Indians in Zanzibar.
fFBBIT ==

Cost of publication of the report of

the Royal Commission on Palestine
horne by the Government of India
and subsidy given fo Palestme,
ete. 11564, 1155.

. Creation of new. proteeted areas in
* the Tribal Avea, 1018.
Grievances of Indians in Ceylon.

2015.

SHAUKAT ALI, MAULANA—conti. -
Resolution re—  *
Constituent Assembly. 1914, 1929-
32,

Heonomies in  the Central Govern-

ment expenditure. 1112, 1113
SHED (S)—
Question re—

Absence of raised platform and
passengers - ete, Tlon
Ramgirh Station on the Bengal
Nagpur Railway.

Absence of — for ekkas and tongas
at the Btawah Railway Station.
2662.

Absence of —— on certain platforms

at Bareilly. 840,

Qlosing of the well near third class
at the Allahabad Railway
Station. 1073-74.

Proseention of employees of Jamal-
pur Running and sftoppage
of allowance of Permanent Way
Staff at Jamalpur. 2650.

SHEEHY, MR. J. F.—
Oath of office. 739.
SHEODASS ﬁAGA, BETH—

Question re— o

Bajri  Quarries
Contonment,

Exprryoflemesol’anuanndsm

certain Areas in Delhi. 84.
SHERGATTI—

Question re proposals fo construet rail-
way lines from Gaya to , Hazari-
bagh Road Station to Hazaribagh
Town and Barkakhana to Ranehi
Town. 2379-80.

in the New Delhi

SHER MUHAMMAD
CAPTAIN SARDAR SIR—
Moslem Personal Law (Shariat) Ap-

plication Bill—

Consideration of elauses. 1848,
Motion for -Adjournment re amend-
' ‘ment of Indian Legislative Assembly

Rules.  481. ;

Question (suppl tary) re
factory condition of the army in

India, 4,

*
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SHER MUHAMMAD KHAN,
CAPTAIN SARDAR SIR—contd.

Resolution re—
Constituent Assembly. 1925, 1926.
Payment of contributions from rail-

way revenues to general revenues.
3225,
SHIFTING CHARGES—

Question re —— of a telephone from

one house to another. 1449
SHILLONG—

Question re certain staff in the Offices
of the Comptroller, , and Deputy
Comptroller, Assam. 504-05.

SHILLONG DIVISION—

Question re recruitment of telephone

operators in the ——. 2048-49.
SHIP (S)—

Quashon ye reservation of coastal trade

for Tndian ——. 848-50.

SHIPPING— ! ; )

Question re—

Tneonrag ': |m vn of
1-78.

of ndeqnate ]ndmn
7-78

Indian coastal

Ma mttnqm.e
LRt

Preference for Brm:,h —— in the
Indo-Japanese Maritime Trade.
1775-76.

Representation
interest’ at a

of Indian
fi at

con:

SHIPPING POLICY—

Question re resolution on the —
adopted by the Shipping Committee
of the Imperial Conference and help
to Indian Shipping. 1068-69.

SHOE (8)—

Question re entry of Europeans with

—— on inside protected shrines.
2285-86.
SHOLAPUR—
Question re hours of duty of the book-
ing clerks at —— Station: 2381.
SHORT WAVE BROADCASTING
STATIONS—
See “ Broadeasting Station(s) ”.
SHRINE (8)—

Question re entry of Europeans with
shoes on dnside protected —u
2285-86.

SIDD]QUL ALI KHAN,

KHAN

Motion to refpr to Select Committee.
1403-05.

Question re—

'Dv]y.uhnmﬂ: -

"J‘IU

Apphedtmn of new recruitment rules
in the Posts and Teleg'r&phs De-

Tokio. 1776-T7.

Resolution - onthe shipping policy
adopted by the Shipping Com-
mittee of the Tmperial Conference
and help to Indian 1068-69.

Sn,fc%ua.rdmg of the%mterests of

SHIPPING COMMITTEE— -

uestion re Tesolution on the shipping
" policy adopted by the —— of the
Im'peniul Conferencé and help to
~ Indian Shipping. 1068-69.
'SHIPPING COMPANY (IES)—
Question re Tndian — 1316-17.

purbmpnt 1710.

Composition  of the gnzetted and
supervisory. staff  of ~Railway
\ Clearing Accounts Office. 2105.

Examination for recruitment to the
first division elerical cadre in the
offices of the Postmasters General.
1708-09.

Goods returns of other than Clear-
ing House traffic. 2103-04.

Grievances of Muslim apprentices
in the Toco, and Carriage Shops
at Agmer 2661-62.

TInterest aacumulated ~on  Postal
Savings Bank and cash certificates
deposits  belonging to 'Miushms
3103-05.
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SIDDIQUE ALl KHAN, KHAN
SAHIB NAWAB—contd.

Question re—contd.

Muslim clerks in the office of the
Toco.  Superintendent, Ajmer.
2661,

Non-receipt of foreign passenger
classificntions  of certain stations
on the East Indian Raliway in the
Railway Clearing Accounts Office.
2104,

Percentage of Hindus and minorities
in certain posts in the Goyernment
of India Dcpnltments 2233-35.

Pementage resentahon of

varions mﬂﬁﬁﬁ in the Gov-
ommpnt of India Departments.
2230-37.

Promotions in the Government of

Inéin Departments. 2236.

Promotions to the first division
clerieal cadre in the Postal Circle

Office, Nagpur. 1709-10.
Purchase and sale of Government
seenrities at Caleutta. 2035-36.

Rates of the Tmperial Bank of India
for issuing drafts to the public in
remitting money. 2035,

Reservation of a share of Muslims
and otl;gr mmomty‘c mmnmbeﬂ

nf ’[nﬁm%npnﬂmeiﬁs 2237,

State of affairs prevailing in the
Railway Clearing Accounts Office.
2105,
qubon (Supplementary) re—
Mnncv deposited in the post offices
in  cash eertificates for which
interest is declined. 1223.
SIGN:BOARD(S)—

Question:re writing of names of stations
on —— in Hindi on fhe Bengal
Nagpur Railway. 2112-13.

SIGNAL ENGINEER(S)—

Question re—

Appointment of & Muslim as an

Assisfant. —— on  the North
Western Railway. 1307-08. !

SIGNAL ENGINEER/(S)—contd.
Question re—contd.

Assistant —— appointed on the
Bengal and North Western Rail-
way. 2396.

See also “ Engineex(s) ”.

SIKANDAR ALI CHOUDHURY,

MAULVI—

Oath of office. 911L.

SIKANDRA—

Question re construction of a waiting
room at —— Station on the Grea$
Indian Peninsula Railway. 1800-01.

SIKH(S)— ¥

_Question ro—

Ahsence of in the Office of the
Private Secretary to His Excel-

Iency the Vieeroy. 1648,

Insufficient representtation of ——
in the Posts ané Telegraphs Audit

Offices. 57-63.
Wearing of Kirpan by —. 917-18,
SILK—
Question re—
Import of twisted from Japan.

- -2657-58, 31 z 3
Tncrease in the import of twisted
from Japan. 2040-41.

SIMLA—

© Question re—
Curtailment of exodus to ——.
2743,

Delay in enforeing sanitary rules in
Aindri near ——, 1718-19.

Grant of compensatory allowance to
certain officials of the Posts and
Telegraphs Department in
2299-2300.

TInsufficient accommodation given fo
the chls]nhve Assembly Depnrt-
ment in the Kanncdy House, —.

1240-41. Lo

Insnlt to mnational ﬂag by Bnhsh

;g]dxers in —— and Poona. 421-

* Introduetion of motor transport
between —— and Mashobra ‘and
improvement of ——.  439-40.

T 1ABILAD

-
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SlMLA—cunl d.

Question re—contd.
Meeting of the Central Advisory

i Boaré: of Health held at
2036.

New offices located in New and Old
Delhi and report of the Depart-
mental Committee appointed to
consider  the question of accom-
nmodation in —— for the Federal
Government, 605.

Pmpusul to increase the water tax

in the Jutogh Cantonment and
inspection of T Hil C»mtou—
ments, 2669,

Purchase of the Grant Hotel for
FPederal Assembly - Chamber in
ST s o

Quarters for Members of the Indian
Legisiative Assembly ~at ——.
1575-76.

Quarters provided for the Members

of the Indian Legislative Assemhly

ArE

Rules for sdmissi(;n in

SIMLA HILL(S)—

Question re

“um tax in the Jutogh Cantonment

¢ inspeetion of

31 320 -
SIND—

Question re opening of combined Post

and Telegraph Offices in ——, 1005~

06.

SIND AND BALUCHISTAN—-
Question re—

Adequate representation of Muslims
in the —— Postal Circle. 1467-
68,

Communal compnsxtlon of officers
and eclerks in  the —— Postal
Circle. 146646‘?:

SIND AND BA.LUCHISTAN POSTAL
CIRCLE—
~ Question re— :
~ Appointment of the Director of Posts
~and Telegraphs for —— 1008-9.
~Tours ‘of 'the Director of Posts and
" Telegraphs for ——. 1006-08.

proposal to inerease the |

SIND-BOMBAY RAILWAY—
See * Railway (s) 7

SIND, GOVERNMENT OF—
Agreements between the Reserve Bank

of TIndia and the Governments of
Madras, the Punjab, o Assam
and the United Provinces, laid” on
the “table.” 80-109.
SINDHI(S)—
Question re recruitment of —— on the
North Western Railway., 1322,

SINGH,  MAHARAJA ~BAHADUR
RAM RAU VIJAT PRASAD—
Oath of office. 2363.

SINGH, MR. GAURI SHANKAR—
Oath of office. 2:

SINGH, MR. RAM NARAYAN—
Indian Mines (Amendment) Bill—

Motion fo-refer to Select Commitiee.
16]_1 12.

1260,
Motion for adjournment re—
Fixation of the price of sugar-cane.

Motion {o censider.

Tngniry - about  the Bihta Railwaysm
disaster. 1819,

Question re—

Absence of raised platform -and
passenger shed, ete, on the
Ramgirh Station on the Bengsl
Nagpur Railway. 2112

Ach.\evaments ohtamed‘hbv L;};eCLM

~ Cess Committee ‘and- the ess

“Ressreh™ "Tristitate ‘at Nankum.

2567.

Acknowledgment  of  communiea-
tions from associations, eommereial
hodies, ete,, by the Railway Board
and Administrations. 1887, 2465-
66.

Additional railway facilities for~
passengers during the thnpakah-
Fair at Gaya, ° 1324,

Clumﬁeatmn of commnmﬁ

races. 2230.
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! SINGH, MR. RAM NARAYAN—contd. | SINGH, MR. RAM NARAYAN—aontd.
| Question  re—contd. Question re—contd.
__ Classification of railway refreshment Lack of arrangement for supply of
~ rooms. 2126 water. on slations -on the Patna
Classification of the staff in the (aya Branch and South Bihar
e Railway Board. 1887, 2397-08. Railway. 1796.
C ication of official d ts, Meat allowed to soldiers and cattle
ete., to service unions or associa- killed for the purpose. 2471-72,
| tions, ete. 1887-88, 2666. 2669.
| Complaint- book maintained in Meeting of the = Central Adyisory
Buropean e hment  rooms on Board of Health held at Simla.
! the North Western Rialway. 2127, 2036.
: et i < Opening of a saving bank branch in
Compluints against the Hindu re-
freshment iuum contractor —atb %ﬁzaggnm post ctOEZ?OQlﬁ) the
Delbi. 217, 3188-8. agh  distri

Cohstruehrm of a spi

i mediate elass waiting rToom at

! Gaya. 1378-79.

| Correspondence with certain Pro-

i ~ wineial - Governments regarding

V Federation. 1572,

[ Delay in the Nankum dak for
.J'tmxhr-dpur 256

r i of ted staff in

x’ul ain D\puuuulh of the North
) estern Rm.l\vay 1578.
= ol

o —i5 -

S ; xugmmg

’ g[lﬂ' on the North Western Rail-
way. 1578.

- Employment of Biharees in the Rail-
=TT WA Dupﬁ'unent. 1573,

Grant of passes fo refreshment room
contractors on the North Western
Railway. 2126-27.

Grievances of passepgers on - the

-~ Barakakhana Loop line of the
-+ East Incian Railway. 76.

Grievances of the Patna public
regarding. shutting up = of the
oste erossing  gates.

pstern  level
1795-96, 2097,
'In%?mé‘-tax appeals in Bihar. 2036-

Inconvenience due to the tmnsfar of
the Tncome-tax Office from Hmn-
bagh to Ranchi. 2087.

Tssne of passes to Indian refresh-

| on the

- Overcrowding of trains- in Bihar

during the marriage season. 1796-
a7.

Passive resistance by Indians in
Zanzibar against the Clove Tracde
Decree.  2565-67.

Pay of rated staff in certain
Departments of the North Western
Railway: - 1577,

Prices charged by European Re-
fre t  rooms  on  Railways.

e 4

Procedure adopted  for —inflicting
punishment under section 47 (2) of

the Indian Railways Act. 2128-
2.

Proposals to eonstruet railway lines
from Gaya fo Shergatti, Hazari-
bagh Road Station to Hazaribagh
Town and Barkakhana to Ranchi
Town. 2379-80.

Protest  against the transfer of the
Palamau District from the Gaya
Postal Division. 2309.

Quarters for Members of the Indian
Legislative  Assembly at Simla.
1575-76. K

Racial - discrimination  in facilities

Racial diserimination in the grant of
passes to catering contractors on

g* ment room contractors on Rail- the North Western Baﬂvny.
E. 4 ways. 2128, Fex 1579. ez
L453LAD s )
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SINGH, MR. RAM NARAYAN—:dntd.
Question re—concld.

Ragcial discrimination in the grant of
passes to vendors and catering
contractors on State Railways.
1578.

Railway accident at Bihta on the
East Tndian Railway. 1573-74.
Recruitment of Biharis as officers
and soldiers in the army. 2229-30.

Running of direct frains befween
Patna and Jamshedpur. 2640-41.

Rural Post Offices started in Bihar.
2308-09. §

Selection of Allahabad as the venue
for the enquiry of the Bihta rail-
way disaster. 2656-57.

Separation allowance allowed to
British soldiers. 2472-73.

Train robberies. 582.

Want of intermeciate class waiting
rooms at Hazaribagh Road and
Kodrama Stations. 2379.

Withholding of protection given to
the Tata Iron and Steel Company
and leasing of lands by the com-
pany. 1713, 2396-97.

‘Writing of names of stations on sign-
boards in Hindi on the Bengal
Nagpur Railway. 2112.13.

Question (Supplementary) re—

Adult edueation for Indians and
appointment of an Agent General
in British Guiana. 1703,

Attacks on Indians in the book
“Land of the Lingam” by Arthur
Miles. 2205.

Central Acdvisory Board of Health.
1452,

Detention of Ford buses by French
Authorities at  Chandernagore.
2238, 2239.

Enconr t to the handl and
cottage woollen industry. 2803.
Enquiry  into the Bengal Railway

strike affairs. 2387.

G‘nevuncas of Indians in Malaya.

12214

Implnmentmg of the recommenda-
tions of income-tax experts. 2541,

SINGH, MR, RAM NARAYAN-—concld.
Question (Supplementa.ry) re—contd.
Improvement in facilities for the
marketing of agricnliural produce
from rural areas. 2314.
Modification of the Standing Orders
and Rules of the Indian Legislative
Assembly. . 1082.
Position of Indians overseas. 992.
Proportions maintained for appoint-
ments to Railway Services. 1788.
Suspension of regulation prohibiting
women from working in mines.
751.
Trade disputes (Amendment) Bill—
Motic hy refer to Select Committee.
5.
SINHA, MR SATYA NARAYAN—
Question re inconvenience due to the
closing of the level crossing gates to
the west of Patna junction railway
station. 2638.
Statement by Mr. S. Satyamurti re
lnvmg been recor:

Q]’R(‘AT’ THE HOWOU’RABLT‘, SIR
NRIPENDRA—

Indian Companies (Amendment) Bill—
Motmn for lea to introds

Select Cummltteo. 54243,
Motion to appoint Mr. F. Il James
to the Select Committee. 1942,
Motion to extend time for the pre-

sentation of the Report of Select
Committee. 1942, 2407.
Indian Companies (Amendment) Bill—
Presentation of the Report of the
Select - Committee. 2929.
Insurance Bill—
Presentation of the Report of the
Select Committee. 530.
Motion to consider. 785-805, 806,
. 807, 809, 810, 812, 813, 822, 872,
873, 874, 876 395 897, 900 902,
a03, 046 947 948, 950 957, 958,
960. 966, 969, 977, 978, 1161, 1162,
1165, 1167 1168, 1175 1176, ]177,

1179, 1180, 1181, 1185, 1201, 1202,
1207, 1248.69.

ACEATETT
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BIRCAR, THE HONOURABLE SIR
NRIPENDRA—contd.
Insurance Bill—contd.
Consideration of—conid.
Clause 2. 1263-64, 1265, 1268-69,
1270, 1271, 127273, 1274, 1275,
1276, 1277, 1278, 1280-81, 1288,
1()5’ 58, 1660-61, 1663, 1664,
1665, 1667, 1674, 1679-80, 2871,
2872, 2873.
Clause 3. 1200, 1291, 1299, 1329,
1333, 1334-35, 1336, 1337, 1338,
1339, 1340, 1342-43, 1346, 1347,
‘New elause 3A. 1354, 1355.
Clause 4. 1357, 1358, 1359, 2875.
Clause 5. 1361, 1362, 1364, 1367,
1369.

Clause 6. 1369, 1370, 1372, 1373,

1344 1376, ]683 84, leF 1(’81

: 11
11.59 lt'l-

17-14 1145 1153.
s Clause 10. 1762.
[ Clause 12, 195457, 1960, 1961,
1963.
Clanse 15.

1978.
. Clause 21. 1980.
came 24, 1981,

Clanse 26. 2242-46, 2248, 2250,
2251, 2253, 2254, 2255, 2259,
2260, 2264.

New eclauses 26A,-26B, 26C and
26D. 2267; 2271.

Clause 27. 1984, 1985, 1986,
1990-91, 2067, 2069, 2070-71,
2072, 2076, 2077, 2078, 2080.

Clanso 28. 2084, :

Clause 31. 2152, 2154,

Clause 35. 2273.78, 2280, 2281,
2316, 2317, 9310, 2321, 2329,

B 2331, 2?35 2336- 37 2338 2339,
e 155 234’)‘ 2345-46 2367 2348 2359
. .412 2413, 2436.

New clause 35A. 2418-19. ~
Clause 36. 2436, 2437, 244142

939394, 239627, 2320, 9330, |

SIRCAR, THE HONOURABLE SIR
NRIPENDRA—contd.

Insurance Bill—contd.
Consideration of—contd.

2453, 2454, 2581, 2582,
9583-84, 2585, 2587, 2588-89,
2501, 2592, 2593-94, 2505, 2599,
2604, 2605-06,

Clause 38. 2608, 2609.

Clanse 38-A. 2613, 2614, 2677-80,
2681, 2682

Clanse 39. 2160, 2161, 2162, 2163-
64, 2167, 2170, 2173, 2174, 2175-

76.

Clause 37.

New clause 39-A. 2179, 2180,
2181, 2182, 2184,
Clause 41. 2185-86.
Clause 42. 2187, 2188, 2193-94.
Clause 43. 2199,
Clause 43-C. 2617-18.
Claunse 51. 2673,
Clause 53. 2688, 2689, 2870—71.
Clause 54. 2689,
Clause 56. 2692,
Claunse 60. 2699,
" Clause 61. 2701.
Clause 64. 2702,
Clause 70. 2703.
Clanse 71. 2704,
Clanse 75. 2707-08.
Clause 86. 2711, 2713, 2714, 2765.
Clause 87. 2616-17.
Clause 88. 2719, 2720, 2766.
Clause 91. 2753, 2755;
Clause 92. ° 2755, o
Clause 93, 2756,
+ . Clause 97-A.. 2758,
Clause 99-A. 2759, 2760, 2761,
Clause 100-B. 2771, 2774, =

Clause 101. 2776, 2777-78, 2784,
2785, <

Clanse 102-A,

- 2787, 2788.
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SIRCAR; THE HONOURABLE SIR
 NRIPENDRA—contd.

Insurance Bill-—concld.
Consideration of—concld.

Clause 103. 2789,
New clanse 103. 2786, 2787.
New clause 107. 2781-92, 2864,
2865, 2867, 2868-69.
New clause 108-A. 2792, 2794,
First Schedule. 2878-79, 2879-80,
2882, 2885, 2887, 2888.
Third: Schedule. 2886, 2807, 2898,
2902, 2903, 2004, 2905.
Fourth. Schedule, 2009,
Heading of Part TV. 2710-11.
Motion to pass. 2043, 2044 2045
12046, 2047, 2048, 2952, 2979-87.

Point of order raised by —— that
proteetion of industries not being
one of the subjects or topies dis-

cussed under ‘the ——. an amend-
ment seeking to lay down condi-
tions which will be applicable to
profected indusfries is uut of otder
2792, E
Motion for Ad_'mumment ré—
Amendment of Indian Legislative

Assembly Rules. 446, 479, 486-89.
China’s appeal against Japanese
aggression to the League of Na-
tions. 1888, 1889,
Indiseriminate assault and ontrages
= mde by British soldiers at Dagshai.
¥ 267

Mr, Mudlcs Enquiry Report into the
Bengal Nagpur Railway affairs.
612, 613, 614, 615,

Negotiations  between the Govern-
ment of India and the Prinees in

- respect of Federation. 944.

”Smgmg of “Bande Mataram” by

- Muslim «,membem of the Madras
Assembly. 2492,

* Motion fo Soler to | £ Commxtfee

1406- 11, 1413, 1414-

SIRCAR, THE HONOURABLE SIR
NRIPLNDRK—wncld
Patna University (Amendment) Bill—

Motion to consider. - 8071, 3072, 3074,
75.

Point. raised hy Mr. T. S. Avinashi-
lmgam Chettiar ye—

~Treatment of questions addressed to
wrong Departments, 28, 29, 30.

Repealing Bill—
Motion for leave to introdnce.

Resolution re—

1597,

Amendments to the Indian Legisla-
tive Rules. 368-70, 382, 384-85,
447, 452,

Appointment of qualified Tndian
Cadets by British Navigation Com-
panies. 1535,

Consmnent Assemhly 1895, 1906
=910, 5 . E

ship of the Lnngun
1087.

Statement of business by ——.
20,

New procedure
530-31.

regarding questions.
Treatment of questions addressed to
wrong Departments, 942-43.
SIVARAJ, RAQ SAHIB N.—
Oath of office. 2.

- Resolution  ye Constituent Assembly.
- -1902-05, e

STWON—

Question re grant fo the —— Lady
Hospital., 2315,

SKIN(S)—

Qnestmn e angemsut fan expediting
tmnshxpmgg of hides and — from
certain places to Caleutta. 69,

SLADE, MR. M—; . ..

Oath of office. .2, 2089, :
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RLAUGHTER. HOU‘;I‘(‘!)—-—
Question re—
Abandonment: of the idea of opening
certai

— in n Provinces. 1392-
f 93.
Proposed —— in the Lahore Can-
tonment. 1390-02, 1393-95.
SLAVE(S)—

Queqtlnn ve expedition to the Panjsh
Tribal Area for the recovery of ——
1141-44,

SMALL INDUSTRY (IES )—.

SMUCGGLING— =
Qumtmn re Frontier Customs Cordon
of goods between India and

Nepal. 1698-1700,
SOAP(S)—
“nutm'\ re m

factura of —— and
etahle oil )]

SOCIETY (IES)—

Uil
—— from the wages of emnlovces
on the (reat Indian Peninsula
R |l“9y. 1.)49 80 2050-51.

nti to
Mining and Metallurmeal

India. 1229-30.
SOLDIER(S)— g

= Motion for adjournment re indiseri-
“minate - assanlts and outrages made
by British at Dagshai, 2670.

Qu%hon re—

Allowances to Bnhah
221719,

Clothing  and knt all
RBritish ~——. 436.

et

T ol

in the
of British ———, - 1151-5

2041, 2730-31.

1 Soro rryma

of |

5 zmd pay |

Insult to nafional flag by Brmsh..

SOLDIER(S)—'covitd
Question re—contd.

Tnsult te national ﬂng by British
in Simla.and Poona. 421-
22, 1580-81.

Mest allowed to

and caitle killed
for the purpese. 2471-72, 2669.
Punishment to who pulled down
the Congress Flag in Clmrpoli near
Poona. 913..
Reernitment of Biharis as™ oﬂicels
and — in the army. 2229-30.
Removal of o tri-colour ilag by
~ British —— from a car at Bareilly
station. 2995-97.
Report of a Committee on the con-
ditions of service for British ——
in India. 1145-47.
Beparation allowanee
British —. 2472
—— and officers

East.. 1871-72,

Training in rural devdnpmebl‘-,
v111nge lxvgw.ne and. samtutmn to

allowed to

sent fo . the Far

....‘..
S i £

See “ Flying, Solo?.

; SOM MR. SURYYA KUMAR-— %

“Tnsurance Bill—
Consideration of—
Clanse 5. 1368-69.
Clanse 6. 1371,

= C]ggseé. 37. 2585, ?535, 2605,
Clanse 99A. 2760.
Question re—
Canses of Malaria in New Del]n.
1246, 3020.

Conversmn of upper. g.mugn ymm—
cies into lower posh i
the Postal Depar{ment.

Dlvu'lends “paid by the Ben'*al Pro-
vineial Railway. 239293,

~ Expenditure on the construeti
Tucknow ‘and Cswnpore ﬁ?i? 3

stations. 606.
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BOM, MR. SURYYA KUMAR—contd.

Question re—contd.
Insufficient accommodation for inter-
mediate class passengers on the
Assam Bengal and Eastern Bengal
Railways. 1085-86.

Issue of return tickets on the Assam
Bengal Railway. 1084.

Jamalpur station on the Hast Indian
Railway. 606, 1814.

Realisation of excess fare towards
the cost of econstruetion of the
Brahmaputra Bridge on the Assam
Bengal Railway. 1085.

Rebuilding of the Jamalpur railway
station. 606-07.

Replacement of intermediate class
carriages on certain stativns of the
Eastern Bengal Railway. 1686.

Speed of passenger trains on the
Assam Bengal Railway. 1085.

SONEPORE—
Question re tolls realised on the —

Railway Bridge. 2641-42.
SORTER(S)—
Question re clerks and —— in the
Bihar and Orissa Postal Circle. 1475-
76. &
SOUTH AFRICA— <1
Question re—
Deterioration of Indiap economie
_position in ——. 3110-11.

Position of Indiavs in ——, 1462-
63.

Position regnrdmg Indion  Legisla-
= tion in ——. 8-40.
v Position regardmg mixed marriages
and possession of land by Asiatics
in —. 992.
Protection of the intecests of Indians
; in ~——. 888,:2798-99,
iy ~ BOUTH AFRICAN PARLIAMENT—
| See “ Parliament(s) 7.

“BOUTH ARCOT—
= Queqhon re transfer of the Post Office
at Alambadi village in —— sttr.ct
eo Krishnavaram village. 1
BOUTH BII\'A.B B.AILWAY—
4 Railway (s) %

SOUTH INDIAN RATLWAY—

See “ Railway(s) 7.

SOUTHGATE, MISS—

Question re attacks on Indians in the
book ‘“As a Man's Hand ” by ——
22179.

SPECIAL OFFICER—

See “ Officer(s) .

SPECIAL TICKET EXAMINER(S)—

See " Ticket Examiner(s) .

SPERCH (ES)—

—— delivered to the Council of State
and the Legislative Assembly by tis
Excellency the Viceroy. 1539-44,

SPEED—

Question re—

Acceleration of —— of railway
trains, 1768-69.
Reduction in the —— of certain
¢ trains. 1556-57.
of passenger trains on the

Assam Bengal Railway. 1us3.
SPENCE, MR. G. H—

Manceuvres Field Firing and Artillery
Practice Bill—
Motion to consider. 3203.

Motwn re Raport i tie Indian Rail-

ngqm.ﬁ 3

Pomt of " order ruisud by
Bhulabhai J. Desai that the Manoes-
uyres lield Firing: and Artilery
° Practice Bill is ukra virgs of this

Legislature inasmuch as it is a law

moditying rights in, over or concern-

ing lands situate in the = provincial
units—a subject entered in the Pro-

vineial list. 3141, 3142, 3145-45.

Point of order raised " by Mr.
Ananthasayanam  Ayyungar tlmt
firstly the Mancuvres ijeid Firing
and Ariillery Practice Bill is ontside
the competence of this Legislature
inasmuch as its subject-matter must
be related to compulsory acquisition
of land, & subject ineluded in the

Provineial list and secondly, beeause

prior sanction of the Governvr Gene-

ral to the Bill was not obfained
afresh under the new Government of

- India Act, 1935. 3128-29, . 3130,
3132, iz one

S eam——
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SPORT OFFICER(S)—
Question re meeting of —— Railways
held at Delhi. 2129-30, 3189.
SPURIOUS RUPEE(8)—
See “ Rupee(s) .
SRI PRAKASA, MR.—

Control of Coastal Traffic of India
Bill—

Motion to refer to Select Comunittee.
1045,

Demand for Bxeess Grant for 1935-36
in respect of—
Lxecut.we Council. 3231

Federal Coury Bill—

Motion to consider. 617- 21, 622,
624, '625.
Motion to pass. 625-27.

Indian Securities (Amendment) Bill—
Motion to consider. 2934-36.
Motion to pass. 2940.

Insurance Bill—

Motion to econside ‘i.."
900, 901, JO.Z, 045

> 2&6 ‘127576, 1279,
1980, 1281, 1285, 1986, 1988,
1674.
Clause 3. 1292-04, 1338, 1340.
Clanse 5. 1360, 1361, 1351

Clause 6. 1695, 1727, 1‘7‘29' 1730-
31, 1734, 1735.

Clause 14. 1976.
Clanse 15. 1978.
Clause 26. 2256-58. .
Clause 27.- 2067.
Clause 30. 2085.
Clause 35. 2359, Y
Clause 36. 2450-51. :
Ne’;;chusa 36. 2427, 2428, 2430-
Clanse 37. 258687, 2504,
Clause 38A. 261213,
_ Clause 39. 2176-77.
Clause 88. 2719, 2766.
Clause 89. 2768, .
Clause 100B.. 2774.

enua (.‘!anse 101. .2776. .

SRI PRAKASA, MR.— contil.
Insurance Bill—contd.
Consideration of—contd.
First Schedule. 2885.
Third Schedule. 2904.
Motion to pass. 2946, 2948.
Manceuvres, Field Firing and Artillery
Practice Bill—
Motion to consider.
26.
Moslem Personal Law (Shariat) Appli-
cation Bill—
Motion to consider. 1431
Motion for Adjournment re—
Amendment of Indian Legislative
Assembly Rules. 489.
Appointment of a non-Indian as
Economic Adviser to the Govera-
ment of India. 3257.
Hunger-strike of polltlcal pnsouem
in thL Andamans. 562, H67.
Muslim Intestate Succession Bill—
Motion to refer to Select Committee.
1057, 1418.
: ~Pomt of order raised by Mr. ﬂ;l:t
augir
ﬁrstly the Manmumswmp}d
and Artillery Practice Bill is outstda
the competence of this Legislature
_inasmuch as its subject-matter must
7 be related to compulsory acquisition
of land, a subject included in the
Provinelal list and secondly, because
prior sanction of the Governor Gene-
ral to the Bill was not obtained
afresh under the new Government of
India Aect, 1835. 3127.
- Question re—
Abandonment of construetion of the
abattoir at Lahore. 3016-17.
Abserice of wire fencing along the
railway line between Jhansi and
Manikpur. 830-33.
Adqnstmenf. of luggage rales hetween

3078-79, 3120~

- Benares Canfonment and Allah-

abad on the East Indian Railway.

£ 2621-22,

Affairs of the Bangalore Institute.
2286.

Affixing of stamps on belegmm
088-89.
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SRI PRARKASA, MR.— contd. SRT PRAKASA; MR contd.

Question re—contd.
Air-conditioned coaches on railways.
1767-68.
Alternaive routes between Benares
and stations above Allalubad on
the Bast Indian Railway. 54

Attaché cases carried free of charge
by first and ‘second elass pas-
sengers on the East Tnadian Rail-
way. 685,

Black coats and red ties supplied fo
travelling ticket examiners on the
East Indian Railway. 1768.

Booking  of luggage on the Rast
Indian Railway.. 2622,

Break of journcy between Benares

and Tucknow on the Loop Line.
1061-62.

Ou'culqtmn of Bxlls for eliciting

“opinions thereon. 177475,

- Closing of the well near third elass |

shed at the Allahabad Railway
Station. 1073-74.

Communication chords fifted in the
compartments of frains runniug
between Bhagalpur and Berati en
the Bengal and North Western
Railway. 837-38.

_ Constrnction. of
Coaches. 1207-98.

air-conditioned

Contract for parking of eklas out- 5

~side the Benares Cantonment Rail-
way Station. -1205-97.

Crossing of railway line by porters

taking mail bags at the Benares
Cantonment  Railway  Station.
1224,

Customs duty for bringing gold in
TIndia and duty paid by Pandit
.Iawahulal Nehru on a gold casket.

Deuorahcms at railway sbahnns on

" the oceasions of the visit of Viee-

s u-oys and Governors. B4

Defa ing of xtamps on pustul arti-
Veles:* 14708 80,

3 Dela.ys and inte;-mptwns m tele-
! aph services from and fo
74344, -

grap
Cnleutta

Question m—coutd
Denigl of facility to holders of inter-
mediate ¢lass return  fickets to
travel to Kalka from Denkres
eantonment either, via Delhi or wiu
Saharanpur. 584,

Disaster to the German Expedition
to Nanga Parbat, 847-48

Diyersion of cartain trains fo enalle
them to tonch Benares nnd Allgh-
ahad. 582-83.

Eneouragement of railway trayel-
ling. 2087-88.

Entry of Enropeans with shoes on
inside protected shrines. 2285-86.

Exelusion' of Koris from the list of

Schednled Castes for the Unifed
Provinees. 911-12,
Exeentive Conneillors of the  Gov-

ernment of India who went ont of

Jhansi Distriet.

Grant to the Lady Dulflevin ]{asp\tﬂl
Benares z\nd ndmmhtmhnv of the
dy D

@ravaynr s m New
2000, 2977.

Tndian Tnsurance Companies. 1325,
3021-37.

Tnstallation charge for felephones
levied from the Members of the

Indian  Legislative  Assembly.
1697-98.

Journal of the Tmperin) Services.
1634 TPARE TS il

Laie delivery of letter: ‘etc.. m
Benares.  1480.

Leasingont of plots of land fo stone
merchants for stacking pnrposes
ontside- Dhanra Station  on  fie
Great Indw.u Peninsula. Railway.
14-15,

Lone eonemunus duty oﬂ railway
drivers. 2088, 3188. $

Masonie Todges in the Cent‘z&lly Ad-
ministered r_msus 41112,

Mental Hospital at umm | 652-53.
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: SRI PRAKASA, MR.~— contd. ~ SRI PRAKASA, MR.— contd.
Question re—eoncld: - S Question re—contd. -
Military maneuyres or artillery prac- | . Reduetion. in_the speed of ecertain
| tice near village Babina in Jhansi trains, 1656-67.
P PRSI 2
Y Disbiigh i 947'48' Relationship between the Governor
Boney deposited in the l"‘st,‘“ﬁ?es General in - Council” and the Pro-
t in ecash certificates for which in= |- vineial Governments, 8-11.
terest is, declined. 1225, ; Re-naming of eertain post offices in
Money of Scheduled Bm‘ﬂ-:; kept by | Benares, ~1716:07;
the Reserve Bank of India. 502- eteeeBion ot b, intesn cdiate
f« - O’i : class eompartment for persons re-
Noting down of names and addresses serving seats in the Up Punjab

~ Meil from Howrah, 2363-64.

of passengers ai the
oyt v eleetions o the Tndian

_Tara Devi |

| - Parking of ekias ouls i Tegl Assembly  from the
4 stafion,— IGI56.°C T2 - United Provinces. 833-35.
‘ Postage. ‘rates between Bumma and |- Rules regarding the setfing up of
India.  744-46. = tolograph. and  felephone posts
Prices of fittings in the lavatories of within ~municipal  lLimits. 1211-
upper elass compartments on the 13,
East Indian Rallway. 2097-08. Sale of certain military lands and

properties in Bombay city. 935.
Seating capacity in - second class
compartments of the Hast Indian
and North Western Railways in
- Punjab Mail. 1556
Accounts Committe " Shiffing ‘charges of a teléphone
n  Legislative  Assembly. from one honse to another. 1449..
70, Situation on the Frontier. 648-51.
Ballia_station | ‘Standing Finance (ommittee of the

Prosceution of certain per

ithout

: rth Western Tndian ~ Legislative  Assembly.
Railway. 2363, Tt 2376. = .
Pll‘)]il‘ﬂﬁun‘_‘.!i‘\'ing the .Gm'el'mneni':'s Stoppage of trains and intermedi-
appreciation of public events in ate elass waiting room at Kiul-
Inflviu. ,_9*}'14: == gy G Junction. 2013-14

Supply to the police of full parti-

.
" s 7 enlars shout guests staying in
: 1210-11, 188485, .- Tndian hotels_in Delhi. 41213,
_ Radio sefs supplied to political and - 1248, B
=i mptailliiey o 1300304, System of marking and reservation
= et of of seats in intermediate and third

bidding of the Criminal iz
tion Department man at Moghul [
Sarai. 1546-47. &
Raising of platform and construc- 3
tion of waiting rooms at Purab |
e ', S_m:ai Station on the' Bast Indian ruervnﬁnnp}fglli%ie: ;.;vm}‘i%i'rnﬁ
ToRAlvag: 201805 : " Tickets checked at the bidding of the
Recruitment of a News Editor of Criminal Tnvestigation  Depart-
Broadeasting and an Bditor of |1 ment officials on the B ndian
the Indian Listener. ‘1224-27, g Railway. 54, Ee

“¢lasses on the East Indian Rail-
way. 6 :
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SRI PRAKASA, MR.—contd.
Question re—concid. «

Tickets for the Bengal and North
Western Railway platform at the
Benares  Cantonment  Railway
S.ation.  54-55,

Travelling of persons with the Mem-
bers of the Rallway Board in
saloons. 2096-97.

Upkeep of the cremation ground in
Delhn. 1999,

Use of Government stationery and
service stamps for recomuiending
titles and publication of Honours
List in the Guazette of India. 746-
47,

Views of Members of Legislatures
on Bills circulated for eliciting
public opinion. 11-13,

Withholding of a telegram sent to
the Prime Minister of the United
Provinees “regarding flt 1477
79, 224142, e L

Question (Supplementary) re—

Abelition or reduction of stamp duty
on inland bills of exchange. 2311.

Acceleration of speed of Failway
trains. 1769,

Additional - Railway facilities for |

passengers during the Pitripaksha
Fair at Gaya. 1324.

Alleged injustice to Muslims on the
North Western Railway. 1568,

Allowanees paid to Sardars Muham- |’

mad Umar Khan and Muhammad
Sarwar Khan, Afghan  detenus.
1153, 1154,

Amount paid by the Publicity Socie-
ty for using the telegraph posts
for advertisement. 2305,

Andamans hunger-strike. 44.

Attending of a Publie enlertainnent |

by the Senior Superintendent of
Police, Delhi, 432.

Cirenlation of spurious aupees in
~India. "517. =

 Classij ,ﬂwﬂﬂﬁlqii of Koris i th;- United
.,,%';ms‘ i

SRI PRAKASA, MR.— contd.

Question -¢Suppiementary) re—contd.
Communal proportion of Muslims
in rauway services. 598.
Construction of a spaclops iulerme-
diate class waliing room af Gaya.
2309,

_»Consultation of All-India organisa~

e t tor advert

uons on Bills ‘erculated to elicit
public opinion. 851

t on tele-
2547,
mainte-

1646,

graph and teleplone posts.

Cost ot blisk t and
nance of the Federal Court.
1647,

Creation of posts of Under Scere-
tares in the Depariment of lidu-
cation, Heaith and Lands. 766,

Customs duty for bringing gold in
India and duty paid by Pandit
Jawahar Lal Nehrn on a gold
easket. 1707.

Detention of Mr. B. N. Das-Gupta

Diamonds found in the possession of
a Bombay merchant, 2358.

Disease called the * Oriental Sore”
prevailing in Quetta. 139

I —

o ;0

way Department. :

Employment of Mr. J. Rowlatt, 8
Parliamentary Counsel, to revise
terms on which States are o join
the Federation. 916.

Grant of passes to retired ralway
servants. 2099,

Guards on the Bengal and North
‘Western Railway. 2388,

Income of the people of India. 1012.

Inconvenient timings of irains on the
loop line of the East Indian Rail-
way between Kiul and Howrah
via Bhagalpur. 2915. .

Increase in the late fee charged on
letters. 754 =

dnsult to an Indian I, C. S. Officer

© in the Central Provinces. - 2102

Interest accumulated  on Postal
- Bavings Bank and cash certificates
deposits  helonging  to Muslims,
18105, - il
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| SRI PRAKASA, MR.— contd. SRI PRAKASA, MR.—concld. ¥

Question (8 tary) td Question (Supplementary) re—concld.

Invmtlgahon of the problam of flood Work in the Home Department.
prevention. 2007, 2216.

Licences granted to vendors on Rail-
way Stations in Bihar, 1794
Marks for viva voce in the Indian
Civil Service examination. 2990,
2093.
Message entitled “ Alleged fraud on
Indians—High Commissioner’s
i warning *? published in Hindusian
) Times. 2395.
< o Misuse of first class passes issued fo
cexLain privnle gentlemcn. ZS

S
! Proportlons maintained fot appomt-
ments to Railway Services. 1787.

Proposed slaughter” house in {he

' Lahore Cantonment. 1392, 1394,
Punishment to soldiers who pulled

down the Congr

poli near Poo

|

r Purchase of 1 pe y .t?m

E Indian Stores Department. 1706.

Qumm Members of the Indian

= S Tepaitn e Rtk

I 575, o

‘ Railway accident af Bilita on :the

r Bast Indian Railyay. 30, 1073.

Railway emple d thelr,:teh-
tion‘sycfi?i?gtel lr‘gp 1
tickets or passes.
Refusal to allow the Seva Samifi fo
supply water to passeugers at the

issar Railyay Station., 25.
. Reso and Motions for Ad-
"t‘ journment. 2100,

Retirement age of Indian Medical
Seryice men. 2573

regarding Income-fax on pensxons
' earned in British” Tndia. 8.

+ o Transfer of the Post Office at Alam-

s Flag in Char- |

“badi village in Sonth Arect Dis- |-

Resolution re—

Amendments to the Indian Legisla-
tive Rules. 382-84.

Appointment of qualified Indian
cadets by British Navigation Com-,
panies. 1513, 1533.

Eeonomies in the Centeal Govern-
ment expenditure. 1100, 1122,
1128,

Rules and Regulations continuance

Bill—

Motion to consider. 549-52, 554.
Motion to pass. 555-50.

STAFF(S)—

Statement of the Income-tax experts |

Question re—
Applicability of Fundamental and
Supplementary Rules fo Non-
on State Railways.

Ay sility of Fundamental Rules
24 and 90 to non-gazelfed

on
State Railways. 2142-43,
Authority fur classifying cerfain
S T imin Railway
as mferlor 214142,
Benefits: of Pl‘ovident Fund to the
train lighting ou the North

Western Railway. 2546-47.
Classification of the — in the Rail-

way Board. 1887, 23)7-08, 2663.
Complaints against the improper

attitndemof the Jodhpur Railway

Composition of the 'ra.'e*ted and
supervisory —— of Railway Clear-
ing Accounts Office. 2105.

Construction of additional quarters
for the —— of the Government of
India Press, New Delhi. 3114,

Cut on allowanees of the railway —
at Howrah and. Caleatta, - 2130,

De adation of ——in the Geodetie

ranch of the Survey of India,
" Dehra Dun. 50-51.
Designationi of daily-rated ~— in
= certain Departments of the North
‘Western Railway. 1578,

F met to Krishnavaram village.
{

i
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STAFF(8)-—contd.
Question re—contil,

Difference in “the determination ol
— in the Foreign Departments
of the Caleutta and Bombay Gene-
ral Post Offices. 148485,

Difference in the scales of pay of
the Electric and Train Lighting
—— on the North Western  Rail-
way. 1578.

Grade to grade advancement of non-
gazett tted on State Railwars.
2143,

Hours of work of certain subordi- |
nate of the Railway ‘Traffic 1
Department. 2124

TInerease in the of the Home De-
pargment. 1151 {

Instruction issued on the Bast Indian
Railway for nop promoting eertain
non- gnzetted fo officiate in
the lower gazefted serviee. 2132,

I.nstmetmns regndmg employment
of non-gazetted Emm
hands on the East Indmn
2129, 3189.

Insuffielent attached to Fmcome-
fax officers in the Madras Presi-

deney. 2041-42, 3188.
Levy of incom

o

employed in ‘the ;&nglo—h\%mi "5’5

domiciled European Assoeiation, |
Calentta.  75.
Luggage passes granted 1o inferior
on the North Western Rail-
way. 2019.
Omeers and —— working in the
Department. 528,

1806-14.
Pay of daily-rated —— in certmn
Departments of the North West-
~_ern Railway. 1577.
- Petitions submitted by the — on
= State Railways. 2145-40.

Procedure for' detmllng nou-gazetted |

—— for training for promotions
3 mﬁtbe North Westem Railway.
2143.

_ Proseention af emplnyeea of Jamal-

ce of Permanent Way

g ‘@m‘axxlmmng Shed and stoppage |

——at Jsmlxmr 26:)0

STAFE (S)-—concld.
Question re—concld.

Provisiomof rent-free quarters {o the
—— on State Railways. 75.

Qualifications and pay of elerical and

technical —— appointed on Rail-
ways. 2138-40.

Recovery of amounis for the puru
chase of watehes, ete, from East-
ern Bengal lewuy subcrdinate,
—. 1802

Redugtion of —— in the Reforms
Oftice. - 2380.

Retirement of superannuated non-

gazetted — " §n State Railways.

I’A,.xcm.mu,u of certain persons of
the train. lighting on. the
North Western Railway. 2647,

Reversion ar reirenchment of ——
in the Reforms Office. 39,

Sanetion of adequate for the
Foteign Departmeng of the Cal-
‘eutta Genernl Post Office. 1486,

[ndian Rail
partméut. 8.

Belectio

Quetta L)msmn oi’ the North West-
e Rail wny-

1577, 11 86-87.

679.

Btoppage of the luggage pass grant
ed to the inferior —— on the
North Western Railway. 2108,

Transfer of —— employed in the
Carrisge and ~ Wagon Section
attached to the Divisicns of the
East Indian Railway. 83.

STAFF AREA COUNCILS—
~ Question re expenditure of —— of the
North Western Railway. 2017.
STAFF REGULATION(S)—
See “Regulation(s) 7.
STAIG, MR. B. M—
~ Net * earnings of of certain newly-con-
strueted railway lines (statement 1aid
on the table). 161-66.
Oath of office. 2.
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Question ye—
Affixing of —— on telegmms. 488-
= BY.
Defacing of —— on postal articles.
g 147980,
Noussale of — and envelopes at
the Howrah Post Ofice. 1720-2L
Removal of the Postal ‘Seals and
Office from Aligarh to Ali- |
pore Workshop, 1021. |
Sale of lmpmwd articles under the |
‘ Made in India” irres-

|
[
[ STAMP (8)—

|
& — of
o pective of their Couniry of oxigln.
| 9-40,
|
| 5
| titles and publication of Homours
| List in the Gazette of India. - 746-
47.
STAMP DUTY—
Question #e abolition or reduction of
on inland Bills of Hxchange.
2310-11,
& STANDARDISATION—

Question re—

FINANCE  COMMIT-

STANDING
TLE

Coftittes ana: abolitioh 6
the ——. 507.

Reorganisation of the ——. 506-07.
also under

Coniteots)”

Question 7 1
and Rules of the
Assembly. 1080-82.

STAR GLASS WOB.K(S)—— e

| STATE (8)—

Question re-— 2
Analysis of replies received from the
to the \hcemy s letter m\qm.r—
= ing into their views on Federation.
1323.
Contributions made to the —— from
Indian revenues. 2803-0
Employment of Mr, J. Ruwlntf a
Parliamentary Counsel, to revise
terms on which —— are to join
_ the Federation. 915-16.
Joining of the Federation by the
Indian 2201-04.

'*‘Ijﬂn}&m to —— and others.
-~ 680-81.

Loss to the revenue of the Federation
on the seftlement of customs ques-
tions with Indian ——. 1456-58.

Negotiations regarding joining of
the Pederation by the ——. 1868~
71

Performance of Marriages in viola-
tion of the Child Marringe Res-
traint Aet in Indian ——. 41-

(= 'wg‘-‘; Sseir ]y, et
STATE COUNCIL— . - =
Question re Bill hefore Ceylon —— to

amend the Village Communities'Ordi--

~—nance; 2037 cunai
STATE RA]LWAYS—
_ Bea Bmlway(s) <
STATE RATLWAY MAGAZINE—

_Question re Indian ——. 107273,
STATEMENT (S)— .

7%“%“

i - ﬁ.;._ii:._ L ”at
- Impena] Conference. 1067,

'——by Mr. 8. Satyamurhn]\ﬁ'

530-31.

tment of ey 13

tions,
—lret

ed to wrong Departments. 942-44




228 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

STATEMENT (S)
TABLE) re—

(LAID ON THE

Agreement between the Government
of the North-West Trontier Pro-
vince and the Reserve Bank of
India. 2493-96.

Cases in which the lowest tenders
have not been acepted by the High
Commissioner for India. 1937-
41,

Certain draft Conventions and Re-
commendations of 1{he Interna-
tional Labour Conference. 2323-
59. 3

Net earnings of eertain newly-con-
structed railway lines: 161-G6.

STATEMENT OF BUSINESS—
—— by the Honourable Sir Nripendra
Sircar. 2619-20.
STATION(S)—
Question re—
Absence of a Telegraph Office in

Village Hazurpur and devailment
of an Engine at Bhera railway |

66.
Ahsence of raised platform and pas-
senger shed, efc., on the Ramgirh
—— on the Bcngnl Nagpur Rail-
way. 2112,

Absence of shed for elikas and rmgaa i

at the Etawah Railvay —.
2662.

Absence of telegraphic or telephons
connections on on the Malak-
wal Bhera Branch Line, North
Western Railway. 64-65.

Alternative routes between Benares
and —— above Allahabad on the
Fast Indian Railway. 54

Closing of wells at certain Railway

¥ 1084,

Closing of the well near third class |

shed at the Allahabad leway

. 1073-74. :

Construction of an ovmlmﬂge be-
tween Bezaroda and Kistna
Bridge on the Madras and South-
ern Mahratta Railway. 2122,

Consh'ud:wn of an overbridge on the

Qe,m;mtbe Lyallpur railway

STATION (S)—contd.

Question re—contd.

Construetion” of a waiting room af
Sikandra —— on the Great Tndian
Peninsula Railway. 1800-01.

Construction of the Patna junetion
Railway ——. 2644,

Contract for parking of eklkas oub-
side the Benares Canfonment Rail-
way ——. 1295-97.

Crossing of railway line by porters
taking mail bags at the Denares
Cantonment Railway 1224,

Decorations at Railway —— on {he
occasions of the visit of Viceroys
and Governors. 54.

Expenditure on the construstion of
Lucknow and Cawnpore railway

606.

Explosion of gunpowder at the
Taxila Railway —— G04-05.
Fare hetween Sylhet and Chandpur
and infroduction of return ficket
system between cerhnn —— on the

Freight on Ten charg
Bengal Railway between
16-17.

Gnevances nf owners of chns and

certain

look
at —— on  the
Bengal and North Western Rails
way. 2124,
Hours of duty of the hooking clerks
81.

Heaalth Officers appointed to
after foodstuffs

at Sholapur 23
Hours of work of shun*lng roasters
at the Poona Railway —. 1326.
Tmprovement of quarters at certain
on the Assam Bengal Rail-
way. 3175.
Inanvemence _due to the closing of
e level créismp gates to the west
of Patna Junchon railway -——.
2638.

Investigations regarding the e'ectri-
cal properties of the ground for
setting up of Radio transmitting
— and training of Tndians in
Radio research. 2016-17.
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STATIOF;( S )—contd.

Question re—contd.

Jamalpur on the East Indian
Railway, 606, 1814.

Lack of arrangement for supply of
water on —— on_ Patna Gaya
Branch and South Bihar Railway.
1796.

“Licences granted to vendors on Rail-
way —— in Bihar. 1783-94.

Mandi at the Narela Railway -—— in
the Delhi Provinee. tS Yi

Non-clearance of
certain Railway
Overbridge over the level
north to the Jamalpur
= A8
Overlmulmv of the Patna
Railway ——.  76.
elclcas - outside

-40,

v hoxes  on
1707-08.
crossing
Railway

Junetion

Parking of Railway

Proposals o eonstruet raifway lines
from Gaya to Shergafti, Hazavi
bagh. - Road ~— to Hazaribagh

Town and Barkakhana {o Ranchi |

2379-80.

Prosecution of certain persons found
woo without tickefs at the Muzaffar-
nngar Railway ——. 107475,

ie' latrine on the Bafllia ~ — of
e Bengal and North Western
Railway. 2363
Rebuddmg of the Jamnlpur railway
- 606-07.

o

Town.

R«lusu]l to ﬂti; w the Seva Samiti to
_ Supply water to passengers at the
: gismmm 25-26, 2666—

Removal of a tri-colonr ﬂ'ng by
- British soldiers from a car at
,ﬂhrexlly —, 2995-07.

“Restoration of travelling allowance to

y —.

STATION(S)—concld.

- Question’ re~—concld.
- Ticket Collectors at Manmad -——- on
the Great Indian Peninsula Rail-
way. 1325-26.
Tickets for the Bengal and = North
Western Railway platforin at the
Benares Cantonment Railway ~—,

Uncovered platforms at the Ambala
Canfonment Railway ——. 26-27.
Want of intermediate class waiting
- rooms at Hazaribagh Road and
- Kodrama —. 2379,
Wm.tmg of names of stations on
sign-boards in Hindi on the Bengal
Nigpur Railway. 2112-13.

STATION DIRECTOR(S)—

Question rz nmi;t-ment of a -— for
the Peshawar broadeasiing  station,
3084.85. >

STATION MAST'ER(S)—

on the North Waste'!'il‘ Railw:
34, 3181.

Promotion of —— to grade V on
the North Western Railway. 34,
35, 3182.

Utilisation of services of an Assistant

—— in connection with ticket

frand cases at Moradabad. 2135,

STATIONERY—

Question re use of Government —
and service stamps for reeomraend-
*ing titles and publication of Honours
Lls t in the Gazette of India. 746-

de

STATIS‘PIC (8)—
Quesﬁon re—

Collecti Inﬁouz condi-
~ tionsand vmgwaga {or Jabourers.
ST Eagragak

—— for unemployment. 2807,

STATISTICAL ORGANISAT[ON(S')—

hamals, working on_certain ~— on
- the Great Indian Peninsula Rail- |~ Question re propmnl to set up a
way. 1327, Central 586-87.

T453LAD
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|
STATUS, SOCTAT— STEWART, THE HONOURABLE SIR ;
Question re quahﬂcauons and -—— of THOMAS S
s in the A 1148. Workmen’s Compensatmn (Amend-
ment) Bill—contd,
STg::: ff(:);n i VSR wiiveeistered Motion to refer to Seleet Committee,
it BemDattaliin liives ot s, |
the-captain of ferry ——- 2666. STIPULATION(S)—
STENOGRAPHER (S)— Question re mew —— for incorpora-
| Question re —— in the Refcruis Office. tion in the Instrument of Accession.
! 2660. 843-46.
| STEWART, THE HONOURABLE SR | STOCK VERIFIER(S)= ., \
THOMAS— Question re A i ‘
Indian Mines (Amendment) Bill— on the Great Indian Peninsula Rail-

? 9 )
Motion for leave to infroduce. 695. LS
Motion to refer to'Select Committee, | STONE MERCHANT(S)—

1597-98, 1612-13. See “ Merchant(s) 7.
Motion to appoint Sir Cowasji | STOPPAGE(S)— ‘
Jehangir to the Seleer Committec, Question re non- —— of Punjab Ex- ‘
1721. press Trains at Jasidih Junction. ‘

Pz;s?nta.hon of the Report of the 2652-53.

elect Committee. 2242, 1 ORES— 1
o Motion to consider. 3039-43, 3049. S? o W- ;
| Consideration of  clanses. 3050, the Office ofd Eé‘ %&i% er of —— |
3052, 3053, 3054, 3055. 3060-61. Alipore, Caleutta. 2311. t

Motion to pass. 3065. A o 5 :
e T e STORES, CONTROLLER OF—

ment) Bill— See “ Controller of Stores”, ¢ e ]
Motion for leave to inbrodee, 695, STORES DEPARTMENT= _—
Motion to circulate. 3211-15. See “ Indian ——". -
Oath of office. 1. STRIKE (S)—
Petroleum  (Berar Extension) Bill— Question re—
Motx:on for leave to introduce. 366. Dismissal of the Bengal Naép\n‘ |
Motion to consider. 544. Raﬂway employees affer the termi- ‘
Motion to pass. 544 nation of the 2924 \
‘ Rules and  Regulations (lontinuance Enquiry into the Bengnl Nu.,pur ‘
=l Bill— Railway —— affairs., . 2383-88.
‘ Motion for leave to introduce, 366. Mr, Mudie’s report on the Bmgll |
Motiont to consider. 545, 553-55. Nagpur Railway —. 847 {
Motion to pass. 555, 557. - STRIKER (S)— 1
Statement laid on the table by —— Question re sum sanctioncd by the
re cases in which the lowest tenders Railway Board for disbursement
have not been aceepted by the High amongst non- —— of the Bengal
Commissioner for India. 1937-41, Nagpur Railway. 3180-81.

Trade Dispufes (Amendment) Bill— | gQUDENT(S)—

Mo}ggn to 15‘e5£gar to Select Committee, Question re of Lrahote Collegel

hanistan, 1150-61.
ﬁVoﬂnnen1 Gnmpensnhon (Amend- Plioiswisol it ® !

ment) B STUDENTS CONFERENCE—
Mohon fm- leave to xntroduw, - 367. See “ Conference(s) .
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STUDIO(S)—

Question re proposal of the British
Film Tndustry to esfablish —— and
cinemas in India. 2030-31, 2801-02.

SUB-DIVISIONAL OFFICER(S)—
Question ro—
Indians employed as -— in the
Army. 931-32, 1633.
Non-employment of Indians as ——
in the Army. 668,
Recruitment of overseers as —— in
the Army. 668-69, 932.
See also “ Officer(s) .

~SUBORDINATE(S)—
Question re—
Incivility shown by Railway —— to
the travelling publie. 852-53.
Inspectors and upper —- promoted

to the rank of Assistant Traffie
Superintendents on the Eastern
Bengal Railway. 2376-77

SUBORDINATE
EXAMINATION—
See “ Accountants’ Examination ™

SUBORDINATE NON-PENSIONABLE

SERVANTS

See “ Servant(s) .

SUBORDINATE OFFICES--

Question re misappropriation and en-
bezzlement in of the Civil
Aviation Directorate. 3087.

SUBORDINATE RAILWAY STATF—

See “ Railway Staff’’. e

. SUBORDINATE STAFF--

See “Staff ”.
SUB-POSTMASTER (8)—
See “Postmaster(s) .
SUBSCRIPTION(S)— =
Question  re deduction of —— of
certain societies from the wages of
employees on the Great Tndian Penin-
sula Railway. 1579-80, 2050-51.
SUBSIDY (IES)—
“Question re cost of publication of the
report of the Royal Commission on
Palestine horne by the Government

of India and — gi st
i o given to Palestine,

ACCOUNTANTS! |

SUBSIDIARY RULES—
See “Rule(s) ”.
SUBSISTENCE ALLOWANCE—
See “ Allowance(s) 7.
SUBVENTION(S)— X

Question re to the handloom in-

dustry. 2001-04, ;
SUGAR—

Motion for Adjournment re non-export
of Indian abroad except fto
Burma. 86.

Question re—

Debarring India from exporting
‘— except to Burma. 13-14,

1563-64.
Production and eonsumption 02 —-
in India. 861.

. ‘Reduetion of freight on —— on the
North Western Railway. 601-02.
Resolution re regulation of proiuetion
and marketing of ——. 2107-2538.
SUGAR-CANE—
Motion for adjournment re fixation of

the price of —. 1818-10.

g o

'SUGAR FACTORY (IES)—

Question re closed after the in-
crease of exeise duty. 1002-04.
SUGAR INDUSTRY—
Question re molasses turned out by the
SUICTDE CASES—

Question re in the centrally ad-
ministered arveas and retirement of
Goyernment, servants at the age of
fifty-five. 1883-84.

SUKTHANKAR, MR. Y. N.—

Oath of office. 1139,

SULTAN AHMAD, THE HONOUR-

ABLE SIR SAIY_ED—

Conrol of Coastal Traffie of India

ill—

Motion re re-appointment of Mr.
M. Slade to the Select Committee.
3119,

Motion to refer to Select Committee.
1050-52.

“Indian Tea Control Bill—

Motion for leave to introduce. 3119,

TAGSLAD

o
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SULTAN AHMAD, \THE  HONOUR-

ABLE SIR SAIYED-—contd.

Indian Railways (Amendmeng) Bill—
Motion for Jeaye to introduce. 366.

Moslem Personal Law  (Shariat)
Application Bill— >

" Consideration  of clauses. 1842,

1847, 1855.

Motion for Adjournment re—

Change in the prospectus of the

Training Ship “ Dufferin .
609.

My, Mudie’s Enquiry Report into the
Bengal Nagpur Railway affairs.
611, 615,

Trade agreement with Great Britain.
2747-49,

68,

Motion re report of the Indian RaJlls-
6

© way Bnquiry  Committee.

715, 716, 721-28, 736. 3
Oath of office. 1.
Point of order raised by M. Bhulab

Riring and Artillery Pra
ultrg vires of this Legi:
much as it is & Law modllyxng right
in, over or _concerning Ja

in- the  pro
entered in the Provineial list.
3200,

Resolution re—

Appointment of qualified Indian
cadets by British Navigafion Com-
panies. 1406, 1499, 1500, 1505,
1510-17, 1520, 1521, 1531.

‘Regulation of production and  mar-
keting of sugar. 2497, 2498-2504,
2505, 2512, 2535-37.

Statement (lmd on the table) re eer‘hun
o draft and

tions of the ~ International Iﬂb(mr
Conference. 2833:50.

3107-

Susp nsmn of rmlwuy traffic between
.+ Parasarama and ———, 1317-18.
Trolly used by the son of a railway

servantmbeﬁtwem Parvasarama snd

= L >

B AR i L AN Ee

J. Desai that the Manenvres I‘x:.lll

vincial units—a su;?m i

SUPERINTENDENT (S)—

Question re— !
Clerks in the esmblmhmenf, section ‘
of - the Divisional s Office,

Lucknow, 2143-44,
Inspectors and upper subordinates
promoted to the rank of Assistant
Traffic —— on the Eastern Bengal
Railway. 2376-77.
Vaeancies of Assistan
logical Department. 1983 34.

SUPERINTENDENT(S) ~ DIVISION- }
AT = |

Question re—
Appeals of the BEast Indian Railway

Employees  withheld by —— !
1311-12. o

Clerks in the Establishment Secion ‘
.of _the Divisional ’s

ffice,
Lueknow. 3190. l
Representation regarding the ‘mmlgu-
$ the two clerical I

the —s 'ﬁe, "Laocknow. 79-
80. \

SUPERINTENDENT(S) OF  ARCH-
JJOLOG\ . !

OF  INSUR-

SUPERINTENDENT
ANCE

Question re appointment to the post of
— 2642,

SUPERINTENDENT OF POLICE—
Question ye—

Allegations ugamxt the Samor —_—
Delhi.  432-33.

Attending of a public entertainment

by the Senior ——, Delhi. 430-
32, 2216-17.
QUPPRINTENDENT(S) OF  POST
OFFICE(S)—
Question re —— and Inspectors’ of
. Post  Offices and Postmautms “in
° Bihar. 2824 . =
SUPERIOR OFFICER(S)-- j

“See * Officer(s) ™. S
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SUPERSESSION (8)—
Question' re—
Certain in the Indian Mem"\l
Service. 2817.
— — of Messes, Bakhle and Hands
and importing of a certain officcr
in the Home %epnrtmcnt. 414-15.
SUPERVISOR(8)—
Question re—
Appointment of Mnsllms as Lngin-

eering ——.

—— and (‘lerks in l‘orelgn Deprrt-
ments of certain Post  Offices.
1483-84,

SUPERVISORY CADRE—

. Quesl:um re racial diserimination in the
—— in the Vizagapatam Port. 2645,

SUPERVISORY STAFF—
ee “ Staff "',
SUPPLEMENTAL AGREEMENT (8)—
e “Agreement(s) 7.
SUPPLEMENTARY RULE(S)

Question re applicability . of Funda-
and —— to )}qq;gazette,d

SURVEY(S)—
Question re  Archmologienl —— in
certain areas in India. 2004-05.

SURVEY OF INDIA—
Question re—
Degradation of staff in the Geodetic
Braneh of the , Dehra Dun.
50-51.

_@ré» ‘Muslim' officers in the ——. 2809,

Oiliboers in the Compuhnv Office of
Lot
tion og suxjveyor; in the —.

ey

L o2 =
Rules for prom . of temporary
suryeyors in the ——. 2810.
SURVEYOR(8)—
Question re— i
Promotion of —— in the Survey of

. India. 280910,
*'Rules for promotion of temporary
—— in the Survey of Tndia. 2810.

tailways. 2150-5L | sddresses of

SUSPECT (8)—

Question re employment =f Criinal
Intelligence Depariment oﬂicer: for
shadowing polifical —— in the pro-
yinces. 1873,

SWAT RANTZATI—

“Question re_system of admiistravion
in Sam Ranizai and o1
the North-West Frontier Provinee.
444,

SWEEPER (S)—

Question re death of one Kapuri i, ——y
employed in the Mountain Artillery
Training Centre at the Ambala Can-
tenment. 2220, 2669,

SYLHET—

Question re  fare ‘between - -— ond
Chandpur and introduction of return
ticket system between certain stations
on the Assam Bengal Railwayr. 603-
04,

TARA DEVI—
Question re notmg down of names and

g

TARIFF (AMENDMENT) BILI—
See “Indian ——” under “Bill(s) "
TARIFF BOARD—
Question re appointment of & perma-
nent ——. 2630-36.
TARIFF (SECOND AMENDMENT)
BILI—
See “Indian ——” under “Bill(s) .
TATA IRON & STEEL COMPANY—
Question re—
Pr;gts given by the —— on its shares.

Training of Indians by the —.
2923,

Withholding of protednon given to
—— and leasing of lands by
the Company. 1713, 2396-97.

TATA SHARES—
See “ Share(s) ”.
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TAX(ES)—
Question re—

Proposal to inerease the water ——
in the Jutogh Cantonment and
inspeetion of Simla Hill Canton-
ments. 2231-32, 2669.

Reduction of certain —— in the

- Jutogh Cantonment Bazar. 2231,

Special —— on Indian Refreshment
Rooms on the North Western Rail-
way. 2627-28.

TAX-PAYER(S)—

Question re relief of Sabathu Can-
tonment and overseer of the Kasauli
Cantonment Board. 2232

TAXILA—

Question re explosion of gunpowder at

th Railway Station. 604-05.

TEA—

Question re freight on —— charged by
the Assam Bengal Railway between
certain stations. 15-17

TEA CESS (AMENDMENT) BILL—

See “Indian ——” under “Bill(s) .

TEA CONTROL BILI—
See “Indian ——— " under “ Bill(s) ”.

TEA ESTATE(S)— HT™ T 22 8
Question re—

Appeals from owners of and
cases sent to Government by the
Indian Licensing Committee. 2397,

Income-tax realised from Assam and
the managing firms of tea —— in
Calcutta. 3086-87.

—— applying = for
1574-75, 3184-86.
TEA LEAVE(S)—
Question re adulterated —— sold for
human eonsumption. 51
TEA LICENSING COMMITTEE—
Sse &8 Com.mxttee(s) o o
[NICAT, SCHOOL(8)—
f Sehool (s) ",
TECH'NIOAL STAFF—

export quota.

TECHNICIAN(8)—

Question re radio transmitting stations
ggd training of —— in India. 2290-

TELEGRAM (S)—-

Question re—
Affixing of stamps on ——. 988-8¢.
Interception of letters and —— and
tapping of telephone calls. 1383-
84,

Press —— rates, admission of news
print into India free of duty and
rates of postage and —— between
Burma and India. 1300, 2043,

Withholding of a —— sent to the
Prime Minister of the United Pro-
vinces regarding floods. 1477-79,

2241-42,

Withholding of a —— sent to the
students  Confrence by Mr. 8.
Satyamurti. 1241-42,

TELEGRAPH ENGINEERING DE-
PARTMENT—
Question r¢ Muslim Oﬂicmh m Gazet-
ted ks of the ——.
TELEGR&PH

Question re—
Absence of a —— in village Hazur-
pur and derailment of an engine

at Bhera Huilwuv Station. = 66.

Emhezﬂ%s L:xw e

Overtime work in th( Central ——,
Madras. 69-70;

Rotation of elerks in the Central
——, Calentta., 2025,

Strength of operators sanctioned fer
the Central ——, Madras. 1580.
—— at Gupta Kashi, Distriey Garh-

wal. 527-28, 2207-08.
—87 in Candni Chowk, Delhi. 986-

TELEGRAPH POST(S)—

Question re—
Amount paid by the Publicity Society
for using the —— for advertise-
ment. 2302-07.

Contract for advertisement on ——
and telephone posts. 2547.
Rules regarding the sefting up of

.~ and . telephone posts within

- municipal bmpta- 1211-13.

Ses “Staff?,

GE;W l

|
1
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TELEGRAPH SERVICE(S)—

Question re delays and interruptions in
—— from and to Caleutta. 743-44.

TELEGRAPHIC CONNECTION(S)—
Question re ab of — or teleph

TEMPORARY VACANCY— .
Ses “ Vacaney (ies) 7.
TENDER(8)—

Questnon re for Kilokri extension
Delhi. 2818-20;

connections on stations on the Malak-

wal Bhera Branch Line, North Wes-

tern Railway. 64-65,

TELEPHONE(S)—

Question re—

Installation eharge for —— levied
from the Members of the Indian
Legislative Assembly. 1697-98.

Shifting charges of a —— from one
house to-another. 1449,

mmm)—

"Question re interception of letters and
telegrams and tapping of —.
1383-84, .

TELEPHONE CHARGES—

Question re contemplated reduction of
—— and. reduction of posteard rates.
2300-01.

TELEPHONE CONNECTION(S)—
Question re absence of telegraphic or
k.00,

it | stations  on the - Malakwal
Ra‘ﬂwny. 64-65,

TELIPHONE OPERATOR(S)—
Ques{.iun re recrnitment of
Shillong Division. 2048-49,

in the

TELEPHONE POST(S)—
Question re-—
Contract for advertisement on tele-
graph and ——. 2547,
Rules regarding the &tting up of
telegraph  and —— within muni-
cipal limits.

1211-13,

TEMPORARY HANDS— %

Question re instructions regarding ém-
ployment of non-gazetted: staff as
-?l-sém the East Indian: Railway.

Statement laid on the table re cases in
which the lowest —— have not been
accepted by the High Commissioner
for India. 1937-41.

TERMS OF REFERFNCE(S)—

Question re — of the Committee to
enquire into the minor mdust‘nes in
India. - 750,

TERMS OF SEDTIEMF‘NT— X

See “ Settlement ”..

TERRITORIAL FORCE(S)—
. Question ‘re—
Giving of Command of — to Terri-
torial Officers: 1881,
Wing Commanders in
ments. 1881-82.
TERRITORTAL OFFICERS—

| Question re—
Giving. of ("ommxmd of Territorial
lﬂorceb o=

——_ Regi-

!o mms foreign
Wﬁaﬂn

3.___.

TERROR I\T PRISONE R(Q)—

Seg * Prisoner (s) ”.
THIRD CLASS—

Question re system of marking and
reservation of seats in intermediate
and ——es on the East Indian Rail-
way. 67,

TEIRD CLASS CARRTAGE(S)—
e “ Carriage(s) ™.

THIRD CLASS COMPARTMENT(S)—
See “ Compartment(s) ”.
THIRD CLASS MATRICULATE(S)—
See “ Matriculate(s) %!
'mmn CLASS PASSENGER(S)—
“ Passenger(s) 7.

'I‘BIED CLASS SHED(S)— -
See “ Shed(s) ”.
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THORNE, MR. J. A—

Motion for Adjournment re hunger-
strike of politieal prisoners in the

Andamans, 567-70,
Oath of office. 2.
T.1 As—
Question re on the Assam Bengal
Railway. 1319,
TICKET(S)—

Question re—

Denial of facility to holders of inter-
mediate class return to. travel
to Kalka from Benares cantonment
either via Delhi or vie Saharanpur.
584, 1

Fare between Sylhet and Chandpur
and introduction of return ——
system between certain stations on
alz, Assam Bengal Railway. 603-

Issue of railway concession —— for
the Urs at Ajmer.

ISSUB Of return coneessmn
the Urs at Ajmer. 2407-08.

Issue of return on the Assam
Bengal Railway. 1084,

e

for

Prosecution of eertain persons. found
M i

without at the
railway station. 1074-75.

Railway employees and their rela-
tions detected travelling without
——— or passes. 594-95,

Railway —— of Mr. Sri Prakasa
checked at the bidding of the Cri-
minal TInvestigation Departmenf
man at Moghal Sarai. 1546-47.

—— checked at the bidding of the
Criminal  Investigation Depart-
ment officials on the East Indian
Railway:

—— for the Bengal and North
‘Western Railway platform at the
Benares Cantonment Railway Sta-
tion. 54-55,

TICKET COLLECTOR(S)—

Queshon re —— at Manmad Station on
the Great Indian Penmsula. Railway.

TICKET EXAMINER(S)—
Question re—
Black coats*and red ties supplied to

travelling —— on the East Indian
Railway. 1768

Group Iuspectors of Speecial ——
on the North Western Railway.
77, 1070.
TICKET FRAUD CASE(S)—
See “ Fraud Case(s) 7.
TICKET INSPECTOR(S)—
Question re Travelling —— of the Hast
Indian Railway. 1303-05
TICKETLESS TRAVELLER( S)—

Question re railway employees and
their relations detected travelling with-
out tickets or passes. 594-95,

See also under “ Traveller(s) ”,

TIE(S)—

Question re black coats and red —
supphed to travelling ficket exa-
winers on Lhc East Indian Railway.

Question re inconvenient —— of trains
on the loop line of the BEast Indian
lewny between Kiul and Howrah

| vin Bhogaipur. 201
TITABA— =

Question re discontinuance of the rail-

way line hetween Cinnamara and
junetion, ete. 1318,
TITLE(S)—

Question re—

Procedure followed in the matter of
grant, of

Publication of nohﬁmhons regarding
—— in the Gazette of India.
1210-11, 1884-85,

Use of Government stationery and
service stamps for recommending
—— and  publication of Honours
List in the Gazette of India. 746-
47,

TOBACCO—
Question re—

Purchase of Indian cotton and —
by Japan, ete. 3179,
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TOBACCO—contd.
Question re—contd.
Railway  freights on —— from
~ Guntur to Caleutta and Bombay.
55 1558-50.

TOKIO—
Question re 1 of Indian

shipping mteresr. at & Sluppmg Con-
ference at ——. 1776-7

TOLL(8)—

Questlon re—

charged on the East Indian Rail-
way bridge on the Kosi between
Rampur and Moradabad. 607-08.

—— realised on the Sonepore Rail-
way Bridge. 2641-42,

TONGA(S)—

Question re—

- Absence of shed for ekkas and
at the Biawah Railway Station.
2662.

Grievances of owners of ekkas and
at Lucknow junetion and
Cantonment  Stations

Benares

TOUR(S)—
Question re—

of Army Officers. 1624-26.

—— of the Director of Posts and
Telegraphs for Sind and Baluchis-

tan. 1006-08.
TRADE(S)—
Question re— .
British Colonies receiving Tmperial
preference in ——. 1300,
British Indian —— Returns and
. India’s bala e
" Effect of the China-Japanese War on |_
Indm.n —— and Commerce. 1321-
I‘ffect on Indian —— due to hos-
tilities between China and Japan
2382-83.
+ Effeet on Indian —— due to un-
settled conditions in the Mediter-
ranian. 2.

TRADE (8)—contd.
Question re—contd.
Mubammad Ali Stores in Abysamu

and —— transacted with Italy.
1378-80.

Participation of Indian —— and
industries in the Paris Exhibition.
860,

Reservation of coastal —— for India

and building up of an Indian Mer-
cantile Marine. 1772-73.

Reseryation of coastal —— for
Indian ships. 848-50,

TRADE AGREEMENT (8)—

Motion for adjournment re —— with
Great Britain. 2747-52.
Question re—
Negotiations for an Indo-British —.
2113-14, 2636-38. :
Negotiations for the replacement of
the Ottawa ——. 22-24.
Negotiations for —— with foreigm
countries. 1561-63.
Negotiations for with Great
Britain and other countries. 860.
Polxmml stotns o£ Govemm(e:ntlm

1320-21.
See also under “ Agreement(s) .

TRADE COMMISSIONER(S)—
Question re—
Arépointment of a —— for Burma.
<7

Agents or

Appointment of Indian
2622-25,

—— in certain countries.
TRADE DELEGATION—
Question re departure of the Indian
—— from England. 2915-17.

TRADE DISPUTES (AMENDMENT)
BILL—

See “Bill(s) 7.
TRADE MARK(S)—
Queshon ré protection to — usem in
Indin. 1552,
TRADE NEGOTIATION(S)—

Motion for Adjournment re Indo-
British ——. 528,
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TRADE RELATION(S)—
Question re negotiations for —— with
Ceylon. 1548,
TRADE RETURN(S)—
See “Return(s) ”.
TRADE UNION (S)—
See “Union(s) .
TRADER(S)—
Question re—
Eviction of Muhammad Ali, an Indian
——, from Abyssinia. 500-02,
Position in regard to Indian Clove
—— in Zanzibar. 512-13,

Position of Indian clove —— in
Zanzibar.,  2826-28,
TRAFFIC—
Question re goods returns of other than
Clearing House ——. 2103-04.
TRAFFIC CANVASSERS—
Question re engaged by the Ben-

gal Nagpur Railway. 1568.
TRAFFIC INSPECTOR(S)-

Question re on the
Railway. 3020,

~ See also under # Inspector(s) ™.
TRAFFIC SUPERINTENDENT (8)—
Question re inspectors and upper sub-
ordinates promoted to the ra,nk of

Bengal

Assistant on the Bas “Ben-
gal lewn} 2376-77.
TRAIN (S)—
Question re—
Acceleration of speed of railway
——. 1768-69,

Alleged loss of lives due to Over-
crowding in during the Garh-
mukteswar fair. 67.

Attempt to derail the G-ava Monghyr
passenger ——. 2642-43,

Communication chords ﬁtted in the
compartments of ——

runnmg‘
between Bhagalpur and Berari on

the Bengal and North Weste;n
Railway. 837-38,

Diversion of oemun —— to enable
them to touch Banares and Allah-
abad. 582-83.

- Fastest —— on the, Indmn lewnys

TRAIN (S)—contd.
Question re—contd.

Inconvenient timings of on the
loop line of the East Indian Rail-
way between Kiul and Howrah vis
Bhagalpur. 2014-15.

Non-stoppage of Punjab Express
—— atJasidih junction. 2652-53.

Overcrowding of —— in Bihar during
the marriage season. 1796-97.

Reduction in the speed of the eew~

tain ——. 15566-57.

Running of a through —— from
Sayan to Pal ,%1 iaf, on the Ben-
gal and Norﬁ\ ailway.
’)‘1‘)

Running of direct —— between Patna
and Jamshedpur. 2640-41.

Speed of passenger ——— on the
Assam Bengal Railway. 1085,
Stoppage: of —— and infermediate
elass waiting room at Kiul June-

tion. 2913-14.

TRAIN DISASTER—

' Motion for Adj
Dmaporé
Question re names (lu] ’h]lw es of the
persons killed in the Bihta' —.
1794,

TRAIN LIGHTING STARF— s

Question re difference in the scales” Of,
the Eleetrie and —— on the North
Western Railway., 1878,

See also under “ Staff ?,

TRAIN ROBBERY (IES)—

See “Robbery(ies) ”.

TRAINING—

Question re— A

Broadeasting  Stations, of
Indians in Broadcashnz and mann-
facture of radio sets in India, ete.
1458-61.

Finaneial —— given to Indian Civil
Service officers. 2035,

Mlllta.rv—toandu.rmmgo!uvﬂ
population near tnbal arvea. 2240,

Practical —— of * the Engineering
Cadets of the “Dnﬂerm 7 1784—
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TRAINING—contd.
Question re—contd.
Radio transmitting stations and
of technicians in India. 2290-92.
—— of Indians by the Tata Tron and
Steel Company.
TRAINING CENTRE (8)—

Question re death of one Kapuria,
sweeper, employed in the Mountain
Artillery —— at the Ambala Canton-
ment, 2220, 2669,

TRAINING CORPS—

Question re formation of a Uni-
versity for the Annamalm Uni-
versity, 2747,

TRAINING SHIP—

Motion for Adjournment re change in
the = prospectus of the

“Dufferin ”.  608-11,
TRANSFER(S)—
Question re—
Proposed of the Pasteur Insti-
'nlr fo the (‘xnrrnl Research Insti- |
. 1471~
l’rnteﬂ npmnst the of the
Palaman

Postal’ Division, - 2309.

— of British Officers from non-

Indianised to Indianised Units.

2725-26,

— of staff employed in the car-
riage and Wagon Section attached
to the Divisions of the East Indian
Railway.. 83,

TRANSHIP\IT‘NT—

Question re arrangement for expediting
+~—— of hides and gking from cer-
tain places to Caleutta. 69.

TRANSMITTING STATION(S)—
See “ Station(s) .
TRANSPORT(8)—
Question re—

Co-ordination of different kinds of
—— on an All-Tndia basis. 1303,
1719-20,

Railway Concession for the of
fodder to the famine-ridden areas
in Gujerat. 499.

from the Gaya |

TRAVELLER(S)—
Question re ticketless —— on State
Railways. 56,
TRAVELLING—
Question re encouragement of railway
——. '2087-88.

TRAVELLING ALLOWANCE—
See * Allowance(s) ”,

TRAVELLING INSPECTORS OF AC-
C

NTS—

Question re —— on the Assam Bengal
Railway. 3020,
TRAVELLING PUBLIC—
Question re—
Contact between the railway adminis-
tration and the commereial and
797.

Incivility shown by Railway subordi-
852-53,

nates to the —.

TRAVELLING TICKET EXA-

MINER(S)—

See “ Ticket Examiner(s) 7.
TRAVELLING TICKET INSPEC-

TOR(S)—

See “Dicket Inspector(s) .
TRAWLER(S)—

Question re fishing on the Bay of Ben-
gal by Japanese, ——. T76.
TREASURY (IES)—

Question re rupee coins and currency
notes refused by cashiers in Gevern-
ment ——, 509-10,

TREATMENT—

Question re lack of proper arrange-
ments for and diet of one Lala
Chaman Lal in the quarantine sta-
tion, Meerut. 422-23, 042,

TREATY (IES)—

Question re of friendship, ‘com-
meree and navigation between Great
Britain and Zanzibar. ' 767-68.

TREE(S)—

Question re—

Payments for cutting of —— in the
Almora - Cantonment, - 1886, 2411.
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TRIBAL AREA(S)—
*" Question re—

Creation of a post of Resident to
deal with —— in the North-West
Frontier Provinee. 1398-1400,

Creation of new protected areas in
the ——. 1017-18.

Expedmon against the Fagir of Ipi
and his followers in the
927-28,

Expedition to the Panjsh —— for
the recovery of slayes. 1141-44.

Military training to and amnng of
civil population near —— ~2204.

TRIBAL TERRITORY (IES)—
Question re—

Annexation of the —— and exten-
sion of the frontier of India to the
Durand Line. 440-41,

Hand-bills  thrown by aeroplanes in

the in the North-West Fron-
tieri TIBB0SBLESESS S S
TRIBE(S)— - IR

Motion for Adjournment re Gova'mment
poliey in respect of the on the
North-West Frontier of India. 86.

Question re—

British Indians kidnapped by

Province. 2477-82.

Fighting with the in the North-
‘West Frontier. 409-11.

Government  policy in respeet of
Frontier ——.  1155-57,

Metalled Roads, schools, ete, in
Waziristan aud Report on condi-
"tion of in the North-West
Frontier Provinee. 274445,

North-West, Frontier engaged in
hostilities with the British Indian
Forces. 1014-17,

Protection of the px;oﬁeutsd —_

101819, ¥
Statement of Khan Abdul Ghaffar
- Khan regarding Frontier ——.
- 221213,

©  Terms of seftlement offered to the
< Wﬁnmx'—rm

P

on the North-West ‘ﬁonher »

TRIBESMEN—
Question re—

Indian nationals kidnapped by the

Frontier 437-38, 1581-83,
TROLLY (IES)—
Question re used by the son of a

railway servant between Parasarma
and Supaul. 2116.
TROOP(S)—
Motion for adjournment re British ——
for internal security purposes. 2315.
Question re—
British —— going to  hill stations.

Consultation of the Central Legisla-
ture before sending Indian
abroad. 933.

Expendlture on —— and officers
shown in the Budget estimate on
Defence Services. 2723-24,

Hill stations where British —— go
in summer.
Indian —— serving outside British
ndia. "

security purposes. 22 y
Overseas allowances 1o the Indian
—— proceeding to. China. 1638-
39.

sent to He
2240,
—— engaged in war operations on

Strength of —— mgkong

from India,

the North-West Frontier. 922-23.
TUBERCULOSIS— :

Question re prisoners who developed
—— or became invalids in the Ceilu-
lar Jail at Port Blair. 2474.
TWISTED SILK—
See “Silk 7,
TYLDEN-PATTENSON, MR. A, B.—
Oath of Office. 2, 1209, 1999.

U

UMAR ALY SHAH, MR.—

Tnsrance Bill— -
Motion to consider.” 1182-83.
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UMAR ALY SHAH; MR.—contd.
Question re—
Alleged loss of lives due to over-

crowding in trains  during the
hmukteswar fair. 67.

=Cuterm;: in the Railway School of |/

Transportation, Chandansi. 67
Tittings and furnishings of refresh- |

Railway. T76.

Maintenance of records of subordi-

nate non-pensionable  servants of

UNION(8)—-
Question re— v
Alleged victimisation of the b
of the North Western Railway
— . 291718
° Communication of official doeuments,
ete,, to Service —— or Associa-

tions, ete. 1887-88, 2664-65, 2666.
Condition in the rules for the recog-
nition of —— 1802-03,
Joining of Railway —— and Federa-
tions by Railway employees. 2135-
36.

ment rooms on the North Western

. State Rtulwn‘ys.: 2 R s Non lment « of bers of the
Quota system on the Hast Tndian | Trade —, Luclmow. residing in
Railway. 67. - Bihar and Bengal as voters in the
UMAR KHAN, SARDAR MUHAM- Lsbon Poanise = sl waniny
MAD— l Refusal of the Agent, East Indian
Question re— | Railway, to receive depu_t._nt.ions
Allowances paid to —— and Sardar | from * the Bast Indian Railway-

Muhammad Sarwar Khan, Afghan ! men’s ——, Lucknow. 1083-84.
detenus. 1153-54, 1618-19, ]G'ﬂ—‘ Withdrawal . of recognition of the

37, 2486, 2487-88.

Breaking _of their parole by ——-

Sar Mnhq.mmﬁi Sarwar

an,

TUNAUTHORISED MT‘DICI\TE(GN——
See ‘“ Medicine(s)

UNBENEFICIAL OCCUPATION OF
LANDS BILL—

See “Bill(s) 7.
UNDER SECRETARY(IES)—

Question re creation of pogts of ——
in the Department of = Edueation,
Health and Lands. 765-67.

UNEMPLOYMENT—
? Q,nmho’n re— e
Statistics for O

— among  Indian labourers in
Burma, 2802-03.

UNEMPLOYMENT PROBLEM—
Questxou re-——. 1237-38, 1583-96,
UNIFORM(8)—

Question re supply of free —— fo
cahinmen on the Great Tndian Penin-
_ sula Railway. 1326.

Bengal Nagpur Railway Labour
865-66, 1778- 79.

: o m
enguiry 'hcid by Mr.

from the

Mudie. 1777-78.
UNIT(8)—

Question re tranzafers of British Officers
from non-Indianised to Indianised
25-26.
UNITED KINGDOM—
Question re—
Embargo “on the 1mport of Indian
ground-nuts to the —— 596,
Preference given to Indian coffee in
the ——  1064-65.
UNITED PROVINCES—
Question re— s
Classifieation of‘ Koris m—ﬂm _—
1785-86.
BExelusion of Koris' from the list of
Scheduled . Castes for the ——.
911-12, i
Franchise qualifications for land-
holders _constitueney in the ——
< for tbe Federal Council of State.
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UNITED PROVINCES—contd.
Question re—contd.
Franchise qualifications for land-

holders constituency in the —— for
;he 4Fe«.leml Legislative Assembly.

Grant of old scales of pay and other
concessions fo certain accounts
clerks in the —— on their re-
employment. 2298-99,

Rules for elections to the Indian
Legislative Assembly from the
—. 833-35. '

Wxthholdmg of a telegram sent to
the Prime Minister of the —
regarding floods. 1477-79, 2241-
42,

UNITED PROVINCES,
MENT OF THE—
Agreements between the Reserve Bank

of India and the Governments of

Madras, the Punjab, Sind, Assam

and —— laid on the table. 90-109.

UNIVERSITY (IES)—

Question re—
Anti-national campaign carried on by

GOVERN-

the authorities of the Alignrh Mus-
lim 084-85. i

Formation of a -
for the Annamalai —.
Non-recognition of the Medieal deg-

974

rees of the Andhra . 2034-35.
" Provision of famhhes for secretariat
training in ——. 2808-09.

UNIVERSITY (AMEN'DMENT) BILL—
See “ Patna ” under “ Bill(s) ”.
UPPER CLASS COMPARTMENT (8)—

See “ Compartment(s) .
UPPER DIVISION—

Queshon re conversion of —— vaean-
cies into lower division pests in the
Postal Department. 1482-83.

UPPER SUBORDINTE(S)—
Sac “ Subordinate(s) ”.
UBS— =

Question re iswe of return congession
hckets for the —— at Ajmer. 864,

Tra.mmz Corps ‘

=N
VACANCY (IES)—
Question re—
Conversion of upper division

into lower division posts in the
Postal Department. 1482-83.

Filling up of temporary —— in
7&1;57 2(}overnment of India Offices.

—— of Assistant Superintendents,
Archwological. D ent. 1233
i

of relief clerks on the North
Western Railway.

VARMA COMMITTEE—

Question re Special Officer seloct-
ed to enquire into the effects of the
~—— Report. 1717-18,

VARMA, MR. B. B—

ey

Bihar and

1475-76,

Overbridge over the level  erossing
north to the Jamalpur lewnx -

- Station. 78. 248 :
il s “ﬁe"ﬁh‘lﬁ‘aﬁi Origsa
Postal Circle, 1474-75. —

Scales of pay for the subordinate
staff on the BEast Indian Railway
Accounts Department. 78,

Resolution re regulation of " pro-
duction and. marketing of sngar.

2517-20.

VEGETABLE OIL—
8- $H081 2%
VENDOR(S)—
Question re—

Licences granted to —— on Railway
Stations in Bihar. 1788-94.

Racial diserimination in the grant
of passes to —— Catering
Contractors on State Railways.
1578,

VERNACULAR NEWSPAPERS—

See “Newspaper(s) ™.

and ;
Orissa Postal Circle.

.
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VETERINARY COLLEGE(S)—

Question ro—

Arrangements for starting a Central
—aht Tzzatnagar, 1221-22,

D graduates of — in
India from appenuug at the com-
petitive examination for appoint-
ments in the Indian Army Veteri-
nary Corps. 1B82-83.

Proposal to establish a Central -——

in Tzzatnagar. 2295-96.
——— in the Provinces.
See_also “ College(s) .
VETERINARY QORES-R

Question re debarring gmdm\tes
of Veterinary Colleges in India
from appearing at the competitive
examination for appointments in
the Indian Army —— 1882-83.

VETERINARY RESEARCH INSTI-
TUTE—

2206.

“Question re employees in the

Veterinary Research Institute, Muk-
770.

Question re—
Analysis nl replies received  from
e | etter
enguiring into their views on
Federation. 1323.
Decorations at railway stations on

and Governors.

«Disenssion  between His Excellency
Bir George Cunningham, General

Sir John Coleridge and —— in
mecctwn with  the Frontier
pesuh e the* Counail ‘of
©'" Btate and the Legislative Assembly
by —— 1530-44.
VICEROY'S EXECUTIVE COUN-
See.* Exeeutive Couneil ',
VICTIMISATION—
Question ve all —— of the
members  of  the North Western

‘Railway Union, 2917-18.

VILLAGE COMMITTEE(S)— = i/
See “ Committee(s) .

VILLAGE COMMUNITIES ORDIN-
ANCE—

See “Ordinance(s) "".
VILLAGE HYGIENE—
Question  re trading in  rural
development, —— and sanitation
to Indian soldiers. 1149.
VILLAGE POSTMASTER(S)—
Question re ——. 3100-02.

| VIRENDRA, MR—

‘Question re ‘refusal to grant passport
to Managing Editor of the Dady
Partap, Lahore. 1878.

VISSANJI, MR. MUTHURADAS—

Appointment of —- to the Committee
on Petitions. 772,

Insurance Bill—
Motion to consider.
Consideration of—

Clause 5 1361-62.
Clause 6. 1682, 1691 92, 1693,
1727, 1729-50 1754,

Question re—

Preference for British Shlppmg in
'ih’;l Indo-Japanese Maritime Trade.
Railway frelghts on tobaeco from
Guntur to Caleutta and Bombay.

1558-59.
Representation of Indian shipping

947-51.

interest at a Shipping Conference.

at Tokio. 1776-77.
Sale of a building of the Bombay
Port Trust. 1305-06, 2667.
VIVA VOCE—

Question re marks for —— in the
Indian Civil Seryice exumnahon
2080-00, 2992-93.

VIZAGAPATAM—
Question re—
Assault of an Indian Government
servant in the —— Port. 2644-
45,

. Denial of Provident Fund benefits
2646

to workers in the — Port.
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VIZAGAPATAM—contd.
Question re—contd.

Deyelopment. of the —— Port,
2119-20,

Racial diserimination in the super-

visory cadre in the —— Port,
2645.
“Upkeep of the —— Port. 2117-19.
Visit of His Excellency the “Com-
mander-in-Chief to the Port.
2232-33.
VOTER(8)—

Question re—
Non-enrolment of members of the
Trade Union,. Lucknow, resldmg
in Bibar and Bengal, as in
the Labour Trade Union Conqtl»
tuencies, 1080.
VOTING PRIVILEGE(S)—
See “ Privilege(s) *'.
VOTING RIGHT(8)—
Question re — of Tndian

in Ceylon for elections to Villagt, i

Committees. 1215-16.

w
WADDINGTON, MR.—
‘Question re—

Appointment of as Assistant

Superintendent  of  Archmology.
2560-53.
Appointment “of one —— as an
Assistant  Superintendent.  of

Archmology. 1468-69.
WAGE (8)—

Question re—

“Collection of statisties on labour
conditions and living —— for
labourers. 1227-28.

Deduction of ] tions of cer-
tain societies from the —
of employees on the Great Indian
Peninsula = Railway. 1579-80,
2050-51.
elay in aymantof——ontha

“ul Zs‘tez;npnengs.\ “Railvay. 1803-

_ Paymen in the Howrah
Dmsmn of"ffle Eaxt Imium Rail-
way. 2132 z

WAGON(8)=
Question re— ,
Building of — from Indian material

in Indial’ 2094-95,
Purchase and manufacture of -
2926.

 WAITING ROOM(S)—

Question ré—
Absence of bath or latrine arrange-

ment in the mtz:madmte clm e
“at Kinl 17950 7
Construction of a spacious inter-
mediate class at Gaya. 2378-
795
Construction of a —— at Sikandra
Station on the Great Indian
Peninsnla  Railway. 1800-01.
Intermediate Class —— on  the,

Bihar Branch of the Bengal and
. North Weatem Radwnv 2124-

tion S — at [’. T <b AL
Station on the Hast Indian le—

way. - 2013,
2013-14.,
Want of intermediate class ——

at Hazaribagh Road and Kodrama
Stations: 2379,
WAITING ROOM CHARGES—
Question re levied by Messrs.
o F.  Kellner and Company,
refreshment room contractors on the
Thast Indian Railway. 2137-38.
WALKER HOSPITAL—
Question re rules for admission inte
the ——, Simla. 3102-03.
WAR— :
Question re effect of the Chma-
Japanese —— on Indian trade and
Commerce 1321-22. g

WAR OPERATION(S)— "

Quesfion re troops engaged dn ——
on the North-West anhel' 922-23.
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WARNING (8)—
Question r¢ message entitled * Alleged

fraud on Indians—High Commis-
sioner’s —— "  published in
Hindustaw Times. 2394-05.
| WASIM JAN, MR.—
Question re arrest of —— of Peshawar
in  Afghanistan. 2227-20,
WATCH(ES)—

Questlon re recovery of amounts for
the purchase of ete., from

e Hastern gal Railway subordinate
stadf, 1802,
WATCH . AND —WARD .-'BEBART*’
MENT—

Question re—

Applieations invited for thes post
of Assistant Tnspeetor in the

—— of the BEast Tndian Rails
way. 1803
1 —— of the Bast Indian Railway.
9131-32.
g S WATER—

“to allow
to supply ——= 10 passeng
i the Hissar Railway ' Station.
! 2526, 2666-67.

WATER SUPPLY DEPARTMENT—

: ﬁs estion ‘re defieit in the —— of the

N | Municipal Comunittee. 2556.
. WATER TAX—
See “Tax(es) ".

“ﬁmmxﬁﬁsm

Question re—

Insufficiency of —— in the rail-
way embankments on  certain
lines of the Eastern Bengal Rail-
way. 2100-01, 2929,

ers at

?MWAJFETLENGTHS—

“sQuestion’ re fixation of —— of the
‘new: ~ short -~ wave . broadeasting
stations. 2575-76. re

WAZIRISTAN— ETRARY
Question re— y
Expenditure incurred in the ——
Military Expedition. 655-56. @
Metalled Roads; schools, ete., in
—— and Report on condition of
tribes in the North-West Frontier

Provinee. 2744-45.

Types of Air Action on the Frontier
employed during the —— Expe-
dition.  G64-67.

WAZIRISTAN CAMPAIGN:

Question re persons and houses looted
the starting of the 2482,

| WAZIRISTAN OPERATION(S)—

Question re Brmsh Officers  without
rank at 2482-84.

WAZIRISTAN TRIBE(S)———
¢ Tribe(s) .

WEDGEWOOD COMMITTEE—

Motion for Adjournment re recom-

mendations of the —'s - Report.
529.

Indmn

Question re r.liscussion in the

of

L supply e
of —— on stations on Paina G 17,
Gaya Braveh and South Bihar See also under * Commms)
Railway. 1746, W LLkLY(IES)»«
- ~Refusal “to amiti | Question re delay in the tegistration

of Nai Duma, a Hindi —, pub-
lished from Agra. 2042

WEIGHT (S)—
Question re— 5
Preseribing of a limit tef ~—— for
letters. and  hook packets 1222-
23.
Standardisation of — aml mea-
sures. 2001, 2654-55.
WELFARE OFFICER(S)—
[ Question re —— on Stnte Rm.lwuvs
2130-31. a
WELL(S)— o fiihaG

Question re—
Closing of the —— near. thml class
shed at the Alahabad Ra;lway
Station. 1073-74. =
Closing of . —— at cemun'
stations. 1084.
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WHARFINGER(S)—
Question re —— in the
House, Karachi. 1465-66.
WHEELER COMMITTEE—
See under “ Committee(s) .
“WHITE SAHIBS IN INDIA "'—
Question re prohibition of the impor-
tation of the book entitled —— by
Mr. Reginald Reynolds. 656-57.
WING COMMANDER(S)—
Question re —— in Territorial Force
Regiments, 1881-82. y
WIRE FENCING—
See “ Fencing .
WOMAN (EN)—
Question re—

—— debarred from employment
underground in coal mines in
Bihar and Bengal. 769.

Customs

Suspension of :regulatmn pro}nbxt-
‘Wéﬁgnm ;

¥ ing Pl -
750-51.
WOOLLEN INDUSTRY—
See “ Industry(ies) .

WORK, HOURS OF—

Question 16— J

problems affecting humanity.

WORKING HOURS—
m %
Qli)ogzaou re —— of guards and drivers.
WORKMEN'S COMPENSATION
(AMENDMENT) BILL—
See “ Bill(s) 7.
WORKSHOP (8)—
Question re—

Gratuity withheld from  certain
employees in the Jamalpur Rail-
way ——.  2650.

Removal of the postal seals and

Alipore 1021, 2558-60.

Stay-in protest in the North Western
Railway Moghalpura, 2105-
08.

WORLD ECONOMIC ORGANISA-
TION—

Question re suggestion for the estab-
lishment of a —— for solving

1774,

AT B
to Muslims in
Government, 442,

— of cabinmen in certain’ uhun LS

on the Great Indian Peninsula
Railway, 1328,

—— of certain officers of the Assam
Bengal Railway. 3174-75.

—— of certain subordinate staff of
the Railway Traffie Department.
2124,

—— "of shunting masfers at the
Poona Railway Station, 1326.
WORKER(S)—
Question re—
Continuo ‘and iftent ——

‘on the Greaf Iudum Peninsula
Railway. 1328.

Denial of Proyident F\m& beneﬂfs
to —— in the Vizagapatam Port.
2646,

NG EXPENSES—MAINTEN-

~ OF _CARRIAGE' AND

WAGON STOCK—

Demand for Fxcess. Gmt for 1935-36.
3238.

Fery

i

Durgah Khawaja Saheb (Amendment)
Bill— ‘

Consideration of eclanses. 3239, A

0, 3241,
Indmn Mines (A.mendment) Bl
iderati of el 3061-62,
3063.
Insuranee Bill— —
Motion to pass. 2067, 29”8-'75
Moslem Personal Law - (Shariat)
Application Bill— ]

Motion to pass. 1863-64.
Motion for Adjournment re—
Appointment of a non-Indian as y
Teonomie Adviser to the Govern- ]
ment of India. 3256.

Appomt.ment of Mr B P. C(I:nmbers

from

sioner  of Innome—tu. ]

il a
2
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YAKUB, SIR MUHAMMAD—contd.
Motion for Adjournment re—contd.
Axrest of the Grand Mufti and other
Arab leaders in Palestine. 3038.

Changé in the prospectus of thc
_ Training  Ship  *‘ Dufferin
608, 609-10.

Hunger—stnke of “political prisoners
in the Andamans. 5065-67, 571.

Paucity of Muslim Ministers
certain Provinces. 616-17.

Report of the Royal Commission
on Palestine, 617,

Singing of “ Bande Mataram '’ by
Muslim members of the Madras
Legislative Assembly. 2491, 2492.

Motion re report of the Indian Rail-

way Enquiry Committee. 696, 697,

698, 714, 735-38.

Muslim Intestate Succession Bill—

Motion to refer to Select Committee.

in

8o

= 1056-59.
Nomination of to the Panel of
= Chairmen. 89.
E  Question re—
. .~ Ban on theentry bﬂwvmmm-r

aries info Abyssinia. 441.
Detention of Mr. B. N. Das-Gupta
b’y th German uavmument

i

Grant of old smlea of p&y d other
concessions to certain = accounts
clerks in the United Provinces on
their re-employment. 2298-99.

Opposition by the Chief and Fin-

i Commissioners “for Rail-
ways to meet the Indian  Merchants
Chamber, Bombay. 2098.

le\\ny ncudcnt at Bihta on the

India against the recommenda-
tions of the Royal Commission

on Palestine. 426-28.

Taking away of the Railwav
Administration from the charge
of the Indian Member of the

" “Viceroy’s  Executive  Council.
=t 428jkas

TUnsatisfactory of the

condition
army in India. 423-25.

3009- |

YAKUB, SIR MUHAMMAD=concld.
Question (Supplementary) re—

Air-conditioned coaches on rail-
ways. 582.

Attending of a Public entertain-
ment by the Senior Superinten-
dent of Police, Delhi. 432.

Overlooking of the * claims of
Hindus in Post Masters’ Grade
in the Tategarh Postal Division.
516.

Report of the Ashworth Committee
about administrative and judieial
reforms  in Ajmer-Merwara.

Resolution re—
Amendments to the Indian Legisla-

tive Rules. 379-80
Appointment -of = qualified Indian
cadets by British Navigation
Companies. 1182-37.

Teonomies in the Central Govern-
ment expenditure, 1089,
YAMIN KHAN, SIR MUHAMMAD—

Moslem  Personal TLaw  (Shariat)
Application  Bill— :
Motion to consider, 1429-36, 1439,

1440, 1441, 1449, 1443, 1446,
1822, 1823, 1829.
onsideration of clanses. 1833,
1834, 1848.49, 1850, 1851, 1852,
1857, 1858, 1860.
Motion to pass. 1865.

Motion for Adjournment re—

Amendment of Indian Legislative
Assembly Rules. 489-91.
Inggan inferests at Zanzibar. 392-

Motion re Report of the Indian Rail-
way Enquiry Committee. 696.
Muslim Intestate Sueccession Bill—
Motion to refer to Seleect Committee.
1405-06, 1408, 1409, 1416, 1417,

1418, 1419,
Question re notes on his visit to the
Andamans by ——. 2898 -2407.

Question (Supplementary) re—
Creation of a post of Resident to
deal with tribal aress in the North-
West  Frontier vavmu. 1400
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YAMI\ KHAN, SIR MUHAMMAD—
contd.

Question (Supplementary) re—contd,
Resentment amongst Muslims in
India against the recommenda-

tions of the Royal Commission
on Palestme %28

Reaolutmn rv:—w’
Constituent  Assembly. 1912-16,]
1923.

Regulation of produetion ‘and mar
keting of - sugar, 2524-26,

Zz

ZAFAR ALI KHAN, MAULANA—
+Control of Coastal Traffic of India
Bi

“ Motion to refer to Select Committee.
1052.

Consideration of
03
]
Federal Court Bill—

Motion fo consider. (22-24.
Indian -~ Naturalization (Amu)dmcnt‘
T TES
Motions to eonsider and to eircaluts
639,
TInsurance Bill—
Motion to consider. 805, 005-07,
1250. .

Consideration of—
Clause 2. 1281 1..82. "
Clause 5. 1363, 136465, 1366.
Clause 6. 1725, 1755.
Clause 101. 2780, 2784.
‘First Schednle. 2887, 2888.

" Third Sehadul& 2903 2904

”A:

ZAFAR ALI KHAN, " MAULANA—
contd.
Motion for Adjowrnment re—contd.
Appointment of Mr. 8 B, Chambers
from England as Chief  Commis-
sioner of Income-tax. 3158 59.
Inadequate representation ofiMussal-
mans in cerfain Provincial  Cabi-

nets. | 611.
M. Mudie’s Bnquiry Repoxb into
the Bengal Nagpur . Railway

affaivs, 0612

617.

Intestate

Palestine.
Muslim Succession.  Bill—
Motion to refer fo Seleet Committee.
1059, 1413-15.
Oath of Office. 2.
Question re—

Alleged injustice ‘to Miislins ‘o1 the
North Western' Railway. 15066-68.

dmint)

rs Muham-

1634-37.
Appointment

of

Imhnmt
1642, 1885-86. B
Gmnt of passes tu rcbzed railway

~ servants. 2122,

Grieyanees of third class Tiet=
Jates employed  on the North
‘ Rallway ‘7658-59

é‘é ‘9 Mus-
ry Ung

Seryice in “the \qulx West [‘rou
tier vamce 2746-47.

_— s with no right of wosship
M?:unushms in possession of Gov
ernment. 442, o
. Officers m tlm_. Rgi_pma'r “Office.
2660, .
Percentage of Mnshms in the Mﬂl-
tary Engincering Services in_ the.
- North- West Ftant:ser cEX

Muslm ' 5s an

stant bxgnnl Lugmcm o, the 1

P . J Railyage 1307 '
| FHT o \‘
iy },.1,. to  the fauily e |
Pringe | Mirza bultml ]

.

\
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ZAFAR. ALIL # KHAN, MAULANA—

contd. -
estion re—camt

Qu tion - of in the
possession of  Government . to
Muslims:

Restrietions a.ga.mst the entry into

i India of certain Indians. 428-29,

Salary of Raoc Bahadur V. P. Menon.
2660.

Stenographers in the Reforms Office.
2660, |

Question  (Supplementary) re—

Abandonment of construction of thc
abatfoir at ;aqgomr‘m

Allowances paid to Eitﬂkm ’\In‘mm
mad Umar Khan and Muhammad
Sarwar Khan, Afghan detenue.
1153,

Cost of publication of the report
of the Royal Commission on
Palestine borne by the Govern-
ment of India and subsidy given
to Palestine, ete. 1155.

Leaths of hunger striking . peisoners
in the Andamans, 1148,

Dbt of the Govemmment: u Todia. | :

Ereetion of a an Mmttmr in the Lahore
Canfonment. 1149,

on

Savings Bank and cash certificates

Tuterest - accumnulated Postal

deposits belonging to Muslims

3104;

in" hostilities with' the British
Indian Forces: 1016, 1017.

Practical training of the Engineering

Resentmeut amongst Muslims in
Tndia against the recommendations
of the Royal Commvmon on
Palestine, 427 428

Resolution re—
:prmtment of qualified . Tndian
Cadets - by British - Navigation

Compamas. 1517, 1521,

ZAFAR ALI KHAN, MAULANA-—
coneld, Sy
Question re—contd.

Constituent Assembly. 1899-1902.

Trade Disputes (Amendment) Bill—

Motion to refer to Select Committee,
474-75

ZAFRULLAH KHAN,
MAD— :
Queshion re cerbain statements made

—— at the Imperial Conference
10(‘7 1626-27,

ﬁoﬁon Tor Adjournment’ re—

Indian  interests at
408,

Position of Indians in ——-,
Question re—

Articles exported to and imported
from Tndia in Peuba and ——,

SIR. MUHAM-

89, 385-

530.

1082,
Bill providing for the purehase of
interest of mortgugevs, cte,, in

- elavﬁ‘ﬁkﬂtaﬁon and protection of
the interests’ of Indians in —-—
768-69.

: Inposition-of embargo on fthe ‘mport
e R = O o

Legislation regarding nequu’my* of
inferests of  African and Arab
Mortgagors in ——, . 2804-05.

Passive resistance by Indians ir
———_ against the Clove Trade
Decree. 2565-67.

Pogition in rngarﬂ to Indian Clave
Traders in —, 512.13.

Position of Tndian elove traders in
—_ 26-28.

Posifion of Indiuns in —e—, 739-
40,

Safeguarding  of the mtetesta of
.+ Indian olove gmwers in ——
2548.50,

Sitnation in ——, 759-80

Treaty of friendship, commerce and
navigation between Great Eritain

and ——, 767-68, UL

S
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ZAWIYA—
Question re—
Musafirkhana known
Damascus. 677,
ZIAUDDIN AHMAD, DR.—
Control of Coastal Traffic of India

85 = in

Motion to refer to Select Comuittee.
1022,

Demand for Excess Grant for 1935-36

“in respect of Delhi. 3236.

Durgah Khawaja Saheb (Amend.ment)
Bill—

Motion for leave to introduce.
Motion - to- consider. 3238.
. Consideration of clanses. 3239,
3241.
Insurance Bill—
Motion to consider. 867-72, 1162,
1260.
Consideration of—
‘Clausé 3T it

Clause 3. 1348.
Clanse 5. 1363, 1365.

Clause 6. 1370, 1371, 1373, 1374-
76, 1733.

Clause 12,  1964-66. 5

Clanse 27. 1085-86, 1987.

Clause 385. ' 2281-82, 2322, 2326,
2327,

Clause 36. 2450.

New eclause '36. 2433-34.
Clause 27. 2601.

New clause 39-A. 2183-84.
Clause 42)' 2187, ‘2188, 2193.
New eclause 100-B. 2778,

New eclause 107.7 2864, 2866,
2868, 2869.
: Moslem = Personal Law  {&horiat)

Application Bill—
i Consideration of' clauses. 1841-43.
Motion for Adjournment ré  Indian

<.  interest at Zanzibar. 396-08.

- Motion re Report of the Tndian Rail-
way Enquiry Committce. 695,
697, 728-31. -

- Muslim_Tntestate: Succession Lill—
Motion to refer to Seleet Comm!ttee
1069.  #EIET

ZIAUDDIN AHMAD, DR.—contd.

2058. |

i

Patna Univefsity (Amendment) Bill—
Motion fo consider. 71.

Point, of order raised by —— as to
whether a motion for the adjourn-
ment of  further discussion on a
Resolution -can be moved when an
Honourable Member, who is in pos-
session of the House, has not com-
p(l)abed his speech on that Resolution.

P

Question re—

" tongas at the Btawal
Station. 2662.
Agtivities regarding the grading of

agricultural products. 2560-61.

Appointment of an officer to watch

the recruitment of Muslim and

other minority eommunities in ‘

the Postal Department. 525, |
Appointment of Muslims as En-
gineering Supervisors.

allway

on Rdilways. 1786.

Appointment of Muslims..as—Jngi-
neers on the North Western Rail-
1576-77.

way.

Railway

the s:nlun-ﬂ\‘v'mk'

3019-20.

Employees in the Veterinary Re- ;
search Institute, Muktesar. 770. :

Equalising of external and /infernal i
prices of pig iron. 2022,

Tstablishment of a factory by the
‘Bata Company in Bata Nagar ncar
Caleutta. 7&9—19,”,? Nt

- - Experience ob jail work by officers:
in the Medical Section of the
Government of India. 2024-25. :

Gagetted Officers granted” extensions. =

.. B77-78.

Grading of “hides. 2561-62,

Tmport ‘duty on pig iron. 2031

Tnspectors and upper subordinates
promoted to the rank of Assist-

" ant Traffic Superintendent on the
" Eastern Bengal Bﬂwy?"'/ &
. YHIUC S -

=
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ZIAUDDIN AHMAD, DR.—contd.

Question re—contd.

Leakage of roofs of the third eclass
carriages attached fo the Grand
Trunk Express. 2023.

Musafirkhana known as Zawiya in
Damaseuns. 677,

Muslim Divisional Accountants serv-
ing under the Accountant General,
Punjab. 2823.

Muslim Officials in Gazetted Ranks
of the Telegraph Engineering
Department. BZ‘L —

Post of Deput; tor Gieneral,
Indian Medical Service. 2023-24.

of B. Preferential Tata
2922,

Price
Shares.

Price of ingots. 2922,

Prices of pig iron. 2920-21,

Profits given by the Tata Tron and

Steel Company on its shares.

2022-23.

Recrnitment  of  Aerodrome and
T cers. |

S AR T o T S

2026.
Removal of the Postal Seals and
Btamps ﬂ'ﬂivn from Aligarh to

B :

Safeguarding of the rights of

Muhammad Ali and Company in
Abyssinia. 676-77.

Scholarships given in branches “of
aeronauties. 2027-28.

wsFelection of engineering sfaff in the

Quefta Division of the North
Western Railway. 1577, 1786-
87, 3187.

Si%g‘a’f' e headquarters of the
Agrieultural  Assistant in  the
Delhi Province. 2823.

Special tax on Indian Refrshement
Rooms on the North Western
Railway. 2627-28.

Terms of notification of Lieuf.-
Colonel Shaikh’s appointment.
2022-23.

Training of Indians by the Tata Iron
and Steel Company. 2923.

ZIAUDDIN AEMAD, DR—camtd.
Question re—concld.

Utilisation of Government imple-
ments and  bulocks, ete, for
private cultivation by the Agri-
cultural Assistant in the Delhi
Province, 2823.

Question (Supplementary) re—

Anti-National campaign earried on
by the authorities of the Aligarh
Muslim University. 985.

Break of journey between Benares
and Lucknow on the Loop Line.
1062.

Communal proportion of Muslims
in railway serviees. 598,

Electro-Technology Department of
the Indian Institute of Science,
Bangalore. 3097.

Examination for recruitment to the
first division elerical cadre in the

offices of the Postmasters General.
1708-09.

Functions of the Railway Adyisory
Comnul;te L 2375,

~ Insta * charge for telephones
levxed from the Members of the
Indian  Legislative Assembly.
1697,

| Tusufficient  accommodation given to
the Legislative Assembly Depart-
lmzeﬂ: in the Kenedy Honse, Simla.

Interest acenmnlated on_ Postal
Savings Bank and cash certificates
deposits belonging to Muslims,
3103-04.

Marks for vive woee in the Tndian
Civil Service examination. 2993.

Procedure for appointment of Pro-
fessors in the Indian Tnstitute of

Science, Bangalore. 2821,
Protection to minor industries.
2368.

Recrnitment of Muslim clerks in the
Branches of the Reserve Bank of
India. 753.

Removal of the postal seals and
. stamps office from Aligarh to
Alipore Workfh&p 2559.

gy = WA
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